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LOK SABHA DEBATES

LQK SABHALQK SABHA

Thursday, March 18,1993/Phalguna 

27, 1914 (Saka)

The Lok Sabha met at Eleven of the 

Clock

[MR. SPEAKER in the Chaii)

ORAL ANSWERS TO QUESTIONS

fTranslation]

Modem Techniques lor CoalModem Techniques lor Coal 
ProductionProduction

*321.  SHRI NITISH KUMAR:
SHRI NAWAL KISHORE RAI:

Will the Minister of COAL be pleased
to state:

(a)whether a scheme has been formu­
lated to use modem techniques to imporve 
coal production in the country;

(b)if so, the likely increase in coal
production after the implementation of this 
scheme:

(c)the estimated quantity of superior 
quality of coal likely to be produced out of the 
total production;

(d)whether the import of superior qual­
ity coal is likely to fall as a result of the 
implementation of this scheme; and

(e)if so, the details thereof ?

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJITPANJA):
(a)Yes, Sir.

(b)For the terminal year of the Eighth 
Five Year Plan (1996-97), the target of coal 
production is 308 million tonnes against the 
actual production of 229.28 million tonnes 
achieved in 1991-92.

(c)to (e). Out of the projected produc­
tion of 308 million tonnes in 1996-97, the 
likely production of metallurgical grades of 
coking coals will be 34 million tonnes and 
that of superior grades of non-coking coals 
('A' & *B) will be of the order of 29 million 
tonnes. With the increased availability of 
metallurgical grades of coking coals from 
indigenous sources, the quantum of coking 
coal imports is expected to come down, _ 
details whereof cannot be ascertained now. ’

(Translation]

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, in response to my question.

[English]

whether- a scheme has been formu­
lated to use modern techniques to improve 
coal production in the country;

[ Translation]

The hon. Minister has replied in the 
affirmative. I would now like to know from 
the hon. Minister as to what would be the
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impact of modem techniques being used 
and to be used to improve Coal production 
in tile country on the manpower already 
emptoyed there. The Second thing I would 
like to know is regarding elimination of ghost 
labourers, several newspapers have pub-
lished reports in this regard but the Govem-
ment is not taking any action for their elimi-
nation. We do also wish that with the advent 
of modem technology the production of 
coking coal, coal of superior grade as well 
as of non-coking coal should "lCrease. 
Nevertheless, I would like to knowthe amount 
of investment that win be made by the 
Government for increasing the production 
coal and the number of persons who win be 
rendered jobless on account of adopting 
modem techniques for improving coal pr0-
duction an<S the steps proposed to be taken 
by the Government to eliminate the ghost 
labourers working there. 

[English] 

SHAI AJIT PANJA· Sir, several ques-
tions have been put in one question. They 
new technologies that have been adopted 
are"longwall sub-level caving, blasting gal-
lery method, single lift Iongwall caving in 
thick covers, roof boling, load haul dump-
ers, side discharge loaders in underground 
mines and crusher and conveyor system of 
mining in opencasI mines. These modem 
techniques are not much Iabour-oriented. 
So. aIIhough there wiR be increase in the 
number of workers, it will not be as much as 
it is required for the pwpose of manuaf 
mining. 

50 far as the World Bank proposal is 
concerned, Coal India had submitted a pn>-
posal seeking the World Bank assistance of 
500 miIion US dollars and we are expec1lng 
that credt. 50 tar as the ghost labourers are 
concerned, steps are being taken to identify 
them, as best as possible. We are taking the 
help of various trade UlllonS involYed!herein 
so that they could be eliminated and those 
news reports also have come to our notice. 

rTransl~ 

SHRI MTJSH KUMAR: Mr. SpeaIIer, 

Sir, I simply wanted to know as to how many 
persons would be rendered jobless on ac-
count of adopting modem techniques to 
Improve the coal production, because the 
World Bank has laid down a condition of 
reduction in the work torce. A distinction 
should be made. The ghost labourers should 
be removed and I have been repeatedly 
emphasizing this point, I would like to know 
whether it is the Wortd Bank who has been 
asking for reduction in the work force or in 
the number of the genuine labourers. Have 
they laid down this condition? The Govern-
ment is Seeking loan from the World Bank. 
That is why I asked as to how many persons 
will be rendered jobless. The hon. Minister, 
however, did not reply to this query. Another 
point which I would like to mention is that our 
steel plants require coking coal of good 
quality but the coking coal which we are 
producing has more ash-eontent and the 
steel plants refuse to use that coal ands the 
hard earned valuable foreign-exchange IS 
being spent on imports of coking coal. The 
hon. Minister said that a project worth As. 
1600 crore will be set up, but according to a 
recently publshed report. the government 
will have to import 7 million tonnes of coking 
coal during the current financial year. Mr 
Speaker, SIr. through you. I would like to 
know from the hon. Minister that keeping in 
view the growing demand of coking coal 
what steps government propose to take to 
increase the indigenous production of 1he 
coking coal and whether the Government 
contemptates Instaltation 01 new washeries 
in order to ensure production of supenor 
grade coking coal. Since lot of investment 
is required for the purpose of installing new 
washeries, whether there is any proposal 
pendingwilhthe Govemmentforprivalisalion 
of washeries. 

[~ 

SHRJ AlIT PANJA: There is no pr0-
posal of privatisation of washeries 01' 
privatisation of washeries being run. So far 
as the cdIing coal is concerned, I have 
atready stated that with the imporved in<Ig-
enous production or coking coal, we are 
eapedillg thai the import of coIcing coat will 
graduaIr go mwn. Ourexpectation is not a 
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pious wish but it is on fact. The demand of 
coking coal in 1992 was 18 million tonnes 
and the availability was 11 million tonnes. 
So, we are importing seven miIion tonnes 
with the modem techniques that we are 
adopting, it is expected that in 1996-97, the 
demand of washed coking coke will go up to 
21.45 million tonnes and Indigenous avail-
ability will be 16 million tonnes as proieded 
and the Import is expected to come down to 
5 million tonnes. 

So far as employment potentials are 
concerned, I can assure this House That 
there IS no question of losing anyones em-
ployment. As the hon. Members who are 
coming from Bihar know, even the excess 
labour in a coal mine which has been totally 
exploited and chosed are being utilised in 
another new project so that there may not be 
hardship on workers. Wilth the new type of 
projec:lsd we are making and the new mines 
which we are opemng, the labour force, at 
present, wit not be effected. 

I Translation] 

SHRI NAVAL KISHORE RAI: Mr. 
Speaker, Sir, I would like to know in how 
many years the original coo of adopting 
rnocIoIm1 techniques will be neutralised by 
the net gaII1 that will accrue to coal India as 
a result there at and whether the cost of 
pmcb:tIon of Coal India Limited wooId de-
crease and if SO, how and what would be the 
perren1age of decrease. 

(English} 

SHRI AJIT PAN.IA: For this, I reqa8re a 
notice How much the actuaf coal of pr0duc-
tion WIll come down when the whole WOI1d 
cost of production is going up, is a matterto 
be gone inIo III detail and then. I can wriIe 
to the han. Member, if ~ 

( TransIalion) 

SHRt NAWAl KISHORE RAI: Mr. 
SpeaIIer, Sir, "'" ~ ill NIIaIed 10 the 
main queIIbI, it ill not diIIeranl. The 

Govemment is investing money we want to 
know what would be its impact. You are not 
prepared to reply, you should lell 
us .... ( IntefTUptlons) 

MR. SPEAKER: Please lake your seat. 

(EngHshJ 

DR. KARJlKESWAR PATP.A: I wantto 
know categorically from the hoo. Minister 
whether any assessment has been made as 
to what would be the extra invenstme.,1 
needed for the use of modern techniques 
and what would be the net gain by the 
proposed production of Improved coking 
coal and extra production of 78.72 million 
tonnes of coal. 

SHRI AJIT PANJA: I have ar,swered 
already. "the han. Member looks mto 
details of answer to (c) to (e) of the wntten 
answer, he will find it. 

(TtanSlaflonJ 

PROF. RITA VERMA: Mr. Speaker, Sir 
it is our experience that whenever modem 
techniques have been adopted in Coal India 
the results have not been much encourag-
ing. The cost of production has increased 
and the production has not IIlCfeaSed pro-
portlonately. The Govemment adopted 
hydraulic method and extremely cosily ma-
chenes were mported. But the proeduction 
of coal through that method was not even 
worth the value of machlt1eS The Govel& 
ment has not explained anything In this 
regard. With the evOOtion of newtechlques, 
new machines are coming forth. The assIS-
tance being provided under 1he package 
deal has a sting attached to it that the 
assistance would be proVided only when 
coady machines are imported. Has any 
assessment been made by Coal India thai 
such an assistance will prove benefiaal or 
harmful for them. If such cosily machines 
are imported and they are not put to use and 
do not prove profitable also, In such a situ-
8Iion whether such assistance will be 01 any 
h8Ip 10 us? 
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[EngfishJ 

SHRI AJIT PANJA: Yes sir. A study has 
been made that all the assistance Which is 
being taken is expected to give better ca-
pacity to Coal India to produce good type of 
indigneous Coal. 

[ Translation} 

SHRI DAnA MEGHE: Mr. Speaker. 
Sir. as far the application of modem tech-
niques is concerned I would like to know 
whether such techniques can also be used 
in the areas where coal is available in abun-
dance. There are many coal mines in 
Nagpur and in nearby amas where mining 
has not yet started. WiH the production of 
coal increased in Vidarbha by adopting 
modem techniques. What action is being 
taken by the Govemmet in this regard? 

[Englishl 

SHRI AJIT PANJA: We go by the report 
of the Geological Survey of India. There are 
two or three types which they give. One is 
proven report where there is certainly that 
the coal is there. I find that in India we are 
going more for open cast and much less 
underground mining. The availability of 
good quality coal is in the underground. I will 
be sitting with my officers to find out whether 
there is the possibitity of shifting the empha-
sis from open cast to more underground 
mining which may give various benefits to 
us. So far as the particular place Nagpur is 
concerned. the fact is nof with me. If 
necessary. I will wriIt! 10 the hoO. Member. 

SHRI SUDHIR GIRl: The hon. Minister 
has said that modem techniques would be 
applied in coal production. May I know from 
the hon. Minister whether because of the 
implementation of the modem schemes, 
there would be danger and risk of submerg-
ing the pits of the coal with water? If such a 
calamity happens, I would like to know 
whettlertheCeotrai Govem~nt would take 
the responsibility for taking remedial mea-
sures in those cases. 

SHRI AJfTPANJA: There is noconnec-
lion between mOdem technique and sub-
mergence of mine with water. Sometimes 
water ~ and it Stbmetges the min-
ing area. Wherever such incident lakes 
place. it is the responsibility of Cll to 
immediately take precautionary measures 
as laid down in the safety mgI Utions. 

Soulhem Gas Grid PrcJiect 
+ 

*322. SHRI C.P. MUDALA 
GIRIYAPPA: 

SHRI K. MURAlEE DHARAN: 

Wtfl the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the present status of the Southern 
Gas Grid Project; 

(b) whether the Government propose 
to utilise the excess gas from Bombay High 
for the benefit of the Southern States; 

(c) if so, the details thereof, and 

(d) the requirement of gas in the Soutn-
em States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA:) (a) to (d). A Statement is laid on 
the Table of the Sabha. 

STATEIIENT 

(a) to (c). The concept of laying a gas 
pipeline from the Westem Offshore to the 
Southern region has been approved in prin-
~. The proposal.envisage& the use of 
surplus gas from the Westem offshore. This 
is atso proposed to be supplemented by 
imported LNG and possibly pipeline imports 
of natural gas from the Middle east. 

(d) The Inter-Ministerial Group set up to 
examine the techno-economic feasibility of 
the Southern Gas pipeline had estimated 
the demand for gas in the Southern region 
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to be about 19 MMSCMO. 

SHRI K. MURALEE DHARAN: I wantto 
know from the Government at what stage is 
the Basin Rim Oif project and what is the 
likely quantity 01 gas available from Bassin 
fields. 

CAPT. SATISH KUMAR SHARMA: This 
question is not relevant to the main qu~ 
tion. This· question is about the over-all 
Southern gas grid status. The infonnation 
which the hon. Member desired will be 
passed on to him. 

SHRI K. MURALEE DHARAN: Now, I 
put my second supplementary. At what 
stage is the proposal to import LNG through 
MIS Enron, an international company, on 
c'ommercial basis? has any survey been 
undertaken yet to study the land survey and 
alignment of pipeline fO( the Southern Gas 
Grid? 

CAPT. SA TlSH KUMAR SHARMA: The 
import of LNG is primarily being considered 
for a power project in the private sector. But, 
tor the Southern Gas Grid, it has baeen 
planned to supplement our own supplies 
from the western offshore. Additional im-
port of LNG win be made available. Efforts 
will be made to have additional amount of 
LNG imported to supplement the require-
ments for the Southern Gas Grid. 

SHRI MANI SHANKAR AIYAA: The 
Minister and I are both the wanses of the 
same political leader. The difference is that 
whereas he has been blessed with a con-
stituency that has gas from the Bombay 
High through the HBJ pipeline, I represent 
a gas-starved constituency. Secondly, rela-
tions between the Union GoY.emment and 
the Tamil Nadu Government depend cru-
cially upon favourable and expenortious 
decision being taken in respect of the South-
ern Gas Grid in order to prevent those who 
are responsible for the atmosphere in which 
our common leader was killed coming into 
power in Madras. May I request the Minister 
to ensure that these political and emotional 

. -- .~ ....... intn lWX".ount In expedi-

tiousIy implementing the projectforthe South-
ern Gas Grid. 

CAPT. SATISH KUMAR SHARMA. 
Through you, Sir, I would like to convey to 
my dear friend, the hon. Member, Shri Mani 
Shankar Aiyar, that I totally share the senti-
ments. I am today very confident that once 
the agreement is signed with the Oman 
Government, it will get us about 50 miNion 
standard cubic metres a day of additional 
gas supplies which will not only help Taml! 
Nadu and the South but also, I can assure 
you, it would make a dramatic change in the 
situation in the country. States like Bihar. 
West Bengal and other States are left out 
Once we have the gas coming from Oman. 
there will be a dramatic change. I can 
assure you that the Southern Gas Grid will 
happen much faster than what we have 
envisaged. 

[ Translation] 

SHRI MOHAN RAWLE: Mr. Speaker 
Sir, a loss of approximately five and hal 
crore rupees per day occurs due to bumm, 
of gas in the Bombay High. The Wond Bam 
has also crrtlCised the Govemment for thi!; 
Why does the Govemment not pay royal! 
to the state of Maharashtra, where it J 

produced? Has the Govemment thought ( 
giving higher share to Maharashtra or no: 
If the Govemment provides more share t 
the state, will it not benefit the maxmUl 
number of people and the projects with lef 
expenditure? What action the Govemrne 
is likely to take on the proposals sent by tt 
Govemment of Maharashtra? 

(English) 

CAPT. SA TlSH KUMAR SHARMA: ~ 
through you, I want to assure the h< 
Member that already we have a mass/ 
gas fiaring project under way which It 
become possi>Ie through the help 01 ml 
lateral agencies. The ftaring situatior 
improving dramatically. 

And once the gas ftaring pro;ec 
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completed, the flaring will almost be brought 
down technically to a zero level, in the 
Bombay High region.

As far as part II of your question is 
concerned, that is on royalty, the States are 
getting the royalty. Recently, we have made 
a one time exercise to give them some 
additional money on that account.

[Translation]

Crimes in Uttar PradeshCrimes in Uttar Pradesh

*324.  SHRI CHINMAYANAND 
SWAMI:

SHRI BHAGWAN SHANKAR 
RAWAT:

Will the Minister of HOME AFFAIRS be 
pleased to btate.

(a) Whether incidence of crime in Uttar 
Pradesh has increased recently;

(b) if so, the reasons therefore;

(c) the number of cases of various 
crimes reported in the State during 1992and 
1993 so far month-wise; and

(d) the measure taken/being taken to 
check crimes in Uttai Pradesh?

[English

THE MINISTER OF STATE IN THETHE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M.MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (d): A statement is laid onSAYEED): (a) to (d): A statement is laid on 
the table of the house.

STATEMENT

There was nodefintte to trend monthwtoe

the table of the house.

STATEMENT

There was nodefintte to trend monthwtoe 
in incidence of crime in 1982. In somein incidence of crime in 1982. In some 
'Months if had decreased white in .other'Months if had decreased white in .other

months it had increased.

A A annexure showing the month-wise 
incidence of IPC Crimes registered in Uttar 
Pradesh during the year 1992 is enclosed. 
Since only two months have elapsed, fig­
ures of crime for 1993 have not yet been 
compiled.

‘Police’ being a state subject, appropri­
ate action for registration, investigation, 
detection and prevention of crimes is prima­
rily the responsibility of the State Govem-
ment.

AnnexureAnnexure

Month Total IPC Crimes

JanuaryJanuary 16901

February 16947

MarchMarch 18900

AprilApril 17151

MayMay 18642

JuneJune 19673

JulyJuly 16874

AugustAugust 17296

SeptemberSeptember 18401

OctoberOctober 17844

NovemberNovember 16111

December N.A.December N.A.

[Translation]

SHRI CHINMAYANAND SWAMI: Mr.SHRI CHINMAYANAND SWAMI: Mr. 
Speaker, Sir, in reply to my question toeSpeaker, Sir, in reply to my question toe 
Hon. Minister has not £ven any detailsHon. Minister has not £ven any details 
reganUnqUhe crimes in Uttar Pradesh afterreganUnqUhe crimes in Uttar Pradesh after
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.mposition of the President's rule in the 
state. My query-was particular1yon the point 
that as to what is the position of crimes in the 
state after imposition of the President's rufe. 
The hon. Minister has not replied to it rather 
he said that the date of two months as well 
as of December are not available. One 
more question is related to it about the 
number of terrorist incidents during last 
three months in terai region of state and the 
measures the Government has taken to 
curb/control these incidents? 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
in regard to the view of the hon. member that 
the Government could not provide data for 
the three months e.g. of December, 1992 
and January and February this year, I would 
like to teft him that National Crime Records 
Bureau brings out an annual publication on 
crimes in India. Data are conected through 
it Therefore, the data of two months will be 
provided to the hon. Member as soon as the 
Government receives them. The second 
point IS as to how the State Government 
curtailed the terrorist activities. In this re-
gard. 

[ Translation] 

SHRI NITISH KUMAR: He is express-
tng happiness that Mr. Pilot is spared of the 
duty of replYing the question. Mr. Speaker, 
Sir, there is no need to ring the bell .. 

( InttHTUptions) 

SHRI P.M. SAYEED: I would like to 
inform that the rate of crimes was 1.3 per 
ceot in Uttar Pradesh in December and 
there has been an increase in the communal 
offences. The Government has taken a lot 
of measures to curtail terrorism, which helped 
us in curbing the terrorist activities. 

SHRI CHINMAYANANO SWAMI: Mr. 
Speaker, Sir, the hon. Minister has not 
replied to my question. I had asked him 
about the number of terrorist incidents dur-
ing the last three months. I would like to 
know the reply to this queIIIIion. He may 
reply it later on. I would aIiIo like to know 
from the hon. Minister whether the Govern-

ment of Uttar Pradesh has demanded some 
'extra security forces and resources to con-
trol terrorism. If so, to which extent its 
demand has been met with. 

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
there is the provision for modernisation of 
our police force. There is a scheme of the 
Government of India under which 50 per-
cent grant is provided to each state and 
Uttar Pradesh has the maximum share in it. 
Under this scheme there are programmes 
for modernisation of police force, increase in 
the number of communication centres and 
to make it effective through various mea-
sures. The Government of India has de-
cided to provide funds for this ..... . 

( InterruptIons) 

[English] 

DR. SUDHIR RAY: Sir, I would like to 
'know from the hon. Minister as to whether 
there was a spate of communal riots after 
the demolition of the Masjid. If yes, how 
many persons were prosecuted and is there 
any steps taken in this regard? 

SHRI P.M. SAYEED: The exact figure 
and the date about the communal riots after 
the demolition of Ayodhya Masjid are not 
available at the moment because the main 
question relates to the incidence of crime lin 
Uttar Pradesh. As far as the communal rIOts 
in Uttar Pradesh after the demolition IS 
concerned, I do nOt have the data at the 
moment. 

[TransUl~ 

SHRt CHANDRA JEET Y ADAV. twlr 
Speaker, Sir, the date pnMded by the hoo 
Minister about Uttar Pradesh for the year 
1992 show that 17000 to 19000 incidents of 
crimes according to Indian Penal Code are 
happening there every ft1OQttl, and thiS nuf'"l-
bar is very big. Thefe are certain distncts If! 
Uttar Pradesh whdI am pamcularty known 
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as cnme dtstncts, whICh are more cnme 
prone areas The Incidents of kidnapping 
has Increased ,,, Ghazlabad and NOIDA 
wtllch art> adlacent to Deihl, as a result the 
Industnahsts there havt> become panICky 
and the new enterpreneurs are nol coming 
fOl'Ward 

AI present Uttar Pradesh rs under the 
President s rule then whether sllch a change 
will be made In the PolICe admlrwstratlOn of 
the state and whether such a sm.atlon WIll be 
created so that number 0f cnmes may de-
crease The '!umber of comes has In 
creased Several mafla gangs have corr'e 
ua III these d,stncts whICh also get pohtlcal 
patronage and thev have large number 01 
Illegal weapons and whether the Govern 
men! IS conSldenng to ImplE'me'1t an ettec 
lIve scheme In thIS regard so that cnmes 
'Tiav be curbed 

SHRI P W. SAvEED M' Speaker, 51' 
the hon Member rs absolutely fight In saVing 
Ihat In several drstncts Of Ut1ar Pradesh 
cnmes are commrtted In tf-Je name of a 
particular gang The State Govemment has 
taken several measures to curb the cnmes 

[EnglISh} 

I will read out the steps that have been 
lakE'n by the Government 

"In order to combat organised 
cnmes IOtensllle antl-cnme dnves were 
launched durmg the year m which the 
following note-worthy successes were 
ac.nleVed 

Strong and deterrent actIOn 
agamst mana gangs, against 842 mem-
bers belonging to 115 actIve mafIa 
gangs With communal nots taking 
place In 32 <btndS to the aftermath of 
the 6th December IOCldent, curfew was 
fffiposed In 35 drstncts and the situation 
was brought under control There were 
57 encounters WIth terronsts In whICh 
37 notonous terronsts have been lulled 
and 119 have been arrested, and a 

large number of assorted weapons 
have been recovered from them Dur-
.ng the year, as part of preventIVe mea-
sures 291 persons were detamed un-
der NSA and 1162 cases were regts-
tered against 3183 persons under the 
Gangster Act" 

A targe number of factories have been 
fabncatlng ItllClt weapons 

MR SPEAKER Give the Itst 01 It 
pleasE' 

SHRI PM SAYEED It,saverylengthy 
Irst of steps II tl-Je han Member requirE'S I 
WIll Just give It These are the steps which the 
Slate Government has taken 

! Translation] 

SrlRI RAM NAG'NA MISrlRA Mr 
Speaker Sir I would like to sut-mlt te' the 
hor MInister that Deana dlstn( t IS located 
an BIhar' and Nepal borde' The InCidents Of 

KIdnapping there have become o'der of the 
day There IS Jungle-ral The PAC per 
sonnel v.ere deployed on the bordel Now 
tnev have been wllhdral'l n from there T>,ese 
days InCidents ot kIdnapping and klllln'ls arp 
laking place too Ireque'ltly I would like to 
ask the hall Minister whether he would 
prOVide PAC on the borders ass was donE' 
In the past so that the IOCidents at kidnap 
ping and mUider mdV come dow., 

SHRI PM SAYEED Mr Speaker Sir 
the han Member IS retemng to a particular 
place If the hon Member refers It to me In 
wntlflg, I would look Into It 

SHRI RAM VILAS PASWAN Mr 
Speaker, Sir, dunng last one or two years 
politIcal murders had Increased In Ut1ar 
Pradesh In this very House I raised thIS 
Issue several times that an the leaders of our 
party like Shn Sharda Prasad Rawat, who 
was an ex-Mlnrster, shn Mahendra Singh 
Shatl, the leader of Uttar Pradesh Assem-
bly, Shn Chhote Lal Yadav an ex-MInISter 
and Shn Sohan Lal peepal and Gomatl 
Prasad who were Dahl leaders were assas 
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sinated. Even now I am finding that ptqJIe 
belonging to the ScheWIed Caste c0mmu-
nity have been subjeded to mas&-kiIIing in 
1he AIndua area in UabJra. The murder at 
Kanpur was so heinous that one shudders to 
think of it. The killing of four persons belong-
ing 10 the Scheduled Castes inYaIued flfTfl 
cutIing their teet, then necks and finaIy their 
eyes were takerl 001. The experienced 
officers and people of the minority commu-
nity betonging to the Scheduted Castes who 
are working there are terror stricken. In the 
light 01 mass-killings of people belonging to 
backward castes, downtroen and minority 
communitites which mushroomed today at 
it did before the Imposition of President's 
rule also, I would like to know from the hon 
MinISter as to what action IS being contem-
plated by the Government in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
AAJESH PILOT)' Mr Speaker Sir, the hon, 
Member is right thaI crime graph rose is U P 
from the later part of the year 1988 to the 
year 1991 In 1991. the Cr1me rabo on all 
India level was 9 per cent while for U P it 
was ZO per cent. As the hon Member has 
said that dunng the last one or one and a half 
year. such incIdents have increased He 
referred to Shri Bhati and some other mur-
ders were also commrtted. So, itrs a tact that 
crirmnatisation has Increased If! U. P. I have 
been going there since the Impos;tion of the 
President's Rule As Shri Swami was 31k-
ing, the 0iIect0r GenefaI of Punjab Pohc;e 
was called for and a . meeting was held 
regarding the problems In terai reg;on. Now 
the situation has improved in the lerai re-
gion. The demand for the development at 
Para-military forces have been 
fuIfiIted .... .. (lnterruptions) I am appnsing 
the august House of the fact. You can tlOId 
a different opinion, you can nave different 
informa1ion there are no two opinions in this 
~. But we have been very ~ in the 
t.rai regiOn and .. ~ fuIIIed the 1'8CJL*". 
ment of Ultar Pradesh Government for the 
depIoy.ment 01 para-miitary forces which 
was made by irs Director General of Police. 
We are monitomg the 1IiIuoIIian. . In regard 
to the Question raised by SM Ram Vilas 
Paswan; it may be noted' IhaI we have 

ordered the Slate Government in this 
connection. The Centre too shares the 
concern Mpressed by him regarding the 
~ of people belonging to It1e Sched-
uled Castes and weaker sections We win 
continue to ensure prevention of atrocities 
on weaker' sections. 

SHAI SATYA OEO SINGH: Mr 
Speaker, Sfr, the hoo Minister of State In 

the Ministry of Home AffailS has informed us 
about the situation prevailing If) Uttar Pradesh 
but he probably could not di..c;tingUish be-
tween the relevant data and the truth I 
would like to know whether hIS attention has 
been drawn to the ne·.vs Item published In 

newspapers that the le!ronst<; In Lahore had 
held a conclave to launch their terrorist 
activities effectIVely especially In Punjab 
and in the teral region 01 Uttar Pradesh. 
Have you been apposed of as to how such 
terrorist activities may be checked there 
During the rule of the Bharatiya Janata Party 
there the Government did not make any 
arrangement Additional torces, funds and 
anTIS to combat terrorism were never pro-
vided p., the 
Government.. (Interruptions) 

MA. SPEAKER' Please put the ques-
bon 

SHRI SATYA DEO SINGH. What ac-
tion is being taken 'by the Government to 
~the aftermath of any such mt'!etlflg 
held in Lahore S() that Ih!' secumy of the 
CitiZens of Uttar Pradesh may be en5llred 

SHRI PM. SAYEED: Mr Speaker, Sfr 
the hon. Membef has tok!)ust nooN that a 
meeting was held If) Lahore and certain 
decision was taken there ... (interruptions' 
It will ~ no effect on aur country The 
necessary and appropriate measures WI!! 

be taken in Ollar Pradesh I have giver. ail 
the details regarding any possible terrorist 
actMlies or offences of any pal1icular cat-
egones. After the Prestdent's rule every-
IhIng is under control there~ 

SHRI SATYA PAL SINGH YADAV' Mr. 
Speaker, Sir. I would like to submit to the 
han. Minister that incidents that occurred 
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after 6th December in Uttar Pradesh had 
boosted the morale of some of the culprits 
but when Shri Rajesh Pilot took charge of 
the intemal security, he look certain bold 
steps and by the end of February the author-
ity ofthe Govemment came to be respected. 
It had someeffect, but not only in Ghazhiabad 
and Eastem U.P. but in the entire U.P., 
incidents of kidnapping have increased 
manifold, Our present ordinary law-section 
364- has failed to check such crimes. In 
such incidents of kidnapping, murders are 
committed and money is extorted. So, I 
would like to know from the Govemment 
whether any special arrangement is being 
considered to check such crimes in Uttar 
Pradesh. 

SHRI P.M. SA YEED: Mr. Speaker, Sir, 
the information given by the hon. Member 
regarding rise in the incidents of crimes is 
correct. But in order to condemn it, I have 
read out a long list. Strict measures would 
be ta.f(en to condemn the rise of the crime, 
Jn any comer of the country and it would be 
checked. 

Import 01 Cancer Medicines 

·325. SHRI RAM LAKHAN SINGH 
YADAV: Wllthe MinisterofHEALTHANO 
FAMILY WELFARE be pleased to state: 

(a) whether a nlMtlber of medicines for 
the treatment of cancer am being imported; 

(b) if so, the details thereof; and 

(c} the efforts made by the Govern-
ment to manufactl:Jre these medicines in the 
counky? 

[Englrshl 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR): (a) Yes, Sir. 

(b) 21 anti-cancer medicines such as 
Bleomycin Oil Suspension, 5 - FIuorouracH 
Injection' and Tamoxifan Tablets etc. are 
imported. 

(c) The Government has encouraged 
the indigenous manufacture of anti-cancer 
medicines by abolishing tariff on anti-cancer 
bulk drugs; keeping them out of priceconnl 
and not imposing any excise duty. 

[ Translation) 

SHRI RAM LAKHAN SINGH YADAV: 
Mr. Chairman, Sir, in this country, cancer is 
such a disease for which no suitable medi-
cine has so far been invented. While reply-
ing to a question asked in December, 1991, 
the Govemment had stated that twenty-six 
drugs were being imported from outside for 
the use of cancer patients and every pos-
sl>1e effort was being made to import these 
drugs. Keeping view of importing these 26 
drugs and pmviding every possible assis-
tance to the patients, I would like (0 know 
from the han. Minister as to how many 
persons suffer from this disease yearly and 
the pen:entaage of patients who get these 
medicines and the result of Ihese medicines 
on the patients and the percentage of pa-
tients who survice after talOng these medi-
cines. 

[EngNsh) 

SHRI PABAN SINGH GHATOWAR: 
Sir, the Government of India is giving all 
possilIe hefp to the indigenous producers of 
anti-canoer drugs. According to the esti-
mate, there are about 1.52 million cancer 
patients in this country. The Government of 
India, with the collaboration of the State 
Govemmen1s is taking all possible steps to 
give treatment to these unfortunate cancer 
patients of this countJy and 10 provide anti-
cancer drugs to them. 

[ Translation] 

SHRI RAM LAKHAN SINGH YADAV: 
There are 26 drugs for the treatment of 
cancer but how many dealers are selling 
them. The Minister has stated that he is 
encouraging the indigenous production of 
anti-cancer drugs. But tilt date Cipia is the 
only company which has been able to invent 
the ahti~r drug, its one M.P. of 5 mg 
costs As. 210, and that too is not always 
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available. In such a situation the doctors 
hesitate to prescribe this drug. It is not 
available in hospitals too and the patients 
are advised that there is no treatment for the 
cancer and they need not stay in hospitals. 
You are importing these medicines from 
abroad then what is the reason that only one 
company in our country is manufacturing it 
and why this faqlity is not being provided to 
other companies also. Have you done any 
research in this fteld and any progress has 

Ibeen made in this regard? Should we hope 
that there would be more drugs fOf the 
treatment of dying cancer patients? Along 
with that, have you made any effort to make 
these drugs cheap? 

[English] 

SHRI PABAN SINGH GHATOWAR: 
Sir, the Govemment of India imports 21 anti-
cancer drugs from the foreign countries. In 
india six anti-cancer drugs are produced by 
two compantes. Govemment is giving all 
possible help to these indigenous manufac-
turers about which I have already stated in 
my written reply. These antH:ancer drugs 
are kept out of price control There IS no 
mposition of excise duty and there is no 
traffic on these drugs. These are the en-
couragement given by Government of l'1dia 
so that the indigenous manufacturers can 
produce anti-cancer drugs without any diffi-
culty and make them available to the cancer 
patients of this country. 

PROF. SAVITHRI LAKSHMANAN: Last 
week it has been reported «, a number of 
newspapers that an AYUlvedic oil is found to 
be effective in the treatment of cancer. An 
old house at Guruvayoor in Kerala was 
under repair and during this process, an old 
manuscript in palm leaves was discovered. 
This manuscript contained the details of the 
combination of the contents of this rare oil 
whictI can be used for the tfeatment 01 
cancer. It is stated that thete are ciear-aA 
n"ttiotlSaboutsome medicines which ccUd 
be used forintemal CQnIUq)tion aIao. The 
ownerolthebookaUdcaan,to r8COInmend 
the IIlPbfion Gf ....... medidnes onIr. 
Andthenewllplp8lB.., ...... ..,app,-
tnq .. oil edemaIIr ... or IM) ...... 

were saved from death. Rather it is better to 
say that they are saved from an acute attack 
of this disease. I will collect the address of 
the owner and details of this particular medi-
cine. Now my question is this. 

Win you please extend all possible heIep 
to encourage production of this precious 
indigenous medicine and try to. solve the 
technical objections that may arise in con-
nection with the production and application 
of this divine medicine. 

SHRI PABAN SINGH GHATOWAR: 
Sir, 'am grateful to the hon. Memberforthe 
information th:It she has given. I would very 
much request her to pass on all this informa-
tion to us. Before introducing any new 
medicine a lot of scientific and climical 
examinations and counter-examinations are 
to be conducted and then only that medicine 
can be prescribed for use. The Government 
will definitely give all possible help to pro-
duce indigenous anti-cancer medicine in 
this country 

[ Translation] 

SHRIDAUDAYALJOSHI: Honourable 
Mr. Speaker, SIr, cancer has been described 
In detaH as "Karkatarburd' disease in 'Vrahatri 
Charak Sanhita' in AyUiVed. In view of the 
detailed reference made by the hon. lady 
Member 1 would like to know from you as 
Minister incharge of Ayurveda whether you 
would make some proper arrangement for 
gathering information in the field of cure for 
cancer disease . Second part of my question 
is that today it has been stated in the reply 
to question No. 334 that Indian Medical 
Council has been given Rs. 135lakh wheteas 
for Ayurveda research an amount of only 
As. 16lakh has been sanctioned. It should 
be kept in mind that after an intensive re-
search on the Naem Oil, Ayurved has in-
vented a special medicine named 'Pippladi 
Yoga' for family Planning. I would like to 
pointcutthalbyapending millions of rupees, 
no break .... rough has been achieved in 
Family Planning programme ",rough 
AIeapIdhy and these two AyuMIda mad-
eNs ........ ignored ...... . 
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MR. SPEAKER: Joshi ii, what is rela-
tion between cancer and Family Planning? 

SHRI DAu DAYALJOSHI: Mr. Speker, 
Sir, I would like to know whether there is any 
proposal to save foreign exchange through 
producing anti-cancer Ayurvedic drugs. 

(English) 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): As far as Ayurvedic 
medcine is concerned, it is true that there 
are many secrets. 1 am ~kful to the hon. 
Member for making refeience of Charakh 
Sanhita which is a basic thing to the very 
production of Ayurvedic medicine. There is 
one branch of Aayurveda which is called, 
Ras-Shastra. In this country there are 
vaidhsital who have the secret of this treat-
ment but they are not willing to part with that 
secret by way of teaching. .1 assure the 
House that at efforts win be made to encour-
age such teachings so as to develop this 
medicine and we win see that this is made 
avaitabIe to the suffering people. All pos-
si)Ie encouragement, that is required to 
develop the Indian system of medicine, will 
be given by the Government. (Interrup-
tions) 

MR. SPEAKER: This is not going on 
record. Nothing of this kind will go on record. 

(Interruptions) • 

SHRIMATI SUSEELAGOPALAN: Sir, 
some of .the important indigenous medi-
cines are reported to be very good tor 
cancer and such other diseases but these 
medicines, when referred to the All India 
Medicallnsitute for clinical test, have to wait 
for a long time. 1 think this is because ot the 
lack of facility there. I request that enough 
facilities should be provided in that hospital 
so that speedier clinical tests can be carried 
out. I have my own experience of this 
hospital. A medicine was referred to It for 
carrying out the clinical test but even after 
one year it could not be tested. So, I would 
like to know whether you will provide enough 
facilities in the All India Medical Institute so 

that speedier clinical tests of these medi-
cines could be carried out. 

SHRI B. SHANKARANAND: The hon. 
Members suggestion is a suggestion for 
action. We weH definetely see that clinical 
tests are carried out effectively and quickly 
and the results are made available for the 
treatment of cancer. 

1 would like to inform the House -I know 
personaHy- that there is an Ayurvedic hospi-
tal in the State of Kerala where they are 
undertaking research in Ayurveda tor the 
treatment of such diseases. 

SHRI SUNIL DUTT: Sir, cancer cases 
are on the increase in the country but the 
imported medicines are very expensive, 
especiaAy tor the pockets of poor people. 
Sometimes, you have to buy these medi-
cines iin bak:kmarket because the people 
want to take even advantage on this. Even 
the medicines that are being manufactured 
here, are very expensive for a poor man to 
buy them. 

I would like to ask the hon. Minister, 
through you, Sir, that just as we have Blood 
Banks all over India, can't we have the Lite 
Saving Medicine Banks, that can be helpful 
for the poor people who can't afford these 
expensive medicines so that they can go to 
these M~dicine Banks started by the Gov-
ernment of India and supported by the people 
to have the medicines for their treatment. 

SHRI B. SHANKARANAND: ThiS is a 
suggestion for netings. 

SHRI M.R. KADAMBUR 
JANARTHANAN: Mr. Speaker, Sir, it is found 
that the cancer ailment medicines are being 
produced by Americans from green blood 
drawn out of a particular species of crabs 
~ich are found in the Sea Coast of US and 
Japan. The same species of crabs are even 
found in Balasore, the Sea Coast of Orissa. 
I want to know from the hoo. Mil1lster, has 
the Government got any proposal to manu-
facture cancer ailment mediCines from the 
green blood drawn out of the particular 
species of crabs which are found In the 
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Orissa coast, so that you can utilise these 
valuable medicines and lessen imports. 

SHAI PABAN SINGH GHATOWAA: I 
am thankful to the hon. Member for this 
infonnation. But as at present, we do not 
have any.such proposal. 

SHAI M.R. KADAMBUA 
JANARTHANAN: The fisheries Ministry of 
Orissa Government had recommended this 
to you. 

SHAI PABAN SINGH GHATOWAA: 
We do not have nay proposal at present. 

SHAI SAlKANT AJENA: Shri This horse 
shoe crab is available in the Orissa Coast. 
NAO is doing some research on it. (Interrup-
tiOns) 

DR. K.D. JESWANI: Sir, as stated by 
the hon. Minister, it is a fact that more than 
two million patients are suffering from can-
cer in the country which are already notified. 
Out of them, most common cancers are 
Cervi and breast. 

Sir, treatment of cancers is weH-estab-
lished in our country. There are number Of 
centres for cancer treatment even at the 
district levels. Most of the equipments for 
diagnostic purposes and treatment pruposes 
are imported viz. whether they are radiologi-
cal equipment, the Lasers or some such 
things. Out of thIS treatment part, chemo-
therapy, wehre these drugs are used, forms 
a very important part of treatment of cancer. 
Our scientists and oncologists are very weH 
versed with this part of the treatment of 
chemotherapy SInce last twenty years. since 
I am attached to this Institute, I am saying 
that since last twenty years, there have not 
been any positive efforts to boost up 
poduction of these important drugs whICh 
are imported from the foreign countries. 

I would like to ask the Minister whether. 
our ICMA has taken up any research woft( 
of any of the cancer drugs and IS it supplYIll9' 
the informatIon to our country of whether the 
Government themselves are Inclining to 

boost up the production through their own 
Governmental pharmaceutical enterprises 
and how much foreign eXChange, you have 
to spend every year after importing these 
drugs. This is an important iliformation. 
Please request the Minister to fumish this 
information . 

SHAI PABAN SINGH GHATOWAR: 
Sir, I do not have eat present the information 
as to how much foreign exchange has been 
spent in importing the cancer drugs. I will 
collect the information and pass it on to the 
hon. Member From the Government's side, 
we are encouraging indigenous anti-<:ancer 
drug producers and we are also giving the 
scientific and analytical pupport from our 
chemical laboratory to these producers to 
have indigenous cancer drugs produced in 
the country. (Interruptions) 

DR. K.D. JESWANI: He has absolutely 
avoided my Question. It is absolutely perti-
nent. Sir, I would request him, through you, 
to give proper reply.(lnterruptions) 

DR. R. MALLU: when cancer is estab-
lished, there is no proper medicine. But 
there are pre-<:ancerous conditions which 
are established. If treatment is given to the 
pre-<:ancerous conditions, then cancer can 
be avoided on it can be cured. 

I would like to know from the hon 
Minister through you what steps have bene 
taken by the Govemment of India identify 
the pre-<:ancerous conditions and treat them 
at district level. taluka level and primary 
heahh centre level so that cancer can be 
prevented in a country like India? 

What other steps have been taken by 
the Govemment of India to Identify pre-
cncerous conditions? 

SHAI PABAN SINGH GHATOWAR' 
The Govemment of India is having then 
regional centres of cancer research and 
treatment Development ancology Wing of 
the Medical College and Hospitals, we are 
gNlng financla, help to the Medical colleges 
to have these wings In their medICal col-
leges 



27 Oral Answers MARCH 18, 1993 Oral Answers 28 

We are also helpmg the State Govern­
ments financially to set up cherno-therapy 
units. The Government of India has a scheme 
to help the voluntary organi�tions which 
are coming forward for cancer treatment. 
There is a scheme to help them fmancially. 

SHRI SRIKANTAJENA There1sakind 
of blue blot available from the horse shoe 
crab. ( Interruptions) 

MR SPEAKER· May I request Mem­
bers not to drown questions and answers in 
the conferences that are being held m the 
Youse 

( :nterrupt,onsJ 

[ Translation} 

MR. SPEAt<ER Please take your seat. 
If I ha.e alfowe.i you to ask a quest1on,1t 
j.Jes not mean you can ask a secord 
question also 

DR R MALLU:  My quetion is  quite 
d1tferent.

fvlR. SPf:A.KEi'i P,ease sr. down l\o, no, 
I am no: a•iowa"lg vou. This Kind of 
an .1r9uemem cannot yo on in th,s House 
f>1ease un<:.erstand tt"\1S th,1;1g YOU m.:et the 
Minister later JP Please :,1i down

oc:; A Mallu: I am Sorry, Sir

SHRI SRIKANTJENA : Now, the Nat1onal 
lrnstrtute o'. Oc.eanographv rs aomg 
research on tne blue blot a11a1laole ,n the 
horse shoe crao m the Onssa coast, wtuch 
as one nnportant input foranu-cancer drugs 
Wdl your Mmistry help the National Institute 
of Oceanography so that they can go m 
th1& research so that the import of this blue 
blot from Japan and Amenca can be 
avOlded? 

SHRI 8. SHANKARANAND: I must 
thank the hon. Member that he has 
brought this thing to my notice. Definetely, 
we will be rn touch with the National 
Institute of Ocean­ography and get the 
material, and if any support is needed, we 
will defenetely do that. 

OR. KRUPASINDHU BHOI: This is a 

very serious thing and the Minister is well 
aware of the fact. While he was Miister in the 
eighth Lok Sabha, he had said something 
about it. 

We are following the British system of 
medicine and the Indian system of medicine 
we are completely forgottmg. Basing on this, 
by having a committee headed by Mr. Dhar 
and others, they had submitted a proposal 
to the Government to have an Institute of 
Indian system of medicine like AIIMS in any 
part of the country where generic herbs, 
non-vulnerable herbs are available m plenty? 
If so, what IS the present position? 

ln thrs tmanc1� year or in the next 
financial year, will they set up an institute on 
the Imes of AllMS in any part of the country? 

SHRI B SHANKARANAND He 1s talk­
mg about the Indian system of medicine 
what I can understand from his question 1s 
•"lat to must heip the lmdan system ot 
'Tledicme m:-:!uding Ayurved1c. s:dha 
f;omoeopathy and Unam All these systems 
of "ledicir,es are 'laving the:r own research 
act1v1t1es 

DR. KRUPASINDHU BHOI When you 
were the Minister you had appointed a com­
mittee to examine this matter. and you told 
that you would have an mst,tute of Indian 
system of medicines on the Imes of A 11 MS m 
any pan ot the e,untry 

SHRI B SHANKARANAND Now in all 
the d1stncts they are havrngs their own 
commltl.ees and the research 1strtutes are 
there. We are m touch with these commit­
tees; these committees are functiornng wrthm 
the Ministry Itself. We are taking due care to 
see that att those systems get due encour­
agement 

( T ranslationJ 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, in Uttar Pradesh and 
Bihar. there is only one cancer in9lilute 
named 'Bhartiya Rail Cancer Resean::h In­
stitution' located in Varanasi. Thent is a 
heavy shortage of modem �ry in this 
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institution. There is no facilitY of Catscan 
Nhich is must for cancer theatment. through 
you, I would like to ask the Health Minister 
whether he is going to help this important 
cancer institution by consulting the Railway 
Ministry. 

[English] 

SHRI PABAN SINGH GHATOWAR: 
There are schemes under which the Central 
Government helps this type of Institutes. But 
the proposal must come from the State 
Governments. 

WRITIEN ANSWER TO QUESTIONS 

[English 

Lead-Free Petrol 

*323. SHRI MANORANJAN BHAKTA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Bharat Petroleum Cor-
poration Limited has signed a contract with 
the ItaIan Company. Snamprogatti. for trans-
feroftechnologytoproduce lead-free petrol; 
and 

(t) if so, the salient features thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Bharat Petroleum 
Corporation Urnited has signed an agree-
ment with MIs. SNAM PROGETII, Italy for 
obtaining a process license to manufacture 
30,000 TPA of Methyl, Oltaly for obtaining 
a process license to manufacture 30,000 
TPA of Methyl Teritiary Butyl Ether at its 
refinery in Bombay. The estimated cost of 
the project is approximately Rs. 32.7 crores 
and would be implemented in about 33 
months. 

[Translation] 

Health Services Centres in U.P. 

*321). SHRI ASTIBHUJA PRASAD 
SHUKLA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state. 

(a) the number of Primary Health 
Centres, Sub-Centres and Community 
Health Centres functioning in Uttar Pradesh; 
and 

(b) the steps taken by the Government 
to provide medicai facilities to the Sched-
uled Castes, Scheduled Tribes, poor and 
backward people residing in remote rur al 
areas? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): 

(a) Sub-Centres 20,153 

Primary Health Centres 3,730 

Community Health <AJltres 248 

(b) In Uttar Pradesh as on 31-3-1992, 
1 ,376 Sub-Centres and 189 Primary Health 
Centres have been set up under the Tribal 
Sub Plan~ 4;434 Sub-centres, 416 Primary 
Health Centers, and 63 Community Health 
Centres have been set up in predominentIy 
Scheduled Caste viRagesi basties with 20% 
population under the Special Component 
Plan as on 31-3-1991. 

[English] 

Artificial Ripening of Mangoes 

·3~7 SHRI RAM KAPSE: WiD the 
Minister or' HEALTH AND FAMILY WEL-
FARE be pleased to state: 
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(a) whether the Govemment have 
imposed a ban under the Prevention to 
Food AduHeration Act, 1954 on artifici. 
ripening of mangoes by using acetylene 
gas, calcium carbide etc.; 

(b) if so, whether the Act is effectively 
enforced; and 

(c) if not, the stages taken by the 
Govemment for implementation of this Act? 

THE MINISTER OF HEATLH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): 

(a) Yes, Sir. 

(b) and (c). StateslUTs have been 
assisted In strengthening their testing 1abo-
ratories and by imparting training to their 
staff. TheStatesIUTshavealsobeen UfQ8d 
to ensure compliance with the provisions of 
the Act. 

FAMILY WELFARE (SHRI B. 
SHANKARANAND): . 

(a) Although no proven case of death 
du8 to administration of sub-standard IV 
Fluids has come to the notice of the Govem-
ment in recent past, administration of such 
IV ftulds could be hazardous. 

(b) to (d). The drugs and cosmetics 
Rutes 1945 have been amended to give 
powers of licensing and renewal to the 
Drugs Control (I) to exercise better control 
over inspectionItestingllicensing of IV fluids. 

The State Liciensing authorities have 
been advised from time to time to ensure 
that manufactures of I. V. fluids adhere to 
the prescribed Good Manufacturing Prac-
tices. 

The Govemment have also issued in-
structions to aR Central Government H0spi-
tals, etc. that large volume parentela! fluids 
should be purchased from firms using latest 
blow iii seal technoIoQy. 

-328. SHRIMA TI DIPIKA H. [Translation] 
TOPIWAl.A: 

SHRI RAM NIHORI RAJ: ~ with ~ In .... 

WI the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to state: 

Ca> whether sub-slandard I. V. IIuids 
being suppfled In the martutt sometimes 
lead to death; 

(b) if so, whether the Govemment 
propose to amend the Drug and Cosmetic 
Act; 

(c) if so, the details thereof; and 

(d) the steps taken to check the quality 
of I. V. fluids? 

THE MINISTER OF HEALTH AND 

ReId 

-a29. SHRI ANAND RATNA MAURY A: 
w. the Minister of MINES be pleased to 
state: 

(a) whether any agreement has been 
signed between India and Australia regard-
ing cooperation In mining field; 

(b) if so, the details thereof; 

(c) whether Australia has signed this 
agreement on the basiS of economic 
liberalisation terms; 

(d) if so, the terms and conditions 
thereof; and 
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(e) the investment prospects,of Austra-
tic. in mining field ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a). Yes, Sir. 

(b). The Govt. of India signed an agree-
ment on Development Cooperation in Oc-
tober 1990 envisaging a grant in aid of 
Australian $ 35 minion over a three year 
period, 1990-93. Mining has been identified 
as one of the sectors for this Development 
Assistance. 

(c) and (d). Does not err-e "IS the Aus-
tralian assistance is an at) gflt grant 10 
India entailing no repayment obigation. 

(e). Australia and other leading mining 
countries and Austrafian mining companies 
have shown interest in investment in the 
mining sector in Indta. The prospects of 
such investments has improved with the 
announcement dthe National MinenII Policy 
1993. 

[Eng/ish} 

Birth Control Vaccine 

'330. SHRI BIJOY KRISHNA 
HANDIQUE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state' 

(a) whether there has been anycontro-
versy over a birth control vaccine developed 
Indigenously at the National Institute of Im-
munology (Nil); 

(b) if so, the details thereof; 

(c) whether a section of Indian SClen-
lists apprehend that It may cause a set back 
to famIly planntng efforts of the country, and 

(d) the steps taken/proposed by the 

Govemment to resolve the controversy? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). No, Sir, 
WHO has not issued any official communi-
cation to the best of our knowledge. 

(c) and (d). Indian Scientists are con-
tinuing their wont further for development of 
this vaccine, Follow up d Phase oill c:tinicaI 
trials is on. Phase III clinical trials are likefy 
to commence in 1994. 

Transportation of CoM to Conswnption 
Centres 

'331 
YADAV: 

CHOUDHRY: 

SHRI VIJAY KUMAR 

SHRI LOKANATH 

Will the MinISter of COAL be pleased 
to state: 

(a) whether the major coat ~ies 
In the public sector lack infrastNcture for 
transportatlOO of coal to consumption cen-
tres resulting in mounting pithead stocks; 

(b) If so, the details thereof; and 

(c) the corrective measures takenl 
being to remedy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to (c) Coal companies do not transport 
coal beyond despatch points. Coal is finally 
transported to the consumption centre by 
rail, Merry-go-round systems, belt, rope or 
road etc Except for railways, these sys-
tems could be captive or privately owned. 

It IS a fact due to mIsmatch between 
production and transport capacities In some 
of coal productmg areas, coal stocks have 
been mountmg up In order to Improve 
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despatches and liquidate these stocks, coal 
companies are improving their coordination 
efforts with railways To improve the off-
take by road, two schemes have been 
formulated for selling coal under the 
Liberalised Sale Scheme (LSS). LSS-Ils for 
small buyers requiring coal from one truck 
to 1000 tonnes while LSS-II IS for major 
consumers requinng 10,000 tonnes and 
above. Coal India Limited havE> also 
recently launched a scheme for developing 
whole sale trade in coal. Under this scheme, 
the subsidiary companies of Coal India Ltd. 
will appoint wholesale traders on the basis 
of applications invited through open adver-
tisements. It is stipulated that each dealer 
shall lift atteast 3000 tones of coal per 
month by road. 

Commission to Petrol and Diesel 
Dealers 

·~.SHRISOBHANADREESWARA 

RAO VADDE: Will the Minister of 
PETROLEM AND NATURAL GAS be 
pleased to state: 

(a) whether the petrol and diesel 
dealers have been representing to the Gov-
ernment to enhance the commission pay-
able to them; 

(b) whether the Government had 
assured to take a decision soon in this 
regard; 

(c) whether a decision has since been 
taken; 

(d) if so, the detaRs thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLUEM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) and (b). Yes. Sir. 

(~) to (e). The matter is under the 
conSideration of the Government. 

{Translation] 

Life Line Hospital Scheme 

·333. SHRt RAMESHWAR PATIDAR. 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose 
to launch a new scheme on the lines of 'Life 
Line Hospital Scheme. 

(b) if so. the details thereof; and 

(c) the ~tates likely to be covered 
under this scheme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

Research in FamHy Planning 

*334. SHRI PHOOL CHAND 
VERMA: 

SHRI B.L. SHARMA PREM: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) the details of the funds allocated for 
the research component under the Family 
Planning Programme during the year 1992-
93; 

(b) the details of the achievements 
made as a result thereof; and 

(c) the amount proposed to be allo-
cated for this programme during the year 
1993-94? 
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (c). Funds 
allocated for research from the budget of 

the Department of Family Welfare during 
1992-93 and proposed for 1993-94 are indI-
cated blow-

(Rs In /akhs) 
----- -----.-.-------------------- -----

1993-94 

(i) Indian Council of Medical Research 650. 00 65000 

(ii) Central Drugs Research Institute. Lucknow. 60.00 60 00 

(iii) Central Council for Research in Ayurveda and Siddha 17.80 18.00 

(iv) Central Council for Research in Unani Medicines 4.00 4.00 

(b) The details of major achievements, 
institution-wise, are as follows:-

1. Indian Council of Medical Research 
(ICMR). 

ICMR has completed Phase-II trial on 
nasel spary with Norethisterone, Phase - III 
and Pre-programme introductory studies 
with Norplant-II, studies to increase continu-
ation rate of IUDs, studies on non-surgical 
methods of Medical Termination of· Preg-
nancy with RU 486 200mg + PGE2 gel 5 
mg. and a Phase-I clinical trial on developing 
a material to block the male tube carrying 
sperms. In addition, ELISA test for 
prpgesterone has been evolved. 

2. Central Drug Research Institute, 
(CDRI) Lucknow: 

CDRI has developed a non-steroidal 
weekly contraceptive Pill called 
"Centchromen· and is conducting studies to 
determine 'whether it is excreted in mothers 
milk and its use in the treatment of ad-
vanced cancer of the breast. A vaginal 
contraceptive cream IS also under clinical 
trial. Pre-clinical development studies are 
being conducted on 1- Centchroman, a 

foam tablet, and an antHmplantatlon com-
pound found efficacious In preventing 
pregnency in beagle bitches 

3. Research in Indigenous Systems of 
Medicine: 

The 4 drugs which have been clinically 
evaluated are Plppalyadiyog, A.C.IV, Neem 
Oil and J Cap. Out of these, Pippalyadiyog 
is found to be a better oral contraceptive 
agent while Neem Oil is found to be a 
spermatocidal agent. Studies are being 
continued. 

Clinical screening of Unani Oral Con-
traceptive Agents is under progress and the 
results indicate increase in the 
interpregnancy period from 2-5 years. 

[English] 

Exploration of Oil and Natural Gas 

*335. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details of the various schemes 
sanctIOned during the Eighth Plan penod for 
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exploration of oil and natural gas in the 
coastal area of KeraIa; and 

(b) the details of the present possiJIily 
to explore the oil and natural gas in the 
State? 

THE MINISTER OF STATE' OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a> White there is no sanctioned 
scheme of ONGC or Oil India Limited for 
exploration in this basin in the Eighth Plan. 
twelve blocks in the offshore Kerala -KonI<an 
basin were offered for exptofation by private 
companies in the Fourth Round of Bidding 
out no bids were received. Six offshofe 
blocks have also been offered in this basin 
in the Fifth Round of Bidding. 

(b): In view 01 the meagre thictcness 01 
sedimelltafy rock formation in the coastal 
areas 01 the basin, the on land part of the 
basin is considered tG be Gf poor 
prospeclMIy. 

{TransIalion} 

~. SHRI SURESHANAND 
SWAMI: 

SHRI MOHANLAl 
JHlKAAM: • 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased tG state: 

(a) the assistance provided by the 
Government under the Child Survival and 
Safe MoCherhood (CSSIM) programme 
during each 01 the last two years and 
eannarked for 1993-94, StatelUT-WISf'!' 

(b) the various components of CSSM 
programme; and 

(c) the steps taken for theif proper 
impIen,entation in the c::ountfy'? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI B. 
SHANKAAANANO): (a) tG (c). The Child 
Survivafand Safe Motherhood Programme 
was launched in 1992-93. During the year 
1992-93, the assistance is estimated at As. 
100.93. For 1993-94 crores have been ear-
marked. The statewise details are given in 
the enclosed statement. 

The various ~18t~indudeimple­
mentation, oral rehydlatioI, lherapy, pn:r 
phyIaxis schemes for controf 01 anaemie 
and blindness and tnNltment of acute 19S-
piratory in'ections (AAI). TG promote safe 
moIhefhood, antenarUI care and delivery 
seMc:es are being strengthened through 
training and S\IflPIy 01 medicine kits. Ftrst 
reten'aI unIIs ant being set up to prOYide 
8I118t'g1111CY otl liStric care. 

While the immunization. rGal 
rehydnItion Iherapy, prophytaxis schemes 
and _dial obstemc care at Ihe c0mmu-
nity level are being implemented in all the 
disIricts in the country. additional activities 
related to ARI control, integrated training 
and setting up of the first referral units is 
betng taken up in a phased manner, 

The steps tG ensure proper mplemen-
taboo of the programme Include ensuring 
regular supplies of drugs and equipment, 
traIning of health and para-medical person-
nel and regular supervision and monitoring 
In coordInation with the state governments. 
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{English] 

VISit of British Home Secretary 

*337. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the British Home Secre-
tary visited India recently; 

(b) if so, the issues discussed during 
his visit; and 

(c) the outcome thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a). ,(es, Sir. 

(b). Detailed discussions were held on 
various bilateral issues such as combating 
terrorism, drug trafficking, follow up action 
on ExtraditIOn Treaty, Confiscation Agree-
ment and immigration matters. 

(c). Both sides agreed to cooperate 
closely in combating terrorism and drug 
trafficking. 

Coal for Steel Plants 

*338. SHRI KRUPASINDHU BHOI: WtH 
the Minister of STEEL be pleased to state: 

(a) the requirement of COking coal for 
each integrated public sector steel plant; 

(b) whether tryese plants are facing 
shortage of coking coal; 

(c) if so, whether the Govemment 
propose to import coal for these steel 
plants; 

(d) if so, the details thereof alongwith 
the names of the countries from which coal 
is proposed to be imported; and 

(e) the steps taken in this regar"? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Plantwise requirement 
of coking coal projected for 1993-94 for the 
Steel Plants under Steel Authority of India 
Limited (SAIL) and Visakhapatnam Steel 
Plant is indicated as under:? 

Unit Millions T onnes 

Plant Indigenous Imported Total 

Bhilai Steel Plant 318 1.61 4.79 

Ourgapur Steel Plant 1.44 0.50 1.94 

Rourkela Steel Plant 1.34 0.58 1.92 

Bokaro Steel Plant 290 1.51 4.41 

Indian Iron and Steel Company 1.64 0.30 1.94 

Total SAIL 10.50 4.50 15.00 

Vtsakhapatuam Steel Plant 0.80 1.88 268 

Grand Total 1130 6.38 1768 
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(b) and (c). Integrated Steel Plants 
import some quantity of metaHurgk:al cok-
ing coal to meet qualitative and quantitative 
shortfalls in indigenous availability. 

(d) and (e). Details In this regard will 
be known only after the finalisation of 
tenders etc. 

{Translation] 

De-Addiction Campaign 

"339 SHRI SURAJBHANU SOLANKI 
Will the Mtnlsterof WELFARE be pleased 
to state: 

(a) whether the Government have 
made any estimate regarding the expendI-
ture Incurred on de-addIctton campaJQO 
dunng 1991 and 1992; 

(b) If so, the detaits thereof, 

(c) the results achIeVed as a result 
thereof; and 

(d) the amount allocated for the long 
massive de-addictIOn campaign launched 
from Oc1ober, 1992? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a). An expenditure of 
RS.51 36lakhs and Rs. 154.46 lakhs was 
Incurred during 1991 & 1992 respectivelyon 
DeaddictJon Campaign 

~b). The detaIls of the programmes and 
the expenditure Incurred are gIVen In the 
enclosed statement. 

(c). As a result 2,26,935 and 2,53,212 
drug addicts were benefitted in 1990-91 and 
'99' -92 respectIVely 

(d) An amount of RS 60 00 lakhs has 
been allocated for the campaign agaInst 
drug abuse launched from Oc1ober 1992 
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Terrorist Incidents i" Terai, U.P. 

*340 SHRIMATI SAROJ DUBEY: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the Ministerof HOME AFFAIRS be 
pleased to state' 

(a) the number of terronst incidents 
which took place In the Teral region of Uttar 
Pradesh during 1992 and 1993 so far, 

(b) the number of terronsts killed and 
arrested In the region dunng the above 
penod, 

(c) the number of clvlhans and secunty 
personnel killed and Injured by terrorists In 
the region; 

(d) the details of compensation paid In 
each case, and 

(e) the steps taken to contain the 
terronst activIties? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S B CHAVAN) (a) According to 
available Informallon 123 InCidents of 
terronst Violence took place In Teral Region 
dUring the period 

(b) 35 terrorists have been killed and 
87 have been arrested 

(c) 127 CIVilians and 17 security per· 
sonnel were killed and 58 CIVIlians and 17 
security personnel were Injured by the ter· 
rorlsts dUring the penod 

(d) According to available information. 
an amount of Rs 31 ,35,000/- has been paid 
to the dependents of persons killed by the 
terrorists and an amount of Rs 3,96,000/· 
has been paid to those Injured 

(e) 113 Companies of Para-Military 

Forces have been deployed in the State, A 
large quantity of modem weapons have 
been released to the State Govemment. A 
special grant of Rs. 10 crores was also 
released to the State Government to 
strengthen the Police administration in the 
area, The State Government is keeping a 
close watch alld taking necessary steps to 
contain terronst activities in the State 

(EnglIsh] 

Foreign Contribuitions 

3260 SHRI ATAL BHARI 
VAJPAYEE 

SHRI SHANKERSINH 
VAGHELA 

Wilithe MmisterofHOME AFFAIRS be 
pleas~d to state 

(a) whether attention of the Govern-
ment has been drawn to the news-Item 
regarding receiving of foreign contributions 
by vanous organisations as reported In the 
Navbharat Times of February 12 1993, 

(b) If so. the Institutlonsj,Orgamsations 
which have received foreign contributions 
from different countnes dunng 1991-92 and 
1992-93, 

(c) the purposes for which such contn 
butlons have been received, and 

(d) the measures taken to ensure that 
these contnbutlons are utilised for the pur-
poses for which these are received') 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) (a) Yes, Sir 

(b) 10 (d) Of the IOstilullonsl 
organisations named therem, only Darul 
Uloom Ahmadla Salafia, Lahena Saral, 
Darbhanga, Bihar has reported receipt of 
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foreign contribution dunng 1991-92 for the 
purpose of construction of college butlding. 
Intimation to thiS effect duly certified by a 
Chartered Accountant as reqUIred under 
the provIsions of the FC(R) Act. 1976. has 
been furnished by the association 

Fire Incident at Nai Sarak 

3261 SHRI TARA CHAND 
KHANDELWAL Will the Minister of HOME 
ARRAIRS be pleased to state 

(a) whether Government have con-
ducted investigation regardmg the fire Inci-
dent at Nal Sarak Deihl recently. 

(b) If so the details and the outcome 
thereof 

(e) the number of persons found guilty 
and 

(d) the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED\ (a) to (d) The Chief Fire Officer 
has reported that 26 inCidents of fire adJOIn-
Ing Nal Saral< DeIhl were attended to by the 
Deihl F,re'Servlee dUring the penod from 
August. 1992 to February, 1993 All these 
InCidents were of small category One fire 
occured 1'1 a shop In Mahwara Nal Sarak 
resulting In a loss of about Rs 1600/-
According to the police the cause of lire 
appeared to the short CIrCUIt 

[TranslatIOn] 

Treatment of H .. mophiha 

3263 SHRI SURENDRA PAL PATHAK 
Will the MInister of HEALTH AND FAMIL '( 
WELFARE be pleased to state 

(a) whether thQ medICal taahtteS avail-
able to the country for the treatment of 

HaemophliJa IS not adequate. 

(b) If so, whether the Government 
propose to Improve the medical facllttles for 
these patients, and 

(c) the steps taken by the Government 
In thiS regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) Haemophllta pa-
ttents reqUire blood components for their 
treatment These are provided erther through 
whole blood transfUSion or through inJec-
tions of SpeCifIC blood components 

(b) and (c) To Increase availability of 
blood components the Government of India 
plans to establish 30 component separation 
uMs dunng the year 1992-95 In phases 
For manufacture of factor -VIII one plasma 
Fractionation Unit has been set up at KEM 
Hospital Bombay 

[English} 

Import of MachinenesiApphances by 
ell 

3264 SHRI HARADHAN RO Y Will the 
Mlntster of COAL be pleased to state 

(a) the amou"t spent on Import of 
machlneneSlapphances by Coal India Lim 
lied and lis subsldlanes dunng 1992 

(b) the foretgn exchange Involved thenn 

(e) whether these maehlnenes were 
available In the country and 

(d) If so the reasons for such Imports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
(a) Coallndta Limited and Its Subsldlanes 
spent Rs 238 crores approxImate Iy In 1992 
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on the import of machinery and equipment. 

(b) The foreign exchange involved 
thefin in As 166 crores (CIF value). 

(c) and (d). The machineries were 
imported on account of bi-Iateral credit 
Agreement or in accordance with the pre-
scribed Intemational Competitive Bidding 
procedure for World Bank aided projects. 

3265. SHRI RAM PRASAD SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given to Unstarred Question No. 7301 on 
April 21,1992 and state; 

(a) whetherthe proposed legislation on 
Independent Council for Physiotherapists 
and occupational Physiotherapists with 
separate eel is likely to be introduced in the 
pariament; and 

(b) if not. the reasons for delay in 
brining such a legislation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b). A view on the formation of a Council 
would be taIal after receiving the com-
ments of the Stale Govemments·on the 
teport of the Committee chaired by Dr. S.D. 
Sl'larma, Additional Director General of 
HeaIIh Services, on the subject. 

[Translation] 

Adultanltion of Oil In Petrol 

3266. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state:-

(a) whether the Govemment have 
received any complaints regarding adul-
teration of petrol by various petrol pumps in 
Bihar; 

(b) if so, the detaUs thereof and the 
action taken thereon; and 

(c) the steps taken to check such sort of 
adutterations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEM AND NATU-
RAL GAS (CAPITAN SATISH KUMAR 
SHARMA): (a) and (b). No complaint has 
been received during the period April- De-
cember, 1992. 

(c) The following measures are taken 
to check actIiteration in petroleum prod-
uc1I!r.- -",..o<!'., 

(i) regular and surprise inspec-
tions by Oil Company officials; 

(ii) density check under MS & HSD 
Control Order, 1990; 

(iii) doping of kerosene with fur-
fural at selected locations; 

(Iv) surprise Inspections by mobile 
Iabondories; and 

(v) surprise inspections of retail 
outlets by State Government Officials. 

w ....... SeMmes In Madhya PI1Idesh 

3267. SHRI KHELAN RAM JANGDE: 
Will the Minister of WELFARE be pleased 
to state: 

(a) 'the names of welfare schemes 
launched in Madhya Pradesh during the last 
year; 

'(b) the targets fixed for these schemes 
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and achievements made; and 

(c) the reasons for not achieving these 
targets? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). Thedetallsof 
the various Central and Centrally Spon-
sored ~es of the Ministry of Welfare 
launched during 1991-92 forthewelfare of 
Scheduled Castes Scheduled Tribes, Handi-
capped Welfare and other weaker sections 
of society, which are common to an Statest 
UTs, including the State of Madhya 
Pradesh are given in the Statement at-
tached. There are no State-wise targets in 
respect of the Central and Ceglf_8l1y spon-
sored schemes of the Ministry" Welfare. 

STATEMENT 

(a) to (c). The Ministry of Welfare has 
been implementing several Central and 
Centrally Sponsored Schemes for the wel-
far:e and development of Scheduled Castes, 
Scheduled Tribes, HandICapped and other 
weaker section of the society in all the 
StateslUnion Territories including the State 
of Madhya Pradesh. The broad details of 
the scheme among others are as foUow: 

1. Post-Mabie ~ meant for 
providing financial assistance to Scheduled 
Castes and Scheduled Triles students. 

2. Pre-MaIricSchollerships forchlldren 
or those engaged In unclean occupations. 

3. Book Banks for Scheduled GastesI 
Scheduled T,.,.. students studying In Medi-
cal and EngineeItng colleges. 

4. GirtIIBoyB Ho8teIs for Scheduled 
Caales and Scheduled Tribes. 

5. Coaching and AllIed Schemes for 
Scheduled C8II8IIScheduIe T,.,... 

6. National Scheme of Liberation and 
Rehabilitation of Scavengers. 

7. Aid to Voluntary OrganIsation en-
gaged in welfare and development of Sched-
uled Castes and Scheduled Tribes. 

8. Strengthening of machinery of en-
forcement of Civil Rights Ad. 1955 and 
Scheduled Castes and Scheduled Tribes 
(Prevention of Atrocities) Act, 1989. 

9. National Overseas Scholarships for 
Scheduled castes/Scheduled Tribes. 

10. Special Central Assistance to the 
Special Component Plan of Scheduled 
Castes and Tribal sub-plan for Scheduled 
Tribes. 

11. State Scheduled Castes ~ 
ment Corporation and State Tribunal Dev .... 
opment Cooperative Corporations for MInor 
Forest produce-partictpation in the share 
capital investment by the Central Govern-
ment. 

12. National Scheduled Castes and 
Scheduled Tribes Rnance and Develop-
ment Corpondion - for financing viable 
schemes for economic development of 
SCsand ST •. 

13. Ashram Schools in Tribal sub-pIan 
areas. 

14. Development ofoilseeds and oils of 
the tree and forest origin. 

15. Support to Tribal Reaean:h lnsti-
tutes. 

16. GranIB-in-aid price support and 
investment in Tribal CooperaIMt Marbling 
Development Federation (TRIFEO) for 
marketing of tribal procb:e, 

17. Scheme of assistance to 
organisations for the cIaabIed peI!IIlft! 
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18. Assistance to disabled persons for 
purchaselfittiog of aids and appliances. 

19. Employment of handicapped. 

20. District Rehabilitation Centres. 

21. Assistance to Voluntary 
Organisations for Prohibition & Drug Abuse 
Prevention. 

22. Prevention and Control of Juvenile 
Social Maladjustment. 

23. Assistance to Voluntary 
Organisation for Programmes relating to the 
Aged. 

24. Grants-in-aid to Central WakfCoun-
cil for the Development of Urban Wakf 
Properties. 

25. Pre-examination coaching for 
weaker sections based on economic crite-
ria. 

26. Grant-in-aid to Maulana Azad Edu-
cation Foundation (MAEF). 

[English] 

Medical and Pharmacy Colleges 

3268. SHRI JEEWAN SHARMA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of privately owned 
recognised Medical and Pharmacy Collages, 
state-wise; 

(b) the number of complaints received 
against the irregularities in these colleges 
during the last one year; and 

(c) the action taken thereon? 

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) A l'tatement indi-
cating the number of privately owned 
recognised medical colleges State-wise is 
enclosed. Details about Pharmacy Col-
leges are being collected and will be laid on 
the table of the House. 

(b) The Medical Council of India have 
not received any such complaint during this 
period. 

(c) Does not arise. 

STATEMENT 

S.No. Name of 
the States 

Number of privately 
owned recognised 

medical Colleges 

1. Andhra Pradesh 

2. Manipur 

3. Kamataka 11 

4. Punjab 2 

5. Tamil Nadu' 4 

6. Maharashtra 4 

[Translation] 

WeHare of Tribals 

3269. SHRI ANAND AHIRWAR: Will 
the Minister of WELFARE be pleased to 
refer to reply gtven to Unstarred Question 
No. 506 on 26th November, 1992 and state: 

(a) whether information regarding 
welfare of tribals in Madhya Pradesh has 
since been collected; 

(b) if so, the details thereof; and 
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_ (c) if not, the reasons for the delay in 
;.lis regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) : (a) . Yes Sir. 

(b). The Welfare works undertaken by 
the Government for the tribals covered all 
the important fields like agriculture, rural 
development. irrigation. energy. industry, 
transports duration and health. etc. The 
Central Government released funds under 
tvarious schemes/programmes to the State 

Government for the welfare of Scheduled 
Tribes. The details of releases for the last 3 
years Le. 1989-90, 1990-91 and 1991-92 
are given in the enclosed Statement. The 
development schemes for the .welfare of the 
Scheduled Tribes are implemented by dif-
ferent departments in the State of Madhya 
Pradesh. Department-wise provisions and 
expenditure under Tribal Sub-Plan for 1989-
90, 1990-91 and 1991-92 are given the 
enclosed Statement-II. 

(c). Question does not arise. 
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[English} 

Water Locked in Band Colliery 

3270. SHRI BASUDEB ACHARIA: Will 
the Minister of COAL be pleased to state: 

(a) whether the Govemment propose 
to pump out the water locked in Charbe 
Band Colliery of BCCl; and 

(b) if so, the details thereof;? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) 
(a) and (b). Fourpumps of 2000 gallons per 
minute capacity are already working in 
Charmaband Colliery of Sharar Coking 
Coal Limited as part of usual pumping op-
erations, for pumping out water accumlated 
through heavy seepage/percolation of wa-
ter through broken ground and from mines 
on the rise Side. There is no programme of 
dewatenng of old waterlogged workings In 
the Colliery at present. 

[Trans/ation] 

Reimbursement of Expenditure 
Incurred by J & K Government 

3271. SHRI VISHWANATHSHARMA: 
Will the MINISTER OF HOME AFFAIRS be 
pleased to state: 

(a) whether the Government of Jammu 
and Kashmir has requested the Unions 
Govemment to reimburse the expenditure 
Incurred by it on security related heads and 
on mIgrants; 

1. Crude throughout (MMTPA) 

2. LPG Production (TPA) 

3. Total Distillates (Wt.%) 

4. Aromatic Production {TPAj 

5 Fuel and Loss (Wt.%) 

(b) if so, the details thereof; and 

(c) the reaction of the Union govem-
ment thet'8to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJ.ESH PilOT): (a) to (c). The State 
Govemment of Jammu and Kashmir and 
requested the Union Govemment for 
financial assistance in lieu of the expendi-
ture incurred by it on security related heads 
and on migrants. It has been deCided to 
provide a sum of rupees 150 crores to the 
Government of J&K in lieu of such expen-
diture incurred by it. 

[English] 

Cochin Oil Refinery 

3272 SHRI KODIKKUNIL SURESH' 
Will the MinIster of PETROLUEM AND 
NATURAL GAS be pleased to state: 

(a) whether the Cochin Refinery 
achIeved its production target In every field 
dunng 1991-92; 

(b) If so, the details thereof, and 

(c) the total metric tonnes of crude oil 
refined at the refinery dunng thiS period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The details are 
given below:-

Target Achievement 

4.70 4.843 

160.000 181.222 

80.3 80.67 

79,5000 81,405 

6.30 6.28 
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(c). 4.843 millions metric tonnes. 

Inquiries Regarding Bomb Blasts 
In Delhi 

3273. SHRI RAMCHANDRA 
VEE RAPPA: Will the Minister of HOME 
AFFAIRS be ple~sed to state: 

(a) whether any inquiries regarding the 
cases of bomb blasts, which occurred in 
Delhi during the last six months, have been 
conducted; 

(b) if so, the outcome thereof; and 

{e} the number of such cases solved 
and those pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (c). Six bomb blast 
incidents have been reported 10 Delhi during 
the last six months from October, 1·992 to 
14th March, 1993. Investigation in all these 
cases has been started. No case has been 
solved till date. 

Effectiveness of Mineral Water 

3274. SHRI MOHAN RAWALE: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether several brands of mineral 
water are being sold in various parts of the 
country; 

(b) if so, whether the Govemment have 
ever got these mineral water tested in its 
laboratory to ascertain its effectiveness and 
to ensure that it is safe mineral water; 

(c) if so, the outcome of the tests 
undertaken in this regard; and 

(d) if not, the reasons thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a). Yes, Sir. 

(b) and(c). As per available informa-
tion, tour samples have been tested re-
cently; two of which were found to be con-
taminated. 

(d). Does not arise. 

Coal Wuheries developed with 
Foreign Assistance 

3275. SHRIV. SRE~NIVASAPRASAD: 
Will the Minister of COAL be pleased to 
state: 

(a) the details of the coal washeries 
being developed or have been developed in 
Central Coafflelds limited and in any other 
collieries under Coal India limited with the 
foreign assistance; 

(b) whether Australian agencies have 
been engaged to build up coal washeries; 

(c) whether the terms and conditions 
have been finalised; and 

(d) if so, the details thereof? 

THE MINISTER OF.STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) Nine coking coal washeries were set up 
in the past with foreign technology/assis-
tance. Fourofthesewasheries,viz., KargaJi, 
Sawang, Kathara & Gidi are in the Central 
Coa~ limited while four washeries, 
viz., Shojudih, Dugda-I, Dugda-II and 
Patherdih are in the Sharat CokIng Coal 
Umited. One washery at Nandan is under 
Westem Coalfields limited. In addition, 
Sina Non-Coking Coal BenefIciatIon Plant is 
being set up in Northam Coalfields Umited 
and the PipalWar BanefIction Plant for Non-
coking Coal is being set up In Central 
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Coalfields Umited with the foreign assis-
tance. 

(b) and (c). Yes, Sir. The coal 
beneficiation plant at Piparwar IS being set 
up with the AustraJi~n financial assistance 
under an agreement with Coal India Umited 
and MIs White Industries Australia Ltd. In-
tegrated Piparwar Coal mine-cum-wlishery 
project is "being constructed on tum-key 
basis by MIs White Industries Australia Ltd. 
Further. a project report for modernisation 
of Moonidih Washery for fine coal washing, 
with Austrialian assistance is also under 
preparation . 

[Translation} 

Amount outstanding against Power 
Stations 

3276. PROF RITA VERMA: WIll the 
Minister of COAL be pleased to state: 

Etectricity BoarrJI Power Utilities 

1. Andhra Pradesh EIectricIIy Board 

2. Ahemedabad Electric Company (AEC) 

3. Badarpur Thennal Power StatIon 

4. Bihar State EIectricIIy Board 

(a) the total amount of the Coal India 
Ltd. outstanding against the power stations 
and the year since when it is outstanding; 

(b) the reasons for the delay in repay-
ments by these power stations; 

(c) whether the amount outstanding 
against these stations will be recovered 
alongwith interest thereon; and 

(d) if so, by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). The details of total outstanding 
dues of Coal India Umlted against each of 
Electricity Board! Power Utilities as on 
27.2.1993 are given below: 

(Data Provisional) 
(Rs. in CfOI8S) 

Amount 

4.02 

25.98 

202.56 

22.71 

5. calcutta Electricily Supply Co. (CESC) 3.82 

6. DamodarVaileyCorporation 232.41 

7. Delhi Electricity Supply Undertaking 40.91 

8. Durgapur Project Ltd. 75.97 

9. Gujarat State Electricity Board 154.58 

10. Haryana State Electricity Board 106.28 
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(Data Provisional) 
(Rs. in crores) 

Electricity Board! Power Utilities Amount 

11. Kamataka Power Corporation Ltd. 12.61 

12. Madhya Pradesh State Electricity Board 45.86 

13. Maharashtra State Electricity Board 293.71 

14. National Thennal Power Corporation 172.63 

15. Orissa State Electricity Board 12.55 

16. Punjab State Electricity Board 177.46 

17. Rajasthan State Electricity Board 17.33 

18. Tamil Nadu Electricity Board 66.71 

19. Uttar Pradesh State Electricity Board 29970 

20. West Bengal State Electricity Board 133.96 

21. West Bengal Power Development Corporation 135.63 

22. Others 

Total: 

The due have accumulated over a 
period of time because of wide gap between 
the value of coal supplied by Coal compa-
nies and payments made by Power Utilities. 
One of the main reasons for non-clearance 
of coal bills is the financial constraints fa<;ed 
by the Power Utilities. 

(c) and (d). Steps taken to recover the 
outstanding dues are:-

(i) 411 power units commissioned after 
1 .4.1989 were being supplied coal only 
against advance payments or against re-
volving letter of Credit. 

9. 79 

2247.18 

(ii) Govemment of India have deCided 
to adjust all undisputed coal sales 
outstandings as on 31 .5.1990 against the 
Central Assistance to State Plans payable 
to the State Govemments whose State 
Electricity Boards and Power Utilities had 
defaulted, in four equal installments. So far 
three installments have been received. 

(iii) As a result of mounting arrears of 
outstaying dues, Ministry of Coal advised 
Cll to start supplying coal to the Power 
Utilities only against advance payments. 
This scheme which is better known as 'Cash 
and Carry Scheme' was introduced with 
effect from 1.10.1991. 
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(iv) State Government have been 
requested to pursuade/enable their State 
Electricity Boards to clear the outstanding 
dues at the earliest. 

(English] 

Toddy Tappers 

3277. SHRI DHARMABHI KSHAM: Will 
the Minister of WELFARE be pleased to 
state: 

(a) the number of toddy tappers en-
gaged to tap the toddy in the country; 

(b) whether there is any action plan to 
help these toddy tappers; 

(c) if so, the details thereof; 

(d) whether any assistance is likely to 
be provided for its implementation; and 

(e) If so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI). (a) to (e). Information is 
bemg collected and will be laid on the Table 
of the House. 

Construction of Pipeline from Haldia to 
Barauni Refinery 

3278. SHRI UDDHAB BARMAN: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether there is any proposal to 
construct a plpehne from Haldla to Barauni 
Refinery; 

(b) whether an Expert Committee 
constituted to go into the feasibility for 
construction of the pipeline has submitted 
Its report; 

(c) if so, the conclusions thereof; and 

(d) the time by which it is likely to be 
constructed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c. For augmenting supply 
of crude oil to Barauni Refinery, IOC has 
submitted a proposal for laying of a crude 
pipeline from Haldia Port to Barauni. 

(d) : The project IS expected to be 
completed within a period of 48 months from 
the date of Government approval. 

Coal Mines in Orissa 

3279. SHRI ANADI CHARAN DAS: Will 
the MInister of COAL be pleased to state: 

(a) the details of coal mines In Orissa 
and the number of labourours working in 
each coal mine; 

(b) the total production of coal made 
dunng la~t three years In these mines; and 

• (c) the profit earned from these coal 
mines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA). 
(a) According to Information furnished by 
Coal India Limited, follOWing twenty coal 
mmes were In production In Orissa in 1991-
93. 

1. Talcher 

3. Nandira 

5. Lingaraj 

7. Orient No.2 

9. Orient NO.4 

2. Deulbera 

4 Handidhua 

6. Orient No. 1 

8. Orient No 3 

10. Hira 
Khand-Bundia 
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11. Hingir Rampur 12. Belpahar 

13. Lajkura 14. Ulari 

15. Samleswari 16. Balanda 

17. Jagannath 18. Ananta 

19. Bharatpur 20. KaJinga 

Information regarding number of wor1<-

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). The Delhi 
Administration have reported that a 100 
beds hospital is under completion at 
Khichripur in Trans-Yamuna are a where 
OPD services are already being provided. 

(c) Does not arise. 

ers in each of these mines is being collected (English] 
and to the extent available will be laid on the 
table of the House. Private Medical Colleges 

(b) The relevant details are given be- 3281. SHRI SYED SHAHABUDDIN: 
Iow:- Wilt the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state: 
Year 

1989-90 

1990-91 

1991-92 

Coal production in 
miNions tOllnes 

13.26 

16.27 

20.71 

(c) The information is being collected 
and to the extent avaBable will be laid on the 
table of the House. 

{Translation] 

.... Hospital In Trans-Yamuna Area of 
Delhi 

3280. DR. RAMESH CHAND TOMAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Govemment propose 
to open new hospital in Trans-Yamuna area 
of Delhi; 

(b) if so, the location identified; and 

(e) the time by which construction of 
hospital IS likely to begin? 

(a) the names of recognised private 
medical colleges in each State; 

(b) whether there are other private 
collages in the country which have not been 
recognised. but whose applications are 
pending with the Medical Council as on 
December 31. 1992; and 

(c) the names of such colleges with the 
reasons for the delay in recognition? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Based on the infor-
mation provided by the Medical Council of 
India (Mel). the names of Recognised Pri-
vate Medical Colleges are give in the en-
closed statement-I. 

(b). Yes, Sir. 

(c) nie names of the colleges are given 
in the enclosed Statement -II. The cases 
are at various stages of consideration by 
the Council and are mainly awaiting compli-
ance of the MCI Regulation in this 
regard. 
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Statement-I 

The names of recognised private medi-
cal colleges in each state are as under:-

ANDHRAPRADESH 

1. Deccan Collega 01 Medical Science, 
Hyderabad. 

KARNATAKA 

2. (a) Kasturba Medical College, 
Manipal. 

Karad. 

15. Mahatma Gandhi Instt., off Medical 
Sciences, Sevagram Wardha. 

16. Dr. Panjabrao Alias Bhausaheb 
Deshmukh Memorial Medical College, 
Amravati. 

MANIPUR 

17. Regional Medical College, Imphal. 

PUNJAB 

(b) Kasturba Medical College, 18. Christian Medical College, 
Mangalore. Ludhiana. 

3. St.John's Medical College, Banga- 19. Dayanand Medical College, 
lore. Ludhiana. 

4. M.S. Ramaiah Medical College, TAMILNADH 
Bangalore. 

5. Dr. B.A. Ambedkar Medical College, 
BangaJore. 

6. Kempegowda lostt. 01 Medical Sci-
ences, BangaJore. 

7. J.S.S. Medical College, Mysora. 

8. J.J.M. Medical College, Davangere. 

9. J.L.N. MedIcal College, Belgaum. 

10. S.L.D. Medical College, Bijapur. 

11. M.A. Medical College, GubIrga. 

12. Sri Devraj Urs Medical College, 
Tamaka, KoIar(T8q)OI'8riIy rec::ogIliledUJ*) 
1994 admissions) 

MAHARASHTRA 

, 3. Rural Meclcal College, toni. 

20. Christian Medical College, Vellore. 

21. Sri Ramachandra Medical C0l-
lege, & Research Instt., Porur, Madras. 

22. P.S.G. Institute of Medical Sci-
ences, PeeIamedu, Coimbatore (Tempo-
rarily recognised upto 1992 admissions) 

23. Raia Muthiah MedicaI'CoIIege, 
AnnamaIainagar. (Temporarily recognised 
upto 1996 admissions) 

Statement- II 

The names of Private medical Colleges 
not yet rec::ogIliIed by the Medical Coln:iI of 
Incia are as under:-

Name of the Colleges 

1. PramuIch Swami MadIcaI College, 
Karamsad, Gujand. 

2. AdchunchengIri MedIcIII College, 
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Betlur. to amend the Mines and Minerals (Regula 
tlOn and Development) Act, 1957; and 

3. Siddhartha Medical College, 
Tumkur (b) If so, the details thereof? 

4. AI-Ameen MedIcal College, BlJapur 

5 J N Medical College, Swangl, 
Wardha of Smt Radhlkabal Memonal Medi-
cal Trust, Wardha 

Terrorists Arrested in Delhi 

3282 SHRI PARASRAM BHARDWAJ 
Will the MInister of HOME AFFAIRS be 
pleased to state 

la) the number of terronsts arrested 0(1 

Deihl dunng 1992 and 1993 so far anc 

'b) the action taken against therr" 

THE MINISTER OF STATE iN THE 
MINISTRYOFHOMEAFFAIRS(SHRI F rl 
SHYEED) (a\ The nurrber 0' terror-sIs 
arrested In Deihl dunng 1992 and 1993 (Upto 
1 Q :; 1993) IS as under -

Year No of terronsts arres'ed 

1992 47 

1993 14 

(b J Action as warranted under law has 
been Initiated 

Amendment to Mines & Minerals 
(Regulation and Development) Act, 

1957 

3283 SHRI DHARMANNA 
MONDAYYA SADUL Will the Minister of 
MINES be pleased to state 

(a) whether the Government propose 

THE MINISTER OF THE STATE IN 
THE MINISTRY OFMINES (SHRI BALRAM 
SINGH YADAV) (a) and (b) The Govem-
ment IS consldenng amendment of the 
Mmes and Mmerals (Regulation and Devel-
opment) Act 1957 taking mto account the 
proposals received from vanous State Gov-
ernments/Union Terntones Federation of 
Mmmg ASSOCiations and the MIning Indus-
try and In the wake of statE-ment on Indus 
tnal Policy 1991 Amongst the proposals 
being conSidered are changes In the eligi-
bility of corporate bodies for prospecting 
iocences a'1O mlnmg leases In the penod ('I 

minIng leas3s IMl) prospactong licencec: 
(PL) reVISIon of t'lc First Schedule of the 
Act wnlch speCifIes tt'le list of mlneralc: In 
respect of wnlch pnu' approval of Centra 
Govef'lment IS reqUired Defore gram or 
renewal of ML PL rer'am (,'he' a'1.end 
ments to remove am amblgLolty In thE' Ar f 

ana mal<e ItS IlTlplementltlon more effective 

(TranslatIOn/ 

Terronst Incidents In J & K 

3284 DR LAL BAHADUR RAWAL 
Will the Mlntster of HOME AFFAIRES be 
pleased to state 

(a) the number of terronst groups 
actIVe In Jammu and Kashmir at present 

(b) the detaIls of terronst hideouts 
IdentIfied In the State dunng the last SIX 
months and 

(c) the detaIls of the major terronst 



89 Written AnsweI5 PHAlGUNA27, 1914 (SAKA) Wnttsn Answel5 90 

Incidents whICh took place In the Stale dur-
In9 the above said penod? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) a) to {c) There 
are about 135 terronst group acttve In J & K 
Searches are raids are regularty carned out 
on the basis of Information and Intelligence, 
In suspected tenonst hide-outs In thIS 
process the tenonsts also keep shlfttng 
their bases It IS not possible to Indtcate the 
number and details In terms of specific hide 
outs of the different militant groups 

The terronsts have continued to In 
dulge 10 violence looting of Banks causing 
explOSIons and bomb blasts rn Government 
and prrvate bUildings etc lootrng and 
extorsion, abduction and klllrng of Innocent 
CIVIlians and government offiCials Accord 
mg to available InformatIon some of the 
rncldents dunng the last SIX months mclude 
100tlOg of Rs 13 lakhs from a bank van In 

Snnagar and an unsuccessful attempt to 
loot Rs 15 lakhs from a treasury van to 
Doda bomb blast In a bus near Jammu 
klllrng over 20 persons sabotage of the 
TelecommUnicatIOns MIcrowave Centre at 
Banrhal bumrng of 112 resldental houses 
11 non resIdential houses shops and 
foodgraln stores In Wagarpora (Baramula) 
a grenade exploSIon aIMed at a secunty 
force vehlCel but kllhng 14 CIVIlians Including 
4 women In Soura Snnagar bunng down of 
broadway Cinema Half In Snnagar and Dak 
Banglow and tounst complex at Vennag 
Anantnag explOSIon In Doordarshan Kendra 
ReSidential quarters causrng damage to 
two quarters, attack on secunty forces WIth 
a grenade lunIng 24 persons Includrng 4 
BSF personnel and 20 CIVIlians etc An 
Incident I\Iso took place at Soporre In whICh 
42 persons were lulled A JUdICIal enquIry 
has been ordered to Inquire Into this IOCI-

dent 

[EnglIsh} 

AtbIck on Former SCIST Chairman In 
Madhy.P ..... h 

3285 SHRI PAWANKUMARBANSAL 
Will the Mrnlster of HOME AFFAIRS be 
pleased to state 

(a) whether any InqUIry has been 
conducted Into the IncIdent Involving an 
attack on the former SC/ST Chairman In 

Madhya Pradesh 

(b) If so the findings thereof and 

(c) the action taken by tr,e Government 
In the matter? 

THE MINISTER OF STATE IN THE 
MINISTRYOFHOME:AFFAIRS(SHRIP M 
SAYEED) a} to (CI Polrce being a State 
subJOCt It IS tor the State Government 0' 

Madhya Pradesh to regIster and investIgate 
CriMeS The Government of Madhya 
Pradesh have reported that Dr B D Sharma 
tned to instigate the VIllagers no' to gIve thIS 
land forsettmg up a steel plant at Jagdalpu 
ThiS was opposed by Bastar Vlkas 
Sangha rash Saml!1 whIch IS In fav.our 0 

settlnq up a steel plan' On 15 10 92 n a 
groups organrsed ralires In support of their 
stand 

On 28 10 92 Dr Sharma was gOing to 
village Barungpal Some supporters of the 
Bastar Vlkal Sangha rash Samltl stopped Dr 
Sharma and accused hIm of empedrng the 
development of Baster dlstl'lct Thereafter 
theyforcrblybroughtDr Sharrnato Jagdalpur 
and mIs-behaved With him On receipt of 
InforrnatlOll the local polICe officers reached 
the spot and brought Dr Sharma to the 
Pollee Station On the report of Dr Sharma 
a case No 75192 under Section 147 342 
294 and 323 IPC was regIStered Dr 
Sharma was asked to undergo medICal 
examlnatlOl1 regardeng hiS InJunes, Dr 
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Sharma however refused to have such 
medICal examination and gave a written 
statement to this effect. Therefore, on 
medical examination was done. In this 
case, four petons have been arrested On 
29.10.92 during Dr. Sharma's scheduled 
programme of ViSit to other villages on 
29.10.92 security assistance was provided. 

Control. of Dementia 

3286. SHRI P.C. THOMAS: Will the 
~inister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether several old-age persons 
are affected by Denmentia; 

(b) if so, the number of persons 
affected by this disease during 1992; 

(c) whether the Government have 
conducted research to ascertain the cause 
of this disease; 

(d) .if so, the outcome thereof; 

(e) the funds eannarked tocombat this 
disease during Eighth Five Year Plan pe-
riod; and 

(f) the steps taken by the Government 
to involve Non-govemmental organisations 
to take adeqll8te care of these patients? 

THE MINISTER OF HEAlTH FAMILY 
WELFARE (SHRI B. SHANKARANANO): 
(a> Yes, Sir. 

(b) Information is not available. 

(c) and (d). No oganised study has 
been conducted in this regard. 

(e) No epecific foods have been ear-
rn&Itfed for this puIpOI8. 

gaged in dealing with this problem. 

Oil Exploration Programme in 
Ratnagiri BeH 

3287. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government have 
undertaken an extensive drilling and oil ex-
ploration programme along Maharashtra-
Goa coast particular1y. Ratnagiri belt during 
the recent past; 

(b) if so, the results thereof; 

(c) the details of oil exploration 
programme during Eighth Plan along the 
western coast, State-wise aJongwith estab-
lished potential of natural gas and other 
petroluem products; and 

(d) the details of production plan during 
Eight Plan for bamessing the established 
potential? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLUEM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Off the coast of MaharashIra, 
including Ratnagiri belt, fairty extensive 
driIing for exploration of hydrocarbon has 
been undertaken by ONGC. Off Goa coast, 
nO expIonIloI Y driling has been undertaken 
so far. Ortthe onIand part of Maharashtra-
Goa coast also, no drilling has been under-
taken in view of poor proepectivIIy of the 
area. 

(b) and (c). In the Bombay 0IIIh0nt 
basin, 011 the coast of MaharaIhba and 
Gujnd, a total of 435 expIoraby .... have 
been driIed in 174 proepeCII. Of ..... :rr 
proepeCII have been proved to be oil 
bearing, and Z7 proepecIS gas bMrIng. As 
on 1.1.92, InpIace ~1W8 of 
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3,421 .80 milhon tonnes of Oil and 011 Equ1va-
11ant of Gas have been established in the 
area 

(d) A number of development Schemes 
are being implemented to a attain a produc­
tion level of approximately 26 6 mrlhon 
tonnes of 011 per annum and approximately 
62 5 MMSCMD of gas, rn the terminal year 
of the Eight Plan penod 

Social Research Studies 

3288 SHRI SANAT KUMAR MANDAL 
Will the Minister of HEAL TH AND FAMIL y 
WELFARE be pleased to state 

(a) the norms lard down for allotting 
social research studies relating to Health 
and Family Welfare to Non-governmenta1 

Organisations (NGOs) 

(b) the funds edrmarl<ed for these 
studies dunng the last year 

(c) the number of NGOs given such 
assignments and the amount paid to therP 
dunng 1991-92 and 

(d) the manner 1n which the amount 
payable rs determined for eac.., st1..,dy? 

THE MINISTER OF Hf AL TH Af�D 
FAMILY WELFA8!: (SH Fir B 
SHANKARANAND) \al le (d) The infor 
mat,on ,s being collecterj and will be placeci 
on the Table of the Hri JS• 1r rlue course 

Expansion Schemes of BPCL and 
IOC 

3289 SHRI PROBIN OEk-A Will the 
Minister of PETROLEvlv' AND '\JATLIRAL 
GAS be pleased to state:

(a) whethe1 the Bharat Petroleum  C0r 

poratron L1m:ted and Indian 011 Corp'Jrat,on 

have any expansion schemes in Assam, 
and 

(b) rf so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA) (a) and (b) M/s Indian 011 
Corporation, have the following expansion 
schemes ,n Assam 

(1) Moderrn&at1on of D1gbo1 Refinery

(11) Enhance'Tlent of capacity of 
Guwahati  Rehnery

\111) Construction of new oil depot at 
Navgaon

(iv) Construation o' W.etre Gauge/ 
Board Gauc;io transhrpment terminal at 
Lumding (Rail junction)

0! 1 LPC Sothng Plant at Guwahatr 

Ms '3r�rdt Pptroluem Corporation has not 
expansion scheme in  Assam at present 

Allotment t)f RetaH Outlets m Delhi 

3290 DR. C. S1LVERA Wiii the Minis­ter of        
PETROLEUM AND NATURAL GAS be 

pleasea :o stn!P 

(d) Whether sc.me oll companies have 
recently ad\ert,sed for allotment of retail 
outlet dealers ,n Delhi amongst the people 
belo-iqing to Schedu,led Caste category, 

,(b) If so the details thereof:

(c) Whether the Government also propose 
to advertise these retail outlets in Delhi for 
people belonging to Scheduled Tribe 
Category and 

(d) if so, the details thereof and if not,
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLUEM AND NATU-
RAL GAS (CAPTAN SATISH KUMAR 
SHARMA): (a) and (b). 121ocationsinDelhi, 
reserved for SC, have recently been adver-
tised by Oil Companies. 

(c) No, Sir. 

(d) Keeping in view the inter-se popu-
lation of Scheduled castes and Scheduled 
Tribes in Delhi. the entire 25% reservation 
for SClST in Delhi has been reserved for 
Scheduled Castes only. 

[Translation} 

Training to DelhI Police PeraonneI 

3291. SHRI BHERU LAL MEENA: 
SHRI MANPOOL SINGH: 
DR. LALBAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Willthe Ministerof HOME AFFAIRS be 
pleased to state: 

(a) the rankslposts for which training 
facilities are available in Dethi Police andthe 
duration of training; 

(b) the details of the batches which 

passed out within the stipulated training 
period during the last three years; 

(c) the details of the batches which 
passed out beyond the stipulated training 
period; and the reasons therefor; 

(d) whether present batch of trainees 
would be passed out with in the stipulated 
trainklg period; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a). Training taciHties are avail-
able in Delhi Police for the officers of rank of 
Constables to Sub-Inspectors and the de-
tails various training course aIongwith their 
duration are given in the enclosed dura-
tion, are given in the enclosed statement-
I. 

(b) to (e). Training batches are nor-
maIy passed out within the s~lated pe-
riod. Howewr, the training schedule is 
sometimes distulbed as the trainees are 
deployed on emergent law and orderduties. 
This loss of training time is made -up by 
extending their training period. Details of 
the batches which passed out beyond the 
stipulated perIOd during the last three year 
are given ., the enclosed statement-II. 
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[Englilhj 

Asuult on Media Persons In Ayodhya 

3292. SHRI K. H. MUNIYAPPA: 
SHRI JAGAT VIR SINGH 

ORONA: 
SHRI GEORGE FERNANDES: 
SHRt GURUDAS KAMAT: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there was any assauH on 
media persons in Ayodhya on December 6, 
1992; 

(b) if so, the steps taken to punish the 
guilty persons; 

(c) whether the Press Council of India 
has submitted any report to the Union 
Government In this regard; 

(d) if so, the details thentof ; and 

(e) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF HOME AFFAIRS 
(SHAI S. ·B. CHAVAN): (a) and (b). The 
Government of India have con8IIuted a 
CommissIon of Inquiry COIISisIing of .Mtice 
ShrI Manmohan SIngh LIMtrhan, a siting 
Judge of the Punjab and Haryana High 
Court. One of the terms of .... 1C8 of the 
Commlilion Is to 10<* Inlo the sequence of 
__ IeedIng to, and aft the facta and 
ciR:umItancas relating to, the assault on 
mecIa penaona at Ayodhya on 8 December 
1992. 

TheGcMtmmantof UllarPradelhhave 
COI'IIIIIuIed. apeciII mae.gallng team 
headed by an hllP8ClOrGeneral of PoIceto 
InveaIigIdecomplalnla of atIIICIcs on journal-
.... In Ayodhya In 8 December 1_. The 

team has gone into 46 cases registered so 
far. Most of the available evidence has been 
recorded. 

(c) to (e). The Press Council of India has 
submitted a report of its special Inquiry 
Committee regar_ding the assauH on media 
persons in Ayodhya on 6 December, 1992to 
the Govemment of India. 

According to the report these assauHs 
were found to be pre-conceived and pre-
planned. The Committee has , interalia, 
recommended that the Govemment should 
take necessary action to book those guilty 
of assauHs on media persons as well as 
those responsible for lapses in the mainte-
nance of law and order, allow import and to 
waive payment of any custom duty for 
equipment damaged or lost in the incidents 
of 8 December 1992, provide sociallnsur-
ance for compensation of property de-
stroyed and injury sustained by media per-
sonsIorganisations in attacks while perf0rm-
ing benafide profes$ionaI work, and cover 
media persons under Group Insurance. 

The report has been forwarded to the. 
COIIC8m8d authorities for appIOpIiate ac-
tion. The Government had already decided 
that Madia Persons whose ecMxnenI was 
damaged in Ayodhya would be aIowed to 
import replacements and clear the same 
free of customs duty. 

[7'ransIaIionj 

Dwllopment 01 ShIrdI and TIIIT 
BItgrt ............... 

3293. SHRI BAPU HARICHAURE: WI 
the Minister of MINES pleased to 8laIe: 

(a) whether the Government of 
MaharashIra hu 8UbmIlted a cornpnJhen-
live achame to the Union Government re-
ganIng dat.t Ilopment of ShirdI and Tat Brigri 
MInaprh mines during the EWIIh Five 
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(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES {SHRI BALRAM 
SINGH YADAV): (a) No, Sir. 

(b) and (c). Does not arise. 

[English] 

Supply of Petroleum Products 

3294. SHRI G. MADE GOWDA: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether there is any shortfall in the 
supply of petroleum products from the Gulf 
countries in view of the Ayodhya cnses; and 

(b) if so, the altemat,ve anangements 
made by the Union Govemment of face 
such situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT AN SATISH KUMAR 
SHARMA): (a) No, Sir. 

(b) Does not arise. 

Spore Incident 

3295. SHRI PRAFUL PAra: 
SHAI KESIAI LAL: 

W\\\\hetl.risle{ol ~E N"f'p..\~ \)e 

~\Q'l>\a\e·. 

(a) the number of persons killed and 
injured and the estimated laos of property in 
the tragic incidenIwhichOCCUlT8din Sopore, 
Jammu & Kashmir recently; 

(b) the delials of compensation paid to 
the affected familleslpersons; 

(c) whether any judicial inquir1 has 
been ordered into the incident; 

(d) if so, the details the.reof; 

(e) the action taken against the persons 
found guilty on the basis of preliminary 
inquiries; and 

(f) the steps taken I being taken to 
prevent the recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
RAJESH PILOT): (a) to (f). On 6th January 
1993. there was an incident of cross firing 
between the security forces and the mili-
tants In Sopore town. distt. Baramulla, after 
militants had attacked a BSF party, in which 
two BSF personnel were injured (one 
subsecuently died) and a weapon had been 
snatched away. In the exchange of fire, 42 
persons are reported to have been killed. 
Around 300 house and Shops were guttedl 
damaged by fire. Ex-gratia relief of Rs. 1 lac 
to be paid to the next of km of each of the 
deceased innocent persons and relief upto 
Rs. 1 lac per case of damage to property has 
been announced under the eXisting rules. 
along with assistance in the form of timber 
and sheets for roofs and three months free 
ration at the rate of 5 kg. per head per month 
to the families rendered homeless. 

The State Govemment ot Jammu & 
Kasf\mir nas ordered a judicial inquiry to be 
conducted by Mr. Justice Amarjeet 
Chaudhary, a sitting (u<tge ot PUClla(J and 
\-\'il1)l'ilna \-\'9h Cool\. The ;J7\IemJga)io/) c» 
me cases regiStered in connectiOn with this 
incident, has been transferred to the Central 
Bureau of Investigation and is in progress. 

On the basis of preliminary inquiries 
conducted by the administrative authorities 
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and the BSF, wiIhout prejudic:e to the results 
of the judicial inquiry I investigation, 9 BSF 
personnel including the Commandant, have 
been placed under suspension. 

Strict instructions have been issued to 
the security forces that while launching 
search and seizure operations against the 
militants, the iI.lnocent people ahould not be 
put to any undue harassment. Th~ Inquiry 
Commission has also bee" asked to sug-
gest the remedial measures to prevent the 
recurrence of such events. 

{Translation] 

Education Commissfon for Foreign 
Medical Graduates Examination 

3296. SHRI RAJENDRA KUMAR 
SHARMA' Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to stale: 

(a) whether the provision for the exami-
nation centre in country fof Education Com-
mission for Foreign Medical Graduates 
(ECFMG) Examination has been abolished 
since 1965; 

(b) if so, the reasons therefor; 

(c) whether several students have to go 
abroad every yea r to take that examination, 
and 

(d) whether the Government would 
agam consider for setting up an examination 
centre in country itself to conduct this exami-
natIon? 

\~£ w\\N\S\£R Of ~£A.L\~ A.NO 
fAMI\.)' V'I~\'fAf\~ \Slif\\ e, 
SHANKARANAND): (a) and (b). Yes, Sir. 
This step was taken to restrict the move-
ment of medical personnel abroad for em-
ployment purpose. 

(c:\ No information is available in this 

behaH. 

(d) No such proposal is under consid-
eration at present. 

[English] 

T .... ing System for Oil Explora-
tions 

3297. SHRIINDRAJIT GUPTA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have 
formulated the definite objectives for the 
proposed company which IS likely to take 
over the functions of the Oil & Natural Gas 
Commission; 

(b) whether the earlier obJectives of the 
ONGC as were set out In Its constitution 
have been throughly changed to SUIt the 
needs of the proposed company; 

(e) whether under the new concept of 
oil exploration the companres and private 
sectors would be allowed to have leasing 
system of the located areas for oil explora-
tions;' and 

(d) if so, the facts and details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a)and (b). The Articles of Asso-
CIation for the proposed Company are 
under formulation. 

<c.\at\\1 (\1\.ffom Ume to time GO'llem-
met\\ a' InOla "a~ been afterin9 Exploration 
blocks to Private Compames under Produc-
tion Sharing Contracts. The first Round of 
Bidding was held in 1980. followed by Sec-
ond, Third. Fourth and Fifth Rounds an-
nounced respectively in 1982. 1986, 1991 
and 1993. Operations of first three rounds 
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have been completed. Currently, Fourth 
and Fifth rounds are in progress. In case of 
Fourth Round, 24 bids for 13 blocks were 
received and subsequently one contract for 
the blick KG-QS- 9011 has been signed on 
192.1993. Govemmenthasapproved award 
of three other contracts in the Bombay 
offshore, Rajasthan onshore and Pranhita-
Godavari onshore basins. 

In the Fifth Round announced in Janu: 
ary, 1993,45 blicks have been offered for 
exploration by private companise and the 
last date of submission of bids is 30.6. 1993. 

[Translation] 

CircuIetion of Fake Cumtncy NotH 
in U.P. and DeIhl 

3298. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI VILAS MUTTEMWAR: 

WlIthe MinisterofHOME AFFAIRS be 
pleased to state: 

(a) whether fake currency notes have 
been in circulation in several parts of Uttar 
Pradesh and Delhi for quite some time; 

(b) the number of persons involved in 
cheaIIng through fake currency notes ar-

rested in Uttar Pradesh and Dethi during 
each of the last three years; 

(c) the action taken against them; 

(d) the details of fake currency notes 
seized in Uttar Pradesh and Delhi during the 
above period; and 

(e) the steps taken I being taken ·to 
remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI P. 
M. SAYEED) : (a) to (d). A statement show-
ing the details of fake currency notes recov-
ered /seized in Uttar Pradesh and Delhi and 
the number of persons arresJed for cheating 
during the years 1990, 1991 and 1992 is 
enclosed. 

(e) In order to help the generaJ public 
identify fake notes. The Reserve Bank of 
India issues press releaSes from time to 
time expIanIng the salient features of genu-
ine notes. According to Reserve Bank of 
India, the pubic normally detect for them-
selves the fake notes on the basis of missing 
water maries or sclbstilution of water marb 
by 8IIIboai1g. poor quaIty of paper as well 
as printing abeenceI ImIIation of security 
thread, etc. 
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{English] 

Revision of Royalty Rates of 
Minerals 

3299. KUMARI PUSHPA DEVI SINGH: 
SHRI SUBASH CHANDRA 

NAYAK: 

Will the Minister of MINES be pleased 
to state: 

(a) whether the proposal to revise the 
royalty rates of major minerals is pending 
for a long time; 

(b) if so, the agencies to whom this 
work has been assigned; and 

(c) the estimated e),Cpenditure likely to 
be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): (a) and (b). The Delhi Police 
has reported that Traffic Police has been 
producing films relating to Road Safety with 
a view to prevent accidents. No production 
is, however, on hand currently. 

(c) Does not arise. 

(b) if so, the reasons for inordinate (English] 
delay; 

(c) when it was ~evised previously; and 

(d) the time by which a decision is likely 
to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): Ca) No, Sir. 

(b) and (d). Does not arise. 

(d) Royalty rates on minerals other 
than Coal and Lignite were last revised on 
17th February, 1992 except in the States of 
West Bengal and Assam. Royalty rates for 
Coal and Lignite were last fixed on 1 st 
August, 1991. 

[Tra~/ation] 

Film by Delhi Traffic Police 

3300. SHRIMATI BHAVNA CHIKHILlA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Delhi Traffic Police are 
producing films relating to the objects to 
check the increasing road accidents in Delhi; 

Use of Cellular Phones 

3301. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the prolonged use of cellu-
lar phones is'ikely to cause brain cancer; 

(b) if so, the details thereof; and 

(c) the corrective steps taken by the 
Government in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No scientifically 
conducted study has come to notice in this 
regard. 

(b) and (c). Do not ariese. 

[Translation] 

Disputed Bills of Coal 

3302. SHRI SRIKANTA JENA: 
SHRI KHELAN RAM JANGDE: 

Will the Minister of COAL be pleased 
to state the details of the amount of disputed 
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bills regarding coal supplied to Orissa and 
Madhya Pradesh State Electricity Boards by 
the Coal India limited? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 

The details regarding disputed and total 
amount outstanding coal sales dues from 
Orissa State Electricity Board and Madhya 
Pradesh State Electricity Board for the' =oal 
supplied by Coal India Limited, as on 20th 
February, 1993 are given below: 

Name of Electricity Board Disputed Amount Total Amount 

Onssa State Electnclty 
Board 

Madhya Pradesh State 
Electricity Board 

0.01 

22.97 

Migration of Hindus from Pakistan 
and Bhutan 

33.03. SHRI JANARDAN MISRA: 
SHRI RAJNATH SONKAR 

SHASTRI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a large number of Hindus 
from Pakistan of Bhutan have migrated to 
india during the last SIX months; 

(b) if so, the details thereof, 

(c) the reasons therefor: 

(d) whether some of them are seeking 
shelter in Uttar Pradesh; 

(e) If so, the details thereof; and 

(f) the reaction of the Union Govern-
ment to such migration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

(Rs. in crores) 

12.34 

61 10 

RAJESH PILOT): (a) to (f). According to 
available information, there IS no serious 
problem of migration of Hindus from Bhutan 
and Pakistan except few stray cases from 
Pakistan in the State of Rajasthan Persons 
belonging to minority community In Pakistan 
(espeCially Shindhi's) have been coming to 
India on valid short term visas. While some 
of them have returned on the expiry of visa, 
some have applied for long term visas. Their 
cases are conSidered on merit. 

Food Laboratories . 
3304 SHRI VILASRAO NAGNATHRAO 

GUNDEWAR: 
SHRI RAJNATH SONKAR 

SHASTRI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether food laboratories in vari-
ous States and Union Territories are iII-
eqUipped and are not manned by competent 
staff to test the samples before launching 
prosecution under the Prevention of Food 
Adulteration Act, 1954; 
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(b) if so, the steps taken to remove the 
shortcomings existing in the labnoratories 
and to post competent staff therein; 

(c) the number of samples tested in 
Delhi during each of the lastthree years and 
how many of them were found aduHerated; 
and 

(d) the action taken against the con-
cemed persons? ' 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The facilities in 
food laboratories in different States and U. 
Ts vary widely. 

(b) The States/UTs have been urged 
from time to time to strengthen their testing 
facilities. The Central Govemment has 
been providing grants for upgradation of the 
laboratories and also training their staff. 

(c) 644, 741 and 1815 samples were 
tested in 1990, 1991 and 1992 respectively 
and 85, 95 and 221 were found adulterated. 

(d) Prosecutions have been launched 
in respect of adulterated samples. 

[English] 

Liquor Shops in Delhi 

3305. SHRI JAGAT VIR SINGH 
ORONA: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of liquor shops in Delhi 
at present; 

(b) whether the Government have 
decided to permit more liquor shops in Delhi; 

(c) if so, the details thereof and the 
reasons therefor; 

(d) whether the Government have 
conducted any study to find out the relation-

ship between consumption of liquor and 
rate of Prime and between availability of 
alcohol and promotjon of tourism; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): (a) Delhi Adllinistration has 
reported that there are at present 183 liquor 
shops in Delhi. 

(b) and (c). The Delhi Administration 
has reported that retail vends will be opened 
at suitable sites depending upon the de-
mand. 

(d) and (e). The Delhi Administration 
has further reported that it has not con-
ducted any such study in the Union Territory 
of Delhi. 

Report of Fact Finding Committee 

3306. SHRI HANNAN MOLLAH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government have 
received any report of the Fact Finding 
Committee which visited the riot-affected 
areas of Bombay; and 

(b) if so, the reaction of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRI P.M. 
SAYEED): (a) and (b). The information is 
being coltected and will be laid on the Table 
of the House. 

Import of bulk Drugs 

3307. PROF. MALINI 
BHATT AC-HARAYA: WiD the Minister of 
1-I::,"\l_I/1 I\Nt:> • "f.::LY WB..FARE be 
plt"""i".;;;q"f\::l '"'I, ",}-
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(a) the rate of increase in the import of 
bulk drugs and intennediates during the last 
.three years; 

(b) whether multinationals have fulfilled 
their drug production quota so as to reduce 
import of bulk drugs; and 

(c) if not , the measures taken in this 
regard? 

THE MINISTER OF HEALTH AND 
FAMILY • WELFARE (SHRt B. 
SHANKARANAND): (a) As per infonnation 
available, the position is as under:-

(C.I.F. Value of imports: Rs. in crores) 

Year Buld Drugs Inter-mediates 

1989-90 420.22 168.20 

1990-91 322.57 176.70 

1991-92 '458.51 243.75 

(b) There is no quota of drug prodUction 
fixed for any sector of the Pharmaceutical 
I~. 

(c) Does not arise. 

Year Parole applications 

1990 204 

1991 170 

1992 197 

(c) No, Sir. 
(d) l'he Delhi Administration has re-

ported1hat It is necessary to have the report 
of the local poIce to ascertain genuineness 
of lie grounds mentioned by convict in his 

3308. SHRI KAMLA MISHRA 
MADHUKAR: Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of Parole applications 
received in Delhi Administration from 
undertrials and convicts in TIhar Jail, Delhi 
during the last three years; 

(b) the number· of persons released on 
parole and the number of applications re-
jected during each of the last three years; 

(c) whether there is any time fixed for 
the disposal of the parole applications; and 

(d) if not, the action taken to fix time 
bound disposal of parole aplications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P.M. SAYEED): (a) Delhi Administration 
has reported that 571 applications were 
received during the last three years. 

(b) The number of prisoners released 
on parole and the number of applications 
rejected during each of the last three years 
is as under: 

Released on 
parole 

37 

34 

48 

Applications 
rejected 

84 

103 

91 

.. 
application and the effect of his release on 
public order. However, in certain emergent 
cases, such as death or marriage in family, 
the application is decided on emergent ba-
sis. All parole cases are given priority. 
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[Translation] 

Gas Based Industries In 
Maharashtra 

3309. SHRIMATI KESHARBAI SONAJI 

provided to Bihar in the year 1992. 

(b) As per available reports supplies 
valued at As. 16.31 crores were utilised 
during this period. 

KSHIRSAGAR:WiII the Minister of PETRO- (English] 
LEUM AND NATURAL GAS be pleased to 
state: Drugs for Aids 

(a) the number of gas based industries 3311. SHRI KIRIP CHALtHA: Will the 
in Maharashtra; Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state: 
(b) whether there is any proposal for 

setting up more gas based industries in the 
Marathwada region of Maharashtra; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Allocations of gas have been 
made to 18 units located in Maharashtra. 

(b) and (c). While requests have been 
received from time to time, considering the 
availability of gas and the allocations al-
ready made, further allocation of gas is not 
feasible for the present. 

Kala-Azar 

3310. SHRI LALIT ORAON: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the amount provided to Bihar for 
prevention and treatment of Kala-Azar dur-
ing 1992; and 

(b) the amount utilized by the Bihar 
Government so far? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE( SHRI B. 
SHANK-ARANAND): (a) Drugs and insec-
ticides valued of Rs. 19.91 crores were 

(a) whether researchers have found in 
laboratory tests that combination of drugs 
can stop the deadly AIDS virus from replica-
tion and Spreading to other cells; and 

(b) if so, the steps taken for production 
of these drugs? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir, a 
group of Scientists at the General Hospital 
Boston have developed an approach known 
as convergent combination therapy which 
aims at attacking the virus enzyme catted 
reverse transcriptase. This enzyme is 
essential for its replication. This line of treat-
ment is still in experimental stage. 

Drugs Controller (India) had permitted 
MIs. Cipla to manufacture and market AZ:r 
agidothy medine. There are no requests 
from indigenous manufacturers to take up 
the manufacture of either DOC 
(dideodycytidine) and DDI (dideodyinosine). 

Medical Collages 

3312. SHRI DILEEP BHAI SANGHANI 
: Witt the Minister of HEAL THANDFAMILY 
WELFARE be pleased to state: 

(a) the number of Government and 
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Private Medical Colleges functioning in the 
Gujarat State; 

(b) whether the Union Govemment 
have received any proposal from the State 
Govemment/private institutions to set up 
more Medical Colleges in the State; 

(c) if so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SANKARANAND): 

(a) There are five Govemment and one 
Private Medical colleges functioning in 
Gujarat state. 

(b) No, Sir. 

(c) and (d). Does not arise. 

Reserved Posts For SCslSTs 

3313. SHRI MOTILAL SINGH: 
SHRI JANGBIR SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether N.C. T. of Delhi has identi-
fied the Grade. I Group 'B' Gazetted vacant 
posts for General, SC and ST officials of 
1992 and 1993; 

(b) if so, the details thereof; 

(c) the number of Grade. I vacancies 
earmarked for STs for 1992 and 1993 that 
remained unfilled by STs due to shortfall of 
ST officials in the feeder grade; and 

(d) the steps taken to fill up the re-
served vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 

SAYEED): (a) Yes, Sir. 

(b) Delhi Administration has reported 
that the number of Grade I vacancies iden-
tified for General, SC & ST officials for 1992 
and 1993 is as under: 

1992 

General 
SC 
ST 
Total 

1993 
General 

SC 
ST 
Total 

64 
13 

7 
84 

116 

23 
150 

(c) and (d). The cases for promotion to 
Grade I of DASS out of feeder cadre are yet 
to be placed before the Departmental pro-
motion Committee. 

[ Translation] 

Bogus Medical Degrees 

3314. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI RAJNATH SONKAR 
SHASTRI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some personslinstitutions 
are engaged in issuing bogus medical de-
grees in Delhi; 

(b) if so, the details of such cases in 
Delhi which came to the notice of the Union 
Govemment during the last eight months; 

(c) the number of persons arrested in 
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this connection; 

(d) the action taken/being taken 
against them; and 

(e) the steps taken to check such cases 
in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). The Delhi Police has 
reported that no Such case has come to their 
notice during the period from 1.7.1992 to 
28.2.1993. 

(c) to (e). Do not arise. 

New Management Board for ell 

3315. SHRI RAMDEW RAM: Will the 
Minister of COAL be pleased to state: 

(a) whether new Management Board 
has been constituted for Coal India Ltd.: and 

(b) if so, the compositIon thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL ( S".RI AJIT PANJA): 

(a) Yes, Sir. The Board of Directors of 
Coal India hmited was reconstituted in De-
cember, 1991. 

(b) The reconstituted Board of Direc-
tors of Coal India Limited consists of :-

FULL -TIME 

1.Chairman-cum-Managing Director. 

2 .Director (Finance). 

3. Director (Technical). 

4. Director (Personnel & Industrial Rela-
tions) 

PART -TIME 

5. Two CMDs of Cll subsidiaries and 
SCCLto 

6. Figure on rotational basis annually. 

7. Additional Secretary, Ministry of Coal. 

8. Joint Secretary-cum -Financial Adviser, 
Minister of Coal. 

9. Director (Operation). Steel Authority of 
India Ltd. 

10. Member (Thermal & Operation) 
Central Electricity AuthOrity. 

11. Adviser ( Traffic) , Railway Board. 

12 Management Expert. 

13 Labour representative. 

14. Representative of 
Organisations Like 
ASSOCHAM, etc. 

[English] 

Business 
FICCI / 

Female Mortality 

3316. SHRI D. VENKATESWARA 
RAO: 

DR. R. MALLU: 

Will the Mmisterof HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether there has been a steady 
decline in the sex ratio over the years; 

(b) whether there has been an in-
crease in the female vis-a-vis male mortality 
rate in the recent past; 

(c) if so. the details and the reasons in 
regard to (a) and (b) above; and 

(d) the steps taken /being taken to 
remedy to situation? 

THE MINISTER OF HEALTH AND 
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FAMILY WELFARE (SHRI B~ (a) the number of cases of kidnapping 
SHANKARANAND): (a) A declining trend of infants from hospitals registered in Delhi 
in the sex ratio has been recorded in all during each of the last three years; 
census since 1901 except in 1951 and 1981 .. 

(b) the latest Sample Regilftration Sys-
tem (SRS) estimates show that the fall in 
mortali'y is steeper for females. 

(c) and (d). The Government is under-
taking several programmes focussing on 
the survival, protection and development of 
the girl child and to raise the status of 
women. A Bill entitled the Pre-Natal Diag-
nostic Techniques (Regulation and Preven-
tion of Misues) Bill, 1991 has been intro-
duced in the Lok Sabha to curb the misue 
of techniques leading to females foeticide. 

Kidnapping of Infants in Delhi 

3317. SHRI AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

Year No. of No. of 
cases cases 

reported solved 

1990 3 2 

1991 

1992 

1993 

(d) The following steps have been to 
Check such cases:-

(i) Local police have been dIrected to 
keep watch on the activitIes of suspicious 
persons in the hospitals. 

(ii) Staff is regularly briefed and as and 
when any instance comes to notice, prompt 

'1lCfion is taken. 

(b) the number of cases solved and 
those pending; 

(c) the number of persons arrested in 
such cases; and 

(d) the steps taken! being taken to 
check such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) to (c). The number of cases 
of kidnapping of infants from hospitals re-
ported; the number of cases solved/pending 
and the persons arrested in Delhi during 
each of the last three years Le. 1990 ,1991, 
1992 and 1993 ( upto 28.2.93) is as 
under-

No. of No. of No. of 
cases cases persons 
filed as pending arrested 
untraced investigatIon 

3 

Leakage of Petrol and FiN Acci-
dent 

3318. DR. KARTIKESWAR PATRA: Will 
the MinISter of PETROLEUM AND NATU-
RAL GAS be pleased to state:-

(a) whether the Govemment are aware 
of leakage of petrol and fire aCCIdent oc-
curred in the near vicinity of Bharat Petro-
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leum Depot in Balasore Town in Orissa last 
year; 

(b) if so, the steps tal(en against the 
officials found responsible; and 

(c) the proposals pending for the devel-
opment of nearby vicinity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) A fire occured accidentally 
near the IOC siding at Balasore on 3-8-1992 
due to leakage of MS. 

(b) No action was found necessary. 

(c) The vulnerable area has been 
fenced off. 

NBFDC 

3319. SHRI ANBARASU ERA. 
SHRI NARAIN SINGH 

CHAUDHARI: 
SHRI SUBASH CHANDRA 

NAYAK: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the composition and the terms of 
reference of National Backward Classes 
Finance and Development Corporation ; 

(b) whether NBFDC is also likely to set 
up its branches at the State levels, and 

(c) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Nat:onal Backward 
Classes Rnance & Development Corpora-
tion with authorised share capital of Rs. 200 
crores is registered under the Companies 
Act, 1956 as a Company not for profit. Its 
Board of Directors has a sanctioned strength 

of 13 Directors including three non-offICials 
with recongnised contribution in the field of 
Backward Classes and three Managing Di-
rector of State Backward Classes Corpora-
tions. 

The main objective of the Company' is 
to promote economIC development of Back-
ward Classes by providing the following 
facilities to the Socially and Educationally 
Backward Classes(SEBC's) :-

(i) aD additional channel of finance for 
economically and financially viable schemes 
and projects; and 

(ii) upgrading their technological and 
entrepreneurial skills. 

(bl NBCFDC will operate through the 
State level Backward Classes Corporation,.s 
or the Corporations designated by the Sate 
Govemment for providing financial assis-
tance to SEBCs. 

(c) Does not arise. 

Coal mining by CCL with Austra-
lian Collaboration • 

3320. DR. R. MAlLU: Will the Minister 
of COAL be pleased to state: 

(a) whether the Govemment are aware 
of the displacement of people in the Plpara 
project i:1 North Kaseapura of South Bihar 
due to open cast coal mining undertaken by 
the Central Coal Fields Umited with Austra-
lian Collaboration; 

(b) whether the impact of this project on 
environment has been studied; and 

(c) .f so, the details in regard to (a) and 
(b) above? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
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(a) Yes, Sir. 

(b) Yes, Sir. 

(c) A total of 451 families will be affected 
by the Plparwar Project of Central Coalfields 
Umited and they are to be rehabilitated in a 
phased manner as per progress of the 
mining activities. 

The possible environmental impact of 
the project on air quality, water quality, noise 
level and the reclamation of land have been 
studied and an Environment Management 
Plan has been prepared, including steps tor 
dust suppression! prevention, reduction of 
suspended solids in water and reduction in 
noise! vibrations. 

World Bank Aid to National T.B. 
Control Pragramrne 

3321. SHRIMATI CHANDRA PRABHA 
URS. Will the Mmister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether the Govemment propose 
to seek World Bank aid for the National 
TuberculOSIS Control Programme; 

(b) if so, the details thereof: and 

(C) the States likely to be covered under 
the programme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) The objective of the project IS to 
augment the National T. B. Cortrol 
Programme to spread its coverage and 
effectiveness. 

(C) No decision has been taken In thiS 
regard. 

Naxalite Problem 

3322. SHRI RABI RAY: 
SHRI VILAS MUTIEMWAR: 
SHRI RAMDEW RAM: 

SHRI DHARMABHI KSHAM: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to Starred 
Question no. 354 on December 17, 1992 
regarding liaxalite problem and state: 

(a) the number of meetings of the Joint 
Coordination Committee (JCC) held so far; 

(b) the broad decisions taken therein; 
and 

(c) thefollow-up action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) to (c). The Joint 
Coordination Committee (JCC) comprising 
the States of Andhra Pradesh, Madhya 
Pradesh, Orissa, Maharashtra and 
Kamataka has held three meetings so far. 
They have discussed various aspects of the 
problem and have decided that the State 
Govemments should prepare comprehen-
sive Action Plan. Action Plans have, accord-
Ingly , been prepared by them to promote 
better enforcement of law and order as also 
socio-economic development of the af-
fected areas. Also various ways of effecting 
coordlnatton between concemed States have 
been discussed. Bihar has since also joined 
the JCC as its sixth Member. 

Highway Robberies in Delhi 

3323. SHRI SOMJIBHAI DAMOR: Will 
the MinlsterofHOMEAFFAIRS be pleased 
to state: 

(a) the number of highway robbery 
cases reported In Delhi during each of the 
last three years, 

(b) the number of cases solved and 
those pending: 

(c) the number of persons arrested in 
such cases: and 

(d) the measures taken / being taken to 
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check such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
P.M.SAYEED): (a) to (c). The number of 

Year No. of cases No. of cases 
reported solved 

1990 2 

1991 

1992 4 

1993 
(up to 
28.2.93) 6 2 

(d) Amongst the measures taken are 
intensification of patrolling; surprise check-
ing of vehicles; checking at the borders and 
modemisation of communication net work. 

New Refinery Unit in Eastern 
India 

3324. SHRI SATYAGOPAL MISRA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the steps taken or proposed to be 
taken to set up a new umt of 011 refinery in 
Eastern Indian during the Eighth Five Year 
Plan period ; and 

(b) the steps taken or proposed to be 
taken for the expansion of any unit of oil 
refinery situated at Eastem India during the 
Eighth Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Govemment has issued 

highway robbery cases reported, the num-
ber of cases solved/pending and persons 
arrested in Delhi during each of the last 
three years 1990,1991,1992 and 1993 ( 
upto 28.2.1993) is as under: 

No. of cases No. of No. of 
filed as cases Persons 

untraced pending arrested 
investigation 

4 

3 3 

3 7 

Letter of Intent to MIs Ashok Leyland -
GOTCO- for setting up a 6 MMTP A capacity 
crude oil refinery in Paradeep at "Daitary in 
Orissa State. Govemment has also ap-
proved in principle the setting up of a joint 
venture refinery by Indian Oil Corporation in 
Eastern India. 

Ib) The details of capacity exp',,"sion I 
modernisation of oil refineries in Eastern 
India are given below: 

Name of the Project Addl. CapacIty 
proposed to be 

created (in MMTPA) 

1.Barauni 0.50 

2. Guwahati Refinery 0.15 

3. Digboi RefineryModemlsation 0.15 

4. Bongaigaon Refinery and 
Petro-chemicals Limited 1.00 
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Increase in Prices of Steel and Pig 
Iron 

3325. SHRI H. D. DE\1EGOWDA. 
SHRI NAWAL KISHORE RAI: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the pnces of steel and pig 
iron have been increased on four occasions 
since its decontrol in February, 1993 ; 

tb\ if so, per tonne increase in prices 
of steel and pig iron since its decontrolling 
upto February, 1993: and 

(c) its Impact on the machinery manu-
factunng industry and other industries of the 
country? 

THE MINISTER OF STATE OF THE 
MI\lISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The main producers 
have increased !nerr ex-stockyard price of 
pig Iron and steel four times since the date 
of deregulatioJ1. i. e. 16th January, 1992. 
ahd upto February. 1993. 

(b) Steel Authority of India Umited has 
increased the ex-stOCkyard prices of pig iron 
by Rs 1800/- per tonne and of major items 
of steel by Rs. 2484 to Rs. 4463/- per tonne 
during the above period. 

(c) The impact of the price increase on 
machinery manufactunng industry and other 
Industries will vary from industry to industry 
af1d product to product depending upon the 
va:ue of the steel as a component of the final 
cost of the product. 

Requirement of Pig Iron and Iron 
and Steel 

3326. SHRI SHIVLAL NAGJI ~I 
VEKARIA: Will the Minister of STEEL be 
pleased to state: 

(a) the estimated monthly requirement 
of pig iron, iron and steel for industries in 
Saurashtra area of Gujarat; and 

(b) the monthly supply of the same by 
the Steel Authority of India Limited? 

THE MINISTER OF STATE OF THE 
MINSTRY OF STEEL ( SHRI SONTOSH 
MOHAN DEV): (a) Demand of Pig iron and 
steel is estimated on all India basis only and 
not statewise / areawise. 

(b) Steel Authority of I.,dia limited does 
not m3intain ar':laWlse supply details. How-
ever, average monthly suppl~' of steel and 
pig iron to the Slate o. Gujarat by Ste31 
Authnrily of India Limited Jurrng t, Ie peri(,o 
April 92-Jan. 93 was 19. 97Cfcn'1esand660 
tonnes, respectivelv. 

Funds for Rehabilitation of Scavangers 

3327. SHRt DATTATRAYA 
BANDARU: 

SHRI MANJAY LAL: 
SHRt KRISHAN DUn 

SULTANPURI: 
SHRt MUMTAZ ANSARI: 
SHRI MOHAN RAWALE: 
SHRI SANAT KUMAR 

MANDAL: 
SHRt RAM NA!K: 

Will the Minister of WELFARE be 
pleased to state' 

(a) the estimated number of scavangers 
in the country, State / UT -wise; 
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(b) the funds allocated tor the liberation 
and rehabilitation of the scavangers in the 
country during 1990-91, 1991-92 and 1992-
93, State I UT -wise; 

(c) the funds proposed to be allocated 
during Eighth Five Year Plan, Statel UT-
wise; and 

(d) the steps taken / proposed to be 
taken for the proper utilisation of these 
funds? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI):(a) The Task Force con-
stituted by the Planning yom mission sub-
mitted its report In July, 1991 The total 

number of scavengers for the year 1989 
was placed at 4,00,999. The StatelUT wise 
details are given In the enclosed statement-

(b) The details of allocation of funds 
State! UT wise is given in the enclosed 
Statement -II. 

(c) The VIII plan allocation for the 
programme of liberation and rehabilitation 
of scavengers is Rs. 464.00 crores. 

(d) A Central Monitoring Committee 
has been set up on 27th January, 1993 to 
coordinate and review the implementation 
of the programme. 
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Ambedkar Birth Centenary 
Programmes 

3328. SHRI MANJA Y LAL: 
SHRI KAMLA MISHflA 

MADHUKAR: 

Will the Minister of WELFARE be 
pleased to referto the reply given to Unstarr ed 
Question No. 33130n August 19. 1991 and 
state: 

(a) whether all develor:;ment 
programmes/schemes which were decided 
to be taken In the Birth Centenarj year of 
Dr. B R. Ambedkar have been Implemented 
and completed; 

(b) it not, the schemes which have not 
been completed so far; and 

(c) the time by which all these develop-
ment programmes/schemes will the com-
pleted? 

THE MINISTER OF WELFARE(SHRI 
SITARAM KESRI): (a) to (c). The upto-date 
Information IS being collected from the State 
GovtJUT Administrations/Central Minlstries/ 
Deptts. and Will be laid on the Table of the 
House. 

Employment in Coalfields 

3329. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COAL be pleased 
to state: 

(a) whether the Government have 
Issued any directives regarding provl5ion of 
employment to the local people in the 
coalfields of the Central Coalfields Limited; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) : 

(a) and (1:1). No, Sir. However, as per 
prescribed procedure, requisitions for filling 
up vacant posts, if any, are sent to the local 
employment exchanges for sponsoring suit-
able candidates to be considered on merit. 

Hazardous Drugs 

3330. SHRI SUDARSAN 
RA YCHAUDHURI: 

SHRI RUPCHAND PAL' 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state the 
steps taken by the Government to prohibit 
use of hazardous drugs and medicines in 
the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): Govemment have pow-
ers under the Drugs & Cosmellcs Act to 
prohibit import, manufacture and sale of 
hazar-dous drugs. Drugs Controller (India) 
on the adVice of reports Issues orders In this 
behalf from time to time 

Subsidy on LPC 

3331 SHRI VIJAY NAVAL PATIL: 
SHRI J. CHOKKA RAO. 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state' 

(a) whether the Union Govemment are 
contemplating to give up the complete sub-
sidyon LPC; and 

(b) if so. what would be the cost after 
removal of subsidy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) There is no such proposal at 
present. 
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(b) Does not arise. 

Village Health Cuides 

3332. KUMARI MAMATA BANERJEE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Village HeaHh Cuides 
at present, State-wise; 

(b) the honorarium paid to these Village 
Health Guide for their services; 

(c) whether the Govemment propose 
to increase the homorarium amount; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND):(a) A Statement is at-
tached. 

(b) The Village Health Guides are paid 
an honorarium of Rs. 50/- per month 

(c) No, Sir. 

(d) Does not arise. 

(e) The Village Health Guides are to 
work on voluntary basis 

STATEMENT 

State-wise number of Village Health 
Guides Working in the Country as on 30.9.92 

1.Andhra Pradesh 34334 

2. Arunachal Pradesh 

3. Assam 11001 

4. Bihar 10431 

5. Goa NIL 

6. Gujarat 3715 

7. Haryana 270 

8. Himachal Pradesh 3667 

9. J & K & 

10. Kamataka 15128 

11. Kerala & 

12. Madhya Pradesh 33693 

13. Maharashtra 41088 

14. Manipur 1697 

15. Meghalaya 1296 

16. Mizoram 535 

17. Nagalanp 548 

18. Orissa 21017 

19. Punjab 11657 

20. Rajasthan 8982 

21. Sikkim 240 

22. Tamil Nadu 

23. Tripura 1837 

24. Uttar Pradesh 90111 

25. West Bengal 40233 

26. A & N Islands 206 

27. Chandigarh 42 
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28. D & N HaveIi 19 

29. Daman & Diu Nil 

30. Delhi 

31. lakshadweep 20 

32. Pondicheny 181 

Total 331948 

Notes: 
&- Alternative Health Guide Scheme is 

functioning in these StateslUTs. 

o ~ VGH Scheme has been disc0n-
tinued in Goa, Daman & Diu since 1.8. 85. 

[Translation] 

Cess on Small Scale Steel Manu-
facturers 

3333. SHRI KRISHAN DUTT 
SULTANPURI: 

SHRI NAWAL KISHORE RAJ: 
SHRI H. D. DEVEGOWDA: 
SHRI MANJAY LAL: 

Wtff theMinister of STEEL be pleased 
tQ state: 

(a) whether the Government have 
decided to impose the cess apIicabIe on 
steel on aD the smaH scale steel manufac-
turers; 

(b) if so, the reasons therefor; 

(e) whether the prices of steel and pig 
iron have increased due to Imposition of 

ces;and 

(d) the estimated average percentage 
likely to increase on the prices of steel and 
pig iron? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL( SHRI SONT.oSH 
MOHAN DEV): (a) to (d). No decision has 
been taken by Govemment to impose cess 
on steel produced by small scale manufac-
turers. 

Decline in Production in Hindustan 
Copper Umited 

3334. SHRIMATI SHEELA GAUTAM: 
SHRI RAJESH KUMAR: 

Will the MINISTER OF MINES be 
pleased to state: 

(a) whether the production has been 
declining in the various units of Hindustan 
Copper Umlted since last year; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV). (a) and (b). Hlndustan 
Copper Umited (HCL) has a smelter each 
at Khetri Copper Complex (KCC) in 
Rajasthan and Indian CopperComplex(ICC) 
in Bihar aIongwith mines, an open cast mine 
at Malanjkhand O,)pper Project (MCP) in 
Madhya Pradesh and a wire rod production 
plant at Taloja CoP.per Project (ICP) In 
Maharashtra. The unitwise production of 
HCL during Apnl, 1992 to February, 1993 
vis- a- vis April. 1991 to Frbruary. 1992 IS as 
follows: 
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The production of refmed copper (cath-
ode) at ICC IS lower 10 the turrent year due 
to planned shut down of the smelter for 
more than 45 days for overhaul The pro-
duction of are and cathode at KCC dunng 
1992-93 IS only marginally lower . 

[English] 

CGHS Dispensaries In Kerala 

3335 SHRI V S VIJAYARAGHAVAN 
SHRI KODIKKUNIL SURESH 

Will the MInister of HEALTH AND 
FAMILY WELFARE be pleased to state 

(a) the total number of CGHS dlspen-
sanes at present In Kerata 

(b) whether the Union Government 
propose to Increase the.r number In the 
State and 

(e) If so the places Id€nlifled so far for 
thIS purpose? 

THE MINISTER OF HEALTH AND 
FAMIL V WELFARE( SHRt B 
SHANKARANAND) (a) Nil 

(b) and (c) It IS proposed to estabhsh 
one Administrative office and 3 AllopathiC 
Dlspensanes dunng 1993 94 aIT nvandrum 

Import of Natural Gas 

3336 DR KRUPASINDHU BHO! win 
the MInister of PETROLEUIIJ AND NATU· 
RA.l GAS be pleased to state 

(a) whether the Government have a 
proposal to Import natural gas from the Gulf 
countnes 

(b) If so the total quantum of natural 
gas proposed to be Imported dunng Eighth 

Five Year Plan, and 

(c) the countnes from which the natural 
gas IS proposed to be Imported dunng the 
above plan penod? 

THE MINISTER OF STATE OF THE 
M'NISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA) (a) to (c) TheproJectforlmport-
109 gas from the middle East IS at a concep-
tual stage 

Regional Institute of Unani Medi-
cines 

3337 SHRI ARJUN CHARAN SETHI 
Will the MInister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) the location of each geglonal Insti-
tute Of Unanl MediCine In \ dnOliS states of 
the country 

(b) ttJe total amount I elPased for tnese 
Institutes dunng the last thre"l years 

(C) whethertt>ere eXistS any ba:klog of 
vacancies In these Instltutps resered for 
Scheduled Castes and Scheduled T nbes In 

class III and Class IV services, 

(d) If so the details thereof, and 

(e) the steps taken to fill up the reo 
served vacancies? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) The Central Coun-
Cil 'or Research In Unan! MediCine has 
Regional Research Institutes of Unanl Medi-
cine one each In Jammu and Kashmir, 
Tamil Nadu, Bihar. Onssa and Maharashtra 
and two 10 Uttar Pradesh 

(b) The Information IS gIVen 10 the 
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attached statement . 

(c) and (d). Yes, Sir, As reported by the 
Central Council for Research in Unani Medi-
cine the backlog of class III and IV vacancies 
of SCI ST as on 1 .1.1991 were as follows: 

Group C 
Group 0 

SC 
13 

ST 
12 

(e) The Council has advertised these 
posts to clear the backlo 
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Sale of Subsidised Kerosene 

3338. SHRI MOHAN SINGH (DEORIA): 
SHRI SRIKANTA JENA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have 
discontinued the sale for subsidised kero-
sene through p.b. S. to persons having LPG 
connections; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) and (b). The exclusion of 
domestic LPG customers from getting 
subsidised kerosene through Public Distri-
bution System would be effective only after 
the materialisation of the parallel marketing 
system and availability of kerosene in the 
free market in particular towns 

Oil Refinery in Haryana 

3339. SHRI NARAIN SINGH 
CHAUDHARI: Will the Mimster of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government propose 
to set up any other Oil Refinery in Haryana 
besides the Kamal Refinery; 

(b) whether the capacity of Kamal 
Refinery has since been enhanced ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) No, Sir. 

(b) and (c). The approved capacity of 
Kamal refinery is 6 MMTPA. 

(Translation] 

011 Wells In Patna 

3340. SHRI MUMTAZANSARI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether ONGC is winding up its six 
wells situated in Patna; 

(b) if not, the reasons therefor; and 

(c) the new locations where the Gov-
emment propose to dig the wells now? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS ( CAPT. SATISH KUMAR 
SHARMA): (a) to (c). As ondateONGC has 
drilled a total of six wells in Bihar all of which 
have proved dry. At present, ONGC does 
not propose to drill any location in Bihar. 

{English] 

Damage to Crops Due to Barbed 
Fencing 

3341. SHRI MOHAN SINGH (Ferzepur): 
Will the·Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have 
made any arrangements to provide any 
relief to the farmers for the damage being 
caused to the crops due to the barbed-
fencing, wild animals and the activities of 
some Pakistanis across the barbed-fenc-
ing on Indo-Pak border facing Punjab; and 

(b) if so, the details thereof? 

THE MINISTER'OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
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RAJESH PILOT): (a) and (b). No damage 
has been caused to the crops due to the 
barbed -wire fencing etc. 

Brand Name of Medicines 

3342. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether World Health Organisation, 
UNIDO and UNCTAD have been urging use 
of generic names for medicines sold in the 
market 

(b) whether the National Health Policy 
of 1993 had stiulated prescnption and use 
of generic names for medicines sold in the 
country; 

(c) whether several manufactureres 
are selling the same meoicmes under their 
brand names at widely differing prices: and 

(d) if so. the policy of Govemment 
regarding continUing use of brand names for 
medicines? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The use of genenc 
name is generally advocated by the World 
Health Organisation. 

(b) No. Sir. 

(c) Yes, Sir. 

(d) Under the existing policy, there is 
no ban on marketing of medicines under 
brand names. 

New Oil Wells 

3343. PROF. UMMAREDDY 
VENKATESWARLU: Will the MInister of 
PETROLEUM AND NATURAL GAS be 

pleased to state: 

(a) the number of newly commissioned 
oil wells discovered by the Oil and Natural 
Gas Commission 1990-91, 1991-92 and 
1992-93; and 

(b) the expected production of crude 
from the newly discovered oil wells? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) ONGCmade42discoveries 
of oil and gas in the years under reference 
( till 1.1.1993). 

(b) while the expected production from 
these new discoveries would be known only 
after delineation and appraisal. SIX of the 
discovenes have been put on early produc-
tion. 

Coal Cess paid to States 

3344 SHRI SUDHIR GIRl: Will the 
MInister of COAL be pleased to state: 

(a) the total amount of coal cess paid to 
the States in 1991-92 and 1992-93 ( upto 
January, 1993); 

(b) the reasons for holding up the coal 
cess due to the States, If any; 

(c) the basIs of determining the rate of 
coal cess; 

(d) whether the Govemment propose 
to change the rate of coal cess In near future 
, and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL ( SHRI AJIT PANJA) 
(a) Available Information regarding amounts 
of coal cesslLand Tax paid to State Govern-
ments In 1991-92 and 1992-93 ( upto 
January 93) IS given below 
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1991-92 

West Bengal 287.01 

Bihar 76.62 

Orissa 0.21 

M.P. 2.52 

Assam 8.67 

375.03 

(b) The paymentto the Stales could not 
be released in full mainly due to the 
following reasons; 

(i) Due to non-realisation of large 
coal sales dues from State Electricity Boards, 
etc. 

(ii) Due to non-payment of cess by 
purchasers of coal under plea of court or-
ders. 

(c) to (e). Land tax/ceses on coal were/ 
are being levied by the State Governments 
under their powers and Central Govern-
ment cannot modify their rates. However, in 
some cases Courts of Law have struck 
down the levy of cess/ tax on coal by the 
State Governments. 

[Translation] 

Purchase of Cap Thread 

3345. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the amount spent on cap thread of 

(Rs. in crores) 

1992-93 
(upto January 93) 

108.33 

100.00 

6.78 

215.11 

LPG cylinders in the Mathura Bottling Plant 
during each of the last three years; 

(b) whether any iregularities in pur-
chase of cap threads has come to the notice 
of the government during the said period; 

(c) whether any enquiry has been 
conducted in this regard; 

(d) if so, the outcome thereof; 

(e) the action taken against the erring 
personnel: and 

(f) if no, enquiry has been conducted, 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA):(a) 

y. '," Amount spent by I. o.C. (Rs.) 

1990-91 1,92,975.00 

1991-92 1,49,913.00 

1992-93 52.010.00 
(Till Feb. 93) 
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(b) to (f). A Complaint was received by 
ICC regarding purchase of cap thread an 
clip for the Northern Region. The Vigilance 
OffICer, IOC of the Northern Region had 
conducted an enquiry and had recom-
mended closure of the case, sinee there has 
been no finaneialloss to the Corporation. 

[English1 

New Marketing Strategies for LPG 
and Petroleum Products 

3346. SHRI SANDI PAN BHAGWAN 
THORAT: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the mojor proposals of the Corpora-
tions under his Ministry pending for clear-
ance of the Public Investment Board; 

(b) the details regarding project profiles 
of each such project recently cleared by PIB 
or under consideration of the Government; 

(c) the projected import of LPG and 
other petroleum products during the current 
year and how does it tally with the projec-
tions made earlier; and 

(d) the details regarding new marketing 
strategies worked out for LPG and other 
Petroleum products? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM ( CAPT. 
SATISH KUMAR SHARMA): (a) Thefollow-
ing proposals have been referred to PIB for 
clearanee:-

. (i) Setting up of 0.6 MMTPA LPG 
import facilities at Mangalore by HPCL. 

(ii) Supply of gas to domestic and 
industrial consumers in Greater Bombay by 
GAIL. 

(iii) Setting up of 3 MMTPA capacity 
crude Distillation Unit at Gujarat Refinery by 

IOC 
(iv) RCE proposal on setting up of a 

Catalytic Reformer Unit at Barauni Refinery 
by IOC. 

(b) The projects recentlycleared by PIS 
are as under:-

(i) IOC's proposal on setting up of LPG 
import facilities at Kandla at an estimated 
costofRs.160.B2croreswasrecommended 
by PIB on 30.11.90. 

(ii) IOC's R.C.E. proposal on Digboi 
Refinery ModernISation at an estimated cost 
of Rs. 346.34 crores was recommended by 
PIS on 15.10.92 

(c) The likely import of Petroleum Prod-
ucts including LPG during 1992-93 is about 
10.475 MMT as against the Original plpn of 
11.938 MMT. 

(d) Government have recently allowed 
private agencies to import Kerosene, LPG 
and LSHS for parallel marketing through a 
separate distribution network, at market 
prices. 

Medical Colleges 

3347. DR. K.D. JESWANI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of unrecognised medi-
cal colleges in Gujarat; and 

(b) the steps taken for the recognition 
of these colleges? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI S. 
SHANKARANAND) : (a) and (b). According 
to the information available with the Medical 
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Council of IndIa(MCI) only one Medical Col-
lege is unrecognised in Gujarat State. 

-JI:l~ pOl,l~il h1:ls prQP.OSed __ ttle carry 
out re-inspection of this college to evaluate 
the latest status of various facilities. 

. Expansion of. National Aluminium 
Company and Bharat Aluminium 

G_ompany 

3348. SHRI .SUBASH CHANDRA 
NAYAK: Will the Minister of MINES be 
pleased to state : 

(a) whether the provision of huge fund 
has been made for the expansion of Na-
tional Aluminium Company and Bharat Alu-
minium Company; 

(b) if so, the details thereof; and 

(c) the steps taken to expedite expan-
sion plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) to (c). There is a Plan 
outlay of Rs. 474.00 crores and Rs. 461.80 
crores for Bharat Aluminium Company Lim-
ited (BALCO) and National Aluminium 
Company Limited (NALCO) respectively 
during the VIII the Five Year Plan. BALCO's 
provision, however, does not provide for 
expansion. The Public Investment 
Board(PIB) has recommended expansion is 
the existing capacity of Bauxite mine and 
Alumina refmery of NALCO at an estimated 
cost of As. 970 crores. 

Blastfumace in Rourkela Steel 
Plant 

3349. KUMARI FRIDA TOPNO: Will 
the Minister: of STEEL be pleased to state: 

(a) whether the Govemment are 
aware that all the existing four blast fur-

, 
naces of Rouri<ela Steel Plant have become 
old and outdated due to lack of proper 
m.aintenance and caused several mishaps 
during the year 1992; 

(b) whether the Government propose 
to set up fifth blast fumace with larger 
container in orqer to achieve the target of 
production of the plant; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Rourkela Steel Plant haS 
four blast furnaces at present. Of these, the 
first three were commissioned during 1959-
62 and the last was commissioned in 1967. 
The blast furnaces are maintained by regu-
lar preventive maintenance, annual capital 
repairs and repair, modification and replace-
ment of equipment. During relining of blast 
furnaces, taken up once in 10 to 12 years, 
equipment maintenance and technological 
upgradation are also implemented. 

There were two illstallces of refractory 
faHure in BF-1 o(~SP in November and 
December, 1992. This Blast Furnace has 
completed its campaign life of 12 years and 
is scheduled for refractory relining in April, 
1993. Apart from the abc:we, there were no 
major incidents of mishaps in the blast fur-
naces proper during 1992. though come 
accidental fires have taken place in the 
auxiliary units of blast furnaces. 

(b) and (c). No, Sir. However, the on-
going modernisation programme at RSP 
aims at modernising the existing blast fur-
naces to achieve the to getted level of 
production . 

{ Translation} 

Bogus Passport Gangs in Delhi 

3350. SHRI SATYA OED. SINGH: 
SHRI UPENDRA NATH 

VERMA: 
SHRIMATI KRISHNEDRA 

KAUR( oeEPA) : 
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DR. RAMESH CHAND TOMAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the details of bogus passport issu-
ing gangs detected in Delhi during 1992 and 
1993 so a far; 

(b) the number of pel'Sons arrested in 
this connection; 

(c) the action taken against them; 

(d) whether any inquiries have been 
conducted to ascertain the modus operandi 
of such gangs; 

(e) if so, the outcome thereof; and 

(f) the measures taken I being taken to 
check such activities in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M.SAYEED):(a)to(e). 10 cases of bogus 
passport issuing gangs were registered in 
Delhi during 1992 and 3in 1993. Several 
incriminating documents including forged 
passports were recovered in these cases. In 
all 43 pel'Sons were arrested and 13 criminal 
cases have been registered against them. 
Five of these cases have already been 
instituted in the court. 

(f) Amongst the measures taken are 
strengthening of intelligence and vigorous 
follow-up action whenever such a case 
come to notice. 

{English] 

Irregularities in Government 
Medical Stores Depots 

3351. SHRI MOHAN RAWALE: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether irregularities in the Gov-
emment Medical Stores Depots at various 
places in the country have come to the 
notice of the Govemment during the last 
one year; 

(b) if so, whether Govemment have 
investigated these irregularities; 

(c) if so, the findings thereof; and 

(d) the action taken against the erring 
officials? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND) : (a) to (d). Complaints 
alleging irregularities have been received 
from time to time . They are examined and 
appropriate action taken. 

{Translation] 

Completion of Coal Projects 

3352. SHRI CHHITUBHAI GAMIT: 
SHRI MOHAMMAD ALI ASHRAF 

FATMI: 

Will the Minister of COAL be pleased 
to state: 

(a) whether the work of coal projects 
are not being completed With-in the pre-
scribed time due to delay in the supply of 

. equipments; 

(b) if so, the details thereof along with 
the names of such projects; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL ( SHRI AJIT PANJA): 
(a) and (b). Some major coal projects are 
faCing problems due to delay in supply of 
equipment by the indigenous mining eqUip-
ment manufacturers. These are:-
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i) Amlohri Opencast 
( Northem Coalfields Ltd. ) - delay in supply of dragline. 

ii) Lingraj Opencast 
( Mahanadi Coalfields Ltd. ) - delay in supply of shovels. 

iii) Ramagundam Opencast -III 
( Singareni Collieries 

Company Ltd. ) - delay in supply of shovels. 

iv) Godavarikriani lOA-Underground 
( Singareni Collieries 

Company Ltd. ) - delay in supply of longwall equipment 

v) Vakilpalli Block-A 
( Singareni Collieries 
Company Ltd. ) - delay in supply of longwall equipment. 

Besides some major projects, namely, 
Jhanjra Underground (Eastern Coalfields 
Ltd) Goleti Longwall (Singareni Collieries 
Co. Ltd.). Nigahi and Khadia Opencast 
Projects of northern Coalfields Ltd. have 
problems of procurement of equipment 
and spares fro Ithe erstwhile USSR. 

(c) Coal Companies have drawn up 
requirement of equipment of projects and 
placed orders in advance matehing with the 
lead time of procurement. Bi- annual meet-
Ings are being held in the Ministry of Coal 
with the public Sector Equipment Manufac-
turers to sort out problems of supply and 
after sales service requirerment. Equip-
ment supply is being regularly monitored in 
the Ministry of Coal and in Cil for interac-
tions with the Manufacturers. Action is also 
being taken to deal with problems arising 
out of uncertainty in supplies from the 
erstwhile USSR. 

C.G. H. S. Dispensaries 

3353. SHRIMATI SAROJ DUBEY: Will 
the Ministerof HEALTH AND FAMILYWEl-
FARE be pleased to state: 

(a) the number of Ayurvedic dispensa-
ries of C. G. H. S. functioning in the country. 
State-wise; 

(b) the number of Ayurvedic and 
Allopathic dispensaries opened during the 
last three years, separately; 

(c) whether the Union Government 
propose to open some C. G. H. S. dispensa-
ries during the current year; and 

(d) if so. the details thereof? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) The information is given in the statement 
enclosed. 

(b) No Ayurvedic Dispensary was 
opened dUring the last three years. 4. 
Allopathic dispensaries wele opened each 
during 1989-90 and 1991-92. 

(c) Yes. Sir. 

(d) Sancllons for oopening three 
Allopathic dispensaries. one each at Noida( 
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U.P) Dilshad Garden and Rohini ( Delhi) 
have been issued. 

STATEMENT 

Name of the No. of 
State I U. T. Ayurvedic dispensaries 

1. Andhra Pradesh 2 

2. Bihar 

3. Gujarat 

4. Kamataka 2 

5. Maharashtra 5 

6. Rajasthan 

7. Tamil Nadu 

8. Uttar Pradesh 4 

9. West Bengal 

10. Delhi 13 

Total 31 

• includes one dispensary at Gurgaon 
in Haryana 

[English] 

Unsafe Water 

3354. DR. AMRIT LAL KALIDAS 
PATEL: . 

DR. LAXMINARA YAN 
PANDEYA: 

Will the MINISTER OF HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a study l'as been made to 
assess the effect of unsafe water on the 
heatth of infants and adults 10 the country; 
and 

(b) if so, the details and outcome 
thereof? 

'THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND) : (a) to (e). A number 
of studies conducted from time to time in 
India and abroad on the subject have con-
firmed that unsafe, contaminated wa~r 
causes diseases like Gastro- entent is, Chol-
era. Typhoid, Viral Hepatitis, Amoebasis 
etc. in infants as well as in adults. 

Release of Terrorisiss in J& K 

3355.SHRI CHETANP.S. CHAUHAN: 
Will the Minister of HOME AFFAIRS be' 
pleased to state: 

(a) the number of terronsts released in 
Jammu and Kashmir during the last three 
months; and 

(b) the grounds on which they were 
released? 

THEMINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
RAJESH PILOT)' (a) 548 suspected mili-
tants were released dunng the last 3 
months from December. 1992 to Feb, uary, 
1993 . 

(b) In different cases, they have been 
released under sedlor 169Cr. P. C., on 
parole, after review by the Screening 
Committee set up by the State Govemment 
or by the orders of the competan! Courts. 
as the case may be . 

[Translation] 

"~al Mining ans Smuggling of 
Coal' 

3356. SHRI UPENDRANATHVERMA: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Govemmemt are 
aware of illegal mining and smuggling of 
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coal in Palamu district; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
to remedy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to (c). According to information fur-
nished by Coal India Limited,no illegal min-
ing or smuggling of coal has been reported 
in the lease-nold'area of Central Coal fields 
Limited in Palamau district. The company 
is carrying out regular checks, surprise vis-
its, etc. to thwart any attempt of illegal 
mining in the lease hold area. 

[English] 

Village Health Guide Scheme 

3357. SHRI G. M. C. BALAYOGI: 
DR. VASANT NIWRUTTI 

PAWAR: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the village health guide 
scheme has been fully implemented; 

(b) if not, the parts in the country which 
are yet to be covered undered this scheme; 

(c) the amount spent on this scheme 
during the last two years, State !Union Ter-
ritory-wise; and 

(d) the steps taken by the Govemment 
to ensure proper utilisation of funds? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARI}NAND): (a) and (b). The States 
of Arunachal Pradesh, Tamil Nadu, Jammu 
& Kashmir, Kerala did not implement the 
Village Health Guide Scheme. 

(c) A statement is enclosed. 

(d) The State Governments! UTs have 
been advised to effectively utilise the ser-
vices of the Village Health Guides. 
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Allotment of Offshore Gas for 
Projects in Gujarat . 

3358. SHRI GABHAJI MANGA.JI 
THAKORE: 

SHRI CHHITUBHAI GAMIT: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be,pleased to state: 

(a) whether any offshore gas has been 
allotted to non-Central Sector projects in 
Gujarat; 

(b) if so, the details thereof, project -
wise; 

(c) whether there is any policy regard-
ng allotment of offshore gas to S.tate-Sector 
>rojects in Gujarat; 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (d). Gas allocation is not 
based on the pattern of ownership of the 
consumer. 

[ Translation] 

Letters From MPs 

3359 SHRISURYANARAYANYADAV: 
Will the Minister of HOME AFFAIRS be 
pleased to state. 

(a) the number of letters received in hiS 
Ministry form the Members of Parliament 
during the last 12 months, month-wise; 

(b) the number out of t.hem to which 
acknowledgment and final reply had been 
sent, month-wise; 

(c) the number of ,the letters stiR pend-
ing, month-wise; 

(d) the reasons for the delay in acknowl-
edging the letters and giving final replies 
thereto; and 

(e) the steps taken to expedite the 
replies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS: (SHRI P.M. 
SAYEED): (a) to (c). A statement giving the 
required information for the twelve-month 
period February, 1992 to January, 1993 is 
given below. 

(d) and (e). Invariably, all letters re-
ceived from Members of Parliament are 
acknowledged immediately and wherever 
possible final replies are also sent immedi-
ately. Delay in sending final replies is due to 
the fact that the requisite mformalion has 10 
be collected from sources outside the Min-
istry and this takes time For example, in 
cases relating to law and order matters and 
freedom fighters pension. information has 
to be collected from the concerned State 
Governments. In cases relating to postings 
and transfers, information has to be col-
lected from the Central Police Orgamsations 
and the field formations under them. All 
sources oLitside the Ministry are constantly 
reminded to sent the reqUired information to 
enable the Ministry to send final rephes. A 
close watch is kep~. 
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Deaths in Police Custody in Delhi 

(English] 

3360. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFIRAS be pleased 
to state: 

(a) the number of persons who died in 
the police custody in Delhi during 1992 and 
1993 so far; 

(b) whether any inquiry has been con-
ducted in this regard; 

(c) if so, the outcome thereof; 

(d) the number of policemen found 
guihy; and 

(e) the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIP.M. 
SAYEED): (a) The number of persons who 
died in police custody in Deihl during the 
years 1992 and 1993 (upto 10.3.1993) is as 
under: 

Year No. of persons 

1992 4 

1993 2 

(b) to (e). Of the four cases reported in 
1992, in two cases, the SDM did not suspect 
any foul Play. In the third case. the con-
cerned SDM has not submitted his report. In 
the fourth case, a criminal case has been 
registered uls 342/323/334 IPC against five 
police of finials. Three of the police officials 
were dismissed and tow are facing depart-
mental inquiry. 

Inquest have been initiated in both the 
cases relating to 1993. Four police officials 
have been placed under suspension in the 

2 cases of 1993. 

Supply of LPG Cylinder in Sikkim 

3361. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment are aware 
that it takes 10 to 15 days for refilling of LPG 
supplies in Sikkim; 

(b) if so, the existing instructions in this 
regard; 

(c) whether the Govemment propose to 
take some measures to remove this cour-
age and ensure refilling of LPG according to 
existing instructions; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLIUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) to (d). According to Mis. 
Indian Oil Corporation, which supplies LPG 
to the whole of Sikkim, no such complaint 
has been received by them. The LPG dis-
tributors are under instruction to supply 
refills promptly on demand on first-common 
first served bases. The demand of existing 
customers In that State is being met by and 
large in full. 

Meetings of Police Chiefs 

3362. SHRI N.J. RATHVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of times the Union Gov-
emment have taken meetings with the po-
lice chiefs of the States affected by the 
problem of terrorism during 1992 and 1993 
so far; 
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(b) the States whose police chiefs par-
ticipated in the last such meeting; and 

(c) the broad decisions taken therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) Union Govemment 
have taken two meetings with the police 
Chiefs of terrorists affected States during 
the period. 

(b) Tne Police Chiefs of Gujarat. 
Haryana, Himachal Pradesh, Madhya 
Pradesh, Punjab, Rajasthan, Uttar Pradesh 
and Union Territories of Delhi and Chandigartl 
participated in the meetings. 

(c) It was decided to take Coordinated 
measures to deal with terrorism, strengthen 
anb-terrorists operations and have freqIJent 
exchange/sharing of information amongst 
the affected States. 

Over-Detention of Prisoners in Tihar 
Jail 

3363. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a :arge number of pnsoners 
have been over-detained in Tihar Jail' 

(b) the number thereof and the reasons 
therefor;' 

(c) whether any Inquiry has been con-
ducted to Investigate the causes for over-
detention; 

(d) if so, the outcome thereof and the 
action taken thereon; and 

(e) the remedial measures proposed to 
be taken to check recurrence of such deten-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): (a) and (b). The Delhi Admin-
istration has reported that since January, 
1993, one convicteo prisoner was over de-
tained for 6 day on account of negligence of 
a jail official who ditf "ot put uJ) release 
orders in time. 

(c) and (d). An inquiry was conducted 
by Superintendent, Jail and it was found that 
one official working in the Convict Office did 
not properly scrutimse the records. Action 
under CCS (CCA) Rule has been initiated 
against him. 

(e) Among the measures taken are: 

i) Streamlining of the functioning of 
Central Dak Section. 

ii) Waming to the Jail staff dealing with 
the release cases to be more careful In 
handling release orders received from 
the courts. 

[ Translation] 

Oil ProjectslSchemes of U.P. 

3364. SHRI HARIKEWAL PRASAD. 
Will the Minister of PETROLIUM AND NA ru-
RAL GAS be pleased to state' 

(a) whether some oil proJectsl schemes 
of Uttar Pradesh are pending for approval of 
the Government; 

(b) if so, the reasons for the delay In 

according approval to these projects! 
schemes; and 

(c) the time by whICh these proJectsl 
schemes would be accorded approval? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLIUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
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SHAR~: (a) to (cl. There is a proposal [Translation] 
from the Indian Oil Corporation to set up a 
catalytic reformer at the Mathura Refinery in Police Stations in Delhi 
respect of which a detailed feasibility report 
has been received by the Government re- 3366. DR. LAL BAHADUR RAWAL: 
cently. Will the Minister of HOME AFFAIRS be 

pleased to state: 

[English). 

Gold irl River Subansiri 

3365. SHRI loIDDHAB BARMAN: Will 
the Minister of MINES be pleased to 
state: 

(a) whether the Regional Research 
Laboratory Jomat and Directorate of Geol-
ogy and Mining Assam have signed a rnemo-
randum of understanding to find out gold in 
the river Subansiri; 

lb) if so, the findingS of the joint en-
deavor; 

(c) whether the Union Government have 
provided financial assistance for the pur-
pose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir. Regional 
Research Laboratory, Jomat and Director-
ate of Geology and Mining, Assam had 
signed an agreement on 28th January, 1988 
to explore the occurrence of gold deposits in 
the rever Subansiri. 

(b) Preliminary studies carried out in the 
area have indicated values upto 0.37 gIt of 
gold in some locations. 

(c) No, S!r. 

(d) Does not arise. 

(a) the number and the location of 
police stations for women in Delhi to deal 
with the women culprits; and 

(b) whether the Government propose 
to open more police stations in Delhi at 
present; 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) There is no separate Police 
Station for women in Delhi at present. 

(b) No such proposal is under consider-
ation of the Government of India. 

(c). Does not arise. 

Hindi Advisory Committees 

3367. SHRI ANAND RATNAMAURYA: 
Win the Ministerof HOME AFFAIS be pleased 
to state: 

(a) whether the Department of Official 
Language deep surVeillance on the func-
tiOning of Hindi Advisory Committees con-
stituted in the Ministries; 

(b) if so, the details thereof; 

(c) the achievements made in the field 
of working in Hindi in the offices of the 
Government during the last three years; and 

(d) the programmes formulated in the 
Eighth Five Year Plan in these regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). Dept. of Official 
Language have issued revised provisid and 
guidelined regarding constitution and meet-
ing s of the Hindi Advisory Committees. 
These provisions and guidelines are revised 
form time to time. 

(c) Progress made in regard to the use 
of Hindi in the official work in the Ministries/ 
Departments of the Govemment of India 
during last three years is given in the en-
closed statement. 

(d) During the Eighth Five Year Plan 
appropriate action will be cntinued for the 
implementations of O.L. Policy of the Govt. 
in regard to various programmes such as 
Hindi TeacRing!Training. use of Hindi in 
MechanicallElectronic quipments, Publica-
tion and distribution of Official Language 
literature and other publicity materials and 
strengthening of Deptt. of Official Language. 

Statement 

(a) Section 3 (3). According to the 
section 3(3) of the Official Language Act all 
the general orders, Memos, rules, resolu-
tions. notifications. contracts, agreements, 
and tender-not cease etc. which are issued 
by the MinistrieS/departmentsl offices etc. 
are required to be issued bilingually: 

must be replied in Hindi. During last three 
years, the details of the letters received in 
Hindi which were replied in Hindi are as 
under:-

Year Percentage of letters received in 
Hindi which were replied to in Hindi. 

1989-90 98.17% 

1990-91 98.98% 

1991-92 99.67% 

(c) ORIGINAL CORRESPONDENCE: 
The pOSition in regard to the letters issued by 
the ministries/offices to the Central Govt. 
offices located at various placdes in the 
country/state Govt.lmember of public dur-
ing the last three years is as under. 

Year Percentage of letters issued 
mHindl 

1989-90 37.86% 

1990-91 40.50% 

1991-92 42.45% 

[English] 

Increases in Royalty on Crude Oil 

3368. SHRI PROBIN DEKA: Will the 
Year Percentage of documents issued Minister of PETROLEUM AND NATURAL 

bilingually under section 3(3) of GAS be pleased to state: 

1989-90 98.28% (a) whether the Govemments of Assam 
and Gujarat have been demanding to in-

1990-91 98.21% crease royaHy on crude oil; 

1991-92 99.02% (b) if so, the reasons for delay in settling 

(b) HINDI CORRESPONDENCE: Ac-
cording to the rules, all the letters received 
in Hindi, which are required to be replied to. 

the royalty issue; and 

(c) the time by which the matter is likely 
to be settled? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROIUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): 
(a) Yes, Sir. 

(b) and (c). For the period 1.4.1990 to 
31.3.1993 the rate of royalty has been en-
hanced to Rs. 481/- per metric tonne. 

Ayurvedic Medical Colleges 

3369. SHRI THAYILJOHN ANJAJOSE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Ayurvedic Medical 
colleges and hospitals functioning in Kerala; 

(b) the financial assistance provided in 
these colleges and hospitals during each of 
the last three years; 

(c) whether the Government of Kerala 
has sought assistance from the Union gov-
ernment for opening of Ayurvedic hospitals 
and also for expansion of existing hospitals 
in the State; 

(d) if so, the details thereof; and 

(e) the deciSIon taken by the UnIon 
Government thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) As on 1.4.91 there 
were 4 Ayurvedic Medical colleges and 109 
Ayurvedic Hospitals functioning in Kerala. 

(b) The financial assistance provided to 
Ayurvedic Colleges in Kerala during the last 
three years is as follows:-

1989-90 1990-91 

16.00 1.00 

1991-92 
(Rs. in /akhs) 

3.115 

(c) No such proposal has been received 
from the Government of Kerala during this 
year. 

(d) and (e). Does not arise. 

Admission in MBBSlBDS 

3370. SHRI DHARM BHIKSHAM: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the states that are participating in 
National pool for admission to MBSS/BDS 
and post Graduate Courses; 

(b) the number of seats earmarked for 
the National Pool category-wise to each 
State; and 

(c) the criteria followed for allotment? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) to (c). A central 
Pool of MBBSI8DS/M,DS seats is contrib-
uted by the StateslUnion Territori3s having 
medical/dental colleges. These are allo-
cated to the States/Union Territories having 
no medical/dental colleges of their own and 
to certain Central Ministries and 
organisations. 

The statewise break up of contribution 
of Central Pool MBBSI8DS/MDS seats and 
the allocation thereof in enclosed in the 
attached statements-I and II. The Selection 
of candidates against these seats is made 
by the concerned States/Union Territories: 
Ministries on the basis of the merit system 
devised by them. 
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Production of MICA 

3371. SHRI SURESHANAND SWAMI: 
Will the Minister of MINES be pleased to 
state the quantity of Mica produced in the 
country during 19!11-92 and 1992-93? 

THE MINIS"fER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): Reported production of 
mica in the country during 1991-92 and 
1992-93 (April, 92-January, 93) was 5297 
tonnes and 3363 tonnes respectively. 

[English] 

Alleged Mal-Practices in Parishad 
Cooperative Bank Lld., New Delhi 

3372. SHRI MANORANJAN BHAKTA: 
SHRI ANAND RATNA MAURYA: 

Will the Mimster of HOME AFFAIRS be 
pleased to state. 

(a) the number of cases relating to 
fraud, mismanagement and malpractices in 
the Panshad Cooperative Bank Ltd .. New 
Deihl registered by the Delhi Pollee dunng 
the last SIX months; 

(b) whether any Inquiry has been con-
ducted to ascertain the facts of these cases. 

(c) if so, the outcome thereof; 

(d) the number of resons arrested in 
this connection; 

(e) the action taken against there: and 

(f) the steps taken.lbeing taken to rem-
edy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 

SA YEED): (a) The Delhi Police has reported 
that two cases of criminal breach of trust 
have been registered in Police Station karol 
Bagh against Parishad Cb-operative Bank 
Ltd., New Delhi during the last six months 
from 1.9.92 to 28.2.93. 

(b) to (e). Immediately after registration 
of the said cases, invistigation has been 
started. No arrest has been made. 

(f) As and when such complaints are 
lodged, action 8S warranted by law is initi-
ated against alleged guilty persons. 

[ T rans/ation] 

Gangs Engaged in Defrauding Through 
Bogus Documents 

3373. SHRI RAMESH CHAND 
TOMAR: 

SHRI PRABHU DAYAL 
KATHERIA: 

Will the Minister of HOME AFFAIRS be 
, pleased to state: 

(a) whether some gangs engaged in 
taking loan from the City Bank on the basis 
of bogus registration books and defrauding' 
through drafts have been nabbed in Delhi 
recently; 

(b) if so. the details thereof; 

(c) the estimated amount cheated by 
these gangs; 

(d) the number of persons arrested in 
thiS connection; 

(e) the action taken against them; and 

(f) the steps taken to check the activi-
ties of such gangs in Delhi? 

THE MIINISTER OF STATE IN THE 
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MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (e). The Delhi Police has 
reported that no such gang has been un-
earthed by them. 

(f) Intelligence gathering staff has been 
geared-up to detect such cases. Criminal 
cases under appropriate sections of law are 
registered and legal action is taken against 
the criminals as ans when such complaints 
come to notice. 

Sale of Cilcoke in Delhi 

3374. PROF. RITA VERMA: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of COAL be pleased to 
state: 

(a) the number of times Cilcoke IS more 
inflemmative than other coals and whether 
it can be reutilised; and 

(b) by when its sale is likely to start in 
Delhi and other places for domestic and 
commercial purposes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) According to Coal India Ud .• the average 
calorific value of CILCOKE is approx. 5000 
Kilo Calories per Kelogram (K.CaVKg.) as 
against approx. 3900 K.Cal./Kg. of conven-
tional soft coke. Since CILCOKE burns out 
during combustion. the question of its re-
use does not arise. CICOKE is a smokeless 
fuel ideal for domestic use. 

(b) CILOKE is already is use in the 
Eastem parts of the country. It has also 
been offered for sale in Delhi and other 
places. VtgOrous commercial drive is also 
being made for popuIarising its use in indus-
trial. commercial and domestic sectors in 
preference to other conventional fuels. 

Supply of Diesel to Farmers 

3375. SHRI RAM PRASAD SINGH: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:-

(a) whether the Govemment are aware 
of the difficulties being faced by farmers in 
getting diesel; 

(b) whether the Govemment propose 
to formulate any scheme to supply diesel to 
the farmers in the rural areas as is made 
available for the vehicles in the urban areas; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLIUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) to (d). The demand for HSD 
in the country is being met. by the large, in 
full. Apart from diesel outlets being set-up in 
remote areas, retail outlets are being opened 
in rural areas, on the basis of demand 
potential and volume distance norms. 

[English) 

Production of Iron Ore 

3376. SHRI K.H. MUNIYAPPA: Will the 
Minister of STEEL be pleased to state: 

(a) the total quantity of iron ore pro-
duced in the Kudremukh during each of the 
last three years; 

(b) whether there is any plan to in-
crease the production of iron ore at 
Kudremukh during the current year. and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF STEEL (SHAI SONTOSH 
MOHAN DEV): (a) The production of iron 
are concentrate and iron are pellets by 

Year Iron Ore Concentrate 

1991-92 5.875 

1990-91 6,..Q.06 

1989-90 5.389 

(b) and (c). During the current year 
1992-93, the production of iron ore concen-
trate and iron are pellets is estimated to be 
5 million tonnes and 1.4 million tonnes re-
c;pectively. The shortfall in production during 
the current year as against production 
achieved during the last year is mainly due 
to lesser_off take than quantities contracted 
by overseas buyers and no off take by 
domestic buyers. 

[ Translation] 

Regional Centre for BSF ' 

3377. SHRI LALIT ORAON: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government had de-
Cided to set up a Regional Centre of Border 
Security Forece at Kishanganj in Bihar; 

(b) if so, whether the Centre has been 
set up; 

(c) if not, the reasons for the delay; and 

(d) the time by which it is likely to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

Kudremukh Iron Ore Company Limited 
(KIOCL) during the last 3 Years was as 
under: 

Oty. in million tonnes 

Iron Ore Pellets 

2.133 

1.916 

1.976 

RAJESH PILOT): (a) to (d). Government 
has decided to set up headquarters of one 
sector and two baitalions of Border Security 
force at Kishangailj and action was initiated 
to acquire 115 hectares, 99 are and 20 
paints of land for this purpose. These units 
could not be established at Kishanganj so 
far as the land has not yet been handed over 
to the BSF. These units will be set up as soon 
as the land proposed to be acquired is 
handed over by the District Revenue Au-
thority, Kishanganj, to the BSF. 

Production Cost of Steel 

3378. SHRI NITISH KUMAR: 
DR. CHINTA MOHAN: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the cost of production of 
steel in the country is more than that of 
America, England, France, Japan and Ger-
many. 

(b) if so, the comparative figures of the 
cost of steel in these countries vis-a-vis 
India; and 

(c) the reasons for increase in produc-
tion cost in the country? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). As no authentic 
information on the cost of production of steel 
in America, England, France, Japan and 
Germany is available, it is not possible to 
compare the cost of production in India. 

(c) Higher input prices, poor quality of 
raw material. technological obsolescence 
coupled with outdated operational practices 
and higher incidence of taxes and levies are 
some of the main reasons for high cost of 
production of steel in India. 

[English] 

Ayurvedic Research 

3379. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of HEALTH AND'FAMILY 
WELFARE be pleased to state: 

(a) the funds allocated during 1991-92 
and 1992-93 for Ayurvedic research; and 

(b) the notable achievements made in 
the field of Ayurvedic research during the 
above period? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The Central Coun-
cil for Research in Ayurveda and Siddha had 
incurred an expenditure of Rs. 791.041akhs 
during 1991-92 and Rs. 883.80 lakhs are 
provided under the Revised Estimate for the 
year 1992-93. Various other institutions like 

I 

Banaras Hindu University (Varanasi). Na-
tional Institute of Ayurveda (Jaipur), Insti-
tute of Postgraduate Teaching and Re-
search, Jamnagar are also involved In 

Ayurvidic Research. 

.(b) The main effort of research in 
Ayurveda is on clinical evaluation of rem-
edies described in Ayurvedic classical books, 
literary research and steps towards devel-

opment of pharmacopoeial standards. Cer-
tain new formulations have also been 
evolved. 

CGHS Dispensaries in Gujarat 

3380. SHRI DILEEP BHAI SANGHANI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the amount spent on C.G.H.S. dis-
pensaries in Gujarat by the Union Govern-
ment during each of the last three years; 

(b) the number of hospitals run by the 
Union Govemment in Gujar~t; and 

(c) the number of doctors working 
therein? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) The expenditure 
incurred in as follows:-

1989-90 Rs. 62.28. 000 

1990-91 Rs. 67.47. 000 

1991-92 Rs 77 .27. 000 

(b) Nil. 

(c) Does not arise. 

Madras Refinery 

3381. SHRI K. MURALEE DHARAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal for 
expansion of Madras refinery; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Madras Refineries 
Limited (MRL) is expanding its refining ca-
pacity f~om 5.6 MMTPA to 6.5 MMTPA at an 
estimated cost 'of about Rs. 38.5 crores. 
This is expected to be completed by end of 
March 1993. 

Western Offshore Projects 

3382. PROF. RAM KAPSE: Will the 
Minister of PETORLEUM AND NATURAL 
GAS be pleased to refer to the reply given to 
Unstarred Question No. 4678 on March 26, 
1992 and state: 

(a) whether the projects. relating to 
westem offshore have been cleared: 

(b) if not, the reasons therefor; and 

(c) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATTSH KUMAR 
SHARMA): (a) Yes. Sir. 

(b) and (c). Do not arise. 

Marriageable Age 

3383. SHRISHRAVAN KUMAR PATEl: 
Will the Minister of HEALTH AND FAMILY 
WELFARER be pleased to state: 

(a) whether the Govemment propose 
to raise the statutory marriageable age of 
both males and females; and 

(b) if so, the time by whICh the final 
decision in this regard is likely to be taken? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). The aver-
age age of female marriage according to 

1981 census is 8.3 years. It is necessary to 
promote social awareness for raising the 
age of marriage. 

Viral Infection 

3384.SHRID.VENKATESWARARAO: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there has been a sharp rise 
in viral infection among children during Feb-
ruary, 1993; 

(b) if so. the reasons therefor; and 

(c) the steps taken by the Govemment 
to check the viral Infaction? 

THE iJlINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHAN'<ARANAND): (a) No w::h reper! has 
been received. 

(b) and (cl Do not arise. 

Indo-Bangia Border Fencing 

3385. SHRI AMAR ROYPRADHAN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Govemment have de-
cided to erect fencing on the Indo-
Bangladesh border iust minimum one hun-
dred meters away from the '0' point (zero 
pOInt) border line: 

(bl if so. the total area of land in West 
Bengal whICh would be outside the fencing. 
i e. between the fencing and '0' point 
border line ; 

(c) whether the Government propose to 
pay any compensation to the owners/culti-
vators of such land; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN MINIS-
TRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) Yes, Sir. Fencing is required 
to be erected in certain selected stretches at 
a minimum distance of 150 yards away from 
the intemational bordered. 

(b) Since the exch alignment for fencing 
is West Bengal is being worked out, the total 
area of land between the proposed fencing 
and border lines cannot be indicated. How-
ever, for use of land between fencing and 
zero line by cultivatolS, graziers and own-
ers, gates are proposed to be provided in the 
fencing.at regular intervals. 

(c) No, Sir. 

(d) Does not arise. 

Gas Flaring at Bombay High 

3386. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state' 

(a) whether the Govemment have taken 
up Rs. 7290 crores World Bank aided project 
to eliminate gas flaring at Bombay High; 

(b) if so, the amount spent on the 
project so far; 

(c) the time by which it is likely to be 
completed; and 

(d) the estimated quantity of gas to be 
utlised after the completion of the above 

.....u....? p,,,,,",,,,,, 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) The Oil & Natural Gas Com-
mission is implementing a GAS Flaring Re-
duction PrOJect in the Westem Offshore, 
which is expected to cost US$3.2 billion. The 

World Bank has sanctioned a loan of US $ 
450 million for the project. 

(b) RuPees 520 crores approximately, 
as on 15th March, 1993. 

(c) The project is expected to be com-
pleted in phases form April 1994 to February 
1996. 

(d) After completion of the project, the 
availability of gas is projected to be 57 
MMSCMD from the presently level of around 
32MMSCMD. 

[ Translation] 

Prevention of Blindness 

3387. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the number of blind persons at 
present in each State; 

(b) whether the World Bank aid was 
received for prevention of blindness; 

(c) if so, the State~ where this 
programme is being implemented; and 

(d) the achievement made during the 
last year under this programme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) A Statement is at-
tached. 

(b) and (c). A pr~ seeking financial 
assistance from the World Bank for the 
control of blindness in the States of Andhra 
Pradesh. Uttar Pradesh, Madhya Pradesh. 
Rajasthan, Maharashtra, Orissa and Tamil 
Nadu has been prepared and is presently 
under consideration of the Bank. 
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The Numberofcataract operations went 
up from 1.19 million in 1990-91 to 1 .50 
minion in 1991-92. Steps were taken to 

augment the facilities for eye care through 
district Mobild Units and creation of perma-
nent facilities for eye care. 
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[ Translation] 

Production of Steel by Small Scale 
Units 

3388. SHRI H. D. DEVEGOWDA: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the small scale steel units 
are producing a major portion of the total 
production of steel in the country; 

(b) if so, the percentage of the total 
production of steel being produced by these 
units; 

(c) whether these units have been suf-
fering a heavy loss due to fall in prices of 
their products for the last few months and 
many of the plants have come to a close as 
result thereof; 

(d) if so, whether the Govemment have 
also decided to charge cess on the produc-
tion of these units recently; 

~e) if so, whether these units are likely 
to become Sick on this account; and 

(f) if so, the remedial measures taken 
by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). About 24% of the 
crude steel produced in the country during 
1991-92 was produced by the secondary 
steel sector (i.e. other than the main produc-
ers, namely steel Authority of India Limited 
and its subsidiaries, Visakhapatnam Steel 
Plant and Tata Iron and Steel Company). 
Units in the secondary sector are of various 
sizes and capacity and include small scale 
units. 

(c) Units in the secondary sector may 
close due to a variety of reasons such as 
shortage of pow&r, financial constraints, 
labour problems, etc. Government have not 
received reports of large scale closure of 
units in the jl9condary sector due to fall in 
prices of their products. 

(d) No decision has been taken by the 
Govemment to impose cess on steel pro-
duced by the secondary steel sector. 

(e) and (f). Do not arise in view of (d) 
above. 

[English] 

Stock Yard of Sail at Rajkot 

3389. SHRI SHIVLAL NAGJIBHAI 
VEKARIA: Will the Minister of STEEL be 
pleased to state: 

(a) the norms for setting up a stock Yard 
of Steel Authority of India Limited in any 
particular area; 

(b) whether government have received 
representations for setting up a stock yard of 
SAIL at Rajkot; and 

(c) if so, the details thereof and the 
decision taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Establishing departmen-
tal stockyards, owned and managed by 
SAIL, depends upon several factors such as 
economic viability, future potential of the 
area With regard to steel consumption, likely 
growth of sales vis-a-vis availability from 
steel plants, physical proximity of the pro-
posed location from any of the eXIStIng 
distribution points of SAIL's present networl( 
etc. 

(b) and (c). A number of representa-
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tions regarding opening of a SAIL stockyard 
at Rajkot have been received and exam-
Ined. so far the demand for iron& steel 
material at Rajkot has not justifred opening 
of a separate stockyard at Rajkot. More-
over. SAIL has two stockyarksfltAhmedabad 
and at Baroda which are catering to the 
requirements of the State of Gujarat for iron 
and steel. On the basis of recent represen-
tations received for opening of a stokyard in 
Rajkot. SAIL has decided to have a fresh 
look at the matter. 

I TranslatIon] 

SCIST Hostels 

3390. SHRI RAMESHWAR PATIDAR: 
SHRI DHARMA BHIKSHAM: 

Will the Minister of WELFARE be 
pleased to state: 

Type of accommodation 

For accommodation only 

For Accommodation Plus 
ancillary facilities like dining hall, 
kitchen, sanitary block, common 
room etc. 

(c) Government is considenng the revi-
sion of rates of construction. 

(d) Details are being worket out. 

(e) Does not arise. 

IPS Officers 

3391. SHRI PHOOL CHAND VERMA: 
SHRI B.L. SHARMA PREM; 

Will the Ministerof HOME AFFARIS be 
pleased to state: 

(a) the number of SC/ST hostels in the 
country. State/Union Territory-wise; 

(b) the maximum limit fixed and esti-
mated cost for construction of single hostel; 

(c) whether the Government propose to 
revise the maximum limit in this regard; 

(d) if. so the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Information IS being 
collected from various States/Union Territo-
ries. 

(b) The estimated cost per hostel for 
100 seats in Plain and hilly areas with/ 
without ancillary faciliteies is as follows:-

Plain areas Hilly areas 

Rs. 14,62,000/- Rs. 17,70,000/-

Rs. 20,22,000/- Rs. 24,50,qOO/-

(a) the number of sanctioned posts of 
IPS officers and the number of IPS officers 
actually working at pre3ent. State-wise; and 

(b) the action taken to fill up the vacant 
posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) The reqUIsite informa-
tion is given in the enclosed Statement. 

(b) Filling up of the vacancies is 
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acocontinuous process. Vacancies are fiDed 
up on the basis of cive! Services Examina-
tion every year and decided in consultation 
with the State Governments concerned, 
keeping in view the administrative require-
ments and necessities of the service. In 

addition, vacancies are also filled in accor-
dance with IPS (Appointment by Promotion) 
Regulations for which Select Usts are pre-
pared and appointments make on the rec-
ommendations of respective State Govern-
ments. 
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[English] 

Incentives to Iron Units 

3392. SHRI VIJAY NAVAL PATIL: Will 
the Minister of STEEL be pleased to state: 

(a) whether the Government propose 
to give incentives to make the iron units of 
public sector undertakings profitable; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Among the 
measures contained in the budget propos-
als for 1993-94 is withdrawal of export duty 
on iron ore. This will help improve the prof-
itability of iron or exporters including public 
sector companies engaged in export of iron 
ore. The budget proposals also contain 
various measures such as reduction of cus-
toms duty· on project imports, reduction of 
minimum interest rate on commercial ad-
vances, etc. which will improve the viability 
of industrial projects including iron and steel 
projects in ttie public and private sector. 

[ Trans/ation] 

Offices of SC/sT Commission in 
Maharshtra 

3393 SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of WEL-
FARE be pleased to state: 

(a) the number of the offices belonging 
to National Commission on Scheduled 
Castes/Scheduled Tribes located in 
Maharashtra; 

(b) whether these offices are function-
ing; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) There is only one 
offices of the National commission for Sched-
uled Castes and Scheduled Tribes in 
Maharashtra. 

(b) Yes, Sir. 

(c) Does not arise. 

Demand of Steel 

3394. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of STEEL be 
pleased to state: 

(a) the total demand of various types of 
steel in the country; 

(b) the quantity and the type of steel 
produced as compared to the demand of the 
steel during last three years and the first 10 
months of the current financial year; 

(c) the steps proposed to be taken by 
the Government to increase the production 
of steel; 

(d) whether the Government propose 
to improve the quality of steel being pro-
duced at present; 

(e) if so, the steps proposed to be taken 
In this regard; and 

(f) the category of steel imported and 
exported by the Government during the last 
three years and the first ten months of the 
current financial year? 

THE MINISTEROF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Broadly, finished 
steel is divided into two categories-Non-Flat 
Products and Flat Products. The total de-
mand and domestic production during the 
last 3 years and during 1992-93 were as 
under:-
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(in 000 tonnes) 

Demand 1989-90 1990-91 

Non-Rat Products 8410 

Flat Products 6400 6885 

Total 11810 15517 

Production 1~9-90 1990-91 

Non-Flats Products 7564 

Flat Products 5432 5695 

Total 12996 13531 

* Provisional 
-Figures upto January 1993. 

(c) Govemment have taken a number 
of steps to increase the production of steel 
in the country and encourage private sector 
investment in the steel industry: 

i) Iron and Steel has been removed 
from the list of industries reserved for 
the public sector, it has also been ex-
empted from the requirements of com-
pulsory licenSing except for certain 
locational restrictions; 

ii) Iron and Steel sector has been in-
cluded in the list of high priority indus-
tries for purposes of foreign invest-
ment; 

iii) Availability of steel metting scrap and 
sponge iron, basic raw materials for the 
secondary sector, has been improved; 

iv) Control over pricing and distribution 
of steel has been dispensed with; 

v) A set f 'Guidelines for Entrepreneurs 
in Iron and Steel Industry' has been 
issued to provide entrepreneurs com-

1991-92 1992-93 

8632 90909830 

7260 7930 

16350 1n60 

(in 'OOOtonnes) 

1991-92 1992-93 

7836 82127000 

6117 5346 

14329* 12346** 

prehensi.ve information on matters rel-
evant to the establishment of iron and 
steel industries; 

vi) various measures have been in-
cluded in the budget proposals for 1993-
94 for improving the viability of indus-
trial projects including iron and steel 
projects such as reduction of customs 
duty on projects Imports, reduction of 
minimum interest rate, etc. 

vii) The public sector integrated steel 
plants have taken up modemisation 
and expansion programme. 

(d) and (e). Among the steps being 
taken by public sector steel plants to im-
prove the quality of steel material are better 
raw material preparation, modemisation of 
steel plants which envisages use of second-
ary refining techniques so as to ensure 
better quality of steel, improved mainte-
nance of plant and equipment, adoption of 
better technological practices etc. 

(f) The. major categories of steel im-
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ported into the country during the last three 
year and the first ten months of the current 
financial years were Hot Rolled CoilsfSheetsi 
Strips, cold RoHed Coils/Sheets, plants, Elec-
trical sheets, Tin mill black Plate, Tinplate, 
and Tin Plate Waste. The major items of 
export were plates, wire rods, bards and 
structurals. 

[English] 

Apex Hospital in West Bengal 

3395. KUMARI MAMATA BANERJEE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Govemment have any 
proposal to set up an institution like AIIMS, 
New Delhi in West Bengal; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) Does not arise. 

(c) Health IS a State subject and consid-
ering the limited resources available with the 
Government, the establishment of such in-
stitutions in the States IS not considered 
feasible. 

Intensive Habitat Development 
.Programme in Kerala 

3396. SHRI V. S. VIJAYARAGHAVAN: 
SHRI KODIKKUNIL SURESH: 

Will the Minister of WELFARE be 
pleas.ed to state: 

(a) whether the Union Government pro-
vide any financial aid to Kerala for an Inten-

sive Habitat Development Programme for 
SC/ST and tribal settlement in the State; and 

(b) if so, the details of the assistance 
provided during each of the last three years? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) Union Government has provided 
Rs. 811akhs and Rs. 2lakhs as additional 
Special Central Assistance to Special Com-
ponent Plan and Tribal Sub-Plan respec-
tively during 1990-91 as one time assis-
tance for integrated development of rural 
habitates of Scheduled Castes into model 
settlements known as Ambedkar Gramams 
and integrated development of tribal habi-
tats/settlements know as Tribal Ambedkar 
Gramems to Kerala without any commit-
ment for further on going assistance. 

Availability of Steel Melting Scrap 

3397. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of STEEL be pleased 
to state: 

(a) whether there is a gap between the 
domestic availability and requirement ofsteel 
melting scrap in the country; 

(b) if so, the reasons therefor; and 

(c) the steps takenJbeing taken to rem-
edy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The indigenous 
generation of steel melting scrap is not 
sufflcient to meet the total demand of the 
steel industry, and imports are, therefore, 
necessary to meet the gap. 

(c) Steel melting scrap can now be 
freely imported to meet the gap. 
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National Foundation for Conununal 
Harmony 

3398. SHRI KOOIKKUNIL SURESH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Union Gove!JHll8rlt have 
constituted a National foundation for com-
munal Harmony to assist Communal riots 
victims; and 

(b) if so, the details of the schemes 
introduced by this foundation so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFARIS (SHRI P.M. 
SAYEED): (a) and (b). Yes, Sir. The Foun-
dation provides financial assistance for the 
education of children affected by communal 
riots on proposals received through the 
State Governments. The scale of assis-
tanceisRs.425permonthperchiidforclass 
'A and S' cities and Rs. 375 per month per 
month per child in other places. 

[ Translation] 

Supply of Iron Ore From Bailadila to 
Bhilai Steel Plant 

3399. SHRI SURAJSHANU SOLANKI: 
WiH the Minister of STEEL be pleased to 
state: 

(a) whether the Union Govemment pro-
pose to provide iron ore to Shilal Steel Plant 
from Bailadila; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). There is no 
concrete proposal at present for linking Shila; 
Steel Plant to Sailadila mines for supply of 
iron ore. 

{English] 

National Overseas Scholarships 

3400. KUMARI PUSHPADEVI SINGH: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the number of National Overseas 
scholarships given to SC/ST and other illeg-
ible students during each of the last three 
years, StatelUT-wise; and 

(b) the criteria for selecting students 
under this scheme? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) The number of Na-
tional Oversee Scholarship given to SC/ST 
and other eligible students during e4ach of 
the e last three years, StatelUT -wise is as 
shown in the statement enclosed. 

(b) The Scheme is Intended to provide 
financial assistance to meritorious students • belonging to Scheduled Castes, Scheduled 
Tribes, Denotified Nomadic and SemI-No-
madIC Tribes, Scheduled Casted converts 
to other religions and Landless agriculture 
laboureers, who are citizens of IndIa and 
w2ho do not have means to go abroad for 
further studies. In general, the Scholarship 
will only be available for postgraduate stud-
ies. However, applications may be enter-
taIned from qualified students for courses 
leading to first degree where there may be 
special justification. The income bmit of the 
candidates including the income of parents! 
guardians should not exceed Rs. 5000/-
p.m. The Scholarship will be awarded for 
post-graduate and research in subject for 
which suitable facilities arte not available In 
India. Preference will, however, be given to 
candidates who propose to go in for higher 
studies in Engineering Technology and Sci-
ence. These awards are not available for 
Agriculture, Medicals Services & subjects 
relating to Indian Studies. 
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Candidates belonging to Scheduled 
Castes, Denotified, Nomadica and Semi-
Nomadic Tribes and other Economically 
Backward classeds should passes a first 
class or 60% and above marks either in 
Degree in Engineering. or Master's Degree 
in other subjects. Scheduled Tribes candi-
dates should passess a second class or 

50% and above marks either in Degree in 
Engg. or Master's Degree in other subjects. 
Candidates must be below 35 years of age 
on 1 st October of the year of award. This is 
relaxable upto ~ ""years at the discretion of 
Selection committee in the case of candI-
dates otherwise well qualified. 
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3401. PROF. UMMAREDDY 
VENKATESHWARLU: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether there is an increase in the 
incidence of malaria in the country; 

(b) whether any fresh strategy has been 
submitted by the Malaria Research Centre; 

(c) the follow-up action taken by the 
Government thereon; and 

(d) the time frame drawn for eradication 
of malaria from the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) The Malaria Research Centre has 
developed a bio-environment strategy for 
control of malaria in various geo-econogical 
sites in the country. 

(c) Bio-environmental control of ma-
laria has been implemented in Kamataka 
and madras city of Tamil Nadu. Efforts are 
on to cover Goa. 

(d) Eradication of malaria is not consid-
ered feasible, the focus, therefore, is on its 
control. 

Import of Coal 

3402. SHRI BASUDEB ACHARIA: Will 
the Minister of COAL be pleased to state: 

(a) whether the Govemment propose 
to import coal during 1993; 

(b) if so, the details alongwith terms and 
conditions thereof; and 

(c) the countries from which it is likely to 
be imported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to (c). Coal has been placed under Open 
General Licence (OGL) and as such there is 
no need for any licence/permission from the 
Govemment of India for its import. However 
import duty at the prevalent rtes has to be 
paid on such imports. The import of coking 
coal by integrated steel plants is anticipated 
to be about 7 million tonnes during 1993-94. 
The names of the countries of import, cost 
and ash content will depend on the finalisation 
of contracts. 

[ Translation] 

Women Cell of Delhi Police 

3403. SHRIMATI BHAVNA CHIKHILlA: 
SHRI ARVIND TULSHIRAM 

KAMBLE: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of cases pending with 
the women Cell of Delhi Police as on Febru-
ary 15, 1993; 

(b) the number of cases registered by 
the Cell during 1992 and 1993 so far; 

(c) the number of persons arrested in 
this regard; and 

(d) the steps taken to make it more 
efficient and purposeful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) 433. 

(b) and (c). The number of cases registered 
and the number of persons arrested by 
Women Cell during 1992 and 1993(upto 
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15.2.93) is as under:-

Year No. of cases No. of persons 
registered arrested 

1992 746 1628 

1993 98 98 
(upto 15.2.93) 

(d) Amongst the steps taken to make 
the Women Cell of Delhi Police more effi-
cient and purposeful are greater inter-action 
with the non-Govemmental organisations; 
imparting of regular training; close super-
vision of investigation. 

[English) 

Anti-Insurgency Operations in J & K 

3404. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons killed in 
Jammu and Kashmir by the militants or by 
the security forces during 1992 and 1993 so 
far; 

(b) the number of known militants killed 
included in above; 

(c) the number of persons arrested and 
detained in the course of anti-insurgency 
operations in the State during the above 
period; 

(d) the number of known militants in-
cluded in (c) above. 

(e) the number of persons in whose 
cases the ex-gratia payment was made by 
the civil authorities in respect of life lost or 
injury received or property damaged; and 

(f}Jhe number of housing and business 
units destroyed by fire during ;anti-insur-

gency operations in the State during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFAIRS (SHRI 
RAJESH PilOn: (a) to (f). The information 
is being collected and the same will be laid 
on the Table of the House. 

Coal Projects of Cil 

3406. SHRI SANAT KUMAR MANDAl: 
Will the Minister of COAL be pleased to 
state: 

(a) whether a number of major and 
minor Coal projects under Coal India limited 
are suffering from time and cost overruns; 

(b) if so, which are those major projects 
and the investment involved; 

(c) the reasons for time and cost over-
runs; 

(d) its impact on the profitability of the 
Cll; a~d 

. 
(e) the steps being taken to overcome 

these factors? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). Some of the major and minor 
projects of Coal India ltd. (Cll) are suffering 
from time an cost overruns. A statement 
indicating major projects, each costing Rs. 
100. 00 crores and above, which are suffer-
ing from time overruns reckoned from the 
original schedule of completion and I or 
having cost overrun of 20% and more over 
the original sanctioned costs is enclosed. 

(c) Main reasons for time overrun of 
projects in Coal India Ltd. are delay in 
acquisition of land, adverse gao-mining con-
ditions and delay in supply of equipment and 
tum-key execution. Factors leading to cost 
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overruns of projects are the nonnal inflation 
during the period of construction as the 
capital cost of a projects is estimated on the 
price level prevailing at the time of sanction, 
increase in statutory levies and exchange 
rate variation. The time overrun of projects 
further adds to cost overrun. 

(d) Higher capital costs of projects re-
sult in higher cost of production due to 
increase in interest and depreciation 
charges. Any precise quantification of im-
pact of cost overrun projects on profitability 
of the Cil would depend on quantity and 
quality of coal produced and prevailing seil-
ing price of coal at any given period of time. 

(e) For removlOg the maIO causes of 

time overrun of projects, 'Advance Action 
Proposals' are now being sanctioned by the 
Ministry of Coal for all projects costing As. 
50.0 crores and above for initiating actions 
in acquiring land, rehabilitaing affected per-
sons and teething forestry and environmen-
tal clearances. Guidelines have also been 
issued to Cil to streamline procedures for 
exploration, planning, formulation, imple-
mentation and monitoring of projects. For 
projects becoming cost overruns even when 
implemented within the originally approved 
prOJect time cycle due to increase in statu-
tory levies, exchange rate variation and 
price escalation, as per the new guidelines 
of the Govemment, revised cost estimates 
in such cases will be approved by the admin-
istratIVe MinistrylDepartment in consulta-
tion with the Planning commiSSion. 
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[ Translation] 

Demand and Supply of Coal for 
Industries in Gupnt 

3407. SHRI CHHITUBHAI GAMIT: Will 
the Minister of COAL be pleased to state: 

(a) the quantity of coal demanded for 
various industries in Gujarat and the quan-
tity of the coal sanctioned and supplied to 
them during 1 ~2; and 

(b) the reasons for not supplying full 
quantity of coal required for these indus-
tries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). Requirements of coal are not 
being assissed State-wise. They are being 
assissed sector-wise. Abailable information 
indicating the total quantities f coal supplied 
to Gujarat for the year 1991-92 and for the 
period April-December, 1992 as compared 
to the same period last year is given below: 

(Fig. in 000' tonnes) 

Year Total Growth (%) 

1991-92 15181 3.59 

1992-93 11094 4.46 
(April-December) 

1991-92 10620 
(April-December) 

Above data indicates increased coal 
despatches to Gujarat during the current 
year. 

However Goal companies have been 
advised to further step up supplies to con-
suming sectors as pertheir requirements. In 
order to meet the increased demand for 
coal, steps have been taken to Increase coal 

production by opening new mines and 
reorganising the existing mines to achieve 
optimum levels of production. 

Govemment is also in the process of 
enacting legislation to allOw private sector 
participation in coal mining operations in 
virgin areas for the purpose of Captive 
consumption for power generation and other 
specified end users. Increased quantities of 
coal are also being made available without 
any sponsorship under Uberalised Sale 
Scheme from certain identified mines which 
have large stocks. 

With a view to improve coal despatches 
and liquidation of slow moving coal, Goal 
India Ud. (Gil) have decided to launch a 
scheme for developing whole sale trade in 
coal. Under this scheme, the subsidiary 
companies of Gil will appoint whole Sale 
dealers on the basis of applications through 
open advertisements. Each dealer will have 
to lift at least 3000 tonnes of coal per month. 
Dealers will have the freedom to sell coal 
and fix prices for such sale. 

Buffer Stock of Steel 

3408. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of STEEL be 
pleased to state: 

(a) whether the Government have 
signed an agreement with some other coun-
tries to liuild the buffer stock of steel in the 
country; 

(b) if so, the extent of buffer stock to be 
accumulated during the year 1993-94; and 

(c) the foreign exchange likely to be 
incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir. 
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(b) and (c). Do not arise. 

Election for Central Council of Indian 
Medicine 

3409. SHRIMATI SAROJ DUBEY: Wi" 
the Minister of HEALTH AND'FAMIL Y WEL-
FARE be pleased to state: 

(a) whether election for Central Council 
of Indian Medicine has not been held since 
1988; 

(b) if so, the easons therefor; and 

(c) the time by which it is likely to be 
held? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANDARANAND): (a) to (c). The mem-
bers last elected under section 3( 1) (a) of the 
I. M. C. C. Act 1970 completed five years 
terms in May, 1989. They are eligible to hold 
offICe till their successors are duly elected. 
The election process is likely to !!Ie com-
pleted in about a year. 

[English] 

Oil Exploration Programme in 
Bhavnagar 

3410. DR. AMRIT LAL KALIDAS 
PATEL: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether any oil exploration 
programme has been carried out In 

Bhavnagar in Gujarat State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF MINIS-
TRY OF PETROLEUM AND NATURAL GAS 
(CAPT. STATISH KUMAR SHARMA): (a) 
No, Sir. 

(b) Does not arise. 

[ Translation] 

Leprosy Patients 

3411. SHRI CHETAN P. S. CHAUHAN: 
SHRI UDDHAB BARMAN: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) the number of leprosy patients in the 
country, State-wise; and 

(b) the steps taken by the Govemment 
for the treatment and rehabilitation of these 
patients? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) A Statement is at-
tached. 

(b) Under the National Leprosy Eradi-
cation Programme, Multi Drug Treatment 
services are provided to the leprosy patients 
for effective and domiciliary treatment. 
Emphasis is also given on early detection of 
cases, health education activities and on 
medical and social rehabilitation of such 
patients. 
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Underweight LPG Cylinders in Delhi 

3412. SHRI UPENDRA NATH VERMA: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state; 

(a) whether the Government are aware 
that complaints to the effect that LPG cylin-
ders weighing less than the prescribed limit 
are increasing in Delhi and other parts of the 
Country; 

(b) the remedial steps are being taken 
in the matter; and 

(c) the number of cases filed against the 
LPG dealers and the officers of LPG bottling 
plants found guilty on this account during the 
current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA). (a) and (b). Procedure has been 
laid down to ensure correctness of weight of 
LPG cylinders at he bottling plants. The 
distributors are also under instructions to 
check the seal and weight of the cylinders at 
their godowns prior to delivering the same to 
customers. As and when specific complaints 
about sale of under-weight cylindeers are 
received. LPG marketing compames take 
appropriate action against dealers under 
the Marketing Discipline GUidelines. The 
State Governments are also competent to 
take action through their Weights and Mea-
sures Department. 

(c) 30 complaints of underweight cylin-
ders have been received during April-De-
cember. 1992, out of which OI"lly six were 
established. Caution letters to the ering 
dealers were ISSUed and underweight cylin-
ders were replaced. No case has been 

registered against any officer of the bottling 
plants. 

Sub-Standard Medicines 

3413. SHRI G.M.C. 
BALA YOGI: WiN the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether CGHS dispensaries are 
provided with sub-standard medicines by 
most of small drug manufacturers; 

(b) if so, the steps taken to ensure 
proper supply of drugs; and 

(c) the steps taken to maintain ad-
equate stock of medICines in each CGHS 
dispensary? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) Does not anse 

(c) Generally the dispensanes have 
suffICient stock However, to overcome any 
occasional shortages local chemists have 
been recogmsed at different locations from 
whom direct purchases are made by the 
dispensaries. 

Cut in Supply to Cooperatives Hazarika 
Unit 

3414. SHRI GURUDAS KAMAT: Will 
the Minister of PETROlUEM AND NATU-
RAL GAS be pleased to state: 

(a). whether the Gas Authority of India 
has decided to cut in supply to cooperatives 
Hc:lZarika Unit; 

(b) if so, the reasons therefor; 

(c) whethertheproductioninHazarika 
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unit is low; 

(d) if so, the details thereof; 

(e) the steps taken by the Govern-
ment in this regard ? 

THE MlNlSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) According to GAIL, there is 
no such consumer of gas. 

(b) to (e). Do not arise. 

Health for All 

3415. DR. C. SILVERA: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the Government have pro-
posed to provide health to all the people 
living in backward and tribal areas of country 
by 2000 A.D.; 

(b) If so, the details thereof; 

(c) whether the Government have any 
special programme/project in this regard for 
Mizoram; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir, 
India is committed to attaining this goal 
through the provision of compensive Pri-
mary Health Care Services relevant to the 
adual needs and priorities of the commu-
nity. 

The criteria for establishing a Sub-Gen-
tre and a Primary Health Centre in tribal and 
backward areas is 3000 and 20,000 popula-

tion respectively which is lower than for the 
rest of the country. 

(c) and (d). No Sir, health is a State 
subjed. However, Mizoram State is cov-
ered by centrally sponsored and central 
programmes being implemented in the coun-
try which inter-alia include the control of 
AIDS, Malaria, Tuberculosis, Blindness and 
the eradication of Leprosy. 

Import of Paraffin Wax 

3416. SHRI ASIHBHUJA PRASAD 
SHUKLA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether paraffin wax type-2 for 
candles is being imported; 

(b) if so, the average rate in dollars (C 
I F per M Ton) and in rupees (inclusive of all 
duties); 

(c) the rate at which paraffin wax type-
2 IS being sold in the indigenous market and 
the amount of subsidy involved; 

(d) whether paraffin wax IS produced 
in country; and 

(e) if so, the reasons for importing it? 

THE MINISTER OF STATE OF THE 
MINISTERY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) to (e). Paraffin wax type II is 
imROrted to bridge the gap between indig-
enous availability and the demand. The 
import during 1992-93 has been at an aver-
age price of US $ per MT equivalent to Rs. 
65.400. Against this, the ex-storage selling 
price is Rs. 16,949 (approx.) perMT. involv-
ing a subsidy of about As. 48,451 MT. 
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[Translation] 

Hindi As Medium for Examination 

3417. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the provisions made in the Official 
Language Act in regard to the medium of 
various Central Govemment recruitment 
examinations; 

(b) whether the Delhi Administration 
has only provided English medium as option 
for the Judicial Service examination; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken for 
making Hindi as the medium of examina-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED) : (a) There is no separate provi-
sion in the Official Language Act, 1963 
regarding the medium of various recruit-
ment examinations of the Central Govem-
ment. A clear proviSion in this regard exists 
in the Official Language Resolution, 1968 
passed by both Houses of parliament under 
which following provision has been made:-

(a) That compulsory knowledge of 
either Hindi or English shall be required 
at the stage of selection of candidates 
for recruitment of the Union Services or 
posts, except in respect of any special 
services, or posts for which high stan-
dard of knowledge of English alone or 
Hindi alone, or both as the case may be, 
is considered essential for the satisfac-
tory performance of the duties of any 
such sennce or post; and 

(b) That all the languages included 
in the Eighth Schedule to the Constitu-

tion and English shall be permitted as 
alternative media for the All India and 
Higher Central Services Examinations 
after ascertaining the views of the Union 
Public Service Commission on the fu-
ture scheme of the examinations, the 
procedural aspects and the timing. 

(b) Yes, Sir. 

(c) and (d). The Delhi High Court, 
whICh conducts Judicial Services Examina-
tion of Delhi, has reported that very impor-
tant and complex cases come up in the 
lower courts of Delhi and the Judicial Offic-
ers have to perform a very technical and 
specific nature of judicial work. in which they 
are to refer the legal reports of various High 
Courts which have not been translated into 
Hindi. They have further reported that Judi-
cial Officers are required to process very 
high knowledge of English for performing 
their judicial work efficiently They have fur-
ther added that Hindi can be made the 
medium of examination mentioned above 
only when prospective candidates obtain 
neceSSary efficiency in Hindi and Hindi trans-
lation of important Law books is easily avail-
able. 

[English] 

Disparity in Pay Scale of Swimming! 
JudoIGymnastics Coach 

3418. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether there is any disparity in 
pay scales in NDMC for the posts of Swim-
ming coach and Gymnastics coach; 

(b) if so, the reasons therefor; 

(c) whether the Government propose 
to bring uniformity in the pay scales of 
coaches; 
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(d) if so, the time by which it is likely to 

be done; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRYOF HOME AFFAIRS (SHRI P.M. 

SAYEED): (a) to (e). The New Delhi Munici­

pal Committee has reported that the scale of 

Swimming Coach-cum-Life Guard is Rs. 

1400-2600 whereas It is Rs. 1640-2900 for 

Judo Coach and Gymnastic Coach.

The disparity in the scale of pay for the 

post of Swimming Coach-cum-Life Guard 

as compared to that of Judo and Gymnastic 

Coaches are due to difference in qualifica­

tions prescribed for these posts.

[Translation]

Kalawati Saran Chilldren Hospital, 

Delhi

3419.  SHRI N.J. RATHVA: Will the 

Minister of HEALTH AND FAMILY WEL­

FARE be pleased to state:

(a) whether there is an acute short­

age of medical instruments and equipment 

in Kalawati Saran Children Hospital, Delhi;

(b) if so, the reasons therefor; and

(c) the steps taken by the Govern­

ment in this regard?

THE MINISTER OF HEALTH AND 

FAMILY  WELFARE  (SHRI  B. 

SHANKARANAND): (a) No, Sir.

(b) Does not arise.

(c) Facilities including provision of in­

struments and equipment are augmented 

periodically keeping in mind the require­

ments.

[English] •

Exploration of Oil and Natural Gas inExploration of Oil and Natural Gas in 

Lakhimpur District, AssamLakhimpur District, Assam

3420.  SHRI UDDHAB BAR­

MAN; Will the Minister of PETROLEUM 

AND NATURAL GAS be pleased to state:

(a) whether any survey has been con­

ducted to find out the potential of crude oil 

and natural gas in Lakhimpur district in 

Assam;

(b) if so, the details thereof; and

(c) the extent of availability of these 

resources in the district?

THE MINISTER OF STATE OF THE 

MINIST RY OF PETROLEUM AND NATU­

RAL GAS (CAPT. SATISH KUMAR 

SHARMA): (a) to (c).ONGC has carried out 

gravity-Magnetic and seismic surveys in 

Lakhimpur district of Assam and oil India 

Ltd, have now applied for petroleum Explo­

ration Licence for this area to the State 

Government. No reserves of hydrocarbons 

have been established in the district so far.

[Translation]

Decline in Quality of CoalDecline in Quality of Coal

3421.  SHRI NITISH KUMAR: 

SHRI MANJAY LAL:

Will the Minister of COAL be pleased to 

state:

(a) whether the production of coal has 

been increased during the last three years;

(b) if so, wtietherwlth tfw increase in 

coal production, the quality of coal has 

deeded; and

(c) the details of production of A,B,C,
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and 0 grade coal during 1992-93 ? 

THE MINISTER OF SATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) The figures of Coal production in the 
country during the last 3 years are given 
below:-

Year 

1989-90 

1990-91 

1991-92 

(Million tonnes) 
Coal Production 

200.89 

211.73 

229.28 

(b) The decline in quality of overall 
coal production mix. over the years has 
been to the fact that a large number of new 
coal mines have been developed for pro-
duction of inferior grades of coal because of 
increased demand of coal for power genera-
tion. As a result thereof, the proportion of 
inferior grades of coal produced has been 
than that of superior grades of coal. 

(c) The production of A, B, C, & 0 
grades of coal during 1992-93 (April-De-
cember) is given below:-

Grade Coal production (provisional) 

(million tonnes) 

A 2.76 

B 15.05 

C 31.50 

o 15.32 • 

Total 64.63 

[English] 

Siddha College 

3422. SHRI C.P. MUDLALA 
GIRIVAPPA: 

SHRI K.H. MUNIYAPPA: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) the number of Siddha colleges in 
the country. State-wise; 

(b) whether the Govemment propose 
to set up more Siddha colleges during 1993; 

(c) if so. the locations identified for this 
purpose; 

(d) whether a number of faculty posts 
in the existing Siddha colleges are vacant; 
and 

(e) if so, the steps taken to fill up these 
posts? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND: (a) There are two Siddha 
colleges In Tamil Nadu. 

(b) No, Sir. 

(c) Does not anse. 

(d) and (e). The management of the 
colleges In SUperviSed by the State Govem-
ment concemed. 

North-East Border 

3423. SHRI MANORANJAN 
BHAKTA 

SHRIBHAVANA CHIKHlIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state : 
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(a) whethertheGovernmenthaveany 
proposal to seal the North-East border to 
prevent Illegal infiltration of foreigners, es-
peCially Bangladeshis, and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P M 
SAYYED) (a) and (b) While the Illegal 
migration from Myanmar and Tibet IS negli-
gible, the number of Bangladeshi migrants 
Illegally liVing In India IS large The Interna-
tional border of India With Bangladesh does 
not follow any natural, geographical align-
ment but runs In a criss-cross manner 
through the populated areas, revers, 
swamps, forests, an difficult hilly terrain 
Inhabitation at several pleases IS right upto 
zero line While It IS not pOSSible to seal the 
border In these Circumstances, several 
measures have been taken to prevent Illegal 
Infiltration These Include IntenSification of 
patrolling by the Border Secunty Force, 
strengthening of ItS Water Wing, 
accelearated programme of construction of 
Border Roads of fenCing, strengthening of 
the Prevention of Infiltration of Foreigners 
(PIF)/Moblle Task Force (MTF) Schemes 
Issue of Identity cards to people reSiding In 

border areas, computensatlon of visa Con-
trol System etc There are standing instruc-
tions to State Governments and Union Ter-
ritory Administrations to detect and deport 
the Illegal migrants 

i=manclal 
Year 

1990-91 

1991-92 

1992-93 

Total Plan AllocatIon 
for the health sector 

27500 

30190 

44700 

Per-Capita Health Care Expenditure 

3424 SHRI ANAND RATNA MAURY A 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) the per-capita expenditure on 
health, State-Wise, 

(b) whetherthe maJor portion of health 
budget IS used for salary purposes, 

(c) If so, the percentage actually used 
on health, 

(d) whether the Government propose 
to grant more funds for health, 

(e) If so, the details thereof, and 

(f) If not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B 
SHANKARANAND) (a) The information 
published In the Health Information India, 
1991 relatmg to the per-caplta expenditure 
on health IS gIVen In the attached statement 

(b) and (c) The Salary component of 
the health budget vanes depending upon 
the nature of each programme, However, 
since medical and para medical staff are 
essential for health care servICes, the ex-
penditure on their salary IS unaVOidable part 
of the health budget 

(d) and (e) Over the Years the alloca-
tIOn for health has been Increasing accord-
Ing to the table below -

Total 
(Rs In crores) 

Central State 

79336 1,06836 

88360 1,18550 

100530 1,45230 
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Table no 4 04 per capita (publIC sector) expenditure of health (medlCSl and publIC health) 
and family welfare dunng the year 1987-88 

S NO State/Umon Temtory 

1 2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Goa, Daman & DIU 

6 

7 Haryana 

8 Himachal Pradesh 

9 Jammu & Kashmir 

10 Kamataka 

11 Kerala 

12 Madhya Pradesh 

13 Maharashtra 

14 Mampur 

15 Meghalaya 

16 Mlzoram 

17 Nagaland 

18 Onssa 

1987-88 (Rs) 
Heaffh 

3 

5273 

32895 

6571 

2795 

29838 

7019 

6529 

18507 

20306 

4927 

5868 

5653 

6962 

16281 

18995 

44612 

40882 

44 51 
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S.NO. StatelUnion Territory 

1 2 

19. Punjab 

20. Rajasthan 

21. ' Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Pondicherry 

All India 

Note: 1 . All India total includes 
Union Govt. Expenditure 
(Expendiutre in respect of Cen-
tral Govt. and U.Ts of A&N 
Islands, Chandigarh, D&N 
Haveli, Delhi and Lakshdweep). 

2. Figures for the year 1987-88 in 
respect Maghalaya and 
Nagaland are provissional. 

3. A-Figures relates to Goa only. 

Source: 

1. The Expenditure figures (Rev-
enue& Capital) on Medical, 
Public Health and Family Wel-
fare for the year 1985-86 to 
1987-88 have been obtained 
from the Comptroller and Audi-
tor General of India. 

2. The per-caplta Expenditure for 

1987-88 (Rs.) 
Health 

3 

69.30 

88.43 

352.15 

58.95 

114.:'!6 

33.42 

44.59 

198.71 

60.61 

respective years have been 
worked out on the basis of mid-
year estimated population fur-
nished by the Registrar Gen-
eral of India. 

Pension of Communal RIOT Victims 

3425. S H R 
DHARMABHIKSHAM : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment are com-
pleting to sanction pension to the persons 
who had lost member of their family i!, the 
communal riots during December 6. 1992 to 
January 1993; and 

(b) if so, the time by which a decision 
is likely to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M 
SAYEED): (a) and (b). In the guideline~ 
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issued by the Central govemment in April, 
1990 to the State GovemmentslU.T. Ad-
ministrations payment of As. 500/-per month 
the widow of victim of communal riots be-
longing to low income group has been sug-
gested. However, maintenance of Public 
order being State subject, it is ths State 
Govemmentwhich take a view on the nature 
and quantum of relief. 

Compulsory Health Scheme for Coal 
Mine Workers 

3426. SHAI SOBHANADREESWARA 
RAO VADDE: Will the Minister of COAL be 
pleased to state: 

(a) whether the Govemment have in-
troduced compulsory health scheme for the 
welfare of coal mine workers; 

(b) if so, the details thereof; and 

(c) the physical targets fixed and fi-
nancial allocations made for this schel"'1es? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA). 
(a) to (c). Mines Rules, 1955 provide for 
compulsory periodical medical check up of 
coal workers once in every five years as per 
prescribed standard format. Besides, a de-
cision has been taken on 10.2.1993 to carry 
out ratational health check up of each coal 
worker once in three months and a health 
Card for the purpose has been introduced 
As the existing medical facilities will be used 
for the above purposes, no additional finan-
cial allocations are considered necessary 

[ TranslatIon] 

Supply of Coal to Power Plants and 
Steel Plants by BCCL 

3427. PROF. RITA VERMA: Will the 
Minister of COAL be pleased to state: 

(a) the quantity of different grades of 
coal supplied to the different power plants 
and steel plants and steel plants, sepa-
rately, by the Bharat Coking Coal Limited 
(BCCl) during the last three years; 

(b) the grades of coal found after the 
quality control tost by these plants; 

(c) whether any discrepancy was found 
in the grades; 

(d) if so, the reasons therefor and the 
remedial measures taken in this regard; 

(e) whether any loss has been suffered 
by BCCL due to it; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to (f). Information is being collected and 
will be it laid on the Table of the House. 

Delhi 

3428. SHRI RAM PRASAD SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons arrested by 
police in Delhi without warrants during each 
of the last three years; 

(b) the number of cases reported to the 
Government regarding torturing of innocent 
citIzens by the Deihl Police dunng the above 
penod;and 

(c) the number of police officials against 
whom action has been taken in this regard? 

TH!: MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED). (a) The number of persons ar-
rested by Deihl Police without warrant dur-
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ing each of the last three years i.e. 1990, 
1991, 1992 and 1993 (upIO 28.2.93) Is 88 
under:-

Year No d persons anested 

1990 1,02,413 

1991 1,13,297 

1992 1,02,816 

1993 (upto 28.2.93) 18,634 

(b) The year-wise number of cases of 
torture reported is as under:-

Year No of cases tepOtted 

1990 2 

1991 7 

1992 5 

1993 (Upto 28.2.93) 1 

(c) The number of police afficialsagainst 
whom action has been takenflS being taken 
is as under:-

Year No . of Police OffIcials 

1990 4 

1991 22 

1992 5 

1993 (Upto 28.2.93) 2 

[English] 

Evasion of Sales Tax bV M8ruti Dealers 

3429. SHRI MADAN LAL KHURANA: 
WiH the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whelher any racIcat on the evasion 
of Sales Tax by Mandi dealers has been 
uncovered; 

(b) if so, the details thereof; 

(c) the action taken against the de1in-
quent persons; and 

(d) the steps tak8nlbeingtakentocheck 
such evasion in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) to (d). The Delli Admillisba-
tion has reported that the dealers of Maruti 
¥8hicles evolves evolved a device to evade 
Delhi Sales Tax by booking Maruti Cats for 
the people residing in Delhi, despite pay-
ment received in Delhi, and delivery of the 
vehicles effected in Delhi, by issuing in-
voices from the Gurgaon 0IficeISt0ck Yard 
of these Deihl dealers, charging Haryana 
Sales Tax. As the sales were shown to have 
been effected in Gurgaon (Haryana) though 
these were actually sold in Delhi, the Na-
tional Capital Territory of Delhi is being 
deprived of its legitimate Sales Tax revenue. 
Incriminating documents were recovered 
from some dealers when their premises 
were surveyed. 

2. Assessment of the Maruticardealers 
has been completed and a total amount of 
As. 30.90 crores approximately has been 
created as additional demand of accooot of 
Sales tax, interest and penalty on the Maruti 
dealers and the Delhi Branchoflice of Maruti 
Udyog Umited. 

3. Regular surveillance is being kept to 
ensure that vehicles with Gurgaon biIing do 
not come 10 Delhi 

LPG BottIng Plant at PrllkbcI 

3430.SHRIV.S.VIJAYARAGHAVAN: 
WiH the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 
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(a) whether the Hindustan Petroleum 
Corporation propose to set up a LPG bot-
tling plant at Palakkad; and 

(b) if so, the time by whIch It is likely to 
be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): (a) and (b). Hindustan Petro-
leum Corporation has already set up a LPG 
bottling plant at Palakkad and commercial 
filling of LPG cylinders has commenced 
from October, 92. 

Medical Colleges 

3431. DR. KRUPASINDHU SHOI: Will 
theMinisterofHEALTHANDFAMILYWEL-
FARE be pleased to state: 

(a) whether the Government have a 
proposal to set up more Ayurvedic, 
Homoeopathic and Uani medical college 
during he Eighth plan period; and 

(b) if so, the locations identified thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). No Sir. The 
emphasis is on upgradation and develop-
ment of existing Educational Institutions of 
India Systems of Medicine e and 
Homoeopathy. 

for dolomite mining at the State level; and 

(c) if so, the details thereof? 

THE MINISTER OF STATF OF THE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV): (a) The total recoverable 
reserves of dolomite in the country as on 
1.4.90 have been estimated at 4967 Million 
Tonnes. 

(b) Prospecting licences and mining 
leases for all minerals including dolomite 
are given by the concemed State Govem-
ment. However, dolomite being one of the 
specified minerals as per provision of Sec-
tion 4(3) of the Mines and Mineral Regula-
tion and Development Act 1957, prior per-
mission of the Central Govemment is re-
QUired. 

(c) Does not arise. 

Rapid Action force 

3433. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the sanctioned strength of the RapId 
Action Force in terms of battalions as on 
February 28, 1993; 

(b) the number of battalions in opera-
tion on that date with the location of their 
headquarters; 

Dolomite Mining (c) places where the Rapid Action Force 
Saw action during the year 1992-93, the 

3432. PROF. UMMAREDDY strength deployed and the period of deploy-
VENKATESHWARLU: Will the Minister of ment; 
MINES be pleased to state: 

(a) whether there are large resources of 
dolomite spread allover the country; 

(b) whether the Govemment propose 
to authonse grants of permits and licences 

(d) whether the Rapid Action Force 
have any air transport at its disposal to move 
rapidly from its head-quarters to the scene 
of action; and 

(e) if not, the steps taken to provide 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) 10 battalions. 

(b) Out of 10 battalions. 5 battalions of 
Rapid Action Force'were in operation as on 
28.2.93. The headquarters of these battal-
ions are at Bangalore, Allahabad, Delhi, 

(c) The names of places where the 
Rapid Action Force was deployed during 
the year 1992-93, the strength deployed 
and the period of deployment are given in 
the statement attached. 

(d) and (e). In emergent cases, the 
Rapid Action Force is air-lifted to the place 
of deployment. 
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Modernisation of Hospitals in U.P. 

3434. DR. LAL BAHADUR RAWAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is any proposal to 
modernise and expand certain hospitals in 
Uttar Pradesh; 

(b) if so, the details thereof; 

(c) whether there is any proposal to set 
up new hospital and dispensaries with World 
Bank assistance in the rural areas of Uttar 
Pradesh; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). The 
upgradation of hospitals is the responsibility 
of the State Government. However, the 
possibility of seeking central assistance to 
provide equipment and training to the Sanjay 
Gandhi Post-graduate Institute, Lucknow is 
being explored. 

(c) No. Sir. 

(d) Does not arise. 

[English] 

Ban on Rallies 

3435. SHRI RABI RAY: 
SHRI ANAND RANTA 

MAURYA: 
SRI UPENDRA NATH VERMA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have 
banned rallies in Delhi for some months; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) the number of rallies disallowed 
after this order; and 

(d) whether the ban has bee extended 
to Uttar Pradesh, Madhya Pradesh, 
Rajasthan and Himachal Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIP.IVI . 
SAYEED): (a) and (b). The Bhartiya Janata 
Party had given a call for a rally on 25 
February, 1993 at the Boat Club lawns is 
New Delhi, in view of the fragile communal 
situation prevailing in the country as well as 
in the national Capital and also in view of the 
strong undercurrent of communal distrust 
between communities when a minor inci-
dent could lead to a serious conflagration, 
the Government was not in favour of such a 
rally being held In New Delhi. Prohibitory 
orders in this regard were passed by the 
Commissioner of Police. Delhi on 10 Febru-
ary, 93 prohibiting Inter alia holding within 
the National Capital Territory of Delhi with-
out prior permission. 

Government's endeavour will be to dis-
courage the practice of using the Boat Club 
lawns for any rallies. Requests the Commis-
sioners of Police, Deihl. on a case-by·case 
basis with reference to the crowed potential 
and Ukely Impact on the law and order 
situation. 

(c) The Delhi Police has reported that 
six rallies were disallowed after the issuance 
of the prohibitory orders. 

(d) No, Sir. 

Use of Teargas 

3436. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 
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(a) whether the use of teargas is detri-
mental to eyes; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to 
abandon the use of teargas in the near 
future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). According to 
the available information, tear gas does bot 
cause any permanent injury to the eyes. 

(c) and (d). The Govemment do not 
propose to abandon the use of tear gas in 
then near future. 

Malaria in Mizoram 

3437. DR. C. SILVERA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to increasing deaths 
due to Malaria in Mizorarn; 

(b) if so, number of deaths reported due 
to Malaria in 1991 and 1992; 

(c) whether there is non-availability of 
insecticides in Mizoram; 

(d) whether the Govemment of Mizoram 
has requested the Union Government to 
provide all assistance under N.M.E.P. 
Programme to thai State; 

(e) if so, the details thereof; and 

(f) the assistance provided to Mizoram 
during last three years? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAD): (a) and (b). The number 
of deaths reported in 1991 and 1992 is 12 
and 37 (provisional) respectively 

(c) No, Sir. 

(d) and (e). Central assistance, in cash 
and mind, al'T)ounting to As. 56 lakhs was 
requested for during the current year. 

(f) The value of the assistance in each 
and kind provided during 1990-91, 1991-92 
and 1992-93 is Rs. 6O.04lakhs, Rs. 54.40 
lakhs and Rs.54.38lakhs respectively. 

Orientation Courses for Police Person-
nel 

3438. SHRI KODIKKUNIL SURESH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Union Government have 
taken any decision to conduct Orientation 
Courses for police personnel for overall 
development especially to aviod communal 
riots; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). Existing courses 
conducted by Central and State Police T rain-
Ing Institutes for police personnel do contain 
rnputs on combating communalism and han-
dling of communal riots. 

This subject is also discussed in semi-
narslworkshops organised by the Bureau of 
Police Research and Development which is 
under the Ministry of Home Affairs. 

Increase in Price of Slack Wax 

3439. SHRI ASITBHUJA PRASAD 
SHUKLA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
has increased the price of slack wax; 
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SHIRMATI BIBHU KUMARI 
DEVI: (b) if so, the details thereof; 

(c) whetherthe Govemment propose to 
increase the price of paraffin wax also to 
bring uniformit in pricing of paraffin wax and 
slack wax; 

(d) if not, the reasons therefor; and 

(e) whether the Govenvnent propose 
to bring down the price of slack wax in the 
admitted ratio of 1:2? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA): <a) to (e).SIack wax is a free 
trade product and its pnce is fixed by IOC 
taking into account the supply and demand 
situation. 

(c) and (d). Prices of administered pe-
troleum producls like paraffin wax etc. have 
been fixed by the Govemment taking into 
consideration various factors like produc-
tion cost. gIQWth in demand and other socio 
economic factors. 

[ TtanSlation) 

SHRI RAMDEW RAM: 

WdttheMinisterof HOME AFFAIRS be 
pleased to state: 

<a) the details of requests for Central 
fundslsophisticated weapons received by 
the Union Govemment from the Govem-
ments of Gujarat, Bihar and Manlpur to 
tackle the problem ofterrorismlis inshrgency 
during the last four months; and 

(b) the action taken by't he Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS fSHRI 
RAJESH PILOT): <a) and <b). The Govern-
ment of Manipur in February, 1993 has 
requestedforfundstothetuneofRs.1508.79 
lakhs, out of which Rs. 296.08 Iakhs have 
been asked for arms and ammunition. How-
ever, no funds have been aHocated to the 
Govemments of Gujarat, Bihar and Manipur 
specifically to tackle the menace of terror-
Ism/insurgency during the last four. 
months. 

Under the Scheme to modemise the 
Central Funds to States police forces in India the Govemment of 

Gujarat, Bihar and Manipur have been pro-
3440. SHRI N.J. RATHVA: videdthefollowingassistanceforthefinacnial 

Gujarat 

Bihar 

SHRI TEJ NARAYAN SINGH: year 1992-93 as mentioned below:-

Amount 
aHocated 

150.1-8 

233.12 

34.63 

(Rupees In lakhs) 

Amount 
released 

60.00 

233.12 

17.32 

amount to be 
released 

90.18 

17.31 

During the last four months no request celved from the State Government of 
for sophisticated weapons have been re- Gujarat, Bihar and Manipur. 
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DecontroI"ng of Coal PrIces SHANKARANAND): (a) and (b). Clear and 

3441. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the MinisterotCOAL be pleased to 
state: 

(a) whether the BUl88u of Industrial 
Costs and Prices h~d recommended for 
decontrolling the price of A, Band C grade 
coal; and 

(b) if so, the decision taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b). Bul8au of Industrial Costs and 
Prices, in their interim policy recommenda-
tions have interalia recommended decon-
trol of prices of A and B grades of non-coking 
coal. A proposal has also been mooted to 
decontrol the prices-of Grade ·C' non-coking 
coal. No final decision has yet been taken in 
the matter. 

AIDS Patients 

3442. SHAI MANORANJAN 
BHAKTA: 

SHRI GEORGE FERNADES: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware 
that AIDSIHIV positive patients al8 refused 
treatment in various Government and other 
priate hospitals in Delhi; and 

(b) if so, the effective staps taken by the 
Government to ensul8 that these patients 
al8 provided tl8atment in these hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 

specific Instructions have been issued by 
the Government to all hospital under its 
control to ensul8 that AIDS patients 818 not 
denied tred'nent and State Governments 
UT Administrations have been advised to do 
likewise. 

[English) 

Destroying of Expired Drugs 

3443. SHRI MADAN LALKHURANA: 
MAJ.GEN. (RETO.) BHUWAN 

CHANDRAKHANDURI: 

Will the MinisterofHEAL TH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether several Government 
hopitaIs in the country possess huge stock 
of expil8d drugs; 

(b) if so, the l8asons thel8for; 

(c) the procedure followed for destroy-
ing these drugs; and 

(d) the steps taken by the Government 
to check the huge accumulation of expil8d 
drugs in the Government hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B: 
SHANKARANAND): (a) No such case of 
accumulation of huge stocks of expil8d 
drugs has been reported by the Central 
Government hospitals. 

(b) Does not arise 

(c) ExpiI8d drugs al8 required to be 
written off and destroyed in an incinerator. 

(d) Purchases of drugs in the Govern-
mer,t hospitals al8 made in installments 
after assessing the demand 
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AIDS Control 

3444. SHRIMATI SAROJ DUBEY: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of deaths reported due 
to AIDS in the country during the last year; 

(b) whether H.I.V. test centres have 
been opened in all the cities of the country; 

(c) if so, the details thereof; and 

(d) if not,the steps being taken by the 
Govemment in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) 16 persons suffer-
ing from AIDS have succumbed to various 
diseases In the country during the last one 
year. 

(b) and (c). To facilitate testing for HIV 
the Govemment have established 180 Zonel 
Blood Testing Centres in aU major cities and 
have also covered all the blood banks in the 
country both in public and private Sector by 
providing linkages with Zonal Testint Cen-
tres. 

(d) Does not arise. 

Sl. Year Noot No.ot 
No. such cases 

cases solved 
reported (worked 

out) 

1. 1990 1688 284 

2 .. 1991 1780 293 

3 1992 1695 252 

4. 1993 288 37 
(Up to 22.93) 

Theft Cases in Delhi 

3445. SHRI N.J. RATHAVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of cases of thefts of two-
in-one stereos and other items from cars 
registered in Delhi during each of the last 
three years; 

(b) the number of cases in which the 
Delhi Police have recovered the stolen items 
and those in which the stolen items are yet 
to be recovered; 

(c) the reasons for delay in recovering 
the stolen items; 

(d) whether the Union Govemment have 
received any representation in this regard; 

(e) if so, the details thereof; and 

(f) the reaction of the Union Govem-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED): (a) and (b). The number of cases 
of thefts of two-in-one stereos and other 
items form cars reported/solved and yet to 
be solved during each of the last three years 
i.e .. , 1990-91,1992 and 1993 (upto 28.2.93) 
is as under:-

Cases yet 
to be solved 
(not worked 
out) 

1404 

1487 

1443 

251 

Cases sent 
as untracked. 

1404 

1486 

1312 

23 
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(c) Immediately after the registration of 
thaft cases, sincere efforts are made to work 
out the cases. When the aecured persons 
are traced recovery is effected. 

(d) to (f). Yes, Sir. on 19th December, 
1992, Shri Naranbhai Hon'ble Mumber of 
Parliament. Lok Sabha has written Rathua 
theft of tvw:>-in-noe stereo and cassettes 
from Maruti car NO. DPK 500 in Bhajanoura, 
Delhi. The Delhi Police were to enquire into 
them tureUnforunately it could not work out 
the cset. 

Research on Contraceptives 

3446. SHRI MANORAJAN BHAKTA: 
Will the Minister of HEALTH AND FAMILY 
WELFA~E be pleased to state: 

(a) whether the Central Council for 
Research in Unani Medicine has under-
taken any research in various contracep-
tives; 

(b) if so, the result of the research; and 

(c) the time by which these are likely to 
be made available for commercial use? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). The Cen-
tral Council for Research in Unani Medicine 
has undertaken clinical study of 3 coded 
druge for their contraceptive activity. How-
ever no conclusive results are yet available. 

(c) Does not arise. 

Health Care in Delhi 

3447. SHRI MADAN LAI KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the per-capita expenditure incurred 
on the health are in [)elhi during each of the 

last three years; 

(b) whether there is any proposal to 
increase the per-capita expenditure on the 
health care in Delhi; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARAND): (a) to (c). Information is 
being collected and will be laid on the Table 
of the House. 

[ Translation] 

Extraction of Coal from Chansala 
Colliery 

3448. SHRIMATI SAROJ DUBEY: Will 
the Minister of STEEL be pleased to state: 

(a) whether coal maining in Chashala 
Colinery has restart; 

(b) if so, since when; 

(c) the quantity of coal in tonnes pro-
posed to be extracted from this colliery 
annually; 

(d) whether to avoid the recurrence of 
accidents safety measures have been 
adopted in Chasnale Colliery; and 

(e) if so the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir. Mining opera-
tions in the Chan ala deep mine are yet to 
recommence. 

(b) Does not arise. 

(c) SAIL has planned to extract coal 
from Chasanala deep mine, on experimen-
tal basis, from from May, 1994 and to com-
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mence regular extraction from May, 1995 [Translation] 
and sustain the production at a level of I 
million tannes per annum from 2003-04 Boycott of Republic Day 
onwards. 

(d) and (e). In addition to the nonnal 
mine safety measures the fbIIowing special 
stepsweretakentoensureChasanaiadeep 
mine safety-

(i) Controlling of bore holes to tep 
water from old workings; 

(ii) Environmental tete-monitoring of 
ventilation system; and 

[Iii) Use of hydroulic SlIppOrtS in place 
of conventional wooden supports, 
etc. 

[English) 

Winding of PAC 

3449. SHRI MOHAMMAD All 
ASHRFFATMI: 

SHRI LALL BABU RAI: 
DR. SUDHIR RAY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government propose 
to wind up P .AC .. ; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) and (b). 'Police' is a State 
subject. It is for the Government of Uttar 
Pradesh to take a decision in the matter, 
taking into account deficiencies in the func-
tioning of the UP Provincial Armed Con-
stabulary under their charge. 

3451 SHRILALIT ORAON: 
SHRI GURUDAS KAMAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some organisations/indi-
viduals had given a call forthe boycott of the 
Republic Day ,1993 and some organisations! 
individuals resorted to this boycott; 

(b) if so, the reaction of the Government 
thereto; 

(c) whether the Government propose to 
take action against these organisations! 
individuals; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) Yes, Sir. 

(b) to (d). All India Babri Masjid Action 
Committee and Naib Imam Sayeed Ahmed 
Bukkari of Jama Masjid had given a call to 
Muslims to boycott Republic Day celebra-
tions. On their call, a few Muslims observed 
Republic Day as black day at some places 
in some States. The concemed State Gov-
ernments are taking action under the provi-
sions of the law. 

Production of Coal in Vanachal Area 

3452. SHRI RAMDEW RAM: Will the 
Minister of COAl. be pleased to state: 

(a) the quanity of coal produced in the 
Vanachal area during each of the last three 
years; 

(b) the areas to which this coal had 
been supplied and the quantity thereof; and 



333 Written AnswelS PHAlGUNA 27, 1914 (SAKA) Written AnswelS 334 

(c) the details of the shares of the Union 
Government and the State Government 
from the income eamed year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to (c) Information is being collected and 
to the extent available will be laid on The 
table of the House. 

[English] 

Production and Consumption of Coal 

3453. SHRI RAMESHWAR PATIDAR: 
Will the Minister of COAL be pleased to 
state: 

(a) the details of the production and 
consumption of different categories of coal 
including lignite during each of the last three 
years and during the current year tiII-date; 
and 

(b) the details of profit earned during the 
above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAl (SHRI AJIT PAN JA): 
(a) The figures of coal production and des-
patches of coal and lignite for four years are 
given below:_ 
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(b) Details of profit and loss of Coal 
India Limited (Cll) and Neyveli lignitecorpo-

ration Limited (NlC) during last 3 years are 
as under:-

(Rs. in crores) 

Year Profit( +)/Loss(-) 

Cil 

1989-90 (+)80.13 

1990-91 9-)253.17 

1991-92 (+)167.07 

Profitlloss figures for current year will 
be available only after the accounts are 
finalised and audited for the financial year. 

[ Translation] 

Demand of Coal 

• 3454. SHRI BHAGWAN SHAKAR 
RAWAT: Will the Minister of COAL be 
pleased to state: 

(a) the types and quantity of coal 
produced and its demand during each of 
the last three years; 

(b) the quanity of coal supplied to 
various thermal power stations and rail-
ways during the above period, separately; 

Production 

Types of Coal 1989-90 

1. Coking Coal Metallur-
gical purpose 24.50 

Non-Metallurgical 
purpose 19.93 

NlC 

(+)92.61 

(+)95.24 

(+) 101.69 

(c) the names of the States and institutes 
from which complaints have been received 
regarding late supply of coal to various power 
stations; 

(d) the action taken by the Government 
in this regard; and 

(e) the steps proposed to be taken to 
check the recurrence of such incidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) Coals are classified in two broad catego-
ries namely coking coal and non-coking coal. 
The details of coking and non-coking coal 
produced in t he country during the years 
1989-90, 1990-91 and 1991-92 are given 
below: 

(In Million Tonnes) 

1990-91 1991-92 

24.10 26.33 

21.20 19.95 
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(In Million Tonnes) 
Produclion 

Types of Coal 1989-90 1990-91 1991-92 

2. Non-Coking Coal 156.46 166.43 183.00 

Total Production 200.89 211.73 229.28 

Demand of coal is assessed sector-wise, Gradewise breakup of this demand is not 
available. The sector-wise demand of coal for major consuming sectors for the last three 
years is as below: 

(/n Mil/ion Tonnes) 

Sector 1989-90 1990-91 1991-92 

Steel 33.00 32.40 33.70 

Power 121.00 131.00 137.00 

Railways 6.50 5.80 4.70 

Cement 11.50 11.50 13.10 

Fertilizers 5.50 4.60 4.00 

Others 49.20 48.80 49.50 

Total 226.70 234.10 242.00 

(b) Quantities of coal (in million tonnes) supplied to Power Utilities and Railways during 
last three year are given below: 

. Year 

1989-90 

1990-91 

1991-92 

Power 

115.12' 

118.79 

136.90 

(c) Amongst other factors, supply of 
coal to power utilities depends upon the 
avaiblity of coal at collieries, availability of 
transportation capacity. unloading capacity 
at the power station end and finally. the 
ability of power houses to pay for coal 

Rai/ways 

5.73 

5.17 

4.42 

required by them. 

Coal stocks with power utlities have 
improved considerably and the coal sup-
plies are mostly adequate and timely. Re-
cently Govt. have received complaints about 
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Inadequate supply of coal to Raichur ther-
mal power station in Kamataka and Parii 
thermal power station in Maharashtra. The 
problem has arisen due to non payment for 
coal supplies as well as some movement 
difficulties, None of the per houses are 
suffering from inadequate supplies due to 
non availability of coal. 

(d) and (e). Supply of coal to power 
houses is given over riding priority and is 
monitored regularly. Corrective action is 
taken wherever necessary. All powerhouses 
have been requested to improve their un-
loading capacity and also make timely pay-
ments for the coal supplies., Coal compa-
nies are ensuring maximum supply of sized 
coal to reduce unloading problems. Rail-
ways are being requested to move coal to all 
the power houses as per their requirement. 

[English] 

Coal Reserves 

3455. SHRI VILAS MUTIERMWAR: Will 
the Minister of COAL be pleased to state: 

(a) the estirgated reserves of coal in the 
open cast and underground mines in the 
country, State-wise; 

(b) the production strategies worked out 
to optimise coal production at minimal cost 
during Eighth Five Year Plan, State-wise; 

(c) the details of new coal mines both 
open cast and underground taken up for 
execution and estimates of investments in-
volved in these mines and fresh employ-
ment likely to be generated during Eighth 
Plan, State-wise; and 

(d) the details of projects funded through 
international/foreign agencies during Eighth 
Plan, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA): (a) As on 1-1-1993, State-wise 
estimated reserves of coal (upto a depth of 
1200 metres ) as per re-assessment done 
by Geological Survey of India are given 
below: 
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(b) Steps contemplated to optimise coal 
production at minimal cost during Eight Five 
'(ear Plan include-

(i) Emphasis on improvement in op-
erational efficiency through bet-
ter utilisation of men and machin-
ery, thereby increasing produc-
tivity and reducing cost; 

(ii) Increased internal generation 
through improved profitability and 
financial viability leading towards 
self reliance; 

(iii) Expediting implementation of coal 
projects, for containing delays and 
cost overruns; 

(iv) Increased production from under-
ground mines; 

(v) Increase in availability of power 
for coal mines through better co-
ordination with power supply 
agencies and additional captive 
generation capacity; and 

(vi) Rationalisation of manpower 
through gainful redeployment of 
surplus workforce and voluntary 
retirement scheme 

(c) State-wise details of new coal min-
ing projects with envisaged investment iden-
tified for development during the eighth Plan 
period are given below: 

State No. of Projects Approximate Investment 
(Rs. crores) 

Madhya Pradesh 18 

Orissa 5 

Maharashtra 26 

Andhra Pradesh 8 

Uttar Pradesh 

Bihar 38 

West Bengal 12 

108 

It is not possible to quantify the exact 
employment opportunities likely to be gen-
erated during the Eighth Five Year 
Plan. 

(d) State-wise details of projects taken 
up with bilateral/multilateral assistance dur-
Ing the Eighth Plan penod are as under· 

433.97 

428.64 

179.35 

317.53 

34.69 

510.92 

40.50 

1945.50 

State No. of projects 

Bihar 5 

West Bengal 4 

Madhya Pradesh 6 

Andhra Pradesh 6 

21 
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W ..... Schemes in U.P. 2. Pre-Matin: Scholarships for children 

3456. SHRI HARI KEWAL PRASAD: 
SHRI ARJUN SINGH VADA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the na~" welfare schemes 
launcheclln Uttar PISdIah during the last 
year; 

(b) the targets fixed for these schemes 
and achievements made; and 

(c) the reasons for not achieving these 
targets? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). The details of 
the various Central and Centrally Spon-
sored Schemes of the Ministry of Welfare 
launched during 1991-92 for the Welfare of 
ScheduledCastas. ScheduledTribes, Handi-
capped Persons and other weaker sections 
of society, which are common to all States/ 
UTs, including the State of Uttar Pradesh 
are given in the statement attached. These 
are no State-wise targets in respect of the 
Central and Centrally sponsored schemes 
of the Ministry of Welfare. 

STATEMENT 

(a) to (c). The Ministry of Welfare has 
been implementing several Central and 
Centrally Sponsored Schemes for the wel-
fare and development Scheduled Castes, 
Scheduled, Tribes, handicapped and other 
weaker sections of the society in all the 
StateslUnion Territories including t~e State 
of U.P. The broad details of the schemes 
among others are as follows: 

1. Post-Matric Scholarships meant for 
providing financial assistance to Scheduled 
Castes and Scheduled Tribes students. 

of those engaged in unclean occupations. 

3. Book banks for Scheduted Castes! 
Scheduled Tribes students studying in Medi-
cal and Engineering colleges. 

4. Gir1slBoys Hostels for Scheduled 
Castes and Scheduled Tribes. 

5. Coaching and A"ied Schemes for 
Scheduled Gastes/Scheduled Tribes. 

6. National Scheme of Uberation and 
Rehabilitation of Scavengers. 

7. Aid to Voluntary Organisations en-
gaged in welfare and development of Sched-
uled Castes and Scheduled Tribes. 

8. Strengthening of machinery of en-
forcement of Civil Rights Act, 1955 and 
Scheduled Castes and Schedules Tribes 
(Prevention of AtrOCities) Act, 1989. 

9. National Overseas Scholarships for 
Scheduled Castes/Scheduled Tribes. 

10. Special Central Assistance to the 
Special Component Plan of Scheduled 
Castes and Tribal Sub-plan for Scheduled 
Tribes. 

11. State Scheduled Castes Develop-
ment Corporation and State Tribal Develop-
ment Cooperative Corporations for Minor 
Forest produce - PartiCipation in the share 
capital investment by the Central Govern-
ment 

12. National Scheduled Castes and 
Scheduled Tribes Finance and Develop-
ment Corporation - for financing viable 
schemes for economic development of SCs 
and STs. 

13. Ashram Schools in Tribal Sub-plan 
areas. 
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14. Development of oilseeds and oils of 
the tree and forest origin. 

15. Support to Tribal Research Insti-
tutes. 

16. Grants-in-aid price support and in-
vestment in Tribal cooperative Marketing 
Development Federation (TRIFEO) for mar-
keting of tribal produce. 

17. Scheme of assistance to 
organisations for the disabl~ persons. 

18. Assistance to disabled persons for 
purchaselfitting of aids and appliances. 

19. Employment of handicapped 

20. District Rehabilitation Centres 

21 Assistance to Voluntary 
Organisations for prohibition and Drug Abuse 
Prevention 

22. Prevention and Control of Juvenile 
Social Maladjustment 

23. Assistance to Voluntary 
Organisations for Programmes relating to 
the Aged 

24. Grants-in-aid to CentralWakfCoun-
cil for the Development of Urban Wakf Prop-
erties 

25. Pre-examination coaching for 
weaker sections based on economic criteria 

26. Grant-in-aid to Maulana Azad Edu-
cation Foundation (MAEF) 

New Petroleum Refinery in Assam 

3457. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

SHRIMATt GEETA 
MUKHERJEE: 

SHRt INDRAJIT GUPTA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the work of construction of 
the new petroleum refinery in ·Assam has 
commenced; 

(b) if so, its present stage of construc-
tion and the likely time by which it will 

,become fully operational; 

(c)whetherthe 1100km.pipelineproject 
which will link the refinery to the national 
distribution network has notfarbeen cleared; 

(d) if so, th8 reasons therefor; 

(e) what will be the time gap between 
the completion of the construction of refin-
ery and pipeline and how will the refined oil 
be distributed; and 

(f) the time and cost escalation due to 
delay in the clearance and construction of 
the projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (f). Construction of the 
boundary wa", fencing, site office cement 
godown etc. has been started. The selection 
of the technology tor the refinery is being 
finalised. Other associated projects like the 
product pipeline for evacuation of the prod-
ucts from the refinery have been envisaged 
and will be completed to synchronize with 
the commissioning of the refinery, which is 
expected to be around July, 1997. 

[ Translation] 

Employment on Compassionate 
Ground 

3458. PROF. RITA VERMA: WiH the 
Minister of COAL be pleased to state: 
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(a) the policy being followed in various 
organisations of the Coal India limited while 
offering employment on compassionate 
grounds; and 

(b) the number of persons offered em-
ployment on compassionate ground in 
Bharat Coking Coal limited and Eastern 
Coalfields lim~ed during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PAJA) (a) 
Employment on compassionate ground is 
provided to the dependents of the employ-
ees of Coal India limited and its subsidiaries 
in the following cases; 

(i) Executives dying in harness or ren-
dered totally disabled due to accidents or 
otherwise while in service; 

(ii) Non-executives dytng in harness or 
getting disabled permanently arising out of 
injury or disease while in service; and 

(iii) Non-executives getting permanently 
disabled arising out of general physical 
debfility before completion of the age of 58 
years. 

(b) The number of persons who have 
been offered employment on compassion-
ate grounds in Bharat Coking Coal limited 
and Estern Coal field limited Iduring last 
three years namely 1989-90 to 1991-92 are 
giverr below: 

Company Cases of Emplyoment 
Provided 

Bharat Coling Coal Limited 

Executives 15 

Non-Executives 7057 

EASTERN COALFIELD LIMITED 
Executives 7 

Non-Executives 16746 

[English] 

Statutory Authority to Tackle Problems 
of Land Subsidence 

3459. SHRI HARADHAN ROY: 
SHRI BASUDEB ACHARIA: 

Will the Minister of COAL be pleased 
to state: 

(a) wether the Union Government pro-
pose to set up a Statutory Authority to tackle 
the problems of land subsidence and to 
carry out the restoration works; 

(b) if sO,the details thereof; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) to Ccl. Despite the Government of West 
Bengal passing a legislation In 1979 prohib-
iting constructions on unsafe areas, con-
struction of buildings in the Ramganj CoaHleld 
on the areas declared unsafe continued 
unabated. Hence, the Ministry of Coal sug-
gested In January, 1991 to the Government 
of West Bengal that an Authorrty compnsing 
of representatives of the State Government, 
Coal India limited, Eastern Coalfields LIIT'-
!ted, Environment and Land Use Experts, 
and MLAs, MPs of Ramganj Coalfield areas 
may be set up for planninglimplementing 
and undertaking the necessary environ-
mental protection measures especially with 
regard to restoration, reclamation and sub-
sidence control measures. It was also sug-
gested to the West Bengal Government that 
the Asansol Durgapur Development Au-
thority would be the right agency to under-
take the restoration and reconstruction work 
in the Ranlganj coalfield areas MInistry of 
Coal has agreed to provide for such purpose 
some financial aSSIstance and requiredtech-
nical inputs to Asansol Durgapur Develop-
ment Authonty through Eastern Coalfields 
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Limited and Coal India Limited 

The State Govemment of West Bengal 
collected cess on the basis of Primary Edu-
cation Act, 1973 (West Bengal Act XLII II of 
1973) and Rural Employment and produc-
tion Act, 1976 (West Bengal Act XIV of 
1976). The 1973 Act stipulates that the 
proceeds of the cess in each district shall be 
paid by the Collector into the Primary 
School Council Fund established for the 
district. The 1976 Ad. envisaged establish-
ment of a 'Fund' in which all cess so col-
lected shall be deposited and utilised by the 
State Govemment for the implementation of 
development programmes and for promo-
tion of employment etc. The West Bengal 
Government have not informed Ministry of 
Coal about the creation of any such 'Fund; 
or how much money have been spent on 
cess account for the development of coal 
mining area or for restoration, reclamation 
and subsidence control measures in the 
said area. 

Pending Cases in Courts 

3460. SHRI MANJAY LAL: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of cases ending in vari-
ous courts in Delhi against Municipal Corpo-
ration of Delhi on unauthorised construction 
and assessment of house tax matters as on 
date: 

(b) the nurnber of cases lost by MCD 
during each of the last three years; and 

(c) the steps taken for early disposal of 
the pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI 
P.M.SA YEED): (a) Municipal Corporation of 
Delhi has reported that 2007 cases of 
unauthorised construction are pending in 
various courts in Delhi. As on 28.2.93, 98 28 
cases of House Tax were pending in various 
::ourts. 

(b) the details of cases of unauthorised 

construction lost in 3 years are as follows:-

1990 5 

1991 5 

1992 9 

Generally the cases of House Tax are 
remanded by the courts. 

(c) The Counsels representing MCD 
have been advised specifically to request 
the Hon. courts to dispose of the cases early 
so that further appropriate action could be 
taken by the Municipal Corporation of Delhi. 

Afghan Refugees 

3461. SHRI HARIN PATHAK: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of refugees from Af-
ghanistan staying in Delhi and other parts of 
the country at present; 

(b) the details of facilities being ex-
tended by the Government to these refu-
gees; 

(c) whether there is any proposal to 
send them back to their homeland; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Gov-
ernment in th is regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) As on 28.2.1993, 16, 700 
Afhan rT,ligrants are staying in India., 

(b) No facilities have been extended by 
the Governmerit to the Afghan migrants. 
Since they are foreign nationals, they are 
seeking assistance from UNHCR. 

(c) to (e). The Government have made 
demarches to Afghan Government in this 
regard. However, their repatriation to Af-
ghanistan is predicated on conditions 
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stabilising in that country. 

Drug Related Peptic Ulcers 

3462. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the attention of the Govem-
ment has been drawn to the news item 
captioned 'Drug relating peptic ulcers' ap-
pearing in Times of India on February 
20,1993; 

(b) if so, the reaction ofthe Govemment 
thereto; and 

(c) the steps taken by the Govemment 
for prevention and treatment of this dis-
ease? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir 

(b) and (c). The adverse effects of 
these drugs are well-known. These are sup-
posed to be kept in mind by the physicians 
before prescribing these druge to the 
patinets. 

Leasing of New Coal Areas 

3463. SANDIPAN BHAGWAN 
THROAT: Will the Minister of COAL be 
pleased to state: 

(a) the measures proposed to be taken 
to facilitate implementation of Govemment 
policy for leasing new coal bearing areas to 
private sector promoters or power projects 
and permit the Company to sublease the 
area to the selected private sector pro-
moter; and 

(b) the number of proposals received 
by the Govemment in this regard and action 
taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) A Bill to amend the Coal Mines 
(Nationalisation) Act, 1973 has been intro-
duced in the Par1iament to provide for min-
ing of coal by private sector for the purpose 
of captive consumption for power genera-
tion, and other end uses to be notified as well 
as for setting up of washeries. 

(b) So far, 11 firms have written to the 
Ministry of Coal indicating interest in devel-
opment of captive mineslwasheries. Deci-
sion can only be taken after the aforesaid 
Act is amended. 

[ Translation] 

Collection of Coal Cess by Bharat 
Coking Coal Ltd 

3464. PROF. RITA VERMA. Will the 
Minister of COAL be pleased to state: 

(a) the amount collected as on April 1, 
1990 as coal cess by Bharat Coking Coal 
Ltd. under Bihar-Bengal Cess Act, 1980 
which is payable to Govemment of Bihar; 

(b) the amount collected as cess since 
April 1 , 1990 till the day when the decision of 
the High Court was implemented; 

(c) whether this amount was paid to the 
Bihar Govemment; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT ""NJA): 
(a) According to information fumished by 
Coal India Limited, the amount of coal cess 
collected by Bharat Cokmg Coal Limited 
(BCCL) between 1.4.1988 and 1.4.1990 
was Rs.580.34 crores 

(b) The amount collected by BCCL as 
cess since April 1st, 1990 till the day when 
the decision of the High Court was imple-
mented was Rs. 112.10 crores. 
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(c) to (e). The yearwise payments made [Eng/ish] 
by BCCL to Government of Bihar are given 
below:- Funds for SClST 

1988-89 

1989-90 

1990-91 

1991-92 

1992-93 
Upto 16.3.93) 

Total 

As. 283.41 crores 

As. 281.27 crores 

As. 64.79 crores 

As. 57.07 crores 

As. 47.40 crores 

As. 733.94 crores 

3465. SHAI HARADHAN JlpV: Will the 
Minister of WELFAAE be pleased to state 
the amount allocated under plan and non-
plan Schemes for Scheduled Castes/Sched-
uled Tribes and tribal suO-pian during the 
last three financial years StatelUnion Terri-
tory-wise? 

THE MINISTEA OF WELFAAE (SHAI 
S ITARAM KESAI): The amount allocated 
are given in the attached statement,l, II, III 
and IV. 
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NatIOnal Overseas ScholarshIps 

The scheme of National Overseas 
Scholarships IS a Non-Plan Scheme Under 
this scheme. candidates belonging to Sched-
uled Castes Scheduled Tnbes, Denrtnfied, 
Nomadic and Semi-Nomadic Tnbes, Nec-
BuddlSts, Scheduled castes converted to 
other religions and landless Agncultural 
labourers are sent abroad for higher educa-
tion I e for graduate post-graduate, Ph D 
and Post Doctoral research In englneenng 
technology and other subjects for which 
adequate faCIlities are not available 10 the 
country On an average 30 scholars are 
assIsted annually BeSides there IS pro-
Vided for non passage grants The rates of 
scholarships are $ 5940 per annum for 
graduates $ 6600 per annum for post gradu-
ate and doctoral studies and $ 7700 per 
annum for post -doctoral studies 

Funds allocated under thiS scheme 
dunng the last three finanCial years are as 
follows -

Year 

1989-90 

1990-91 

1991-92 
& 
199293 

(Rs In lakhs) 

Allocatton 

5300 

5900 

6900 

2 Apart from thiS Grants to Assam 
Government under Clause (a) of the second 
provIso to Article 275 (1) of the Constltutton 
IS given at the rate of Rs 14 00 lakhs ever 
year 

"Expunged as orderea by the Chair 

{TranslatIon] 

SHRI SHIBU SOREN (Dumka) Mr 
Speaker, you know that the Jharkhand 
Movement IS being launched In Bihar The 
moment has become confounded Yester-
day, two persons were killed In Lohardaga 
and before that two persons were killed In 
Kotshila Different things are being saId 
which are true also There IS no other option 
except forming a separate Jharkhand state 
for the local people Government IS dOing all 
thiS Intentionally In the name of thiS move-
ment Bihar Government IS trying to ruin us 
and kill us 

If a prompt action IS not taken In thiS 
regard, the country Will have to suffer a lot In 
future as our country gets coal, Iron. Ura-
nium and many other minerals from 
Jharkhand area If lerronsts cause damage 
to the rail lines we all will be responsible for 
that Presently Central Government IS not 
paying any heed to It We are prepared to 
have a talk, but not solution IS coming out 
The only method to Improve thiS situation IS 
to hold a diSCUSSion on It at the earliest The 
area which was earlier peaceful has now 
become a disturbed area Government Will 
be 10 great difficulty If thiS movement turns 
Punjab and Kashmir way We can not pro-
duce coal and Iron The provocation IS from 
the State Government Side Chief Mlntster 
says there IS nothing It should be diS-
cussed 

SHRI SURAJ MANDAL (Godda) Mr 
Speaker Sir yesterday nIght I receIVed a 
telephone call from the Chief Mlntster's of-
fice ,. (InterruptIons) 

[English] 

MR SPEAKER ThiS IS not gOing on 
record 

(Interrupttons) 

{r ranslatJon J 

SHRI SURAJ MANDAL The Mlntster of 
stale In the Mlntstry of Home Affairs ask 
h,m" 

(Interruptions) 
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MR. SPEAKER: If you continue to 
speak like this,l will allow him also to speak 

[English!' 

MR. 'SPEAKER: This is not going on 
record. 

('nterruptions) 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker Sir .... (lnterruptions) 

MR. SPEAKER: Please sit down. You 
have to sit down Mr. Naik. I am quite capable 
of dealing with the matter. This is an incrimi-
nating matter. Unless you give me a notice, 
as the gentleman against whom you are 
sayinQ,something is not in the Housee,l am, 
not, alTowing it to go on record. 

(Inte"uptions) 

[Translation] 

SHRI SURAJ MANDAL: Please ask the 
Minister of State in the Ministry of Home 
Affairs Did he talk or not. He is sitting here.·· 
If a member is said such things, it will be 
shameful for all of us. In this way how can 
democracy survive and people live peace-
fully? Yesterday, two persons were killed in 
Lohardaga. The whole area has virtually 
been tumed into a garrison area. No one 
even dares to come out. or to go to the 
market. 26 companies of C.R.P.F. and Bil)ar 
Police have been deployed. Besides, Bihar 
Government has deployed its party men all 
over the area with rifles and guns in their 
hands. Bhoomi Sena has also been sent 
their. I request Government and leaders of 
various political parties to save the country 
at this juncture, lest the situation takes a turn 
like Punjab and Kashmir ...... (Inte~ptions) 

[English] 

MR. SPEAKER: Please sit down. It is 
not going on record. I am very unhappy with 
the group which is sitting there. When the 

questions were being asked, you were talk-
ing amounts yourselves. While we are trying 
to see that things are recorded property, 
you, without understanding it, are disturbing 
us. Please do not do that. It does not help 
you. 

(Inte~ptions) 

MR. SPEAKER: Mr. Nitish Kumar, 
please sit down. What Mr. Nitish Kumar is 
saying is not going on record. 

(Interruptions)" 

MR.SPEAKER: You are distrubing Mr. 
Ayub Khan. Please sit down now. 

SHRI NITISH KUMAR (Barh): The 
matter relates to Bihar. 

MR. SPEAKER: I will allow you lateron. 
You ask for the time, I will give you the time. 
But, I cannot give you time when everybody 
stands up. Please sit down. 

(Inte~ptions) 

[Translation] 

SHRI AYUB KHAN (Jhunjhunu): Mr. 
Speaker Sir, I want to bring a very important 
thing to your knowledge. The demonstration 
of the Main Battle Tank "Arjun" was held 
somewhere in Rajasthan on the 28th Febru-
ary. Arjun is one of the best tanks of the 
World. It was indigenously built. But certain 
doubts have been raised in the ""ndian 
Express' regarding its firing capacity and 
other features. It has been reported that 
Instead of using F .S.D.S ammunition "hash" 
ammunition was userl during its demonstra-
tion. Thehon. Miniloter ofDefence and some 
hon. Members of Parliament were present 
there and had gone there to witness its tiring 
capabilities. But it has been reported in that 
newspaper that it did not hit target. It is very 
shameful. This tank has been buiH for the 
security of the country ... (/nterruptions). In 
my opinion it is not fair to say such things 
about that tank. In fact F.S.D.S. ammunitIon 

-- ----------------------------•• Expunged as ordered by the Chair . 
• Not recorded. 
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was fired from the tank. It is one of the best 
tanks from firing point of view. Such news 
should not be published in newspapers. 

[English] 

MR. SPEAKER: Let the Defence Minis-
try give an explanation outside to the news-
papers. That will solve the problem. 

[Translation] 

SHRI DEVENDRA PRASAD 
YADAV(Jhanjharpur): Mr. Speaker, Sir, Mr. 
Suraj Mandai, in his statement, made just a 
while ago, regarding suppression of the 
Jhtrkhand movement, has misled this au-
guSt House by taking the name of the Chief 
Minister in reference to the Bihar Govern-
ment. I want to make it categorically clear 
through you that the report on the ·creamy 
layer" laid on the table of the House by the 
hon. Minister of Welfare the day before 
yesterday on the 16th under the directives of 
the Supreme Court, is a hindrance in creat-
ing a society based on social justice and 
equality. Therefore, it has dealt a severe 
blow on the expectations and aspirations of 
the crores of backward classes Le. 52 per 
cent of the population. Not only this much, 
this "creamy layer" report is against the spirit 
of Articles 16(4), 15(4) of the Constitution 
and the principle of providing special av-
enues for upliftment of the socially and 
educationally backward people. Therefore, 
I object to it. 

Mr. Speaker, Sir, through you, I want to 
submit that the Govemment should explain 
its view-point and review its decision be-
cause it would have an adverse affect on 
such serious issues. Especially, the notifica-
tion which was to be enforced from the 
current year, has also not been issued till 
now. This report is silent regarding the relax-
ation of age upto 5 years for the O.B.C. as 
has been the case with the S.C. and S.T. Not 

only this, there should be no limit on the 
number of chances for appearing in the 
competitive examinations. As regards pro-
viding reservation for S.Cs. and S.Ts, this 
report is silent on this point also. So, I want 
that the Govemment should definitely give a 
statement on it, so that crores of the back-
ward persons, 52 percent backward people 
who are socially and educationally back-
ward, may be brought into the mainstream 
of the country , but the Govemment had 
depprived the of this opportuniity. have 
strong objections. Therefore,l demand im-
mediate statement from the 
Government.( Interruptions) 

MR. SPEAKER: Today those people 
will get chance to speak who generally do 
not get a chance to speak. 

(Interruptions) 

SHRI DIGVIJAYA SINGH (Rajgarh): 
Mr. Speaker, Sir, while the popular hon. 
Member of Parliament belonging to the S.C. 
community was coming from his house on 
18-2-93 to attend the Parliament session, 
some anti-social elements including an Ex-
ML assaulted him near hiS home town and 
this assault was so brutal that he may be 
said to have got another life. The assault on 
Shri Paras Ram Bhardwaj should be con-
demned vehemently. 

Mr. Speaker, Sir, I have also requested 
you to refer this matter to the Committee of 
Privileges under Rule 222, because the hon. 
Member was coming to attend the Parlia-
ment session here and he was forcibly 
detained there and assaulted physically. It 
should be condemned, vehemently. 

I want to request you that the hon. 
Minister of Home Affairs should make a 
special statement for ensuring protection to 
him under the circumstances. 

MR. SPEAKER: You will have to con-
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vince me in the Chamber that it is a case of 
privilege. 

SHRI DIGVIJAYA SINGH: The hon. 
Minister of Home AffailS should make a 
statement because there is no State Gov-
emment there. Direction should be issued 
through the Ministry of Home Affairs. 

MR. SPEA'-<ER: Yes, I agree to it. 

(Interruptions) 

[English] 

( Interruptions) 

SHRI HARADHAN ROY (Asansol): Mr. 
Speaker, Sir, many private sector units of 
West Bengal, particularly in Asansol 
Durgapur region, that is liSCO, Bumpur and 
Kulti, Cycle Corporation of India Limited, 
Indian Standard Wagon (now Bum Stan-
dard) both engineering and refractory units 
of Bum Standard Company Limited located 
at Raniganj and Durgapur and Andal etc. 
became chronically sick due to mismanage-
ment, corruption, mis-appropriation of funds, 
lack of investment for modemisation and 
diversification etc. were taken over and 
subsequently nationalised by the Govem-
ment of India by an Act to make these units 
economically viable with proper investment 
for modernisation, diversification etc. to meet 
the growing needs of the country, as well as 
t"ave the employees from unemployment. In 
spite of Act, the Govemment is violating the 
act and have not done anything resulting in 
the the closure of these units. Few thou-
sands of workmen have already lost their 
jobs. 

I demand that the Govemment should 
take necessary action for revival of these 
units with proper investment for 
modemisation and diversification of these 
units. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, may I have only 
one word on this subject? Some of these 
issues are very very important. This is a 
matter of sick undertakings. At the sugges-
tion of the hon. Prime Minister we had 
assured them that there wiU be unit-by-unit 
scrutiny of these undertakings. A team of 
M.Ps. had gone there. It submitted certain 
proP<?S8ls and findings. But there is no 
response from the Govemment. It is very 
unfortunate. Thousandss and thousands 
people are involved. Crores of rupees are 
involved. On these matters this Govern-
ment is remaining totally silent. 

I, therefore, request the Govemment, 
through you, not to treat it as a routine 
matter of a matter under Rule 3n or zero 
hour matter that you can ignore and have 
your beautiful lunch after this. The Govem-
ment must respond. There is a limit to this. 
This is being raised repeatedly. There is no 
response from the Govemment. When the 
livelihood ofthe people is involved, when the 
future of these industries are involved some 
response must be there. Crores and crores 
of public money has been invested here. 
There is no response from the Govemment. 

SHRI BASUDEB ACHARJA (Bankura): 
Sir, the workers are not getting their salary 
in these public sector undertakings. Gov-
emment is silent. (Interruptions) 

[ Translation] 

MR. SPEAKER: Submission of Shri 
Nitish Kumar on!y will go on record. 

(Interruprions) 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, in the House, 1 .•..•. (Interrup-
tions) -
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[Engl;sh] 

MR. SPEAKER: It is not going on record 
unless I call the names. I have seen the 
Important topics. I am likely to call them. But 
I cannot call all of you at one and the same 
time. You should undetstand this thing. It 
should not be necessary for me to tell you 
these things every day. 

(Interruptions)* 

[Translation) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, through you I want to draw the attention 
of this august House to an issue which 
relates to the Mure generation of the coun-
try. Polio is a miserable disease. The victims 
of Polio suffer miSeries all through their line. 
The immunisation programmes are 
launched, but the areas where is no public-
ity, Polio stricken children suffer too much. 
There IS no medicine available to cure the 
Polio victims completely. 

But It IS a matter of great happiness that 
there IS an Ayurvedlc physician ...... • 
FobesganJ In Bihar, who has invented a 
medicine for Cunng Polio and it has suc-
cessfully cured hundreds and thousands of 
patients. 

[English) 

MR. SPEAKER: Name will not go on 
record. We should not appear to be adver-
tising for them. 

(interruptions) 

MR. SPEAKER: HIS name IS not going 
on record. 

[ Translation) 

SHRI NITISH KUMAR: The future ot 
millions of people IS linked with it. It has been 

• Not recorded. 

inver-ted under the Ayurvedic system of 
medicine and newspapelS of Bihar have 
given prominence to it. When correspon-
dence was made with the ·UNICEF" in this 
regard, after going through the entire case 
chart, the ·UNICEF" found out that this 
treatment satisfies the prescribed norms of 
Immunisation project. Directives were also 
issued by the Govemment of India for its 
verification and hundreds of cases were 
venhed and their report has also come. 
Through you I want to SUbmit that we all 
should appreciate the invention of this medi-
cine. Through you I also want to submit to 
the Govemment that since this medicine 
satisfies the prescribed norms and stan-
dards, the Govemment should adopt it and 
it should be used for curing millions of Polio 
victims. A short while ago we discussed the 
Ayurvedic system of medicine and from this 
it is obvious that our indigenous systems 
have a lot of good qualities 

MR. SPEAKER: Please give It 10 writ-
Ing 

SHAI NITISH KUMAR: I want to submit 
only thiS much that the Govemment should 
pay attention to It The hon. Minister should 
pay attention to It. 

[English) 

MR SPEAKER Yes.Mr Mohan Singh. 
Mr Mohan Singh IS speaking for the first 
time 

( InterruptIons) 

MR. SPEAKER. It IS not going on record 
What Mr. Mohan Singh says will go on 
record. Please go to your seats first You 
cannot hold the House to ransom like this. 

(Interruptions) • 

T fanslation) 

SHAI MOHAN SINGH (Ferozepur) Mr 
Speaker, Sir. through 'Iou I want to draw the 
attention of the Gcvemment to the Ral-
Sikhs of Punjab wh6 live on the borders of 
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Pakistan, on the banks of nvers, In Jungles 
and their main occupation IS cultivation, 
'Slrkl" making and rope making The Gov-
emment of India has not done Justice to this 
tnbe In order to recognize and declare this 
caste as tnbe, the State Govemment has 
wntten four times to the Central Govern-
ment, once Chief Minister Shn Darbara 
Singh, once Shn Prakash Singh Badal, once 
Shn Gyanl Zall Singh and once Shn Beant 
Singh wrote letters, But till now, the Central 
Govemment has not taken any action In thiS 
regard 

Mr Speaker, Sir, through you I want to 
pOint out that their standard of educallon IS 
so poor that only 4 out of 1000 persons of 
thiS tnbe are educated ThiS IS the reason 
that not a Single person belonging to thiS 
caste has been able to become an I A S or 
an IPS so far ThiS class IS one of the 
depressed classes of India who has been 
depnved of their nghts In thiS country I urge 
the Central Government that these Ral-
Sikhs who are known as Mehtan and 
Slrklbandh should be declared a tnbe so that 
they may get their due nghts 

Mr Speaker Sir, I would like to draw the 
attention of the Government to an urgent 
matter For the third consecutive day the 
MInisterial staff In Punlab IS on mass stnke 
In lusllce IS being done to the employees of 
the State Government The Chief MInister of 
Punlab had promised to fulfill the demands 
of the employees on 17 2 92 But since then 
a full year has passed but their demands 
have not been fulfilled In protest the em-
ployees of the State Government have 
started a Pen Down strike Lakhs of people 
are suffering on thiS account The Govern-
ment should pay urgent attenllon to It 

[English] 

SHRI SUBASH CHANDRA NAYAK 
(Kalahandl) Mr Speaker Sir, I shall draw 
the attention of thiS august House to the 
follOWing few lines, regarding the police 
atrocity In Khanar the Block headquarters 
of Kalahandl District Onssa and the failure 
of admInistrative machinery of the State 
Government 

On 4 2 93, I received the sad news over 
telephone from Shn Sudhlr Pattnalk of 
Khanar and the same inCident was also 
Informed to me by Shn Anup Singh Oeo, Ex-
MinISter, Onssa, a reSident of Khanar The 
news has also been published In several 
newspapers such as Pra}antra dated 
12 2 93, Sarna} dated 11 2 93, (Onya) and 
Nav Bharat dated 11 2 93, Damlk Bhasker 
dated 10 2 93, etc 

A religIOUS celebration called 
Namayagna or Astaprahan (a rehglous func-
tion to worship Lord Rama and Krishna 
through different hymns and musIc) was 
organised In Khanar on 4 2 93, The proces-
sion of Namayagna was gOing around the 
town In a diSCiplined and well-organised 
manner In the mean time a pohce officer 
namely Shn R K Sethi Sub-Inspector came 
In CIVil dress driVing hiS Jeep In a drunken 
condition The time was around 8 00 P m 
The Sub-Inspector blew repeated hom and 
wanted to go ahead As It was a procession 
of about 500 devotees It took a few minutes 
The Sub-Inspector got down from the Jeep 
and started assaultIng and pushing away 
the devotees Including the women The 
procession was disrupted and the police-
men rushed to the PUJa Pandal and kicked 
off the pUJa matenals and harassed the 
Innocent people 

Later on the police 0 I C Shn Pramod 
Kumar Panda got Vindict,ve and started a 
haunt of undue arrests of the organisers and 
general people and beat them severely To 
protest the police action, the masses as-
sembled near the police stallon and de-
manded for early enqUiry By that lime Sub-
Collector was also present there The ad-
ministratIve machinery did not take any 
steps for restonng normalcy The undue 
arrest haunt was stili gOing on and the police 
pushed Into the station who-ever they saw 
and tortured the Innocent people and al-
leged them With different grave charges 
Now the common people are faCing senous 
problems as they have been threatened by 
police regularly The police threatened to 
take stem acllon against the organisers If 
they hold thIS Namayagna In future and are 
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taking all possible chances to harass 
the people. 

Therefore, I request in this august House 
to enquire into the matter so that peace can 
return in the backward region. At the same 
time, stem action should be taken against 
the police who create such terror in the 
region and disturb the life of the common 
people. 

12.29 hrs. 

RE. HOLDING OF ELECTIONS IN DELHI 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, this is for the first 
time that you have given me an opportunity 
to speak in this session for which I am 
thankful to you. Mr. Speaker Sir, twenty four 
Members of Lok Sabha have given you a 
notice. Prime Minister had stated in the 
national executive of Congress Seva Dal 
that elections would be held very soon in 
Delhi and four ex-BJP ruled states. Mr. 
Speaker Sir, you would remember that the 
Minister of Home AffaIrs had stated during 
December, 1991 that elections would be 
held within a period of six to eight months. 
Bill has already been passed, legislation has 
been enacted but no action has been taken 
in Deihl for constituting Legislative Assem-
bly after delimitation. 

[English] 

MR. SPEAKER: I will ask the Minister of 
State for Home, Shri Rajesh Pilot to pay 
attention to this because this matter was 
brought to my notice before also, I want a 
response from you ... (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, it was promised in thIS House 
that a legislative Assembly to Delhi would be 
given within a period of six to eight months 
and el&;tions would be held. The Govern-
ment had sougr time tiD August. The Bill 
had been passe..t and delimitation had been 

done. Thereafter it was stated that elections 
would be held in October or December. I 
would like to know if Delhities would be 
deprived of their democratic rights? The last 
elections were held in 1983 and about ten 
years have since passed. There is no state 
in this country where elections have not 
been held for such a long time. Delhi has 
been left on the mercy of bureaucracy. All 
the decisions are being taken by the bureau-
cracy and Delhi has lost its original charac-
ter. I would like to give an 
example .. ( Interruptions) 

MR. SPEAKER: Please speak a bit 
slowly. 

(Interruptions) 

SHRI MADAN LAL KHURANA: Sales 
tax was increased in Delhi. Delhi has its own 
peculiar distributing character. As a result 
the trade of Delhi has ruined. There is no 
elected representive to listen to even small 
grievances of the people of 
Delhi ... (lnterruptlons) There is no Govem-
ment worth the name. So far as law and 
order situation is concemed, murders and 
dacoities are on the rise. Delhi is not a colony 
where polls can be held as per the wishes of 
the Govemment. I mean to say that the Act 
for providing Legislative Assembly to Delhi 
has already been passed, delimitation has 
been done ...... (lnterruptlons) By polls are 
being held at many places in the country in 
the month of May. Last year the Minister of 
Home Affairs had decided that polls would 
be held in May. This decision was taken in 
your chamber. I would like to seek your 
protection .. (lnterruptions) If the Minister of 
Home Affairs has promised this to the people 
of Deihl then why can't the elections be held 
in the month of May? As regards other four 
states, as per the constitutional provision 
elections should be held within six months. 
Six month's period will end in the month of 
June. I would like to submit that Govemment 
should hold elections in Rajasthan, Madhya 
Pradesh, Himachal Pradesh, Uttar Pradesh 
and Delhi in the month of May. This is my 
demand as well as the demand of the House 
and for that matter of the entire 
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[English] 

MR. SPEAKER: I was told that this Bill 
had to be passed in the last Session. Prob-
ably because of some difficulty, it could not 
be passed. 

('nterruptions) 

MR. SPEAKER: I am helping you. 

I was told that this Bill would be intro-
duced in the House. Then, I was told, be-
cause of the Constitutional amendment, the 
Bill would not be passed as it was introduced 
Probably the Bill has been withdrawn, I do 
not know. They wanted to withdraw the Bill, 
make an amendment and then get it passed. 
I just want to know what is the Govemment 
position on that point? If you do not have 
information now, please pass it on later. 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): I will check up 
the position and let you know about it. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
We just now pointed out to them in respect 
of the Bill relating to the Corporation. But 
what Shri Madan Lal Khuranaji mentioned 
just now had a relevance to the promise 
given by the Home Minister in December, 
1991 when the Assembly Bill was passed 
and it was at that time that we had I.Irged the 
Govemment to give a precise dateline by 
which. the Assembly would be constituted 
and, at that point of time, this Parliament 
was assured formaHy by the Horne Minister . 
that within six to eight months, the Assembly 
would be constituted and elections would be 
held. So, Corporation is a separate matter. 
We would certainly be happy if the Corpora-
tion also is constituted early and Corpora-
tion is also elected. But that does not allow 
the Government to stand on the Assembly 
elections. These are two different issues. 

MR. SPEAKER: Probably the details 
are not passed on to him. 

SHRI LAL K. ADVANI: As you have 
asked them to make a SIatement. I would 
request the Government to make a formal 
statement tomorrow on the entire aspect. 

MR. SPEAKER: I do not know whether 
the statement has been made. But let us first 
of all inform Shri Madan LaI Khurana and 
then let us d"lSCuss and come before this 
House, if it is necessary. I leave it to you 
ptease. 

[ Translation) 

SHRI MANGAL RAM PREMI (Bijnor): 
Mr. Speaker, Sir, through you, I would like to 
draw the attention of the Govemment to-
wards the condition of scavengers. AD the 
Governments since independence, have 
been ignoring this section of the society, this 
is the reason for their deteriorating standard 
of living. Today, this society has the largest 
numberofilliterate, poor and helpless people. 
Congress Govemment considers itself the 
only well-wisher of this section. But their 
position has been same forthe last 45 years. 
In Prime Minister's speech and President 
Address emphasies has been laid on the 
needto stop this practice but no commission 
has so far been set up in this regard whereas 
Prime Minister and President both have said 
so. The Prime Minister from the rampart of 
the Red Fort as also in the meeting of 
Balmiki Society has promised to appoint a 
Commission, but it has not been Appointed 
so far. They talk about a 1200 crore rupees 
scam. This House will discuss an another 
scam of As. 1200 crore rupees plan for this. 
Next year, there will be another 1200 crore 
There is no such scheme so far and none 
has been benefitted thereby. I have heard 
that one crore and fifty Iakh rupees are being 
provided to those people to constructtoilets. 
Those people will not be benefited in any 
way. Other people will have the facility of 
toilets and benefit of it. I would like to say that 
as per the promise made by the Prime 
Minister this scheme shouldbe announced' 
without any delay and the name of the 
Chairman and members of the proposed 
Commission should be declared so that the 



411 

Amount of Rs. 1200 crore coufd be distrib­
uted property. Through you, I would like to 
say that Govemment should start imple­
menting the scheme for the welfare of thiS 
poor section, o1herwise it win tum into an· 
other scam. 

SHRI RAM VILAS PASWAN (Rosera): 
This is a very serious matter and has been 
discussed In the House many times. 

SHRI LALK. AOVANI (Gandhi Nagar): 
This ,s A matter which should not be con·
fined to the speech made by the Prime 
Min,s�er ,n the House and heard by it. Wel­
fare rA1n1ster should give statement on it. 
This 1s an important issue as the Prime 
Minister had himself made an announce­
ment in this regard from the rampart of Red 
Fort. We all talk about the welfare of Sched­
uled Castes and they are the worst surferer 
and affected section. In this context, it would 
be better if the Hon. Welfare Minister makes 
a speech regarding the utilisation of Rs.1200 
crore earmarked for this scheme. 

The practice of carrying night goil on 
head is such an issue which has attracted 
the attention of every Govemment and ev­
ery Minister after the independence. But th,s 
should now not be ignored and something 
concrete should be done in this regard. 

MR SPEAKER: In this regard I would 
;,ke> 10 request the Government that this is a 
<;,_.nous issue and ,ts pohcy 1s also to help 
:h<'se people. How fast Govemment can act 
lo r�move th,s practice. this should be dis· 
russed m the House Minister is requested 
10 discuss rt 

SHRI RAM VILAS PASWAN: An· 
""lOuncomr:nl to this effect has already been 
ni.,r1,, only lho appointment of the Comm1s· 
, ,nrt ,� 10 be made 

SHHI A VENKA r � nFDDY (An.:intpur) 
Mr. Spriak.N. Ste. lhe price of grnunctnut h,s 
fallen down to ns. 600 from ns t ioo · per 
,1u1ntal Thr• price 111 ,:unlf.,....,(', •13s lt1.l<:11 
·  lown to m:; 6C11>/- from Rs. 1000/- per 
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quintal. The price of cotton has fallen down 
to Rs. 1000/- from Rs. 1500/-per quintal. 
The growers are also in a miserable condi­
tion and they are finding it very difficult to 
dispose of the stock and even In Anantapur 
distc1ct the crop produced Is lying idle for 
want of a purchaser to purchase at remu­
nerative prices. The farmers are mainly 
dependent on groundnut, sunflower and 
cotton in Anantapur district. 

There is every need for intervention of 
the Government through the NAFEO, NODS 
or NCDC to purchase groundnut and an­
nouncing the remunerative price of ground­
nut at Rs. 1000/- per quintal; sunffower at 
Rs. 1000/- per quintal and cotton at Rs. 
1500/- per quintal to safeguard the interests 
of the farmers. 

I further understand that the farmers 
are very much agitated over remunerative 
price and they are holding dhamas and 
hartals in Anantapur district. The situation is 
highly explos:ve anr· there will be the likeli­
hood of breach of peace. 

The farmers have borrowed loans from 
banks and money-lenders who are putting a 
lot of pressure on farmers for the repayment 
of these loans. I have reliably learnt that they 
are going to commit suicide in order to get 
ove1 the situation when they are unable to 
repay the loans. 

Under these circumstances, I request 
the Government to take steps for the pur­
chase of groundnut. sunflower and cotton at 
remunerative prices and plunge into action 
to save them from committing suicide. 

With these words. I conclude. (lnter­
rupt,onsJ 

SHAI 8 N REDDY (M1rvalguda) Mr. 
Speaker. Sir. tho enllrc State of Andhra 
Pradesh having ,1 populahon of s,x crore 
people 1s gror1r.•nq under <;t'VNe famine 
r.rmd1 hons 

Thn 1monsoon is l,,te tind ,t rs less than 
.ivorn�J(' part,r.ul..-.rlv in  Telangana and 
Aayalseema districts and  even ,n rl<'ltn 
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districts like Prakasam and Guntur, the plan-
tation is 2 to 3 months late which causes the 
low production. 

The very acreage cultivation fell down 
20 to 30 percent in Telangana and 
Rayalaseea districts. So, the production in 
Kharif fell down in the State by lakhs of 
tonnes. 

Now, no drinking water is available 
even at the depth of 80 to 90 feet in most of 
Telangana and Rayalaseema districts. This 
has resulted in grave situation which af-
fected most of the districts. 18 districts have 
been declared as famine-affected by the 
Governmenl- particularly in Telangana. the 
dlstncts of Nalgonda. Mahaboob Nagar and 
Ranga Reddy and in Rayalaseema, 
Cuddapah. Kumool and Chittor districts have 
been affected. 

At present, in these districts. large-
scale migration started due to lack of work. 
lack of food and even lack of drinking water 
and lakhs of cattte are being driven to slaugh-
ter houses due to lack of fodder against the 
grave situation faced by the State having 
more than 6 crore people. 

In order to meet the situation. we have 
to plan out short-term measures in the 
dlstncts In a big-scale like developing minor 
and medium Irrigation projects and con-
struction of roads and sanctioning the 
borewells and renewing the agricultural wells. 
I feel that the Government has to clear the 
pending Irrigation projects as long-term 
measures to overcome the drought condi-
tions. In particular. I would like to name the 
Palavaram ProJect. the Tungabadhra High-
level canal. the Sri Ramasagar Project \I 
stage from Godavari. Srisailam Left Bank 
Canal from Krishna and the lift irrigation 
projects basing on the Godavari flood wa-
ters. 

hope the Centre will come to the 
rescue of Ihe State at thiS grave and critical 
hour. (Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): 
Sir, I really wish to know from you one thing. 

This House was assured yesterday that 
there was going to be a formal statement by 
the Govemment on the incidents in Calcutta 
so that the House can come to know what is 
the version of the Government of India. 

MR. SPEAKER: They given me the 
notice. I am allowing them to make a state-
ment. But you do realise that all the Mem-
bers want to speak and I am just trying to 
accommodate them immediately. 

(Interruptions). 

[ Translation] 

SHRI RAMNIHAOR RAI (Robertsgani): 
Mr. Speaker. Sir, through you I would like to 
draw the attention of the House to Mirzapur 
and Sonbhadra districts where starvation 
deaths are occurring in Dudhi and 
Robertsganj and Rajgarh, Haliya, Lalganj 
and Madihan tehsils of Mirzapur due to 
famine. The rainfall has been scanty there. 
And the farmers are being further ruined by 
the realization of revenue from them. Since 
this is a very backward area, the rent realiza-
tion should be stopped forthwith. Degree 
College exists there only in a name. There is 
a Degree College in Obera as well as in 
tehsil Dudhi. I would like to draw the atten-
lion of the Govemment to the fact that there 
is no arrangement for M.A. classes there. 
Through you. I would like to urge upon the 
Govemment that it should make arrange-
ments for startion M.A. classes in Obera. for 
which the students of that area are agitating 
since 26th February. The students have 
been sitting on hunger strike and fast unto 
death for the last one week. Through you I 
would like to inform the House that a degree 
college should be opened in Chunar in the 
backward areas like Sonbhadra and 
Mirzapur. I also demand that M.A.c1asses 
should be started in Obera and a Law 
college should also be opened in Mirzapur 
because that is a very backward area and 
the adivasis of that area cannot go outside 
for study. 

MR. SPEAKER: You have delivered a 
very good speech. Now, please sit down. 
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SHRI RAMASHRAY PRASAD SINGH these two types of commercial banks. 
(Jahanabad): The people of the backward 
areas there sometimes have to go to 
Allahabad and sometimes to Varanasi due 
to lack of such facilities. Therefore, through 
you, I would like to submit that a degree 
coHege should also be opened in that area. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Kha. tndwa):Mr. Speaker, Sir, 
through you I would like to draw the attention 
of the Government to the fact that loss of 
almost one crore rupees is being incurred 
because of no establishment of Bharatiya 
Rashtriya Gramin Bank. The All India Rural 
Bank Worker's Organisation had asked the 
Government of India to set up a Bhartiya 
Gramin Bank to make rural banktng system 
more beneficial and more effective in rural 
areas. In this regard, the Union Ministry of 
Finance had held negotiations with the 
organisation and had agreed with this sug-
gestion. The hon. Minister of Finance had 
also given his approval. The Govemor of the 
Reserve Bank of India had convened a 
meeting of high officials of the Ministries of 
Finance, Rural Development and Agricul-
ture. Chairmen of 6 public sector banks and 
Chairman of NABARD, had also attended 
that meeting and a decision was taken about 
setting up of a Bhartiya Gramin Bank. The 
important points of the proposal are as 
follows:-

1 . According to the provisions of Bhartiya 
Grarnin Bank, public sector banks and 
foretgn banks will provide at least one 
thousand crore rupees annually to the 
Bhartiya Gramin Bank. At present the 
commercial banks get deposits of 5 
thousand crore rupees per year from 
rural areas but they do not invest ad-
equate amount for the development of 
rural areas. 

2. There is a provision of providing 40 
percent amount as loans to the priority 
sector by private banks and foreign 
banks but this amount is not being 
provided to the priority sector by them. 
There is a prOVISion tl) pl'9vide at least 
SOOcrore rupees peryeartothe Bhal1iya 
Gramin Bank at low interest ':8tes by 

At present, Regional Rural Banks pro-
vide loans only for target groups. The farm-
ers have to go to tt,e Urban Banks in cities! 
towns for the loan for non-target groups. But 
according to the provisions of this Proposal 
40 percent loans could be provided to the 
agriculture based industries and to the farm-
ers. 

MR. SPEAKER: Kindly express your 
views in brief. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR: At present, Regional Rural Banks 
are unable to carry on all their subsidiary 
banking activities due to the absence of a 
network at national level. For it a person has 
to go to cities. All the banking facilities i.e. 
facility of lockers, demand draft, payment of 
pension etc. will be available in remote 
areas by setting up the Rashtriya Gramin 
Bank. 

At present, an amount of more than 
3000 crore rupees of the Regional Rural 
Banks is forcibly kept by the Urban Bank 
with them and they in tum give this money as 
loans to the big industrialists and in this 
manner, thIS money of the villages is being 
siphoned off to the cities. In this resolution, 
there is a provision to withdraw that amount 
from Urban Banks and to provide loans to 
the farmers in rural areas. 

Because of 196 Head OffICes the ad-
ministrative expenditure as pnntlng of sta-
tionery, purchase of fumlture etc. of the 
regional rural banks has Increased mani-
fold. Setting up of thiS bank at natIOnal level 
would resuH in a cut in such administrative 
expenses. Only those people are opposing 
thIS proposal who are anti-farmer, anti-na-
tion!tOO anti-institution. 

SHRI RAJVEER SINGH (Anoia): Mr. 
Speaker, the session of the Congress is 
going on at Suraj Kund. We are least con-
cerned. Whether Congress party holds its 
session at Sural Kund or at any other place 
like that. But the question is whether it is very 
essenttal to widen the road to go to Sural 
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Kund and why houses of poor people are 
being demolished, who are living therefor 
the last 70-80 years and they have got their 
electricity and water connections on their 
names, ·their houses have been built on 
approved plans and they are ration card 
holders also? 

Mr. Speaker, Sir, it seems that the 
period of 1975 has returned in an unde-
clared form. It had happened in 1975 and 
the same thing is being repeated in 1993 
and houses are being demolished. Hun-
dreds of Houses have been demolished and 
thousands of people have been rendered 
homeless. Through you, I would like to know 
from the Government as to where would 
they go? I would like to draw the attention of 
the Government to this effect. Is it neces-
sary to hold the session of the Congress 
there only? I would like the Government to 
tell as to why houses of people are being 
demolished. 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, why the houses of 
people are being demolished? Ban should 
be imposed on this rally. (Interruptions) 

MR. SPEAKER: Khuranaji, it does not 
behove you thafyou interrupt repeatedly. 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, this IS not the question. The question is 
that the houses of hundreds of persons 
have been demolished and the Government 
is keeping mum. How it is so? (Interrup-
tions) 

(English] 

MR. SPEAKER: You have made your 
point Please conclude. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Does it appears good 
that the Business of the House should be 
conducted like this? If it appears good to 
you, then you may do like this. (Interrup-
tions) 

SHRI NAWAL KISHORE RAI 
(Sitamarhi): Mr. Speaker, Sir, I am raising a 
very important and serious issue before 
yOu. First of alii would like to thank you for 
giving me this opportunity because I have 
been giving notices on this subject for the 
last 5 days. 

[English] 

MR. SPEAKER: Please come to the 
point now. Do not be too smart. 

( Translation] 

SHRI NAWAL KISHORE RAI: Mr. 
Speaker, Sir, at the moment, there is no 
elected Government in Uttar Pradesh and 
President's Rule is imposed there. The ad-
ministration of the State is in the hands of 
Union Government. The S.D.M. of 
Garhmukteshwar tehsil in Ghaziabad dis-
trict has insulted the portrait of Baba Saheb 
Bhimrao Ambedkar. I would like to raise this 
serious issue. (Interruptions) 

Mr. Speaker, Sir. new S.D.M. took over 
the charge on 5th February after the transfer 
oi the former S.D.M. On the very first day 
when he took over the charge. he was 
surprised to see the portrait of Baba Saheb 
Bhimrao Ambedkar on the wall of his office 
and ordered his employees to remove it 
from there. He instructed them to remove 
the photo. After that when people beloinging 
to Dalitcommunit'l came to know about it. it 
hurt their feelings and they gathered there to 
oppose it The feelings the crores of people 
of the country have been hurt. After that a 
peaceful dharana was staged there on 9th 
February and former M.P. of the area Shri 
K.C. Tyagi had also visited there. Then a 
programme was organised in which under 
the leadership of an aged man Shri Nathuram . 
Jatav the photo was restored there. Now 
false cases have been filed against those 
officials and persons who had taken active 
part in restoration of the photo after this 
shameful incident Mr. SpeAker. Sir. six 
persons have been put behind the bars and 
false cases have been filed against them. 

Mr. Speaker. Sir. I would like to submit 
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that on 14th of March a delegation of 5 
Members of Parliament consisting of my-
self, Shri Nitish Kumar, Shri Srikanta Jena, 
Shri Chhedi Paswan and a former Member 
of Parliament Shri K.C. Tyagi inspected the 
place and held talks with the local people. 
Even now tension prevails there. 

Sir, the hon. Minister of State of Home 
Affairs, Shri Pilot is present in the House at 
the moment and through you I would like to 
submit that while on 14th of this month we 
are going to celebrate the bIrth centenary of 
Baba Sahab Bhimrao Ambedkar, we have 
witnessed the incident of insuHing the statue 
of Saba Saheb which has hurt the sentI-
ments of crores of people. I would like to 
request Shri Pilot to Immediately divest the 
said S.D.M. of his post and fIle a suit against 
him. I would further like to submit that the 
false case under which 6 innocent persons 
have been sent to Jail, should Immediately 
be withdrawn ... (InterruptIons) 

SHRI NITISH KUMAR (Barh): We all 
had gone there. A reIgn of terror has been let 
loose there. Battalions of P.A.C. have been 
deployed there who are cmnmitting atroci-
ties on the people. I would, therefore, like to 
submit that the Govemment should immedI-
ately look into the matter so that there is no 
reign of terror there and the actIon against 
the erring officials IS taken .. (InterruptIons) 

SHRIRAMVILASPASWAN:Thislsthe 
birth centenary year of BabaSahab Bhlmrao 
Ambedkar. And In this year there has been 
the incidents of damaging the statues of 
Baba Sahab. He IS being Insulted .... (Inter-
ruptions) 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): Mr. Speaker. Sir, I share 
the sentiments of the hon. Members. I will 
personally look into this incident. I assure 
the House that Government will take strict-
est possible measures in this connection. 
( Interruptions) 

MR. SPEAKER: Now you want to make 

a statement on bomb explosion at Calcutta. 

12.58 

STATEMENT BY MINISTER 

BOMB EXPLOSION IN CALCUTTA 

[EnglIsh} 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): Mr. Speaker, Sir,l wish to 
share the concem of the House on the tragic 
incident of the explosion that took place 10 

Calcutta on 16th March, 1993. Immediately 
on leaming about the unfortunate incident, 
I rushed to Calcutta early in the morning 
yesterday to take stock of the situation with 
a view to assist the State Government in 
theIr efforts. Also, I had IOtention to come 
back to the House before House IS ad-
Journed so that the House is aware about the 
incident and the situation there. 

The leamed Members of the House 
would be by now aware of most of the 
details. However, for placing the facts on the 
record, I would like to gIVe the available 
details. 

On 16th March, 1993 around midnight, 
that is, at 11.58 PM or so, a bIg explOSIon 
occurred at shop-cum-resldential premIses 
at Nos. 266 and 267 in Bowbazar Street at 
Calcutta. One three-storeyed and one two-
storeyed buildings were demolished in thIS 
explosion. Damage to walls, doors and wIn-
dows of four adjoining houses was caused 
resulting In the death of 62 persons and 
injuries to 92 persons. Of these, 45 have 
been hospitalised and 47 have been dis-
charged after fIrst-aid. 

Ninety-two people were injured. Out of 
45 hospitalised persons, condition of 16 
persons is serious. I ~Islted the hospital 
along with the Chief MiOlster of West Bengal 
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and met the injured persons and offered any 
medical assistance or help from the Centre 
which the State Government wants from the 
State Government's side. Later, I also vis-
ited the spot where this incident had taken 
place. I held detailed consultations with the 
Chief Minister of West Bengal, senior Gov-
ernment and police officials and assured full 
support of Government of India as may be 
required. 

Rescue operations are still continuing 
with the help of the police, Central Para-
Military Forces and Army, fire-fighting units 
and civil defence personnel. 

Special efforts are being made to pro-
vide proper medIcal care to the injured 
persons. Rehef is being provided to the 
people who have been evacuated from the 
area and other affected areas. 

A team of experts, on the Bombay 
pattern of Investigation which we have or-
dered, from various agencies and discipline 
were sent to Calcutta-before I left Calcutta. 
they had arrived there at 3.30 or so-to 
ascertain the cause of explosIon. In addItion 
to the above, experts of agencies located In 
Calcutta are also assisting In the investIga-
tions. 

Additional para-mIlitary forces are also 
being made available to the State Govern-
ment, as per my dIscussIons wIth the 
honourable ChIef Minister. 

Two persons have been arrested so 
far. Investigations are In progress. Before I 

. reached the spot. the honourable ChIef 
Minister Informed me that they were appre-
hensive about two persons and that they 
have been arrested. 

I can understand the anxIety of the 
House to know whether there IS a linkage 
between the explosions that took place In 
Bombay and in Calcutta. That must be the 
anxIety of every honourable Member here. 
The investigations are stili in progress and 

every possible aspect is being looked into, 
and, as such, it is not possible at this stage 
to give any definite conclusion to this. But 
the impression, however, which I got on the 
basis of my discussions with the State 
Government officials and the injured people, 
is that nothing strongly appears to have 
come to notice so far establishing linkage 
between the two incidents. Nothing, how-
ever, can be ruled out atthis stage. When I 
was talking to the people on site, some of the 
people were saying that there was a dispute 
on the building. Some people were saying 
that actually people on daily wages like 
carpenters and doing some other Job and 
earn in the day used to sleep ten in a room 
in that building and that there was no fixed 
number. 

[Trans/atton) 

PROF RASASINGHRAWAT(AJmer). 
You should also mentIon the names of the 
arrested persons 

SHRI RAJESH PILOT The name of 
one of them IS Mr RashId 

[Engltsh] 

There IS no problem There IS nothing 
whIch we would like to keep away from the 
House (lnterrupttons) 

[ TranslatIon) 

SHRI RAJVEER SINGH (Anoia) The 
two mafia groups have the backing of two 
separate political partIes I e of C P.M and 
the Congress party ThIS has come out In 
several newspapers that rivalry between the 
two mafIa groups IS responsIble for all that 
happened. (Interrupttons) 

SHRI MRUTYUNJAYA NAYAK 
(Phulbant) "was begun by you on the 6th 
Decembel. (InterruptIons) 

{EnglIsh] 

SHRI RAJESH PILOT Let me assure 
the House that I WIll come back by evening 
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and I am going to assure you in that respect, 
as the hon. Member has an apprehension. 
lam going to assure on the Government 
Side. Sir, why I said that there is no linkage 
which seems to be there is beacause I have 
visited Bombay and Calcutta also. When we 
visited Bornbay, Mr. Ram Naik was with us. 
The blast at one building had taken up to two 
to three floors all together and even the 
surroundings' of that building, upto 200 to 
300 yeards were affected. Mr. Naik was with 
me and he can recollect the passport office 
where the blast took place .The building 
across the road was totally shaken up. 

They have used such a highly explosive 
device. When I was talking to some people 
who were rescuing the people at that mo-
ment, they said that they had smelt sulphur 
with lightning sort of a thing, with a very 
heavy sound and then smoke and some little 
sound of siren. This gave a clue that sulphur 
has been used in this particular explosion. 
So, it is at that stage and we have deputed 
the same pattern of team which was doing 
the Bombay investigation. I am very hopeful 
that we Will soon get some clues from the 
persons who have been arrested. The local-
ity people have themselves said and we 
heard all of them. Somnathji was with me 
and my colleague, Mr. Panja, was With me 
The honourable Chief Mimster assured us 
that nobody shall be spared, that IS, whoso-
ever IS Invclved In the act of bomb making 

SHRI KAMAL CHAUDHARY. 
(Hoshlarpur) Has Mr. Rasheed got any links 
With terronsts organisations? 

SHRI RAJESH PILOT. At this moment. 
I am giving you whatever the State Govem-
ment has Informed me. They have arrested 
him on apprehension. ThIS is the Information 
they had and I must make it clear that the 
State Government was very effective and 
he was immediately arrested. 

State Govemment all over the country 
have been asked to maintain maximum Vigil 
and alert and to step up secunty measures 
to the fullest mcludmg public awareness and 
security. We have informed that public aware-
ness is a must In such cases and the Gov-

ernment and the State Governments could 
be helped by this. They have been advised 
to establish control rooms right upto district 
levels for round-tha-clock monitOring. 

I returned from Calcutta. Flight was 
delayed due to technical snag. One of the 
aircraft engines went wrong and on emer-
gency, we had to land at Lucknow. I was 
joking with Somnathji. He asked the reason 
for the delay. The idea was to reach there by 
7 0' clock so that we could share the infor-
mation there. I rushed out yesterday night to 
Madhya Pradesh and Gujarat and had an 
exchange with the Chief Minister and the 
honourable Governor. 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Tell us about Madhya Pradesh. 
Why did you go there? 

[English] 

SHRI RAJESH PILOT: I am going to 
other States also. I have gone to Madhya 
Pradesh because, as you may have read In 
the papers, there was information about a 
truck carrying nearly 10 quintals of sulphur 
and other explosives from RaUam to 
Chatrapore. near Shore. I have gone there 
so that I can render any help that the State 
Government may like to have. I also pro-
pose to VISit other States to ensure better 
Interaction at this tirne and fullest coopera-
tion from the Centre to the States to face the 
challenge of disruptIVe forces. so that noth-
Ing i51eft unattended The Intention is to see 
that the Centre and State can do their best 
to save the nation from such forces. 

I went to GUJarat also. At 3.30, I was 
with the Governor of Madhya Pradesh. Early 
morning at 5 o· clock, I was With the Chief 
Minister of Gujarat and their offiCials. I plan 
to Visit other States today and tomorrow, SO 
that we are In touch with each other. We 
must face the challenge posed by these 
forces and we must do it as one nation so 
that these disruptive forces do not disturb 
the unity and integrity of our nation. 
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[English] 

PAPERS LAID ON THE TABLE 

Review on the working of and Annual 
Report of Neyveli Lignite corporation 
Ltd, Neyveli, for the year 1991-92 and 
Statement for delay In laying these 

papers. 

THE MINISTEER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
I beg to lay on the Table-

(1 ) a copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1950:-

(i) Review by the Government on the 
working of the Neyveli Lignite Cor-
poration Limited, Neyveli, for the 
year 1991-92. 

(ii) Annual Report of the Neyveli lig-
nite Couporation Limited, Neyveli, 
for the year 1991-92 alongwith 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English ver-
sions) showing reasons for delay In laYing 
the papers mentioned at (1) above 

[Placed in Liorary See No. L T -3619/93J 

Notification under Mines and Minerals 
(Regulation and Development) Act, 
1957, Review on the working of and 
Annual Report of Bharat Aluminium 
Company L.td, New Delhi for 1991-92 

and statement for delay in laying 
these papers 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): I beg to lay on the Table-

(1) A copy of the Mineral Concession 
(Amendment) Rules, 1993 (Hindi and En-

glish versions) published in Notification No. 
G.S.R. 6 (E) in Gazette of India dated the 7th 
January, 1993 under sub-section ( 1 ) of sec-
tion 28 of the Mines and Minerals (Regula-
tions and Development) Act, 1957. 

(2) [Placed in Library See No. L. T -36201 
93] 

A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of the Compa-
nies Act, 1956:-

(i) Review by the Govemment on the 
working of the Bharat Aluminium 
Company Limited, New Delhi, for 
the year 1991-92. 

(ii) Annual Report of the Bharat Alumi-
nium Company Limited, New Delhi, 
for the year 1991-92 alongwith 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

(3) A statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned at (2) above 

[Placed in Library See No L T -3621/93 J 

Review on the working of and Annual 
Report of Gas Authority of India Ltd, 
New Delhi for 1991-92 and statement 
for delay in laying these papers etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): I beg to lay on the Table-

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of the Compa-
nies Act. 1956'-

(b) (i) Review by the Govemment 
on the working of the Gas 
Authority of India Limited, New 
Delhi, tor the year 1991-92. 

(ii) Annual Report of the Gad 



427 Papers LaId MARCH 18, 1993 Messages from Ralya Sabha 428 

[Capt Satlsh Kumar Sharma] 

Authority of India Limited, New 
Deihl, for the year 1991-92 
along with Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon 

[Placed In Library See No L T-3622/93] 

(c) (I) Review by the Govemment 
on the working of the 011 India 
Limited, Duhajan for the year 
1991-92 

(II) Annual Report of the 011 India 
Limited Duhajan for year 
1991-92 alongwlth Auddlted 
Accountss and commentss of 
the Compptroller and Auddltor 
General thereon 

2 There statements (Hindi and 
Engbssh versions) shOWing reasons for 
delay In laVing the papers mentlo'led 
at (1) above 
[Placed In Llbraary See No L T- 3624 
93] 

Notification under Indian Red 
Cross Ssocc.ety ACt, 1920 

THE DEPUTY MINISTER IN THE MIN 
ISTRY OF HEALTH AND FAMILY WEL 
FARE (SHRI PABAAN SINGH 
GHATOWAR) I beg to lay on the Table a 
copy of the Indian Red Cross Ssoclety 
(Consstrtutlon of Managmg Boddy) Rrules 
1992 (Hindi and English versions) publlshedd 
m Notification No 261 ADM/92 In Ggazette of 
India datedd the 31st October, 1992 underr 
sub-ssectlOn (2) of secttlon 5 of the Indian 
REd Cross Socletty Act 19?O 

[Placed In Library See No L T 36231 
93] 

13.07112 hrs. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL Slr,l have to 
report the follOWing messages received 
from the Secretary-General of RaJYa Sabha -

(I)' In accordance With the provISions of 
rule 111 of the Rules of Procedure and 
Conduct of BUSiness an the RalYa Sabha I 
am directed to enclose a copy of the Uttar 
Pradesh State Legislature I!)elegatlon of 
Powers) Bill 1993 wt-,ch has been passed 
by the RaJYa Sabha at Its slttang held on the 
16th March 1993 

(II) In accordance With the provIsions 
of rule 111 Of the Rules of Procpdl1re and 
Cor duct of BUSiness In the Ralya Sab"a I 
am directed to enclose a copy of the Madhya 
Pradesh State Legislature (Delegation of 
Powers) Bill 1993 which has been passed 
by the RalYa Sabha at ItS silting held on the 
16th March 1993 

(III) In accordanc( With the prOVISions 
of rule 111 of the Rules of Procedure and 
Conduct 01 Buslnes~ In the Ralya Sabha I 
am directed to enclose a copy of the 
Ralasthar Statl' Legislature (Delegation of 
Powers) Bill 1993 which has been passed 
by the RaJYa Sabna at ItS Sitting held on the 
16th March 1993 

(IV) In accordance With the prOVISions 
of rule 111 of the Rules of Procedure and 
Conduct of the BUSiness In the Ralya Sabha 
I am directed to enclose a copy of the 
Himachal Pradesh State Legislature (Del-
egallon of Powers) Bill 1993, which has 
been passed by the Ralya Sabha at .ts 
sitting held on the 13th March 1993' 
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13.7112 hrs 

BILLS PASSED BY RAJYA SABHA 

[English] 

SECRETARY GENERAL Sir, I lay on 
the Table four Bills as passed by Rajya 
Sabha on the 16th March, 1993:-

1. The Uttar Pradesh State Legislature (Del-
egation of Powers) Bill, 1993. 

2. The Madhya Pradesh State Legislature 
(Delegation of Powers) Bill, 1993. 

3. The Rajasthan State Legislature (Delega-
tion of Powers) Bill 1993. 

4. The Himachal Pradesh State Legislature 
(Delegation of Powers) Bill, 1993. 

13.7314 hrs. 

COMMITTEE ON PETITIONS 
Fourth Report 

[English] 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): I beg to present the 
Fourth Report (Hindi and English versions) 
of the Committee on Petitions. 

13.08 hrs. 

ELECTION TO COMMITTEE 

Joint Committee on Offices of Profit 

I English] 

SHRI CHIRANJI LAL SHARMA 
(Karnal). I beg to move' 

''That this House do recommend to 
Ralya Sabha that Ralya Sabha do elect one 
member of Ralya Sabha according to the 
pnnclpln of proportional representation by 
means of the Single transferable vote to the 
.JOlnt Committee on Offices of Profit In the 
vacancy caused by the resignation of Shrl 
'-'om Pal fmm the m('mbershlp of the Com-

~ee and do communicate to this House 
t name of the member so appointed by 

lYa Sabha to the Joint Committee." 

MR. SPEAKER: The question is: 

.. That this House do recommend to 
Rajya Sabha that Rajya Sabha do elect one 
member of Rajya Sabha according to the 
principle of proportional representation by 
means of the single transferable vote to the 
Joint Committee on Offices of Profit in the 
vacancy caused by the reSignation of Shri 
Som Pal from the membership of the Com-
mittee and to communicate to this House 
the. name of the member so appointed by 
RalYa Sabha to the Joint Committee. 

The Mition was adopted. 

13.08114 hrs. 

MA TIERS UNDER RULE 377 

(i) Need to tape immediate steps to 
sea solar Project at Kulasekarapatanam, 
district Chidambaranar, Tamil Nadu. 

[English] 

SHRI R. DHAMUSKODI ATHITHAN 
(Tiruchendur): Kulasekarapatanam in 
Chidambaranar district of Tamil Nadu has 
been located by Technical Committee of 
MInistry of Energy as an ideal place for 
setting up of the first 100 MW Sea Solar 
Prolect producing electricity from the sea 
water which will cost about $ 250 million. and 
the successive projects of similar capacity 
Will cost only $ 50 milhon each. The proposal 
was made by Dr J Hilbert Andreson, the 
Research Scientist and President of Sea 
Solar Power Corporation. USA who claims 
that no raw materials are needed and the 
process is pollution free. Further, It is claimed 
that the electricity produced With thiS pro-
cess Will be the cheapest in the world as 
compared to conventional sources such as 
coal. hydel and nuclear, beSides the avail-
ability of several by-products. Even the price 
of power so produced Will be paid to the Sea 
Solar Power Corporation In dollar that would 
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accrue by exporting diamonds to USA as 
countertrade. As the country is facing short-
age of electricity, the Government should 
take initiative and render all support to this 
project. This novel project is generating 
electricity, with the help of sun's heat stored 
in its upper layers well by giving by-products 
such as drinking water, alkali, bromise, car-
bon-dioxide, hydrogen, oxygen etc. 

Tamil Nadu Government has already 
sanctioned this Sea Solar Project and the 
matter is pending with Union Finance Minis-
try for clearance. Therefore, I request the 
Central Government to clear it to enable 
them to start the Project at 
Kulasekarapatnam at the earliest possible. 

(ii) Need to set up mineral based 
Industries in Balaghat district , 
Madhya Pradesh. 

[ Translation] 

SHAI VISHWESHWAA BHAGAT 
(Balaghat): Mr. Speaker, Sir, Salaghat dis-
trict is among those backward districts of 
Madhya Pradesh which is largely populated 
by the people belonging to the Scheduled 
Tribes, Scheduled castes and backward 
classes. There are huge mineral reserves 
here which mainly include manganese, cop-
per ore, dolomite. Besides, the area is rich 
in forestry. These reserves can be exploited 
to solve the problem of unemployment. 

I would, therefore, like to submit to the 
Central Government that Industries based 
on minerals and forests (Copper Smeltering 
Plant, Ferro manganese Plant) should be 
set up in the area. 

(iii) Need to set up an engineering Col-
lege and an lIT at Berhampur, dis-
trict Ganjam. Orissa. 

[English] 

SHAI GOPI NATH GAJAf'ATHI( 
Berhampur): Orissa has not made much 
progress in the field of education. The South-

em Orissa comprising the district of Ganjam. 
Phulabani, Koraput and now created 
Gajapathi and Malkangirilag behind the rest 
of the Orissa in educational facility. Not a 
single engineering College has been estab-
lished In the entire Southern Orissa. The 
students who want to undergo higher stud-
ies in engineering have to go to Aourkela or 
Burla which are about 400 to 500 Kms. from 
Berhampur. As such many poor but merito-
nous students are deprived of going for 
higher studies in engineering. There is a 
tremendous scope to establish and expand 
engineering studies in Ganjam district. The 
growing demard for engineering studies 
with infrastructural facilities like a lot of open 
space, mines and marine resources for field 
work etc. justify that an engineering college 
and an lIT should be set up at Berhampur. 

Besides, Govemment of India has been 
laying great stress on the promotion of 
vocational and technical education 
Berhampur university is the only university 
in the country without engineering college. I 
urge upon the Govemmentthat a full-fledged 
engineering college and an liT should be set 
up at Berhampur in Ganjam district, Orissa 
during the 8th plan period. 

(iv) Need to fix remunerative price 
far groundnut at Rs. 1000 /- per 
quintal in Andhra 
Pradesh 

SHAI A. VENKATA AEDDY 
(Anantapur): Andhra Pradesh stands al-
most at par with Gujarat in the production of 
groundnuts. Out of total production, 90 per 
cent is grown in rained areas of Aayalaseema 
and in Telanganaf districts. As against 90 
per cent of the crop, 60 percent is grown in 
Rayalseema district. which is one of the 
major commercial crops grown there. 

The price of groundnut has llrevailed 
between As. 1200 to As. 1300 per quintal 
during the last 3 to 4 years and it has steeply 
fallen down to As. 600 to As. 700 per quintal 
thiS year, that too when the prices of fertiliz-
ers, pesticides I;lbour have gone up abnor-
mally. The-Sun Flower and cotton groWers 
find difficult to dispose of their stocks at the 
prevailing price and the crop is laying for 
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want of purchaser who can give remunera-
tive price. 

The fanners are mainly dependent on 
groundnut. cotton and Sun Flower in 
Anantpur district. There is a need for the 
intervention of the Government through 
NAFED, NDDB or NCDC to purchase 
groundnut by announcing the remunerative 
price at Rs. 1000 per quintal to safeguard 
the interest of the fanners. 

MR. SPEAKER: You insisted on raising 
the same issue earlier during Zero Hour. 
This is not correct. 

(v) Need to conduct a survey to 
provide Yarnuna- Ganga water 
to Pali district of Rajasthan. 

SHRI GUMAN MAL LODHA (Pali): The 
irrigation facilities in the Western Rajasthan 
particularly in Pan district require the atten-
tion of the Central Government in regard to 
bringing Yamuna-Ganga water in Rajasthan. 
Earlier many schemes were considered but 
they still remain unapproved. The Western-
Rajasthan is a desert area and even 
Rajasthan Nahar has not been completed 
due to financial stringency for the last 30 
Years. I, therefore, urge upon the Central 
Government to consider the necessity of 
immediate survey of the area so that 
Yamuna-Ganga water is made available to 
Pali district in Rajasthan 

(vi) Need to set up cooking gas 
outlets in different towns of 
Sambhal parliamentary 
constgityency, Uttar Pradesh 

[ Translation) 

DR. S P. YADAV (Sambhal): Mr. 
Speaker, Sir, under rule 3771 would like to 
draw the attention of the Government to the 
following important matter. 

There is acute shortage of cooking gas 
throughouttheSambhaIPariiamentaryCon-
stituency. There is only one gas agency in 
Sambhal town which is catering to the needs 
of a population of more than 2.51akh. There 
is no gas agency in four Assembly Constitu-
encies. I, therefore, request the Central 
Government that equal distribution should 
be made to different area of the country and 
more gas agencies should be opened im-
mediately at places such as Bisauli, Bahjoi, 
Gunmaur and Babrale falling under the 
Sambhal Parliamentary Constituency. In 
addition to this, one gas agency for 
Saidal1gali, Dukka and Ukkari under the 
Gangeshwari Assembly constituency and 
one gas agency in Saraitarin in neighbor-
hood of Sambhal, whose population is 65 
thousand should also be opened without 
any further delay. 

(vii) Need to set up gas based 375_ 
Power Project at Amalapuram 
East Godavari district, Andhra 
Pradesh. 

[English) 

SHRI G.M.C. BALAYOGI 
(Amalapuram): Government of Andhra 
Pradesh sent its proposal for clearance by 
Central Govemment for setting up a gas-
based 375 MW power project at 
Amalapuram, East Godavari district, Andhra 
Pradesh, and requested Ministry of Petro-
leum & Natural Gas to release 1.5 MCMD 
gas. Government of Andhra Pradesh too 
requested Government of India to intervene 
for clearance of the Amalapuram Project as 
well as four other projects in the region 
whereas projects at Kakinada, Jogurupadu, 
Vijieswaram and a Giant Fertilizer Plant at 
Kakinada have been allocated Gas, 
Amalapuram has been left out. The people 
of this area are very rnuch agitated over the 
matter, particularly, when the Gas is being 
transported from this place to other projects. 
This project should be cleared at the earfiest . 
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by Central Electnclty Authonty 

I request the Central Government to 
supply the reqUired gas to clear gas-based 
375 MW power project at Amalapuram, 
Andhra Pradesh 

(viii) Need to fix remunerative 
prices for agricultural prod-
ucts in Andhra Pradesh. 

SHRI DATTATRAYA BANDARU 
(Secunderabad) Despite Government's 
assurance to farmers that It Will fix the 
remunerative pnces forthe agncultural prod-
ucts, It has only been a dream for the poor 
farmers 

The farmers In Andhra Pradesh were 
reluctant to go In for sugarcane producllon 
since the pnce of sugarcane was fixed at 
less than Rs 400 per tonne as compared to 
the demand of the farmers that It should be 
at least Rs 500 per tonne Similarly, the nce 
which was the staple food In the State and 
which was being grown on vast acreage IS 
continuously getting depleted The middle-
men, who are paying only Rs 300 to Rs 320 
per qUintal are Virtually looting the poor 
farmers by marketing the same paddy at an 
exorbitant pnce of Rs 450 to Rs 600 per 
qUintal The paddy growers are thereby 
thrown Into Indebtedness and they are un-
able to pay the loans from Banks Coopera-
tives and other sources of borrOWings 

I request the Union Government to fix 
remunerative pnces for agricultural prod-
ucts to protect the poor farmers from on-
slaught of the middlemen and also the va 
ganes of nature 

MR SPEAKER The House stands ad-
Journed for Launch to re-assemble at 2 20 
pm 

13.20 hrs. 

The Lok Sabha then adjourned for Lunch 
"II twenty mmutes past Fourteen of the 

clock 

at twenty-fIVe mmutes past Fourteen of 
the Clock 

[MR DEPUTY SPEAKER If' the ChatrJ 

STATUTORY RESOLUTION RE DISAP-
PROVAL OF THE INTEREST ON 

DELAYED PAYMENTS TO SMALL 
SCALE AND ANCILLARY INDUSTRIAL 

UNDERTAKINGS ORDINANCE, 

AND 

INTEREST ON DELAYED PAYMENTS 
TO SMALL SCALE AND ANCILLARY 
INDUSTRIAL UNDERTAKINGS BILL 

[ TranslatIon] 

SHRI GIRDHARI LAL BHARGAVA 
(Jalpur) Mr Deputy Speaker Sir I beg to 
move 

"That thiS House disapproves the Inter-
est on Delayed Payments to Small Scale 
and AnCillary Industnal Undertakings (Ordi-
nance, 1993 (Ordlnacne No 4 of 1993) 
promulgated by the PreSident on 2nd Janu-
ary 1993" 

Mr Deputy Speaker Sir I oppose the 
promulgation of Ordinance and the Bill 
brought forward by hon MInister because I 
feel that no Government has bothered the 
hon PreSident so much as he has been 
bothered dUring he last one and half months 
penod Not one or two, the Government of 
India has Issued more than 24 ordinances 
dunng thiS penod which IS a record !III date 
I have got a list from 1971 till date but so 
many ordinances were never Issued In such 
a short span of lime Therefore I oppose 
thiS ordinance but at the same time I wei 
come the SPirit With which the hon MInister 
has brought forward thiS Bill because my 
party appreciates a good step and cntlclzes 
a wrong dOing We are In the opposition but 
It does not mean that we should oppose 
each and every1hlng ThiS IS not B J P 
culture at least I would like to submit that If 
they Implement It property then no doubt 
small scale Industry will benefit from It 
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This Bill is silent about many a points 
which were needed to be included in it. The 
limit of capital was raised from As. 21akh to 
Rs. 5 lakh. The people will get attracted 
towards small scale industry, thanks to the 
exemption upto 24 per cent in equity avail-
able to the entrepreneurs. These two points 
have not been included in it. The only point, 
which has been included is that a persons 
who buys goods from a small scale unit, will 
have to make the payment within a specified 
period and if he fails to do so, he will be liable 
to pay interest and while filling up their 
annual retum regarding audit and income 
tax small scale units will also pay interest. 
This simple point has been mentioned in this 
Bill. But all other important pOints have been 
left out. The most important point, men-
tioned in it is the arrangements for the earty 
payment of the bills. If a person buys some 
goods then he will have to made payment for 
that within a fixed period to the small scale 
unit. Two points have been mentioned in this 
Bill that small scale units will not have to look 
for market and payment to them will be 
prompl. There is no doubt that small scale 
units will prosper in India as a result of II. 

Sometimes, money IS held up In Gov-
ernment Institutions as a result of which 
Industries become sick. There are many 
other reasons for SICkness. Money has to be 
spent contInuously for running the industry, 
expenses on this account increase day by 
day as that particular small scale industry 
will have to pay interests to Banks as well as 
Financial Institutions, which will further in-
crease the loan amount and interest to be 
paid on it. Mr. Deputy Speaker, Sir, no 
mention has been made in the Bill about 
mismanagement, labour unrest, bungling 
and diversion of money to other industries. 
It does not say anything about the revival of 
a sick industry and the strategy to be adopted 
in this regard. 

Mr. Deputy Speaker, Sir, the Govern-
ment have increased the facilities regarding 
loans as well as the market facilities. The 
Govemment have also made atrangements 
to make prompt payments to them. It will 
cater to the work related requirements of 

small scale units which will attract more and 
more people to this field. I welcome all these 
things but nothing has been said in the Bill 
about the revival of he sick units. The Su-
preme Court had given a verdict which said 
that sick small scale units would not be sold. 
But, Sir, despite this order the Govemment 
is selling small scale units. You can well 
imagine the situation of the owners of such 
units. They are already grief stncken due to 
sickness of their units and if their units as 
well as equipment are disposed of it will 
further deteriorate their plight. This point 
does not find mention In this Bill. 

Mr. Deputy Speaker, Sir it also fails to 
mention about any incentive to promote 
handloom industry and handicrafts. You do 
not provide any incentive to them. Even if 
you provide incentive then also it will not be 
able to compete with powerloom.ln my view 
handloom stands no chance of survival 
against powet1oom. Therefore, I request 
you that in order to promote handloom 
Industry, the Government should come for-
ward to buy its production and thereafter 
make arrangements for its distribution then 
only handloom industry has a chance to 
stand up to face the challenge of powerloom 
industry. 

Mr. Deputy Speaker, Sir, Industrial 
Development Corporations have been set 
up at State level and till date their working 
has not been reviewed. The difficulties be-
ing faced by them have n ot been reviewed. 
The plight of the people working in these 
industries, factories has not been given a 
thought. Today the situation is that even if 
you put in your most sincerse eff~ in the 
management but as long as bumaucracy 
and corruption, continue to be there, these 
small scale units cannot thrive. Therefore in 
consonance with the spirit with which the 
Central Government has brought this Bill, 
the working of small Industry Development 
Corporations should be reviewed in orderto 
make their functioning smooth. The Gov-
ernment should inquire into the difficulties in 
the process of taking loan and should give 
encouragement and support by providing a 
capital of Rs. 1 lakh to Rs. 5 Iakh to new 
entrepreneurs. 
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Mr. Deputy Speaker, Sir we have al-
ready said a lot of about small scale units but 
my request is that you should also provide 
such facilities to large scale industries, also 
as their money is blocked in Government 
departments like P.W.D., Medical Depart-
ment or Railways. The government have 
framed a rule in respect of small scale units 
that their payments will have to be made 
promptly and if one fails to do so he will have 
to pay interest thereon and in case of de-
cree, an appeal cannot be made until 75 per 
cent of the amount it deposited. I want that 
the Government should also make some 
sort of arrangement for these large scale 
industries whose money is blocked in Gov-
ernment departments. This issue needs 
particular attention and a provision in this 
regard is required to be made. The hon. 
Minister as focussed his attention on small 
scale industries for which I wish to congratu-
late him. 

Mr. Deputy Speaker, Sir I would like to 
make 'one more submission. The present 
demand for loan is Rs. 30 thousand crores 
but the banks are able to provide only Rs. 13 
thousand crores as loan. Thus, there is a 
wide gap between the demand and actual 
supply. 

The former Minister of Industry. Shri 
P.J. Kurien, stated that the Government 
would take a decision regarding reducing 
tne ~i:~r~st rates on loans extended to the 
small scale indust,~5 by the banks on re-
ceiving the report and recommendattOns ot 
the Nayar Committee. Therefore, I would 
like to know whether the Nayar Committee 
report has been received by the Govern-
ment. The former Minister stated that the 
banks would definitely reduce interest rates 
and a if the recommendations of the Nayar 
Committee are not found to be favourable, 
the Government would throw them in the 
waste paper basket. Now what decision has 
been taken in this connection? Has the 
Government received the Nayar Committee 
report? If so, what are its recommenda-
tions? The Nayar Committee has recom-
mended reduction or increasing the interest 

Government propose to throw Nayar Com-
mittee report in the waste paper basket to 
help the small scale industries. 

The hon. Minister of Finance, Shri 
Manmohan Singh, has also reiterated that 
the banks should reduce the interest rates 
because inflation has been totally checked 
and the Balance of Payment situation has 
improved. 

He has also stated that all Government 
assistance will be given to the small and very 
small units. Shri Manmohan Singh presented 
the Budget in the House. Foreign and mul-
tinational companies will come to India. I 
would like to know from the hon. Minister 
whether foreign and multinational compa-
nies will be given licences for the commodi-
ties which are being manufactured by small 
scale industries? 

It is believed that a development fund 
will be set up for the small scale industries. 
The Government of India will not contribute 
anything towards this fund. Only the small 
scale industries will contribute to this fund. 
Only these will contribute to Ine develop-
ment fund and borrow money from the fund 
for the expansion of their industries. This 
fund will be called 'Smallindustnes Devel-
opment Bank'. All the small scale industries 
will deposit money with the fund and subse-
quently will borrow money from it as per their 
requirements at confessional rates of inter-
est. Both for modernisation and for setting 
up small scale industries money will be 
borrowed at confeSSional rates of interest 
that will be income tax free too. Large scale 
industries just mange only 17-18 per cent of 
their total capital from bank loan while the 
rest is mobilised from the market through 
sale of shares. But small scale industries 
can neither make subSCription to the fund 
nor mobilise funds through their shares. 

What decision has the Government 
taken to raise the exemption limit for pay-
ment of excise duty from Rs.20,OO,OOO 
present ceiling, to RS.25,OO,OO turnover in 
case of small scale industries? What deci-

,sion has the Government taken to accord 
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priority to the small scale industries in pro- connected therewith or incidental 
viding most essential raw material? What thereto, be taken into consideration". 
decision has been taken regarding simplifi-
cation of laws in respect of control over the 
small scale units in the private sector and 
whether these will be made practical and 
pragmatic? 

In very small scale units less than 25 
workers working on power are employed 
and in small scale units less than 50. They 
are also not covered under the Employees 
Provident Fund and Employees State Insur-
ance Act. Therefore, I would like to oppose 
the Bill moved by the Hon. Minister in the 
House to replace the Ordinance as it is not 
cmprehensive. I would like to urge the hon. 
Minister not to press forthe early passage of 
the Bill in the House. A comprehensive Bill 
incorporating the new industrial policy re-
garding the small scale industries should be 
introduced in the House. 

I appeal to disapprove this Ordinance. 

[English] 

MR. DEPUTY SPEAKER: Motion 
moved: 

'That this House disapproves of the 
Interest on Delayed Payments to Small 
Scale and Ancillary Industrial Under-
takings Ordinance, 1993 (Ordinance 
No.4 of 1993)promulgated by the Presi-
dent on the 2nd January, 1993: 

The time allotted for the combined dis-
cussion is two hours. Hon. Minister may 
move for consideration and passing of the 
Bill. • 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): Sir, I beg to move' 

"That the Bill to provide for and regulate 
the payment of interest on delayed 
payments to small scale and ancillary 
industrial undertakines and for matters 

A policy statement on small scale in-
dustries was made by the Govemment in 
Parliament in August, 1991. It was stated in 
the Policy statement that a legislation would 
be brought to ensure prompt payments to 
the small scale sector as the inadequate 
working capital in the small scale or ancillary 
industrial sector hampers its growth and 
seriously affects its working. The Small Scale 
Industries Board, an apex body with repre-
sentatives from all States, Industries and 
Govemment bodies also felt the need for 
suitable legislation and recommended it. 

Since Parliament was not in session 
and the circumstances warranted immedi-
ate action, an Ordinance. The Interest on 
Delayed Payments to Small Scale and An-
cillary Industrial Undertakings Ordinance, 
1992 was promulgated by the President on 
the 23rd September, 1992. 

The Bill relating to the Interest on 
Delayed Payments to Small Scale and An-
cillary Industrial undertakings was introduced 
in the House of the People on 30th Novem-
ber, 1992 but could not be taken up for 
consideration and passing in winter session 
of the Parliament. Since the circumstances 
warranted its continuance, the Ordinance 
was repromulgated by the President on 2nd 
January, 1993 as the Interest on Delayed 
Payments to Small Scale and Ancillary In-
dustrial Undertakings Ordinance, 1993. 

There are nearly 20 lakh small scale 
units providing employment to nearly 126 
lakh people in the country. Th~ major prob-
lem facing these units is lack of sufficient 
working capital and the problem is com-
pounded when the payments by the buyers 
are also Inordinately delayed. This has been 
brought to the notice of the Govemment and 
in order to ensure an effective legal remedy 
for this problem, this Bill has been intro-
duced in the Parliament to fulfill the long-
standing and well-justified demand of the 
sma" scale industry. This Bill would give 
necessary statutory backing and provide 

• Moved with the recommendation of the President. 
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legal frame work towards ensuring timely 
payments of dues to the small scale sector. 
This Bill is a step towards forging a climate 
where payments of small scale industries 
are not delayed. The primary objective ofthe 
',:-glslation is to ensure the financial health of 
the industry. 

This Bill is also sought to be introduced 
as a follow up policy measure announced by 
the Government e arilier. Some of the 
salient factures of the Bill are: 

(i) Bill applies to all cases where the 
seller is a small scale or ancillary industrial 
undertaking under IDR Act and registered 
with Directorate of Industnes. 

(ii) Buyer can be anybody, be it Govern-
ment, Government undertaking, coopera-
tive body, statutory bodies, industrial under-
taking - small or large. association of indi-
Viduals of any size. 

(iii) If here is no written contract regard-
Ing the penod of payment then payment 
becomes due following 30 days of the date 
of delivery 

(iv) II there IS a written contract regard-
Ing penod of payment. the contract is opera-
tive 

IV) There is a statutory liability to pay 
Interest on outstanding amount beyond the 
appointed date. 

(VI) The rate of interest payable is also 
statutorily determined and is not negotiable 

(vii) Rate of interest on outstanding 
amount IS fIVe percentage points above 
floor rate. At present it will be 17 per cent 
plus 5 per cent that is 22 per cent. 

(viii) The interest payable is to be com-
pounded on monthly basis. 

(ix) The amount paid hy a buyer to-
wards such interest payments Will not count 
towards deduction under Income Tax Act. 

Sir, the present Bill seeks to replace the 
Ordinance No.4 of 1993. I request the 
House to wholeheartedly support and unani-
mously pass the Bill. Thank you. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill to provide for and regulate 
the payment of interest on delayed 
payments to small scale and ancillary 
industrial undertakings and for matters 
connected therewith or incidental 
thereto, be taken into consideration .. 

There are amendments to the Motion 
for consideration of this Bill. Those who 
went to move may move those amend-
ments. 

[Translation] 

SHRI GIDHARLAL BHARGAVA 
(Jaipur): My Deputy Speaker, Sir, I beg 
to move: "That the Bill be circulated for 
the purpose of eliciting opinion thereon 
by the 12th July, 1993" (2). 

[English} 

PROF. RASA SINGH RAWAT (Ajmer): 
Sir, I move: 

"That the Bill be circulated for the pur-
pose of ehciting opinion thereon by the 
26th July, 1993". (5) 

[ TranslatIon] 

SHRI DAU DAYAL JOSHI (Kota): Mr 
Deputy Speaker. Sir I beg to move: 

" That the Bill be circulated for the 
purpose of eliciting opinion thereon by 
the 4th June. 1993" (6) 

[English} 

MR. DEPUTY-SPEAKER' Now. Shri 
Prithviraj Chavan may speak. 

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): Mr. Deputy-Speaker, Sir, I rise to 
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support this Bill on payment of interest on for sickness has always been the lack of 
delayed payments to small-scale and ancil- working capital for the small-scale industry, 
lary industries which is in the way of confirm- a problem which was further compounded 
ing the Ordinance which was issued in Janu- by large units delaying the payments of 
ary 1993. small units. The large units are not only 

Sir, it is well-known that non-payment of 
legitimate dues in time or delayed payments 
Bill by large industries to small industries is 
the major reasons for sickness in the small-
scale sector. Sir, this Bill gives statutory 
backing to this long-standing demand of 
small-scale industries associations a de-
mand which was accepted by the Govern-
ment of India, and also by the banking sector 
in this country. But for the first time after this 
Ordinance was promulgated, we have given . 
shape to this well-intentioned measure to 
protect the small scale industries. 

Sir, such legislation exists In many de-
veloped countries. Japan, Italy and U.K. 
already have some form of legislation to 
protect small businessmen. Even in the 
United States, Sir, payments by the Federal 
Government, if they are delayed, are also 
protected by statutory measures. It IS to the 
credit of this Government that fianlly we 
have acted to put the small scale sector on 
a firm footing, to stop them from going sick. 
It is a very wide-ranging sector. Sir, if you 
look at the performance of the small-scale 
and ancillary sector. you will hnd that they 
have out-performed the large, organised 
sector in many ways Today almost 20 lakh 
small scale units are working in the country 
and they employ 12. 6 million workers. 
Compared to thiS sector, the organised 
sector employment is stagnating at some-
thing like 6 mIllion workers and It i!': not only 
stagnating, but the employment in the 
organised sector is actually gOing down. 
With MNCs coming and with Industries be-
ing allowed to grow much larger, there is a 
fear thai there will be a problem of employ-
ment generation, if we only allow the large 
sector to grow and persiSt. It is necessary to 
continue to support this vibrant small scale 
sector, whICh has got a major employment 
potential in the country. 

Out of the 20 lakh SSI units, about 2.1 
lakh units are Sick units. The major reason 

cofined to the private sector, but even public 
sector units are notorious for delaying the 
payments to small-scale sector and ancil-
lary sector. 

Sir, in fact, the large Industrial sector 
have used the easy availability of credit to 
small-scale sector as an alternate means of 
finance, as an alternate means of raising 
their own working capital at a subsidised 
rate of interest. The small-scale units which 
were dependent on business from large 
units could not complain because they have 
to depend upon business from these units, 
orders from these units and they could not 
afforded to antagonise them, they could not 
afford to go to the Courts to get their dues. 
Even in a few cases if they went to the 
Courts, the Courts arbitrarily decided the 
settlement. This was usually a very low rate 
of interest compared to the prevailing rate of 
interest that had to be paid by the small-
scale units. 

Sir, now what this Bill does is, mainly it 
has given a statutory baSIS to the concept 
that delayed payments to small-scale untts 
will have to be paid interest. Not only has this 
been given a statutory basis, but the rate of 
interest has also been fixed. It is not only just 
a normal rate of interest, but there is a 
prOVISion for penal interest,S per cent more 
than the floor rate, which would work out 
more than the normal working capital inter-
est. At present, it Will work out to 2 or 3 per 
cent points more than the normal rate of 
Interest. 

Another major feature of this Bill is that 
if the payment is delayed more than a few 
months, then there IS a compounding of the 
rate of interest. It is not a simple interest, but 
it is a compound interest and that com-
pounding will be on a monthly basis. There 
was a fear expressed that in spite of he 5 per 
cent point above the floor rate of interest, 
because the working capital is scarce and it 
becomes scarcer when the Finance MiOls-
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ISh. Prithviraj D. Chavan] work for some time. There are a lot of 

ter applies credit squeeze or ushers a tight 
money policy, then the rate of interest, the 
the roritical rate of interest may be 22 or 23 
per cent but you do not get money that rate 
of interest. That time, you have to go to 
private money lenders or to the call money 
market, and the call money market interest 
rates are known to have gone as high as 30 
and 40 per cent. Thus there are fears ex-
pressed that even in spite of this kind of 
statutory prvision, the large industry will still 
continue to delay payment and pay this 
interest which is not very high. But the 
compounding facility makes it difficult for 
them. That is why, this is a welcome feature. 

Sir, another interesting feature is that it 
is applicable to all type of buyer, including 
the Govemment buyers. The Government 
is a major purchaser of goods from the small 
scale sector; and includes Govemment de-
partment and public sector units. Under the 
provisions, if you enter into a long term 
contract for more than the 30 days which is 
provided in the Bill, in that contract at the 
time of entering into the contract, the small-
scale units can easily calculate the interest 
on the money employed and the cost of 
working capital and then quote. The most 
Important feature which will prevent the 
large-scale industry from misutilising this 
provision is that the penal interest or the 
interest on delayed payment is not going to 
be allowed as a business expense in the tax 
computation. It is not going to be allowed to 
be deducted from the tax calculation. It is not 
going to be a legal business expense. This 
is the main feature which will really go 
towards the success for this Bill. While 
opposing the Bill or while moving the Statu-
tory Resolution, the hon. Member from the 
other side had generally welcomed this Bill. 
But their objection is, it should have been 
more comprehensive, even more far reach-
ing. There is no doubt about it. A lot more 
needs to be done to help the small scale 
sector. But this should be taken as a begin-
ning. We have made a beginning. Let this 
Act work for some time. Let us see how it 
operates. I am sure, some more sugges-
tions will come in when the Act is allowed to 

valuable suggestions which have been made 
by the industry which can be incorporated 
later on in this Bill. 

Our main worry is, there is no automatic 
provision in this Bill. We all agree with the 
criticism made in the Bill that there should 
have been some measure where the small 
scale industry is not required to go to court 
to get the payments have to look whether a 
tribunal is created, where speedy justice will 
be available without having to court. This is 
a major lacuna in the Bill, as it stands today. 
The Government is aware of this problem. I 
am sure, they will come forward with an 
Amendment after the Act is allowed to work 
for some more time. The industry will also 
come forward with the practical difficulties in 
operating this provision. 

Anothersuggestion I would like to make 
even at the late stage IS, five percentage 
point differential above the floor rate is too 
low. I would suggest this should be made at 
least six per cent, which comes to half per 
cent a month. If it IS too low, it can go still 
higher. The Government should retain some 
authority without coming to Parliament ev-
ery time to adjust this rate from time to time 
just like the Finance Minister adjusts the 
floor rate from time to time depending on the 
monetary policy. If the money is tight, the 
differential above the floor rate could be 
made higher without coming to Parliament. 
If the money is easy, it can be lowered to five 
or six per cent. As a matter of fact, the 
Industry Ministry could use as a policy mea-
sure to help the small scale industry. In case 
of tight money situation, even five or six per 
cent will not be enough. People will delay 
payment, something which is happening 
today in the Industry. 

By and large, it is a very welcome 
measure which needs to be supported by all 
sections of the House as it has the interest 
in promoting the small scale sector which is 
the major source of employment generation 
in the country. 

With these words, I commend the Bill to 
the House and request every-one to support 
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it whole-heatedly. separate policy regarding SSI units as far as 

[ Translation} 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Deputy Speaker, Sir I support 
the basic idea of payment of interest on 
delayed payments to the small and ancillary 
industries, but at the same time I think that 
it is not an adequate solution to this big 
problem. Therefore, there is the need for a 
comprehensive Bill. There is no need to 
dwell much on the importance of small and 
ancillary/very small industries in the House. 
These industries require less investment 
and have got high employment potential and 
also promote balanced regional industrial 
development. Through the small scale in-
dustries gaps left by the ancillary industries 
can be made good. Complaints are being 
received from various parts of the country. 
So, there is the need to maintain regional 
balance from the point of view of develop-
ment because some particular areas have 
been developed quite fast while others have 
lagged behind. From this point of view some 
special facilities may be created for the 
development of the small scale industries. It 
would not be exaggerated. If I say the 
measure taken is first a drop in the ocean 

15.00 hrs. 

I prima facie see three lacunae in this 
Bill. the hon. Member of the Congress who 
spoke before me stressed that there IS wide 
difference between the real floor lending 
rates and rate mentioned in the Bill. There-
fore, provision for charging of 5 per cent 
penal rate is not adequate. This penal rate 
IS in fact quite low and the large industries 
will evolve a method of delayed financing 
and this way their financing will go on and on 
thereby defeating the very objectives of this 
Bill. Under what is called in economics the 
enlarged trade system' the amounts will not 
be paid, though interests will continue to be 
paid. Through this type of loan more benefits 
will be reaped in comparison to the payment 
of interest, instead of borrowing money from 
the market. 

The Government will have to formulate 

'credit squeeze' is concerned, because SSI 
units have not even been spared under it 
and have been put at par in the matter of 
banning of loans to the big industries. As per 
the information supplied by my friend 2.1 
lakh units are lying sick but as per my 
feedback more than 3 lakh units arelying 
sick. 

Secondly, I would like to know as to how 
the provision of the payment of 5 per cent 
penal interest will be implemented? As I see 
this provision can be easily evaded and 
defaulted because industries will continue 
to 5 per cent penal interest as no provision 
for penalising the industries which default 
has been made. This means simply by 
paying 5 per cent penal interest all this will go 
on and on-.Therefore, besides the charging 
of the penal interest of 5 per cent from the 
defaulters provision for punishing the de-
faulters for the offence of defaulting should 
also be made. As a result of it people will 
make delayed payment with 5 per cent 
penal interest. 

Thirdly, no provision for the simplifica-
tion of the judicial procedure for recovery 
has been made In it , as in civil litigation even 
upto 10 years are wasted and even then 
money could not be recovered and decrees 
could not be passed. A provision for the 
setting up of the small causes courts or any 
other tribunal should also be made, so that 
the matter could be adjudicated upon with in 
a time bound programme, in this Bill. 

As I said in the beginning, I would like to 
reiterate again that in order to meet the 
requirements of the SSI units,. there IS a 
need for bringing a comprehensive Bill. 
Secondly, loan provision for working capital 
should be made to the SSI units at predefinal 
consessional rates of interest alongwith the 
element of subsidy. SSI units need be sup-
plied with complete information regarding 
the total demand in the market and the type 
ot product in demand in the market. Thirdly. 
the S.S.I. units should be provided the 
knowhow of the new technique The quality 
control of unorganized sector should be 
ensured and arrangement should be made 
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to supply information about new standards. 
Information of the mar1<et-interest and rules 
should also be made available. Moreover, I 
would like to State that oppression at the 
5.5.1 Units through the high-handedness of 
Inspectors should be stopped. Self regula-
tion should be started, filling of voluntary 
retums should be encouraged, labour rules 
should be streamlined, so that exploitation 
in the name of these rules could be stopped. 
In this connection, liberal attitude should be 
adopted. The Govemment has formulated 
the new policy which was published under 
the heading. 

[Eng/ish) 

"The impact of new policy for small and 
tiny sectors.' 

[ Translation) 

This new policy is adversely affecting 
the S.S.ls. Its first ill-effect is that now they 
have to compete with the multinational com-
panies. These companies have come into 
the competition of the items manufactured 
by the 5.5.1. units. There a condition has 
been imposed that they will export 75 per 
cent of their production, but the problem that 
our country faces is that in course of the 
export of the part of their producbon, no 
machinery has been set up to momtor the 
implementation of this condition to ensure 
that the muHinational companies are Imple-
menting this provision regarding export of 
75 per cent of their production and thereby 
major portion of their production is not being 
sold within the country itself. 

Moreover, one important thing that is 
needed here, IS that a provision should be 
made that our big industries will have to 
accept definite percentage of the production 
of the Ancillary Units and 5.5.1. Units. These 
units will supply a definite quantity of their 
production to big industries. It such obliga-
tory conditions are imposed on each and 
every industry whIch seems to be essential, 
It will give adequate relief to those small 
units. 

Moreover, I want to submit that Small 
Scale Industries should be provided export 
facilities. It such provisions are made their 
condition will certainly improve. 

Lastly, I would like to conclude by say-
ing that a Comprehensive Bill must be intro-
duced to incorporate suggestions given, by 
me, but the more essential thing than this 
one is that since we are following new 
economic policies and this provision has 
been made regarding Small Scale Sectors 
and 5.5.1 . Units, similar provisions should 
be made tor other citizens also. For in-
stance, if somebody has to get payment of 
money from a Bank, the LI.C or any other 
such institution, in order to bring about 
economic discipline and regulation in these 
fields, such proviSions should be made in 
those cases also so that in case of delayed 
payments by the Banks, the LI.C. or any 
financial institutions where money his been 
deposited. they may be compelled to pay 
due interest on delayed payments. The 
people who do not get payment in time, and 
thereby sufferlosses, should be giy,en inter-
est for that, It is very essential to make thiS 
provision, Although such provisions cannot 
be made in this Bill, Yet I want to draw the 
attention of the Govemment that it should 
make provisions for common citizens in 
other sectors also. Just like the Govemment 
has understood the problems of the 5.5.1 
units and has made provisions for delayed 
payment, similar proVIsion should also be 
made for common citizens because in the 
absence of such provision, many cottage 
industries of the country are facing clof-ure. 
The leather industry is also faCing a lot of 
difficuHies. The carpet handicraft is also on 
the verge of extinct. So, these industries 
also should be protected. They need protec-
tion. One aspect of economic protection has 
been provided in this Bill, remaining other 
protections also should be given to them. I 
demand it. With these words I support the 
Introduction of this Bill in this august House. 

[English] 

SHRI MUMTAZ ANSARI (Kodarma) 
Mr. Deputy-Speaker, Sir, th,s is a very lim-
Ited Bill which has been brought forward 
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before the House for its approval. This is country. there is lack of raw material supply 
regarding the interest on delayed payments and as a result of that. small scale industries 
to Small Scale Industries and Ancillary In- also die. That is why. I would like to recom-
dustrial undertakings by the buyers. I sup- mend that whenever any sma" scale indus-
port this Bill. But. at the same time, I recom- try is set up or established in any comer of 
mend and I appeal that a comprehensive. the country. there must be very much 
Bill must be brought about before the House speedy supply of raw materials to such 
so that it may include all the aspects within industries. And the Govemment must en-
its purview and the Bill may be very much sure that once a small scale industry is 
effective for the balanced growth of the brought into existence or brought into being, 
Small-Scale Industries and the AnCillary regular supply of raw material be made 
Industries. available to such industry becaus~ due to 

absence of regular supply of raw material 
[SHRI NITISH KUMAR in the Chaitj also. such type of industries die and decay 

also. 
15.09 hrs 

This Bill only provides for the interest on 
delayed payments to Small Scale Industries 
and Ancillary Industries by the buyers. So, 
this is a very salutary Bill. But, at the same 
time, it has been pointed out in the Bill as 
also in the statement made by the han. 
Minister that It is the lack of, paucity of 
working capital which is the main impeliment 
to the balanced growth of the Small Scale 
Industries and the Ancillary Industries. I do 
agree with the view held by the han. Minis-
ter. But. at the same time. I would like to 
point out that the working capital is not the 
only impediment or toe only obstacle to the 
growth of Small Scale Industries and the 
AnCillary Industnes. Rather three are a num-
ber of important factols wh;.:h are respon-
sible for the lower gro'A1h .)f the small scale 
industnes and arcillarj' lnrlustries For ex-
ample. whene"E'r loan IS sanctioned by the 
financial agencies otthe State or the Central 
Govemment, tllere IS n'l dIsbursement of 
the loan at the nght time That IS why due to 
delay in the disbursoment of loan and a gap 
b"!tween sanction and disbursement of ioan, 
there is some sort of paucity of fund at the 
disposal of the small scalo 'ndustnes and 
ancillary industries And due to that delay in 
the disbursement of the loan t'J tho small 
scale Industnrs the overrun cost also In-
creases. That IS why. thiS aspect should also 
be included in the Bill. 

At the same time, there is lack of raw 
matenal also. Once a small scale Industry IS 
set up and established in the comer of the 

There is one more impediment about 
the balanced growth of the small scale 
industry. There is competition from large 
scale and multinattonal companies. This 
policy has been forl1'ulated b}f the Govern-
ment just now and wnh the result the multi-
national c.ompames Will be welcomed In th'& 
country As a result of this competition IS 
offered by all these militinationals In all the 
areas of operatlor.. It has not been conf'nfl'l 
to one area. Area has been kept npen to all 
the multianals They have been left frea 
They can produce anythmg thE'Y IIko So, I 
would like to sugge,,1 that If you want to 
restore the health of he small scale i.,dus-
tries in the nght earnest you will have to 
keep in view that It tr.ne Will oe ':ompet',lons 
offered by the m~ltlndtlO'lals anr! 1 ,e fore.gn 
companies h~rp • ., the countr .1" ,;I b<, In 
respect rA Q8'lUf 'lctdre of all th::he goJO~ 
which ar' rre"tously manufatu'cd t>y small 
scale Indtlst!"(:'s So our small sole 1r.1us-
tnes are In ... .)nger and in red Because 01 
thiS they can.,,,t survive without the protec-
t'on ('fIe red by the Central Mlmstncf. hete. 
So, you will have to change PoItCi' of the 
Industry likewise. this Industrial Policy was 
promulgated 10 the year 1948 Similarly. the 
Industrial Poltcy was promulgated. an-
nounced and implemented in the year 1956. 
All these Industrial Policies were in tune the 
growth of the small scale industries. What-
ever policy \,OU are formyUating nowadays 
to IS s pos.ng danger for the survival of the 
small sCc1le In industrues. That is why, I 
would like 1(' suggest t!"tat the small scale 
and anc11larv Inrlllstnes must be protected 
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from the competition offered by the multina-
tionals and the large scale industries. Simi-
larly, the small scale industries which are 
established, they are not getting free supply 
of electricity, water and all these basic infra-
structure. So, as a result of this absence of 
infrastructure, absence of the supply of 
electricity and water and all the other basic 
amenities to such industries, the small the 
scale sector is not able to grow under this 
economic policy of the Central Govemment. 
So, I would like to suggest that once a small 
scale industry is established in any comer of 
the country, you will have to ensure free 
supply, regular supply of electricity and water 
and all the other basic amenities and neces-
sities to such industries. 

Similarly, there is some sort of bureau-
cratic interference, 10 such type of indus-
tries. Whenever, we try to establish any 
small scale industry there is the inspector-
raj. Unless and until you remove such in-
spector raj, the small scale industries and 
ancillary industries are not going to grow just 
for want of help and facilities. There must be 
some sort of marketing and development 
research facilities, which must be made 
available to the small scale industries, be-
cause in the absence of such research and 
development facilities, small scale industrial 
growth will not take place in an healthy 
atmosphE're; our tools, equipments or ma-
chineries which must be very much modem 
and which must be just competitive at par 
with those in the foreign countries and such 
type of facilities must be made available to 
them. 

There are a large number of small scale 
Industries which are lying sick in different 
nook and comers of the country. That is 
why, I would suggest that this point also 
should be included in the Bill that first of all, 
you must try to restore the health of the sick 
industries. Unless and until there IS a revival 
of such sick industries nothing much can 
happen. And you are just going to bring 
about a separate Bill that only working capi-
tal should be provided. Working thiS capital 
is the life blood; and working capital is the 

But at the same time, a large number of 
small scale industries are lying sick and you 
are not taking any sort of measures, you are 
not taking any sort of steps in that direction 
to restore the health of these sick industries. 
How could you expect the growth of such 
small scale industry? 

Similarly, there must be certain export 
facilities also and all sorts of facilities should 
be provided to the small and ancillary indus-
tries in order to boost up the export of such 
type of industrial products. 

At the end, I would like to suggest that 
the Industry Minister must bring about a 
comprehensive Bill including all these as-
pects. And I do support that there must be 
a provision for the interest on the delayed 
payments to the small scale industries and 
ancillary industries, to be paid by the buyers. 
Otherwise, the buyers become reluctatnt 
and the small scale industries are in short 
supply of the working capital. That is why, I 
support this. But this is limited Bill. I would 
like to request you that a compehensive Bill 
must be brought about 

SHRI A. CHARLES (Tnvandrum): Sir, I 
stand to support the Bill on Delayed Pay-
ments to Small Scale and Ancillary Indus-
trial Undertakings Bill, 1993. The hon. Mem-
ber, Shri Girdhari Lal Bhargava. unfortu-
nately is not present in the House now, has 
initiated the discussion by moving this 
Statutory Resolution opPosing the Bill. And 
his main problem was that this Government 
have introduced a number of ordinances 
which go against the spirit of democratic 
norms and values. 

Sir. what is the purpose of this Bill? Its 
purpose is to help the small and tiny indus-
trial units which are struggling for funds, 
because of the delayed payments. When an 
Industry becomes sick, Govemment have 
come forward with a legislatton to help them 
and also to give them a small incentive on 
penal interest so that the buyer may not 
unnecessarily make the delayed payment; 
to ensure that the small and tiny sector avail 
themselves of this facility, Government have 
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gone to the extent of introducing an ordi- condition everywhere in the country and I 
nance which is deemed to have come into would suggest that a study be made to find 
force on the 23rd of September, 1992. out as tohowfarthe objective of establishing 

If not for democratic norms and values 
and if we had delayed, lacs and lacs of 
anCillary and small units would have suf-
fered. I think on this ground at last, the entire 
House should have congratulated the Gov-
ernment for the way in which the Govern-
ment have come forward to see that the 
small and tiny sector is helped. However, I 
am happy that he has supported the Bill 
because of the contents of the Bill. 

Sir, the sickness of small scale industry 
is a major problem. The role of small and tiny 
sector, I am afraid, whether the Govern-
ment have correctly understood its impor-
tance, 40 per cent of the total industrial 
production in this country is from the small 
and tiny sector only. One figure has been 
given by the hon. Minister himself which 
shows that about 1 .26 crores of people have 
been employed in this vital sector. It consti-
tutes almost 60 per cent of the employed 
people of this country. So, 60 percent of the 
total employment opportunity is from this 
sector alone. And 40 per cent of the exports 
is also from this sector. So, this is the vital 
sector; we should take care of our industrial 
production which earn foreign exchange 
and give employment facilities and this has 
to be protected. 

There are a number of problems that 
are being faced by the small and tiny sector. 
Of course the main problem is the lack of 
sUfficient working capital and which will be-
come more serious when the buyers make 
delayed payments. This Bill has been brought 
forward with a limited purpose of helping the 
units where the buyers delay the payments. 

Small Industries Development Bank of 
India was established to provide funds for 
this sector. I remember to have participated 
in the discussion when the Bill was passed. 
I suggested that at least in every district 
there should be one bank. In Kerala there 
are 14 districts and unfortunately, there is 
only one bank. Its presence is not felt by the 
small and tiny sector in our State. This is the 

the Small Industries Development Bank of 
India have been achieved and how we should 
ensure that it becomes an effective instru-
ment to give the minimum required financial 
assistance to this small and tiny sector. I 
may ev~n suggest that the SIDBI should 
have some tie up with the nationalised banks 
in every district so that the entrepreneurs of 
the small industrial area could easily ap-
proach them and see that the necessary 
funds are received. 

There are other problems also for the 
sickness of industry like non-availability of 
raw material which has been pointed out by 
one of my friends here and I am not going to 
explain it in detail. The problem of marketing 
has also been explained here. In the Central 
and state Governments there are orders to 
give same price difference to the small scale 
products for purchase of Government re-
quirements. But quite unfortunately, due to 
various reasons those orders are not imple-
mented. Of course it shall be subject to the 
quality control and all that. I would plead that 
this Ministry should come forward with a 
compressive Bill as suggested by some of 
the hon. Members on the other side, for 
addressing the problems of the small indus-
trial sector. 

Labour trouble is another problem . .j 
think, some sort of consensus among the· 
political parties is necessary. When the 
trade unions are competing, the sufferers 
are the small and tiny sector. We have to 
create a better industrial climate so that 
those who are coming forward to help tl"e 
country in the matter of production and in 
giving employment, shall not be penalised 
for their contribution. Outdated technology 
is another major problem especially in coun-
try like that of ours where agro-based indus-
tries is the vital sector, the main sector for 
food processing should be encouraged and 
latest technology should be made available. 
In the fisheries area, there are no facilities 
for freezing and preservation. A study shall 
have to be made to find out how the latest 
technoloav could be made available to the 
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[Sh A Charles] MinISter to bnng forward another Bill I am 

smdll sector so that the GandhlJl's V1non of 
rural India IS achieved India grows only 
when the rural India IS bUilt up and that can 
be done only with the development of the 
small and ttny Indusfnal sector 

The Khadl and Village Industnes IS the 
maJOr sector; but unfortu'lately, almost 80 
per cent of the untts are now functtonlng 
underfle Khadl and Vlnage Industnes Board 
of the States or the CommiSSion of the 
Centre are nch The maIO problem IS that 
they are not getting thetr paym€'nts even 
from the Government I am sure thiS Bill IS 
gOing to help the !chadl and villaqe 'ndustnes 
sector to a large extenl so t'"tat their pay-
ments are not delayed This IS one of the 
spctors where the number of women em-
ployc"s IS 'he I<,lest About 90 percentofthe 
wo-y,o;-s In thz> khaol and villagp indUStrieS 
Sf'-tor arE' wcmen Only when women are 
QI""- thl' oppcrtlJnrtles of employment when 
to.- p ( "'Irp made e<'onomlC''' 'Iy free ti1elr fa I'TII 
1,(,£ V' I get fl)C' minimum retlUirement for 
I.... • "l N'val We should help those Indw; 
Ir,es 

n.en, I come to the mabillty of the small 
''lrioJslnes to cO'Tlpete '\firth the mult,l'JatlO ' 
als As a result of the llberal'satlon I dm 
afraId thiS WIll become a more senous 
problem So as suggested by an Member 
on tt>e other slad I feel there should be 
some sort of IncentIVe or some arrangement 
for export An export prO'Tlotlon counCil 
shvUld be set up exclu<;lVely for the small 
IndustrieS sector that IS for products of the 
tradlltonal mdustrles, such as cOir A lot of 
opPQrtunltles are there for export But the 
small and tiny IOdustnes whICh are looking 
after those IndustrieS are unable to fmd out 
market outside the country and even wlthm 
the State The export promotion rouncil 
could help a lot 10 ftndlng out market for 
them 10 coordinatIng and monitoring al'd 
encourage these Industnes I feel tnat thiS 
Bill IS a first step whICh will help them In 
getting the payment from buyero; 

They have a 'ot of other probiell'5 which 
should be 10000ed Into I r~est ,." r'l'l 

stressmg upon two Important ISSUes The 
SmaU Industnes Development Bank of India 
should be made an effective Instrument so 
that they may gIVe the necessary working 
capital to small units Secondly, the Khadl 
CommiSSIon should be strengthened All 
the units working under them should be 
made effectIVe 

I think, the hon Mlnrster might be know-
Ing about another problem In Kerala, the 
honey-bees suffered from a disease In sev-
eral dlstncts This Industry has been Wiped 
out throughout the State Several thou-
sands of workers are now Without any Job 
They are trying to rebuild the Industry ThIs 
was brought to the notice of the Government 
of India The then MInister, Prof P J Kunen 
camped there He was convinced about the 
problem He promised Rs 2 crore In reply 
to an uno;tared question I was gIVen an 
answer about thiS But only As 50 lakh have 
been released The fmanclal year IS commg 
to a close I Will plead WIth the hon MInister 
to lOOK mto thiS particular Issue and see that 
As 2 crore promIsed by the then MInister 
are gIVen to the State so that thousands of 
workers who were engaged In the honey-
bee Industry and are now Jobless, could get 
employment and thE' Industry could also be 
re bUIlt 

With these words I support the Bill 
also thank you for the time given to me 

SHRI SOBHANADAEESHWARA RAO 
VADDE (VIJayawada) Mr Chairman, Sir, I 
thank vou for gIVing me thiS opportUnity We 
have been Insisting on bnn'1mg forward 
<;uch a sin to protect the ,ntprests of the 
small scale sector The I'ontnbutloo of the 
small sLale sector C:::ll'not be brushed aside 
10 \ lew of Its laryt <;1 potentiality for employ-
ment genel dtlcn lnr. for qenE'ratlon of goods 
and ScrVICPC; S' we ~upport and express 
vur happi less for br,ngmg forward thiS Bill 
but tn,s Bill has stili got certalO defICienCies 
thougi'J thiS measure Will help to some extent 
by forCing ttlf' bIgger mdustnahsts to pay the 
amou,ts due to the small scale sector and 
tiny secfor The particular prOVISion of only 
fIVe per "'ent above the floor rate for cornpa-
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rable lending is there. It is not to the required 
extent in Clause 4 and five per cent still may 
favour to some extent those big industrial-
ists or big business people who are not 
promptfy paying the dues to the small scale 
people who are supplying goods to them. 
But still, this five per cent is less than the 
ordinary bank lending rate. So, he has some 
advantage still. He may still try to drag on the 
payment for some more time. So, I suggest 
to the Govemment to reconsider this par-
ticular aspect and to enhance it to at least 8 
or9 per cent, if you reany want to discourage 
those big people from delaying the pay-
ments to the small entrepreneurs. Of course, 
I agree with the provisions in Clause 7 under 
which if he has to go to an appeal, he has to 
deposit 75 per cent. This is a good measure. 
Similarly, Clause 9 says that the interest 
paid on delayed payment cannot be de-
ducted from income tax. I really congratu-
late the hon. Minister for the provisions. As 
some of my colleagues who have spoken 
prior to me have said, this Bill alone is not 
going to solve the problems of the small 
scale sector. I am happy that Mr. Arunchalam 
is showing lot of interest in small scale sector 
and making several statements in this direc-
tion. But what the Govemment says and 
does are different. No less a person than the 
Prime Minister has said categorically more 
than a year back ifl remembercorrectfy, that 
inspector raj will come to an end. What does 
it mean? Prime Minister bas categorically 
stated that inspector raj will come to a close 
and the Govemment will not allow any in-
spector to harass the small scale sector 
people orthe small entrepeneurs having tiny 
units. Has that statement of the Prime Min-
ister come to reality? No. Still large number 
of inspectors from various departments are 
making frequent visits to the small scale 
units and trying to harass them. Inspite of 
certain policy measures announced by the 
Government at the central level, till now, the 
State Governments have not taken the nec-
essary action to give a shape to them and 
more so, it is the case with the district 
administration. If an entrepreneur wants to 
start a tiny unit, he has to take permission 
from 16 departments and it will take several 
months for it. They will examine one aspect 
after another. Only after the first a."P8Ct is 

examined, the second aspect will be taken 
up. And this will take any length of time. The 
policy changes that have been initiated at 
the centre in the name of liberalisation or 
whatever name we give, is not perceptible at 
the district level. Things are moving in the 
same direction. Tin now, deregulation has 
not taken place at the grass root level and 
still bureaucracy has the stranglehold on the 
entire process of industrial growth or 
industrialisation. 

I have earlier appreciated your effort in 
bringing forward this Bill. I suggest one thing 
to the Govemment. Why don't you take 
suitable steps to provide more credit facili-
ties to the small scale sector and tiny sector. 
Though the small scale sector and the me-
dium scale sector are contributing nearly 
one lakh and sixty thousand crores worth of 
production to our Gross Domestic Product, 
yet they do not get enough capital. How 
much capital are you giving to these sec-
tors? It is just around Rs. 20, 000 crores. But 
you are giving As. 58,000 crore either as 
working capital plus term loans to the large 
sector. Govemment has admitted, the hon. 
Minister has himself admitted the fact that 
the small scale sector is contributing 40 per 
cent towards the pxports of our products to 
outside countries. Even then, why are you 
giving this sort of a step-motherly treatment 
to the small sector? It is higMime that you 
kindly reconsider your policies and issue 
suitable and clear instructions to the Re-
serve Bank of India and the financial institu-
tions to make more capital available to the 
small scale sector. 

Just see what is happening in the large 
sector? The capital issues are brought forth 
by the large scale sector and almost 90 per 
cent of the capital comes from the small 
investors. And a very few people who are at 
the helm of affairs are controlling the entire 
thing. In addition, they also have the facility 
of mutual fund assistance, some market 
funds and so on. But there is no such facility 
extended to the small scale sector. It is 
suffering mainly due to want of working 
capitall. That is why, I also suggest to the 
Govemment to enhance the limit with re-
gard to the tiny sector. Without any hesita-
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tion, you have removed the upper limit for 
MATP, which was Rs. 100 crore earlier. 
New you are allowing As. 200 crore or Rs. 
300 crore or to any extent. There is no limit 
at all. Why don't you enhance the limit for 
tiny sector from As.2 lakhs to Rs. 10 lakhs? 
You just see what is the cost of steel, what 
is the cost of iron and ferro-alloys. If you 
want to be practical and if you really want to 
encourage the tiny sector, then please en-
hance the limit. 

I also request the Govemment to pro-
vide more representation of the small scale 
sector on the Small Industries Development 
Bank of India. I say this because more 
representatives can effectively protect the 
interests of the small scale sector. 

Finally, I urge upon the Govemment to 
constitute a National Commission on Small 
Scale Sector to study in depth the problems 
of this sector, and suggest solutions. As you 
know, Mahatma Gandhi advocated the phi-
losophy of small sector. Many people think 
his views are not relevant to the present 
times. But I can definitely say that for centu-
ries to come, his advice is the only way that 
can help this country. This is the only sector 
which can provide employment on a large 
scale. In a backward country like ours, 
where 371 lakhs of unemployed people on 
the live registers of our Employment Ex-
changes are awaIting some kind of employ-
ment, thIS is the only sector whIch can 
assure more and more lobs. In the absence 
of employment opportunitIes, a lot of social 
tension is mounting in our society and differ-
ent parts of our nation are already in flames 
So, it IS high time that the Govemment must 
In all seriousness examine the relevance of 
Gandhiji's preaching. And I hope that the 
Govemment will constitute the NatIonal 
CommIssion on Small Scale Sector to go In 
depth IOtO these issues and come forward 
WIth better solutions so that a clear path, at 
least In the near further, can lead thIS coun-
try to prosperity. I thank you very much for 
giVIng me this opportunity. 

SHRI AJOY MUKHOPADYAY 
(Karishnagar): Chairman, Sir, I thank you 
for calling my name. 

The present Bill seeks to replace the 
ordinance which was promulgated on the 
31st September, 1992 and re-p~mulgated 
on the 2nd January, 1993 for making provi-
sion for interest on delayed payments to 
small scale and ancillary industries. Such an 
enactment was a long standing and legiti-
mate demand of the small scale sector. So, 
the present Bill is no doubt a welcome step' 
which was long ovedue. But, while 
wholehearteldy supporting the Bill I would 
also like to say that the small scale and 
ancillary industry cannot prosper or even be 
saved by merely making a provision for the 
interest on delayed payments. 

So far as sickness is concemed, you 
know that the small scale sector is the main 
victim. A large number of small scale indus-
tries have either been closed or are going to 
be closed. So, by merely bringing one pro-
vision for payment of interest, the problem 
will not be solved. 

The problem is not only confined to that 
of working capital, as has been stated in the 
Statement of Objects and Reasons. The 
problems are manifold. There are problems 
of raw material, marketing, infrastructural 
facilities, etc. etc. Above all, the new Indus-
trial Policy resolution which has been adopted 
at the behest of the imperial financial agen-
cies, the position has become the worst; 
because, as you know, through this Indus-
trial Policy the small scale sector and all 
either ancillary industries have been thrown 
to unequal competition. the door has been 
opened and the Indian monopolists and 
foreign multinationals are not at total liberty 
to Invade this sector. In that case what will be 
the fate of the sma'i scale sector, one can 
easily Imagine. That is being demonstrated 
also through the growing sickness of the 
Industries in this sector. 

Too much protectk nism may not be 
desirable but the imperatl 'e need for giving 
proper protection to this vital sector can be 
ignored only at the cost of national interest. 
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The small scale and ancillary industries The interest rate is also very low. In the 
which are labour intensive industries, playa budget proposals, by proposing to raise full 
vital role in our economy. This sector pro- exemption limit from As. 20 lakh to As. 30 
"ides maximum employment to the people. lakh, the Finance Minister has not in real 
Not only that their share in the export is terms raised the limit. 
about 40 per cent of India's total export. But 
by throwing this sector to an unequal 
completition the Govemment is bringing a 
total disaster a total ruination in this sector. 

By making a provision of payment of 
interest on delayed payment, the process of 
ruination can be delayed to some extent, not 
more than that. 

If we see the budget proposals which 
are quite in consonance with the condition-
alities of IMF and the World Bank, you will 
find that they go against the interest of the 
small scale industries in general. The Fi-
nance Minister has proposed a reduction of 
excise duty on a number of articles particu-
larly on luxury goods or those which are 
generally used by the affluent section of the 
society. But he has preferred to tax the SSI 
sector to a great extent. That has not been 
clearly spelt out in the budget speech of the 
Finance Minister. But a close scrutmy will 
reveal that an amount of As. 200 crore will 
be mopped up from the SSI sector as an 
additional revenue. Moreover reduction of 
excise duty on transformers and domestic 
electric appliances will surely tell upon the 
competitiveness of the SSI because there 
are large industries 10 this field also. For 
obvious reasons, most of the SSI units 
cannot take full advantage of the MODV AT 
facility. Now the Finance Minister has told 
that notional MODV AT credit facility will be 
withdrawn; if it is withdrawn, then thiS with-
drawal will definitely create a more difficult 
situation for the SSI units. 

As I told earlier, there are many other 
problems in SSI and ancillary industries. I do 
not want to detail out those problems now; 
because this Bill as for a very limited pur-
pose. If the Govemment is really senous to 
bring back or restore the health of the small 
scale industry in general and if they want its 
proper growth, then they must bring a com-
prehensive Bill with that purpose. 

If you compare it with the wholesale 
price index when the 20 lakh limit was 
imposed and now when he has proposed to 
raise it to 30 lakhs and the corresponding 
wholesale price index, then you will find that 
in real terms there has not been any rise in 
the limit. 

So, Sir, while supporting this Bill I would 
again request the Government to seriously 
ponder over the thing, the employment p0-
tential of this sector its role in the exporte 
etc. If you consider all these things together 
then you must agree with me that there is no 
other way but to give some protection, real 
protection so that they may revive, they may 
prosper. By that the national interest will be 
served. 

With these words, I conclude, Sir. 

SHAI SAIBALLAV PANIGAAHI 
(Deogarh): Mr. Chairman, Sir, the Bill that is 
before us IS quite appreciable. There are 
some welcome measures in it. As you know, 
Sir, as such it has received wide apprecia-
tion and support from both the sides of the 
House. I also have the pleasure to extend 
my support to this Bill. 

Sir, the Bill is the redemption fulfilment 
of a prol)"lIse made by the Government 
about more than a year before. If I remem-
ber correctly, when Prof. Kurien was the 
MlOister in charge of this Department, he 
made a promise on the floor of the House 
that this measure would be introduced. so 
as to give this faCIlity of payment of interest 
on delayed payments or clearance of dues 
of small scale sector. So a promise has been 
fulfilled whICh was overdue. Of course, bet-
ter late than never. 

But, Sir, this Bill, as pointed out, has a 
very limited purpose, though it will consider-
ably help the small scale sector in their 
financial position. It will smoothen their work-
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ing in as much as their wortdng capital 
requirement would be solved to a certain 
extent Certainly it cannot just revoIutionarise 
the entire process of the working of small 
scaJe sector, which is aIsovery much needed 
now. 

. The sickness of small scale sector's 
worrying everybody. The sickness cannot 
just be wholesomely attributed to this prob-
lem, the problem of delayed payments by 
the buyers; together with that several other 
problems are also associated. What I 
emphasise is that should be gone into. It is 
a matter of anxiety. It is a matter of concem. 
India is a country of villages. More than 7 
lakh viHages are there in India. About 80 per 
cent people live in the villages. The number 
of urban centres and towns is very limited. 
The disturbing feature is that urbanisation in 
the country is rapidly taking place with large 
scaJe ..... igration of poor people from the 
villages; from the rural areas to urban cen-
tres in search of livelihood. This has got to be 
checked. This has got to be arrested very 
effectively. How can we do it unless small 
scale industries in large numbers are 10-
cated in the rural areas and a climate is built 
up wherein these units are so established 
that they prosper and do not perish? The 
establishment of small scale units is impor-
tant but more important is their prosperity, 
survival and their satisfactory working. 

There has been some survey in our 
country about the small scale and village 
industries. According to the survey. if the 
results of the census of SSI units 1987-88 
are any guide, about 30 to 40 per cent of 
these registered units might be non-func-
tional. The value of output of the SSI sector 
in t 991-92 at current prices, is estimated at 
As. 178700 crores, about 15 per cent higher 
than the out put of Rs. 155340 crore in 1990-
91. This is the turnover; this is the magni-
tUde. 

Gandhi;i used to say India lives in vil-
lages. We have to lay proper emphasis on 
industrialisation of rural areas and naturally 
' ..... irh IiP.s in the small sector. 

I would like to quite from another survey 
conduced in 1987-88. I quote:' 

"They show that out of 9.87 lakh regis-
tered SSI units as on 31.3.1988 in-
cluded in the frame, 3.05 lakh units 
which constituted about 31 per cent of 
total registered units were closed.· 

This is a horrible pricture. 

I would like to say that this will be a good 
piece of legislation. This should be imple-
mented properly. As I said earlier on so 
many occasions on the floor of the House 
that this country does not lack in good laws 
but what is required is their proper imple-
mentation. I would request the Government 
that this Bill when it takes the form of law 
should be implemented properly in letter 
and spirit. 

The Government and Government 
undertakings are the highest purchases of 
the products of the small scale units. But, 
how is it that the Govemment again defaults 
in making payments? Who are the officers 
responsible for such payments? Now, for 
their lapses. we will have to pay 23 per cent 
interest. 

16.00 hrs 

They have to pay 5 per cent above the 
floor rate of interest, that is about 23 per 
cent. They will be virtually blacklisted. Such 
failures will also be mentioned in the state-
ment of audited accounts. That has to be 
mentioned. It is good that for the purpose of 
income-tax it will not be included. There are 
good provisions. why will you not take the 
errant officers to task? I suggest that those 
who are responsible for thiS should be taken 
to task. The matter should be entered in their 
confidential character rolls. They should be 
debarred from further promotions. 

Sir, what is happening in this country? 
You know that in some pubhc undertakings 
they hire cars from market from travelling 
agencies. These poor and self-employed 
people have to make several trips to the 
offices for the settlement of their bills. This 
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should be looked into. There are some continue to be harassed. I would requestthe 
people whose intention is not good. they Government to bear this point in mind. 
expect something from these people. They 
expect their palms to be greased for this 
purpose. Butforall these things the Govem-
ment is unnecessarily blamed. I suggest 
that the errant officers who are responsible 
for this should be viewed seriously and 
suitable action taken against them. 

Sir, as Member of Parliament you must 
have attended the District Industries Cen-
tres meetings. They call those meetings just 
to take the seal of our approval and for this 
they prepare the list of beneficiaries and 
show some programmes. Somtimes the 
people who are seeking assistance of 
Rs.25,000 or Rs. 50,000 have to move from 
place to place to get support to set up the 
small scale unit. You know how they are 
subjected to harassment by the banks and 
other institutions. If they do not get the entire 
amount sought for and in the process if they 
spend 25 per cent of it, what can we expect 
from them? What respect these young 
people will have? I suggest that proper 
selection and guidance should be there. 
The banks harass these people forfinancing 
them. What can we expect of these young 
and frustrated people? 

If proper guidance is not given these 
units will become sick from their birth itself. 
That is what is happening today. Also mar-
keting facilities and other things should be 
given and we have to take care of these 
things. 

Sir. you know about legal system in our 
country. You know how long litigation takes. 
If there is provision for out of court settle-
ment of legal disputes I think it will help. This 
will save harassment. Now it should be the 
endeavour of the Government also to think 
whether such out-of-court settlement could 
be arrived at. Or the minimum that is to be 
done IS to provide summary procedure it 
should be there to give them this relief. 
Otherwise it will lead to problems. The big 
porties who do not mind engaging good 
lawyers by paying heavy faces to them will 
deprive the small and helpless people en-
gaged in the small scale sector and they will 

With these words, I lend my full and 
hearty support to the Bill and while conclud-
ing I would request the Government to 
ensure its proper implementation. 

[ Translation] 

DR. LAXMINARAYAN PANDYEA 
(Mandsaur): Mr. Chairman, Sir, prior to th". 
introduction of this Bill, the Government had 
issued an Ordinance and hon. Shri Bhargav 
has moved a Resolution re Disapproval that 
ordinanance I support the Resorlution. Shri 
Bhargava has moved this Resolution be-
cause the Government did not display suf-
ficient presents to remove the problem of 
delayed payment being faced by Ancillary 
Industries and undertakings. On the con-
trary. the Government should its prompt-
ness in introducing he Ordinance alone. 
This issue was being raised for the last two 
or three years. The Small Scale Industries 
Board had apprised the Government in 1988 
in this regard. The Governrnent was again 
reminded in the year 1990 to come forward 
with a Bill for the protection of these indus-
tries from their rUination. Otherwise these 
industries will be closed down. Although the 
big industries take goods from Ancillary 
Industries. yet they do not make their pay-
ment for a long period and 10 that situation. 
they have to pay huge amount of interest on 
the delayed payments. As a result of it. the 
industries either become sick or come on 
the verge of closure. It not only renders 
hundreds or thousands of labourers jobless. 
but also the Small Scale industries go out of 
order and it adversely affects the e':onomy 
of the country. Therefore the Disapproval 
Motion has been introduced regarding which 
I want to submit only this much that had the 
Government taken timely action and as I 
mentioned that had it taken action in accor-
dance with the suggestions orthe proposals 
presented to it in 1988 and 1990. the Bill 
presented in last session which could not be 
discussed for certain reasons. could have 
been passed at that time itself and the 
Government could have saved itself frorn 
issuing the Ordinance at the first stage and 
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therefore, after the expire of that ordinance, 
it would have again saved itself from the 
trouble of issuing another Ordinance. This 
could have been averted. So, Shri Bhargava 
has moved his Disapproval Motion against 
~ovemment's tendency of introducing Or-
dinances. 

So far as this Bill is concemed, I think 
nobody has any serious objection to it, 
because it has been introduced to protect 
industries and to safeguard their interests. 
But at the same time, utilising this opportu-
nity I would like to mention their difficulties 
also. Though this is a very small Bill and its 
purpose too is limited, yet I would like to ask 
the Govemment whether it has ever con-
ducted any survey regarding the difficulties 
of Ancillary industries or Small Scale Indus-
tries. Do you propose to set up any national 
commission, which will look intotheirdifficul-
ties? Do they get the required facilities and 
advice from t_t1e district industry centre or the 
Industries directorate in time? Has the Gov-
emment considered about anything to solve 
these problems? If at all it has considered, 
it would have brought a comprehensive bill 
about delayed payment instead of this Bill. 
So, I would like to bring these problems 
before you in brief. 

All the big companies, whether Tata, 
Bata, BHEL or any other one, they get their 
goods manufactured by their ancillry com-
panies, put their own stamps and market 
those goods at the rates three times more 
than the actual cost. When those ancilliary 
companies demand the payments in time, 
they do not listen to them and do not make 
payments in time. What has been done by 
the Government to stop this trend, due to 
which the ancillary industries are being de-
stroyed. So far as I know, there are near 
about 4000 ancilliary industries in Madhya 
Pradesh, which are on the verge of closure. 
They are repeatedly requesting the Gov-
ernment to provide financial help. Has the 
Government conSidered about the basis on 
which they may be re-financed? When they 
ask for refinance the Government give vague 
replies that they are sick companies and 

tured by them are faulty and so they are not 
of a standard quality and therefore they may 
not be able to market their goods etc.-etc. 

During the last two years, near about 5 
to 1 0 per cent of ancilliary industries in the 
country have closed or become sick. This 
has adversely affected thousands of work-
ers, who used to get employment in these 
industries. Has the Govemment thought 
about this problem? Already, there are lakhs 
of workers, who have become jobless due to 
the closure of textile mills and now by adopt-
ing such attitude towards the ancilliary or 
small industries, the Government is inter-
ested only in raising armies of unemployed 
persons in the country. Already our country 
has a large number of unemployed persons. 
So, their problems should be given serious 
consideration and those industries, which 
can work properly, should be refinanced. 
You are going to give them loan on 5 per 
cent. Is it a sufficient measure in this regard? 
Ultimately they will have to pay the interest 
and even the compound interest. It is not 
going to solve their problems. You may say 
that 5 per cent interest is not such a high 
rate. In fact they may not be able to give 
even this much. But I think that this 5 per 
cent interest will not be able to solve their 
problems. So, this matter should again be 
considered. 

Now, I would like to submit about the 
problems regarding electriCity. Do the own-
ers of small industries get electricity in time? 
Labour laws are being strictly imposed on 
small industries. Vigilance inspectors also 
inspect them thoroughly. They do not in-
spect the big industries. If they go there, the 
Public Relations Officer of those industries 
tackle them tactfully and convince them. 
They do not take notice of the problems 
faced by the small industnes. A factory of 
Gwalior Rayon IS situated in Nagda under 
my Constituency and one and half months 
ago, there was an accident in the factory in 
which there was a heavy leakage of chemi-
cals and several persons were killed. No one 
is concerned about such accidents, but the 
small industries are always being inspected. 
No legal action is taken against the big 



473 Stat Res re dlSSpprovalofthe PHAlGUNA27,1914(SAKA) andlntestonDelay 474 
Interest on Delayed Payments to Small Scale Payments to Small Scale and 
and AnCIllary Industnal undertakings ordinance, AnCillary Industnsl undertakings 8111 

Industnes, but even the police VISitS the tnal Undertakings 
smallindustnes and they have to face lots of 
problems I would like to request you to 
conSider thiS matter senously and the small 
scale Industnes, whICh are trying their very 
best to compete In the open market should 
be encouraged by prOViding financial help In 
time 

BeSides thiS, a national commission 
should be set up for all other Issues This Bill 
Will certainly be passed and become an Act, 
but It has to be seen who Will clear the Issues 
In my opIniOn, a tnbunal should be set up In 
thiS regard Until you do so, how Will you be 
able to solve the problems If the cases Will 
be referred to the courts, they will take a long 
time So, I would request that a tnbunal 
should be set up so that those Issues can be 
solved 

Without taking any more time, as two of 
my colleagues has to speak, I would request 
the hon MInister to save these Industnes, 
whether ancllhanes or small sector ones 
These Industnes are the backbone of our 
economy Thousands of people are em-
ployed In these Industnes The small Indus-
tnes can proVide employment to more people 
than the big Industnes, as the big Industnes 
are based on automation The Govemment 
should senously conSider thiS Issue and 
should bnng a comprehenSive Bill In place of 
thiS Bill The Govemment should reconSider 
It and should bnng thiS Bill again here to 
rectify ItS shortcomings We Will welcome 
that comprehenSive Bill which will be brought 
for the expansion and upgradatlon of the 
ancllhanes and smalllndustnes Otherwise 
If the situation remains the same and the 
Inspectors are depended upon and dlsor-
derhness IS not removed, thiS step Will not at 
all be appreciated 

I thank you for giVing me time to speak 

[EnglIsh] 

SHRI RAMESH CHENNITHALA 
(Kottayam) Mr Chairman Sir I rise to 
support the Bill whICh IS Introduced by the 
hon MInister for Interest on Delayed Pay 
ments to Small Scale and AnCillary Indue; 

Sir, at the outset, I congratulate the 
hon MInister for IntrodUCing thiS piece of 
legislation for protecting the small scale 
sector In court country, there are 20 lakhs 
of small scale units and they are prOViding 
employment for 126 lakhs of people Out of 
these units, 95 per cent of them belong to 
the tiny sector 

The main problem which all these small 
scale units are faCing IS working capital 
There are Innumerable problems, but the 
main problem which they are faCing IS the 
lack of working capital The financial crunch 
IS the main obstacle for the progress and 
further development of the small scale Units 

Sir, apart from thiS, they are faCing, the 
delay In the payment by the buyer Will also 
affect them very adversely Consldenng all 
these aspects, the Government has Issued 
an ordinance Now the Bill IS before thiS 
House to replace thiS ordinance Definitely 
the Government must have discussed thiS 
policy With vanous small scale entrepre-
neurs, their associations and the opInion of 
the small scale Industry board also would 
have been taken Into account This piece of 
legislation IS brought forward after consult-
Ing all the concemed people I agree that 
some secunty will be defrnltely gIVen to small 
scale Industnal umts The main problem IS 
finanCial access It was always a tOPIC of 
diSCUSSion and debate Many committees 
were constituted which have submitted their 
reports Institutional agency Including RBI 
studied about the working capital, term loan 
component The main problem whICh all the 
small entrepreneur faCing are the ngld ap-
proach of the commercial banks regarding 
working capital Their ngld and infleXible 
attitude IS one of the maJor and Important 
problems confronting the Industry and small 
entrepreneurs Over the years small scale 
Industry sector has made rapid stnde In size 
In number of umts, In generating employ-
ment and In contnbullon towards export 
earnings In our country 

In 1975-76 5 461akh small scale Units 
were In operatron In 1991 It rose to 198 



475 Stat. Res. reo dlSllPP'OVBl of the MARCH 18, 1993 and IntestOQ Delay Payments 476 
Interest on Delayed Payments to SmaH Scale to Small Scale and Ancillary 
and AnciNary Industrial undeItalcings ordinance; Industrial undel1alcings Bin 

[Sh. Ramesh Chennithala) amount. This legal proceedings will defi-

lakh. There is an increase of 250 per cent. 
Correspondingly, it is a significant increase 
in employment and production. SSI sector 
constitutes about 91 per cent of the units in 
factories sector and 38 per cent of total 
employment is provided by this small and 
tiny sector. It is 23 per cent of the gross 
output and 18 per cent of the value added 
products with only six per cent fixed capital. 
The export increased by 13 per cent to 28 
per cent. This itself will give a clear example 
that in our country, small and tiny units are 
developing. They are giving more employ-
ment opportunities. In the field of exports, 
they are sharing a very nice picture. We 
have to protect this industry; we have to 
give a" incentives. Finance should be made 
available to them in time, which is an urgent 
necessity of such a unit. Due to lack of 
capital lack oMinance these tactories are in 
a difficult situation. 

Certain features in the Bill are very 
Important. Those units registered with the 
Directorate of Industry will definitely get the 
benefit according to this Bill. If there is a 
written contract, it wi" not affect. Otherwise 
the period will be 30 days. I am congratulat-
ing the Minister for putting this provision as 
the limit of payment is stipulated for 30 days. 
If the buyer does not a make payment by the 
stipulated~date as fixed in the Bill, he will be 
Hable to pay interest on the outstanding 
which will be five per cent over the rate fixed 
by the RBI 

Therefore, it will become 23 percent 
My request to the hon. Minister is please 
consider about enhancing the rate of inter-
est. 5 per cent is inadequate. If you really 
want to protect the sma"-scale and tiny units 
of this country, please enhance the rate of 
Interest from 5 to 8 or 9 per cent. That is the 
most relevant point that I want to make. 

The amount together with the interest 
payable under this Act by way of suits, as 
the hon. Members on the other side pointed 
out, the legal formalities are very compli-
~ated and a poor man who IS running a small 
lJnrt cannot resort to court to recover the 

nitely affect the prospects of the unit. My 
humble request to the hon. Minister is to 
constitute some tribunal or something like 
that so that these legal complications will not 
affect the unit negatively. Unnecessary de-
lay is theta in our legal cases. In order to 
avert the delay, please constitute some 
tribunal or some arrangement like that. 

Finally I want to urge upon the Govern-
ment to study the present situation of the 
smalt:scale and tiny units in our country. 
Definitely they are making their contribution 
to our economy. Of course, there are certain 
units which are not running properly. Some 
are dead. Some are sick. But their contribu-
tion to our economy cannot be ignored. 
They are contributing to our country. They 
are giving more employment. We have to 
help them. My considered view is that, in 
spite of these difficulties, our tiny units are 
performing very well. We are proud of them. 
In the coming days we have to protect them 
There are shortage of raw materials, trans-
port and other facilities. Hence, my humble 
request to the hon. Minister is considering 
the importance of this sector, you have to 
study the entire problem. I know our hon. 
Minister Shri M. Arunachalam was earlier 
also the MinISter of Small-scale Industries 
The hon. Minister knows the problems of the 
poor and small-scale entrepreneurs. So, a 
Committee should be appointed for going 
into the details of the problem. What are the 
problems confronting the poor entrepre-
neurs, the small-scale entrepreneurs, the 
tiny entrepreneurs? You should go into the 
details and on that recommendation, there 
must be some measures to be taken from 
the side of the Govemment. 

Small Industries Board of India should 
formulate a special fund for providing nec-
essary equity and other support to SSI Units 
to meet at least a part of their equity contri-
bution and a part of public issue. This scheme 
should be operated through the State-level 
finanCial institutions If that can be prOVided, 
it will be highly helpful to all the units which 
are faCing financial difficulties. 

Secondly, a separate Small Business 
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Investment Company may be established 
exc!usively for dealing in the shares ofsmall, 
medium entrepreneurs notwithstanding 0p-
eration of over-all counter-exchanges of 
India. The main reason ofthe sickness ofthe 
industrial units is the non-accessibility of 
finance. In order to solve this problem, I am 
making these two suggestions, finally, once 
again I congratulate the hon·. Ministerforthis 
piece of legislation. Definitely this legislation 
is welcome from all the comers. Everybody 
is waiting for a comprehesive Bill. Before 
coming with a comprehensive Bill, a study is 
necessary about the present situatic." of the 
SSI and tiny units in our country. 

I urge upon the hon. Minister to consti-
tute a Committee to go into details and 
submit a report andon that basis if it is found 
necessary please come forward with a com-
prehensive Bill. 

[ TranslatIon) 

SHRI RAMASHRAY PRASAD 
SINGH(Jahanabad): Mr. Chairman, Sir, 
first of alii would like to thank you or allowing 
me to speak something. 

This Bill on the interest on delayed 
payments to small scale and ancillary indus-
tnal Undertakings should have come much 
earlier so as to save the national loss we 
have been incurring so far. Our small scale 
and ancillary industries are facing great 
difficulties for want of adequate capital. This 
is the reason that these industries are incur-
ring heavy losses. 

The first and foremost thing is that due 
to their incurring losses our small scale 
industries are lagging behind. There is a 
need to improve their condition for the 
progress of small industries and prosperity 
of the country. Secondly, the small scale 
industries are unable to utili$e their full 
production capacity because of non-avail-
ability of raw material of required quantity. 
The raw material they get is half the require-
ment which is also not available to them in 
time. This makes them unprofitable. One 
more reason is that due to acute shortage of 

electricity in Bihar these industries become 
unprofitable. You are requested to ensure 
them regular supply of electricity so that 
there is no faU in their production. 

The fourth reason is that the items 
which were earlier being produced only by 
the small scale sector are now being pro-
duced by big industrialists. If multi-national 
companies will also start this, who will pur-
chase productions of the small sectors. We 
see that a large number of people have 
become jobless. For example, a blacksmith 
makes hammers and spades. Now a days 
the Tatas have also started production of 
these tools. Both the productions come to 
the market. We find less number of custom-
ers for blacksmith's production and more 
numbers for Tatas' production, because the 
Tatas make them with the help of modem 
technology and these have fine finishing, 
whereastoolsmadebyblacksmitharegener-
ally rough. That is why the blacksmith incurs 
loss. Handloom also comes under small 
scale industries. Cloth produced by the small 
scale sector is not much in demand. People 
buy cloths of mills for their fineness and low 
price. Small scale industries provide em-
ployment to two crore people. If you want to 
keep them employed, you have to think of 
improvement in the small scale industry. 
Small scale industries make the country 
strong. In today's world Japan has the high-
est number of small industries and their 
currency is a hard currency. Our country is 
lagging behind in the field of small indus-
tries. We have to make improvement in 
them. In this Bill, the interest aspect should 
be discussed in detail to remove its short-
comings. 

In our country, we have 20 Iakh small 
scale industries and fifteen percent of them 
are sick. I would like to cite two-three ex-
amples in this regard. 

In Gaya district of Bihar there is an 
NTPC unit. There is also a cotton and a jute 
mill. There are good machines in the mill and 
the workers are also very active, but due to 
timely non-aVailability of cotton, the mil is 
running in loss. First, you should know the 
reasons behind the loss. If you cannot pro. 
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[Sh. Ramashray Prasad Singh] of the Govemment. from time to time, but 

vide raw material. that is not the reason for 
the industry running in loss. because it 
proves your own inactiveness and misman-
agement. The cotton mitt in Gaya is unable 
to utilise its full capacity due to non-availabil-
ity of required quantiy of raw cotton. The mill 
remains closed for four to six months for 
non-availability of cotton. 

There is a yarn mill In Mokama. Its 
condition is almost the same. 

16.31 hrs. 

[SHRI TARA SINGH in the Chaitj 

I think. if the small scale industries get 
raw material in time and functIOn with full 
capacity. they wilt be able to provide strong 
economic base for the country. I would like 
to request the Government to pay heed to 
this. 

There is a scooter factory in the con-
stituency of the previous hon. Chairman 
who JUSt left the Chair. Crores of rupees of 
the Government had been invested in this 
factory. That factory was closed within two 
years. That factory was set up in Fatuha but 
its condition is also very bad. The whole 
machinery is lying useless. It IS not being 
utilised: Govemment is paying wages to the 
employees of the factory without any work. 
I would like to know whether there is anyone 
to see why these factories are incurring such 
loss. no matter whether they are under the 
Central Government or the State Govern-
ments which also do not pay any attention to 
their factories. The Central Government 
should pay attentIOn towards It and take 
steps to restart Fatuha factory. If the Central 
Govemment takes the management of this 
factory in its own hands and restart it. it will 
earn much profit. The land of the local 
farmers was acquIred for it. Therefore. there 
is doubte loss. FirsUy. the factory is incurring 
losses and secondly, there is no agricultural 
production on the land acquired for the 
factory. This is a double loss to the country. 
Government should also pay attention to-
wards this fact. We have drawn the attention 

lIIIothing has so far been done in this regard 
either by the State Govemment or the Cen-
tral Govemment. 

It is our request that Central Govern-
ment should pay attention towards it and 
provide required funds to the State Govern-
ment and take the control of Fatuha factory 
in its own hands. Initially, scooters were 
manufactured there but if it has no martcet 
then some other items can be manufactured 
there for which a good market is available. 

There are other smalt scale units which 
manufacture goods in support of Tatas for 
example there all small units which manu-
facture and supply goods to Tatas. But the 
Tatas do not make payments in time on 
some or the other pretends, sometimes they 
start complaining about the quality of the 
goods produced but in reality they want to 
exploit them. All big Industries want to put an 
end to small scale industry. Govemment 
should pay attention towards it because 
everywhere big Industries want to swallow 
small scale industries. 

Therefore Govemment should bring a 
fresh bill for the devetopment of small-scale 
industries so that their SICkness could be 
removed and become self-reliant. The de-
velopment of small-scale industries is very 
Important for the economic development of 
the country. As a matter of fact, everywhere 
In the world small-scale industries play an 
Important role in the development of the 
country. A total of 40% of the goods that we 
export to other countries are manufactured 
in the small-scale industries. When the 
Govemment earn a large amount of foreign 
exchange through small-cale industry, It 
should pay attention towards it. I conclude 
with this. 

SHRI MANJA Y LAL (Samastipur): Mr. 
Chairman, Sir, I rise to support the Bill which 
has been brought in connection with small 
scale industries. This Bill could have been 
introduced much earlier. But it is better late 
than never. But I would like to request the 
Govemment to bring a comprehensive Bill in 
thIS regard. 
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Mr. Chairman, Sir,l would like to submit are of inferior quality. Our small-scale indus-
that Mahatma Gandhi made two categories tries lag behind while multi-national compa-
of industries. He called small-scale indus- nies sell their bad quality goods in India with 
tries as 'Tarak' industry i.e. which bring the help of wide publicity through various 
prosperity and big industries as 'Marak' media. I would like to state that some restric-
industry. But after Independence the 'Tarak' tion should be imposed so that the goods 
industry were reduced to nothing and for the . manufactured by small-scale industries are 
development of the 'Marak' industries, big not manufactured by big industries. Small-
multi-national companies are being invited scale industries manufacture soaps and 
in this country. Government is going for candles and if Birla's start manufacturing 
privatisation. We areforg.etting the Father of the some articles in big factories, goods 
the Nation. In small scale industries, more produced in small scale factory cannot com-
people are provided employment and the pete with them. Previously in villages, pot-
less capital is required. But in big industries ters earned their living by making pots. Now 
a large capital is required and very less Birla has become the master of potter, 
people get ~mployment. That is why the because they are manufacturing aU types of 
problem of unemployment is so acute in this hindolium and alluminium utensils. Simi-
country. Crores of youth are unemployed. If larty, Batashasnowbecomethegreatshoe-
we want our cOt~ntry to be prosperous and if maker, a job which was solely done by 
it is to march ahead on the path of success chamar community in villages. Village cob-
we must pay due attention to the develop- bier are starving these days whereas Bata is 
ment of small scale industries. Khadi Com- prospering day by day. Same is the case 
mission was founded for this purpose. with the village smiths who earned their 

Mr. Chairman, Sir, the office of the 
Khadi Commission should have been in 
some village of Bihar whereas it is located in 
Bombay. That is why many obstacles are 
faced in getting Khadi certificates from the 
Khadi Commission. Similarly, many prob-
lems are faced in getting capital the persons 
who want to set up industries. New 
enterpreneures have to face a lot of difficulty 
in getting capital. They have to face serious 
bureaucratic hurdles. Therefore I would like 
to state that if we want to develop the small- . 
scale industries and want our country to 
make progress, more facilities should be 
provided to them. Mere providing relief in 
interest would not serve the purpose. Banks 
charge compound rate of interest on the 
amount provided by them and the capital 
gets exhausted in paying interest; they do 
not get running capital, as a result majority 
of the industries are either on the verge of 
closure or have fallen sick. 

Mr. Chairman, Sir, I would like to submit 
that small-scale industries cannot incur much . 
expenditure on publicity of their goods as is 
done by the big industries through T.V., 
Radio and Newspapers, with the help of 
wide publicity, they sell goods even if they 

living by making small agriculture imple-
ments like spade, etc. which are now being 
manufactured by the Tata's in big mills and 
the rural artisans are starving. Therefore, I 
would like to request the hon. Minister that 
he should impose a ban on manufacturing of 
such articles which are produced by small 
scale industries by big industries so that the 
big industries do not manufacture those 
articles in big factories. The slogans of self-
reliance and Swadeshi given by Mahatma 
Gandhi are relevant even today in view of 
the poverty in the country. Today we are 
allowing the multi-national companies to 
manufacture small goods as a result thereof 
the small-scale industry would be closed 
and they would render us beggars. When a 
Single East India Company made us slaves 
for two hundred years, one could well imag-
ine the fate of the country when a large 
number of multi-national companies are 
being allowed to operate their business in 
this country. Therefore, their entry should 
be stopped and a comprehensive Bill should 
be brought to do the needful. 

Our forty percent of the import is con-
tributed by small scale industries. We lend 
money to big industrialists but do not lend 
money to small-scale industries. If we lend 
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money to small scale industries, our country 
would make progress and move towards 
prosperity. 

With these words, I conclude. Thank 
you very much. 

SHRI VIRENDRA SINGH (Mlrzapur): 
Mr Chairman, Sir, I think I must support the 
Bill brought in the House in connection with 
payment of penal interest to the small scale 
industries. Govemment has brought this 
Bill. It has always encouraged big industries. 
But the country can make progress only if 
attention is paid to the small scale indus-
tries. Bapu had thought of swadeshi only. 
Good ideas should be adopted at any level. 
Therefore I support the Bill. 

This Bill is not comprehensive. Govem-
ment should have analysed the causes for 
downfall of smaU scale industries and the Bill 
should have made provision for improve-
ment of small scale industries, India is a rural 
country. India can only make progress if the 
viDages make progress. Only the village 
people set up small scale Industries. Unem-
ployed village youth set up small scale in-
dustries. The Bill does not take note of the 
causes of downfall of small scale industries. 
Govemment has tackled only a very small 
part of the problem namely the problem of 
interest. 

As one of my friends has remarked, the 
ate, rlS which were previously produced by 
the village artisans are produced by Tata's 
in big industries when this question was 
raised yesterday, hon. Minister stated that 
the goods which are produced in sman scale 
industries would not be allowed to be pro-
duced by big industries. Goods manufac-
tured by small scale industries do not have 
any market. They are not sold. Therefore, 
the manufactures are forced to sell their 
produce to the big industrialists. The articles 
which used to be sold for one rupee in the 
villages is sold for ten rupees after brand 
names of T ata and Bir1a are stamped on 
them. Big industrialists take full advantage 
of this situation. Poverty which was earlier 
made by the potter is now being made by 

verge of extinction in the villages. No atten-
tion is being paid in this regard by the 
Govemment. In this age of publicity and 
advertisement blacksmith, carpenter and 
potter cannot stand competition against Birla 
and Tata. Now through this actions multina-
tional companies are entering the country. 
When foreigners came in the country they 
enslaved it. But now the country will not 
become slave. 

MR. CHAIRMAN: There is no use of 
repeating the points already made by the 
previous speakers. Raise some new points. 

SHRI VIRENDRA SINGH: Now I want 
to ask another question which arises from 
the first point. 

An attempt is being made to ruin the 
small scale industry through misuse of the 
provisions of child labour in the labour laws. 
Today some voluntary organisation have 
sprung up which are launching campaigns in 
the name of emanicipation of bonded child 
labour. These voluntary organisations are 
receiving assistance worth crores or rupees 
from abroad. The Govemment as well as 
people of the country also provide them 
assistance. Swami Agnivesh has formed an 
organisation by name of 'Bal Bandhua Mukti 
Morcha'. The Govemment should be aware 
of the fact that it is a traitor organisation. This 
organisation is working for the destruction 
of small industry. Under our social system 
the farmer and his son both work in the 
fields. In such a situation , will the son of a 
farmer be regarded a child labour? I would 
like to ask the Govemment whether this law 
would also be applicable to he son of a 
farmer who is below 14 years in agQ and 
works with his father in the fields. The 
Govemment should define It properly. What 
is the definition of bonded labour In real 
sense? A case of treason should be 
Instituted against those persons who are 
launching bonded labouremamicipation and 
child labour emancipation campaigns. This 
issue was raised in the Parliament also. Bal 
Bandhua Muldi Morcha receives publicity 
through the media of foreign countries. 

Carpet industry is being run through 
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small scale units in my constituency. motion of small scale industries. I would like 
Labourer in the villages are engaged In to tell the Govemment that implementation 
carpet industry. Child labourer Act is being of such a scheme would be successful and 
used against these poor people. They are certainly there would be expansion of small 
being put behind the bars.15lakh peopleare scale Industnes In India. 
engaged in this industry. A conspiracy is 
being harde to ruin them. As a result, the 
flow of foreign exchange worth crores of 
rupees has stopped. Qrganisers of Bal 
Bandhua Mukti Morcha are out to destroy 
this industry. An allegation has been lev-
elled against the hon Member from 
Rabertsganj that he IS danCing to the tune of 
IndustrialISts ofthe carpet Industry If to work 
to the tune of carpet Industnallsts IS agamst 
the Interests of the country such people 
should be tned on the charge of treason 
The Government should think over It and 
thorough Inquiry should be ordered Into It 
These peaple are destroymg small mdus-
tnes In the name of Child Labour Law and 
Bonded Labour law 

Bapu had laid emphaSIS on SwaraJaya 
and self-reliance It was aimed at not only 
getting Independence but also to mstll a 
sense of self-respect among the youth of the 
country through self-reliance In a country 
where the number of unemployed persons 
IS very large, the unemployed >,outh will 
certainly be forced to take to cnme But the 
Government has not formulated any 
schemes to deal With thiS Situation The 
youth who have been gIVen employment 
through smallindustnes are finding It difficult 
to run these umts In the absence of a proper 
market for the products manufactured by 
these units Therefore, I would hke to re-
quest the Government to prOVide market for 
the goods manufactured In the !'mall scale 
Industnes being run by the unemployed 
youth BeSides. the pnce of the')e products 
should also be fixed Dr lohla hao launched 
'fIX pnce' (dam bandho) movement Pnces 
of the goods should be fixed whether they 
are manufactured In the small scale Industry 
or In the big mdustry Pt Deen Dayal 
Upadhyay had also a VISion as to how the 
country could progress on the baSIS of 
swadeshl and self-reliance At present some 
voluntary orgnlsatlons are formulattn9 
schemes through a forum called Swadeshl 
Jagran Manch for the expansion and pro-

With these words,l support this Bdl half 
heartedly.1 request the Government to bnng 
forward a comprehenSive Bill m this regard. 
Then the whole House will support It. 

SHRI SURYA NARAYAN 
YADAV(Saharasa) Mr Chairman, Sir, there 
IS no scope of speakmg much on the Bill 
Introduced bv the hon MInister The Gov-
ernment should Implement the suggesllons 
given by alt Ihl} hon Members regarding thiS 
Bill because Qr,ly small scale Ir.dustnes can 
lead the cour-try on the path of progress But 
as Shn Ramal>hray Babu has said these 
Industnes are 'acing odd conditions He also 
Cited an e~arrple of a s(.O.)ter fdC1CJry thai 
was opel'\eo ". f atwah but Ulal f:lctory could 
not run Th~ Govornment had pro" dE-d 
funds for a ., nf Industqes but tne goods 
manufactU(E:1Dy them c')uld no! be sold 11'\ 
the mark.)t 

The Sl'T\oll ~ .... ale Industnes cannot com-
pete With big Industries Tht>rcfort'. there IS 
a need for enacting a comprehenSive law 
through whICh a prOVISion shculd be made to 
the effect that the Items befOg manufactured 
In the small scale Industnes should not be 
allowed to be manufactured In big mdus-
tnes For Instance all. surf and several other 
Items can be manufactured In small scale 
Industry If the Government allow the big 
mdustnes to manufacture tnese Items. the 
small scale Industry cannot compete With 
them and will become SICk uhlmately There-
fore, a Bill to thiS f'ffect bl).;uld also have 
been brought forward Two years ago when 
we were elected to thiS House, It was de-
Cided that after gIVIng a senous thought a Bill 
on the subject would be Introduced Mr 
Arunachaldm, I am talkmg of 1990-91 You 
have recently taken charge of thiS depart-
ment 

There IS a proviSion In the Bill for the 
payment of Interest at the rate of 5 percent 
The Government had adooted a POIlCv of 
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[Sh. Surya Narayan Yadav1 medium scale industries in the neweco-
nomic environmertt, Dr. Singh said: 

double standard in this matter. This is not 
good. In the event of non-payment of their of 
their dues, the small industry owner will get 
interest at the rate of 5 per cent. But if a small 
scale industrialist takes loan from the bank, 
he pays interest at the rate of 11 per cent. 
Therefore, at least the Govemment should 
have made proviSion of paying interest at 

Jhe rate of 11 per cent in this Bill. 

Though I support this Bill yet I demand 
that after incorporating all the suggestio., 
given by the Hon Members a Comprehen-
sive Bill should be brought to provide relief 
to the small scale industries. 

[English] 

SHRI A. ASHOKARAJ(Perambalur): Sir, 
on behalf of the AIADMK, I would like to say 
a few words on the Bill, namely, Interest on 
Delayed Payments to Small Scale and An-
cillary Industrial Undertakings Bill. 1993. 

Mr. Chainnan, Sir, in the Stc!tement of 
Objects and Reasons, it is said that this Bill 
is brought to ensure prompt payment to 
small industrial units. This will also help the 
exercise of the ancillaries getting their dues 
quickly even when the courts Intervention is 
required. I would like to mention one thing 
here. At a time when credit squeeze IS 
effected on the Banks, the small scale sec-
tor is perhaps the worst sufferer. It not only 
faces the liquidity problem on account of 
stoppage of overdraft, it is also forced to 
finance large industry and trade through 
enlarged trade and supply credit. Therefore, 
I would like to emphasise that as far as tiny 
and small scale sectors are concerned, this 
credit squeeze should not be made appli-
cable to them. Here I would also like to 
remind what Shri Manmohan Singh had 
stated in last September, when he arrived in 
Delhi from an IMF-World Bank meeting in 
Washingtion. He said: 

"The era of concesslona' /ending IS 
coming to an end. 

But referring to the role of the small and 

"Though the current market-friendly 
global economic scenario gives rise 
to a period of uncertainly, it also 
offers a period of opportunity" 

So. the hon. Finance Minister admits 
thatthere is uncertainty. But perhaps it also 
creates opportunities. One thing comes to 
my mind in this context. 

When people belonging to Scheduled 
Caste and Scheduled Tribe communities 
want to stand on their own legs and when 
they try to improve their social and economic 
conditions, I don't think the Banks which are 
supposed to help them, are giving a helping 
hand. The hon. Minister knows it very well. 
Of course, we keep on advertising and we 
keep on telling our people that we have 
helped these weekers sections. But actu-
ally, what is happening? When we approach 
the Banks, they never help us on time. Even 
when they help, they do it very reluctantly, 
Help never comes easily from them. 

For example, the Central Govemmenfs 
IRDP assistance IS given to the States. 
When the State Govef1)ment releases the 
subsidy, most of the Banks do not provide 
help in time. Three weeks back, I attended 
the district level review committee meeting 
in Tiruchinapalh. We know from our experi-
ence that only cooperative banks are ex-
tending their help in this regard. Though 
there are so many hundred of branches of 
many nationlised banks, in those areas, 
they are not lending any help and they 
refuse to help. Not only that, they also 
indulge in unscrupulous actIVities which are 
not at all good for the society and the nation. 
Even after the release of subsidy, the Banks 
are not comIng forward to help. And assets 
are not created. 

The next aspect that I would like to 
mention is about the wooden handicrafts in 
my constituency. In Arumbalurof Perambalur 
T a1uk of Tiruchinapalli District, we have the 
wooden handicrafts industry. There is a 
cooperative society. These wooden 
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handicracrfts are sold even in Delhi. But the 
middlemen who purchase these things at a 
very low price, do not even pay them at one 
time. It takes three or four years for them to 
pay these poor people who are engaged in 
making the wooden handicrafts. They give 
only one-fourth or one-third of the amount 
actually due to them and that too after a long 
time. The Govemment-owned agencies, 
which are supposed to buy these handi-
crafts, are not at all extending any help to the 
cooperatives of handicrafts. So, there people 
are suffering a lot on account of all these 
things. I would like the hon. Minister to 
personally look into these things because 
this industry mainly consists of Scheduled 
Caste and Scheduled Tribe people. I re-
quest that the hon. Minister should see to it 
that all these flaws are removed and actual 
help is extended to the beneficianes. 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota)' Mr. 
Chairman, Sir, our colleague Shn Glrdhan 
lal ji does not actually intend to disapprove 
the contents of the Ordinance which is now 
gOing to be given the shape of a Bill; but the 
haH hearted way In which the present Bill has 
been introduced IS really obJectlonble. I am 
thankful to the hon. Minister who, through 
thiS Sin, has tned to prOVide relief to the 
people I would like to submit to the hon. 
Minister that promotion of Small Scale 
industnes IS now the only ray of hope left for 
the country. There IS no other country In the 
world whose schemes, that are Implemented 
fall to prOVide employment to the people. In 
India even the Eighth-Five Year Plan does 
not envisage anything to contain the rising 
number of unemployed person. Unemploy-
ment IS increasing day by day The number 
of unemployed persons is now more than 
fourcrore. The man behInd seating up of big 
Industnes was late PI. Nehru, who thought 
that industrialisatIOn would prOVide employ-
ments to the people of thiS country. But the 
rapid advancement in technology would an 
no way prOVIde employment to the people. 
The Chambal Fertilizer Industry established 
at the cost of rupees all crore is going to be 
functional after 14th April in my Constitu-
ency of Kota city. I represent that constitu-

ency from where 10-15 boys come to me 
daily seeking employment. Such a big in-
dustry is going to be set-up, but even those 
who are behind it are helpless because the 
introducion of modem technology in it, 
would provide employment to three hundred 
or three hundred and fifty persons at the 
most. The increase in the number of unem-
ployed youth has become a great problem in 
the country. I would like to submit to you that 
the problem of unemployment Can be solved 
only by encouraging small-scale industries. 
The Govemment is, therefore ,required to 
bring about a radical change in its policy. 
Our political party is of the opinion that 
Pandit Nehru had formulated all his policies 
keeping In view the exploitation. There was 
a growing demand at that time for the 
nationalisatlon of industries. There was a 
demand for nationlisatlon of everything. If 
the cotton mills were sick, there was then the 
same suggestion to nationalise them. 
Natlonalisation was considered to be the 
only solution which totally failed. This policy 
failed even In RUSSIa. Unless industnes are 
made labor-oriented, the industries in the 
country cannot prosper The Government 
will have to change Its policy. Indian culture 
expects everyone of making prayers when 
one gets up In the mornIng. When one 
getsup first of all one pays reverential salu-
tation rubs one's palms, watches them and 
first of all offers prayers. 

'Karage Baste laxmi Kar Madhye 
Sa raswatl , 

Karmule To Govindam Prabhata Kar 
Darshnam" 

With the hope that laxml (Goddess of 
wealth) will dwell In palms, he watches them. 
God was not fool to send man on the earth. 
Man was bestowed with two hands so that 
he could earn laxmi (wealth). It is only 
unfortunate that despite our industrial policy 
continuing for 40-45 years, people are fed-
up as they are not getting any job. 

I would like to submit that the Govern-
ment should thoughtfully reconsider its in-
dustnal policy. The Government can itseH 
think that when Tata group manufactures 
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[Sh Oau Dayal Joshij only after gIVIng a rethinking to It so that the 

self and advertise It on Doordarshan. what 
would then be the fate of small scale Indus-
toes engaged In manufactunng salt Simi-
larly, when the Hlndustan Lever manufac-
tures and markets 'Oalda' vegetable 011. 
lifebuoy Sunlight soaps etc, what would be 
the fate of village-based small-scale Indus-
tnes manufactunng those Items I. there-
fore. request that the Government should 
gIVe a relt-Inkmg these things Trere should 
be a survey regarding the eXIsllng small-
scale ,ndustnes The Governme'lt should 
for example try to know the number of 
smail-scale mdustnes ru'lnlng In Fandabad 
I am sure the data will stun the Govprnment 
I would tt>erefore Itke to repe'lt that If the 
Govemment 15 spnous abollt providIng 
eMployment to t~le people It Will ther have 
to acc3pl the challe'lge ah"'ad 'l'ld It ''Yould 
bnng abo..!t rad'cal cl,a )ge In Its policy In the 
interEst :;f smal' scale tndusl"e~ to provide 
rehef With tr,e~e \\ords I c.onclu1" 

SHR' Tf , NAP" 'A'll SI~.GH '8 IXd'l 

Mr Ch.,r>"" Su 'sc to o~ prse tl'IS Bill 
The rC8.l>O'II<; tna l Ir t:''''~ 'il' <;",Ip l'lrl ... ~tnf'S 
are In such a bad State t"", tr<» are dlways 
ruw) ng In 10< S Morpnvrr tt" t .,;rowth of b·g 
con ,panles IS adversely affecting the"n The 
recent provIsions the G""vernmc.,* IS IT''lk 
'lig Will hit them all the more ConseQucrtly 
une"1ployment Will Increase ana then I do 
not think even God may sa\le thiS country 

Mr Chairman Sir aceo'dlng to the 
30vernment statistiCS the numbcr of edt' 
cated ullemployed persons In the country IS 
around h"e crore Farm labourers are not 
1'1c1uded 10 that Ii:;t The .... onng condition of 
Small Scale Industnes w II' urtherworsesen 
the condltron of the farM labourers as Vo.1I I 
would. therefore like to submit that the han 
Minister should Introduce the Bdl after re 
consldenng It. otherwise the condition of 
small-scale tndustnes will worsen further 
There IS nothing to complaIn against Ih<' 
allocation made by the Government but the 
sum of Rs 1 000 crore Invested by the 
Government In our area will surely be wasted 
ThIS IS why I oppose thiS Btli and thtS IS why 
I submit that thiS B,II should be Introduced 

small-scale mdustnes may be saved from 
ruination 

With these words I conclude 

SHRI RAM NIHOR RAI (Robertsganj) 
Mr Chairman, Sir, I am thankful to you for 
grvang me time to speak 

Mr Chairman. Sir, as India IS agncul-
ture-onented country ,It IS also a country that 
IS mainly SUitable for small-scale Industnes 
We can recall our late leader Chaudhan 
Charan SlOgh whose pohcles are being fol-
lowed by the Janata Oal (A) It was hiS policy 
that attention should be paid to small-scale 
industries Pt Deen Dayal Upadhyay also 
held the opInion that the country can de-
velop only when small-scale Industnes In the 
country are encouraged and that 's the way 
10 solve tt)e problem of unemployment faced 
by pOOl farmers labourers etc We have 
been observing that the Items so far befOg 
prepared by blacksmiths carpenters pot-
ter<> etc arf' now belno manufactured by 
Tata and Blrla What Wi'l b(' ItS result? The 
"noney being allocated for small-scale In-
d'Jstnes and the mannN In NhlCh .t IS being 
allocated IS ImpropN Thle; leads to pnce 
rise only because wher loan IS disbursed 
half of loa" amount ''> orabbed by t )e qov-
c'nment pmplo/ee' R'1d offiCials as al50 by 
leade>rs There I" no doubt about It On.y a 
litlle an ')un' cf t 19 < etual loan-amount 
reeches to ttlC actual pPrsons What I want 
to suyges' IS 'hat the youths who are Inter-
ested m setting up small scale Industries 
should be given Interest free loan for five 
years Moreov'''r I would hke to suggest that 
the loan thus given to them should be recov-
ered dunng d p<>nod of fifteen yedrs 

They should be prr \tIded With elf>('trlClty 
on Priority baSIS and arrangements should 
be made 10 s"l1 tt-Plr products as per the 
system pre. ailing at Tatas and Blrlas There 
IS a company called Hlndalco of Bnla group 
whICh IS ('onsldered as one of the biggest 
compaOles m ASia It deals In manufactur-
mg of small utenSils Through thiS House I 
want to submit that the Adlvasls And Hanlans 
liVing there ,ntend to start small factones to 
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manufacture such utensils like plates. Iota, from foreign countries as well as from our 
katori and glasses etc. Therefore Hindalco country in the name of voluntary 
should give some quota of the aluminium to organisations and claim to make many 
the locals and thus help in establishing bonded labourers free. I want to know the 
cottage industries. Sonbhadra and Mirzapur details from the Government as to how 
districts are the most backward areas of my many bonded labourers have been freed 
~onstituency which is inhabited by poor and at which places they are living happily. 
Adivasis. Our area is the lergest producer of 
the el~ity and the fifty percent of the 
power generated by Sonbhadra and Mirzapur 
thermal stations are being supplied to the 
other parts of the country. I do not oppose 
this Bill. I only want that local poor youth and 
educated unemployed youth should be pro-
vided employment in the industries which 
are being established there and they should 
also be encouraged by providing loans to 
start their own._small scale units 

Secondly, our area is most backward 
and stone-work is the main profession of the 
people there. The local carpet industry is 
also famous. I would like to submit that the 
poor are being exploited there as they are 
being kept as bonded labourers. If this 
carpet industry IS closed the people will 
starvel to death. Apart from this yam should 
be provided on loan basis to the handloom 
weavers there for the next five years so that 
they may be able to earn their livelihood. 
Then only they will be able to make some 
progress. Through you, I want to know from 
your leaders. Sh. Kailash Satyarthi and Shri 
Agnivesh ji about the locations where they 
have kept those labourers of Mizrapur, 
Sonbhadra and Bhandohi for whom they 
claim that they have been freed from the 
clutches of exploiters and it has been done 
by organiSing Bandhua Mukit Morcha. In 
which college they are sudylng and where 
are those hostels which have been con-
structed for them? What IS this going on? 
They are collecting funds from foreign 
sources to destroy Mirzapur and Bhadohi. . 

SHRI VIRE:NDRA SINGH (Mirzapur): 
Mr. Chairman Sir, it is with reference to the 
question raised by Shri Ram Nihor Rai that 
Shri Kailash Satyarthi and Shri Agnivesh Ji 
who run a vouluntory organisatIOn in the 
name of Bandhua Mukti Morcha are re-
ported to have collected crores of rupees 

SHRI RAM NIHAOR RAI: While sup-
porting this Bill I also want to submit as most 
of the people in my area belong to poor tribal 
community. They do stone work in the mines, 
make utensils they work with the help of a 
small hammer and chisel, these people 
should be provided special facilities. I want 
to submit that the items manufactured by 
people who are working manually in cottage 
industries should be totally exempted from 
sales tax and lease should directly be given 
to the workers. We are the followers of 
Chaudhari Charan Singh and even our 
leader Shri Ajit Singh also champions this 
principal that justice should be meted out to 
the rural farmers. With these words, I con-
clude. 

[English] 

SHRI THA Yll JOHN ANJAlOSE 
(Alleppey): Mr. Ch8Jrman, Sir, the Bill seeks 
to provide interest on delayed payments to 
small scale and anciDary industries. The 
objective is very limited. It is to ensure 
payments to money by buyers to the small 
industries. while supporting the BiB, I de-
mand the Government to bring forward a 
comprehensive legislation which would touch 
upon apart from the problems of working 
capital of these industries, the question of 
supply of raw material and other 
infrastructural facilittes. 

In this context, I would submit that with 
the change in policies, small scale and 
anciUary industries are faced with competi-
tion from medium and large industries. We 
should cOl1Slder the importance of these 
IndUstnes in creating employment and In 
augmenting exports and In generating a 
sens of pride in our own ability. 

I urge upon the Minister to meet the 
needs of these industries synpatheitically. 
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[Sh. Thayil John Thayil John Anjalose) He has said that the scope of the BUI Is 

I would have been happier if I could say 
that the Govemment have risen to the 
occasion. The fact is that the sickness in the 
SSI sector Is on the increase. The role of the 
banks and other financial institutions are not 
so susmpathetic as it should have been. 
Regular supply of raw material is not 
guarenteed. The money should be given in 
time to these small units. There is a very 
much delay in getting the loan applications 
processed and get the loans in time. 

Dearth of power supply is evident. Ha-
rassment by inspectors is rampant. 

The proposed comprehensive 
relgisation, that will be brought soon, should 
take all these factors into account. 

So far as the present Bill is concerned, I 
support this Bill because it responds at least 
partially to the persistent demands made 
from time to time by the small scale indus-
tries. 

I thank you for the opportunity given to 
me to speak. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGRO 
AND RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM}: Mr. Chairman, Sir, I am 
very much thankful to aft the hon. Members 
who have participated and suggested vari-
ous measures for the heaHh of the small 
scale and tiny sectors. 

The whole gamut of small and tiny indus-
trial sectors has been discussed here. The 
hon. Members have given valuable sugges-
tions and ideas for the protection of small 
scale and tiny industrial. But, this Bill is 
brought to the House with a limited purpose, 
that Is to provide for and regulate the pay-
ment of interest on delayed payments to 
sman scale and anciIliary industries. 

The hon. Member who has mooted the 
statutory Resolution. Shri Girdhari Lal 
Bhargava. has raised rnany veryvaid points. 

narrow. I too agree with him that the scope 
of this Bill is very limited. Our limited object 
Is to ensure prompt payment of the delays to 
the small scale sectors. There are various 
aspects of sma" industries like availability of 
credit, sickness etc. These problems have 
to be tackled separately. He has also raised 
the issue of credit and about the report of the 
Nayak Committee. He had already submit-
ted the report in September, 1992. The 
report is under consideration of the Reserve 
Bank of India. I hope the decision will be 
taken very shortly. 

The hon. Member has suggested to 
increase the excise exemption limit from Rs, 
20 lakhs to As. 25 lakhs for small scale 
sector. The hon. Finance Minister Is very 
kind towards this sector. He has already 
announced in the current Budget, raising 
the limit of small scale and excise from Rs. 
20 lakhs to Rs. 30 lakhs. 

Shri A Charles and Prof. Rasa Singh 
Rawst have suggested for setting up of 
special tribunal for this purpose. This is also 
in our mind. After the Act comes into opera-
tion, we will study its working. If it is fett that 
a Tribunal is required, steps will be taken to 
constitute a Tribunal. 

Our hon. friend Shri A. Charles has 
raised a point about the bee-keeping in his 
State. The Khadl Commission has already 
earmarked As. two crores to rehabilitate the 
bee industry in the State. We have already 
released As. 50 Iakhs to that sector. There 
are some suggestions from the hon. Mem-
bers from the State to convene a meeting of 
the Members of Partiament. I am thinking of 
convening a meeting in the first week of April 
at Trivandrum to discuss how to distribute 
this money to the real farmers. 

Coming to our friend Shri Mumtaz 
Ansari, he has mentioned about the impedi-
ments to the growth of smaU scale sector. 
He has said about the gap betwean sanction 
and the release of loans. These are the 
issues we have to discuss separately. Of 
course he has given valuable suggestions. 
We wiD definitely take them into consIder-
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ation. and are leading an amorous life. The chil-

Coming to Shri Ajay Mukhopadhyay, he 
has said that multi-nationals are being al-
lowed free entry in the small scale sector 
and this will destroy the small scale sector. 
This Is not correct. I would like to inform the 
hon. Member that there are about 836 items 
which have'been reserved for the exclusive 
manufacture by the small scale sector and 
in that area no multi-nationals can enter 
unless they commit an export obligation of 
75 per cent. And now, under the recent new 
policy, we have allowed large industries to 
have the equity participation of 20 per cent 
to improve the quality of the small scale 
sector. 

My friend Shri Ramesh Chennithala 
has given a number of useful suggestions. 
I will definitely examine the suggestions 
given by him. He has taken a keen interest 
in the small scale sector. I am very much 
thankful to him. 

Hon. Member Shri Virendra Singh has 
raised the issue of child labour. It is well 
known that there is child labour in many 
industries like match industry -which is in my 
area also - and carpet industry. It is our 
policy to remove such social exploitation. 
We cannot support such exploitation of 
children. This is an issue which is being 
taken care of by the Ministry of labour. 

Shri Sriballav Panigrachi mentioned 
about participation of D.I.Cs (Interruptions) 

( Translation) 

SHRI VIRENDRA SINGH: Mr. Chair-
man, Sir, it seems to me that the question 
raised by me is not being followed by the 
hon. Minister. He has spoke about abolition 
of employing child labourers. I have also 
said the same thing that country should be 
saved from the clutches of those who are 
running organisation in the name of Bal 
bandhua Mazdoor Mukti Mon:ha and are 
usurpingcrores of rupees from Govemment 
of India as well as foreign countries in the 
Sameofsatvation of Bonded Child Labourers 

dren who are leaming the skills of carpet 
weaving should not be removed ofleamings 
the skill. (Interruptions) 

MR. CHAIRMAN: Shri Virendra Singh, 
howhon.Ministercantellaboutitsoquickly? 

SHRI VIRENDRA SINGH: Mr. Chair-
man, Sir, he has stated that bonded child 
labourers should not be employed in carpet 
industry. I also have supported it that the 
people working in this indsutry are being 
exploited but the children working in the 
carpet industry our just leaming this skill, 
they are not working there as bonded 
Ianbourers. 

MR. CHAIRMAN: Your question per-
tains to labour Ministry. you may take your 
seat. 

[English] 

SMRI K. RAMAMURTHEETINDIVANAM 
(Timivanam): What you said is because of 
the State Govemment, You have to tell 
them. 

SHRI A. CHARLES: Sir, the chitd labour 
comes under the labour Ministry. (Interrup-
tions) 

MR. CHARMAN: Hon. Minister may con-
tinue. 

SHRI M. ARUNACHALAM: Sir. I have 
said that there are child labour problems. It 
is the policy 01 the Government to remove 
such social exploitations. Therefore, I have 
said that we cannot support that exploita-
tton. 

Coming to our friend Shri Sriballav 
Panigrahl. he has said that he has been 
invited for DJ.C. Evaluation Committee 
meetings and other things. He has to be 
happy that he has been involved at least in 
D.I.C. programmes. There are Members 
who have complained to us that they have 
not been involved and they have not been 
invited for any meetings of the DIC 
programmes at d. 
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SHRI K. RAMAIVIURTHEE emment is contemplating to enhance the 
TINDIVANAIVI: We have not been invited. rate of interest from 5 per cent to 10 per cent 

or 8 per cent. 
SHRIIVI. ARUNACHALAM: That I do not 

know. 

Coming to our fiiend Dr. Laxminaryan 
Pandeya .. 

SHRI K. RAIVIAIVIURTHEE 
TINDIVANAIVI: We,lVIemberof Parliament, 
have no role in Tamil Nadu in the District 
Industrial Development Council. We have 
no role, we are not members, we are not 
invited and we are not informed. We are kept 
out of it. 

SHRI A. ASHOKARAJ: No, it is not so. 
You are not attending those meetings. Offi-
cially all Members of Partiament as well as 
State Legislature are called forthat meeting. 
( Interruptions) 

SHRI M. ARUNACHALAM: I have not 
mentioned any particular State. (Interrup-
tions) 

Sir, a number of Members Have sug-
gested about the Natlona! Commission for 
the promotion of small scale industries. Sir. 
I have to go back to my desk and I have to 
find out what possibilities are there. 

SHRI IVI.R. KADAMBUR 
JANARTHANAN (Tirunnelveli): He never 
attends the meetings. I cite one example. 
For the past ten years ... (InterruptIons) 

SHRI A.ASHOKARAJ: Itis highly unfair. 
Sir. All are called, I know that. (Interruptions) 

MR. CHAIRMAN: Please allow the Min-
ister to speak. 

( Interruptions) 

SHRI RAMESH CHENNITHALA. Mr. 
Chairman, Sir. through you I wanted to put 
a pertinent question to the han. Minister 
regarding the enhancement of the rate of 
interest. That is the most important point, to 
safeguerd the interests of the small scale 
units. So, I want to know whether the Gov-

SHRI M. ARUNACHALAM: Sir, this is an 
imtial stage. Let us see the working of the 
Act. Then we will consider this aspect. 

Sir, our han. friend from Tamil Nadu, Shri 
Asokaraj, has raised many issues. He has 
made many suggestions also towards the 
betterment of weaker sections of society. 
Sir, we will take it up with the appropriate 
Ministry. 

With these words, I am once again thank-
fulto all the Members who have participated 
and made suggestions. and I request the 
House to pass the Bill without... 

SHRI AJOY MUKHOPADHYAY: Are you 
giving any assurance to bring a comprehen-
sive Bill improving the position of this sec-
tor? 

SHRI M. ARUNACHALAM: That IS what 
I have said. I will go back and I will study the 
situation. I will discuss with other industrial 
associations and other people and I will 
come back to the House. 

MR. CHA!RMAN. Shri Girdhari Lal 
Bhargava. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAV A: The 
hon. Minister has not answered any of the 
questions asked by me. He has not followed 
my point as he is a new Minister. Intellect IS 
not available in the market it can only be 
sharpened by exchangang views in the House. 
hon. Minister has answered all other ques-
tions but.. (Interruptions) 

MR. CHAIRMAN: He has said that he 
will consider it. 

SHRI GIRDHARI LAL BHARGAVA: 
When will he consider. What is hurry of 
getting the Bill passed today only. There are 
many other points which should have been 
included in this Bill before presenting it in the 
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House. This point has also been supported [Translation] 
by the members of the Congress Party. I 
disapproved this Ordinance because during 
this session 24 ordinances have been is-
sued, which has broken the record till date. 
While supporting the Bill, I have raised a 
point that it should be brought in the form of 
a consolidated Bill. I have not mentioned this 
thing that Gandhlji worked on spinning wheel 
and, it comes under small sector. Doctor 
Lohia had spoken about "Dam bandho· you 
forgot the "Swadeshi" adopted by Shri Din 
Dayal Upadhayaya. You have forgotten Lohla 
ji Din Dayal Upadhaya ji and also Gandhijl, 
on whose name you get votes ... you forget 
his spinning wheel as well as his ideals. I 
request you to consider this point. 

You have mentioned about 20 lakh units, 
10 lakh units out of these have become 
Sick, .. as a result of which lakhs of units of 
small scale sector have been closed down 
Their critical condition has thrown lakhs of 
workers out of employment. What will hap-
pen to these workers? You say that the 
Interest on the loans given to them will be 
waived off. You goon singmgthis song. You 
musllhink aboullhe workers rendered un-
employed due to closure of these small 
scale units. How will you revive them? It is 
very Important to revive them You wiH cer-
tt.lnly get revenue out of It Leaving this pOint 
you are singing another tune from I p.m. to 
6 p.m. Kindly tell us, what will happen '0 

those unemployed persons Supreme Court 
as well as High Court has ordered to revive 
these Sick Units at any cost. Do not let these 
Units close On the one hand you do not 
obey the Supreme Court orders and on the 
other hand you are forcibly refernng the 
Ram Mandir case to the Supreme Court 
(InterruptIons) I am adding to the knowledge 
of the hon Minister 

[EnglIsh] 

SHRI M. ARUNACHALAM: Sir, for the 
kmd information of the hon. Member, I would 
like to inform that I am not a ne.v Member 
I am here In the Lok Sabha from 1977 
onwards and I am not here by aCCident also 

SHRI GIRDHARI LAL BHARGAVA: I 
feel !hat he was not there in the previous 
cabinet.. (Interruptions) He might have got 
another portfolio. It might be the Depart-
ment of Family Planning, 

[English] 

SHRI M. ARUNACHALAM: I was looking 
after this department in the previous Gov-
ernment for four-and-a- half years. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA: I 
have come here for the second term. Will we 
be able to get rid of inspector Raj for the 
development of small scale sector? If we do 
not get rid of it, then there is no hope for the 
development of the small scale sector. Small 
scale sector should be liberated from the 
Inspectors Raj. It is very essential to give 
Importance to small scale sector and private 
sector while formulating Industrial and Eco-
nomic poliCies. It is necessary to give it 
financial assistance as well as concession in 
taxes hke Corporate Sector. Manmohan 
Singh JI as well as Kurien Saheb have said 
that the Nair Committee was constituted. 
What IS there In that report? That Committee 
observed that the rate of interest on loans 
ad. anced by banks should be reduced. 
What happened 10 Ihe report of thaI Com-
mittee. Whelher II was submitted or nol? 
Whether II was implemented or not. The 
former Minister Shn Kurien had said that if 
Naif Committee gave ItS report against small 
scale sector then they would lear it off and 
throwaway, they would definitely reduce the 
rate of Interest on the loans advanced by 
bank. What have you done about that? He 
should inform us categorically whether he 
has redcued the rale of interest being 
charged by banks or not? 

Then he said that in order to avoid delay 
In repayment and to prOVIde loan onjustitied 
rate of Interest 5 per cent more Interest 
would be charged and 'f anybody wants to 
make an appeal a decree, then would have 
to depOSit 75 per cent of the amount Only 



503 Stat. Res. reo disapproval of the MARCH 18, 1993 
Interest on Delayed Payments to Small Scale 

and Intest on Delay Payments 504 
to Small Scale and AncHlary 

Industrial undertakings Bill and Ancillary Industrial undertakings ordinance; 

ISh. Girdhari Lal Bhargava) 

then he will be entitled to file an appeal. I 
think in the wake of all these things the small 
scale industries will not be able to prosper. 
What items will be included by the Govern-
ment of India in the list of the items to be 
produced in small scale industries? Shri 
Manmohan Singh has made a long speach 
that multinational and foreign companies 
would come to India. And if it happens, then 
the small scale industries will not be able to 
compete them and in this way they will 
perish. This is a serious matter, Mr. Chair-
man, Sir, as a result of which the small scale 
industries would be ruined. Then, there is no 
use of giving such concessions to small 
scale sector. I think, if you reserve certain 
particular items to be produced by small 
scale sector alone, which cannot be pro-
duced either by mUltinational companies or 
by big industries, only then the small scale 
sector would survive. 

If we look at the Seventh Plan, we find 
that the amount growth rate of small scale 
sector has been 12.9 percent. Of the total 
export of the country, 40.40 percent was 
made from this sector. These is an increase 
in the employment opportunities by 5.46 
percent. Similarly, during 1990-91 its growth 
rate came down to 8.5 percent whereas 
during 1991-92 it has reduced to just 3 per 
cent, this is the position of small scale 
sector .. 

MR. CHAIRMAN: These points have 
already been converted. 

SHRI GIRDHARI LAL BHARGAVA: Not 
covered. 

MR. CHAIRMAN Covered. 

SHRI GIRDHARI LAL BHARGAVA: Not 
covered. You may go through the proceed-
ings. I never repeat what I have already 
spoken. Whatever I speak this year, I will not 
repeat it next year. Next year I will raise new 
points. I remain attentive about it because I 
am matriculate. I am not B.A. or M.A. so 
before speaking I think twice. 

MR. CHAIRMAN: While speaking you 
also stress that whatever you speak is right. 

SHRI GIRDHARI LAL BHARGAVA: I 
wantto submit that during 1990-91 a sum of 
Rs. 25,000 crore was invested in small scale 
sector which provided employment oppor-
tunities to 1 crore 65 lakh people whereas a 
sum of Rs. 200,000 crore was invested in 
large scale industries which provided jobs to 
only 66 lakh people. I also suggested the 
hon. Minister for setting up of a fund for the 
development of small scale sector. The 
fund would be exempted from the income 
tax and would be raised by the small scale 
entrepreneurs. It would loan to new indus-
tries, sick industries and forthe revival of the 
dead industries. If small scale industries 
development fund comes into existence, as 
was announced by Shri Manmohan Singh, 
then all sick industries would get loan from 
it and they would not pay any income tax. I 
think, hon. Minister would certainly answer 
to it. 

Mr. Minister, I do not have any hostility 
against you. I have opposed the ordinance 
but I am half -heatedly supporting the Bill. I 
request you with folded hands that for the 
sake of Gandhiji for the sake of small scale 
industries and for the sake of upliftment of 
the poor, you should bring a comprehensive 
Bill within this session because so far as I 
know this session will last up to 20th May. 
You should not pass it in a haste. 

I am still firm on my resolution for disap-
proval of the ordinance and I request the 
hon. Minister to bring a comprehensive Bill 
and also include my suggestions to this Bill. 

Thank you for giving me time to speak. I 
am thanking the hon. Minister in anticipa-
tion, who is approving my resolution by 
maintaining silence. 

[English] 

MR. CHAIRMAN: The question is: 

"That this House disapproves of the 
Interest on Delayed Payments to Small 
Scale and Ancillary Industrial Undertakings 
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Ordinance, 1993 (Ordinance No.4 of 1993) MR. CHAIRMAN: Is it the pleasure of 
promulgated by the President on the 2nd the House thatthe amendment No.6 moved 
January, 1993." by Shri Dau Dayal Joshi be withdrawn? 

The motion was negatived. 

MR. CHAIRMAN: We will now take up 
consideration motion of Small Scale and 
Ancillary Industrial Undertakings Bill, 1993. 

[ Translation) 

Shri Bhargava, are you withdrawing 
your amendment? 

SHRI GIRDHARI LAL BHARGAVA: I 
have already moved it. If hon. Minister ac-
cepts my suggestions, I will withdraw it. 

MR. CHAIRMAN: We says that he is 
considering it. 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman, Sir if there is consensus in the 
House that I should withdraw my amend-
ment. then I will obey It. Ifthe House asks me 
to withdraw It, then I have to withdraw it. 

[Engltshl 

MR. CHAIRMAN: I shall now put amend-
ment No.2 to the consideration motion, 
moved by Shri Glrdhan Lal Bhargava to the 
vote of the House. 

Amendment No.2 was put and negatNed. 

MR CHAIRMAN' Now I shall put amend-
ment No. 5 to the consideration motion 
moved by Shn Rasa Singh Rawat to the vote 
of the House. 

The Amendment No 5 was put and 
negatNed 

/,TranslatIon) 

MR. CHAIRMAN: Shri Dau Dayal Joshi 
Amendment No 6 

SHRI DAU DAYAL JOHSI. (Kota) Sir. 
I want to Withdraw my amendment with the 
permission of the House 

SEVERAL HON. MEMBERS Yes. 

Amendment No.6 was, by leave with-
drawn. 

[English) 

MR. CHAIRMAN: I shall now put con-
sideration motion to the vote of the House. 

The question is: 

"That the Bill to provide for and 
regulate the payment of interest on 
delayed payments to small scale 
and ancillary Industrial undertak-
ings and for matters connected 
therewith or incidental thereto, be 
taken into consideration." 

The Motion was adopted. 

MR. CHAIRMAN: Now the House will 
take up Clause by Clause consideration. 

The question is: 

"That Clauses 2 to 11 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 11 were added to the Bill 

MR. CHAIRMAN: The question is: 

"That Clause 1, the enachng For-
mula and the long trtle stand part of 
the Bill. 

The motion was adopted 

Clause I, the Enacting Formula and the 
long Tilte were added to the Bill. 

SHRI M. ARUNACHALAM: I beg to 
move: 

"That the Bill be passed." 
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MR. CHAIRMAN: The question is: scheme, the ~uyers of the G?ld Bonds will 
get the relief In Wealth tax Gift tax, Income 

"That the Bill be passed." tax, Customs, Foreign Exchange Regula-
tion and foreign subscription regulation etc. 

The motion was adopted. You have said thisthing. 

STATUTORY RESOLUTION RE. 
DISAPPROVAL OF THE GOLD BONDS 

(IMMUNITIES AND EXEMPTIONS) 
ORDINANCE; 

AND 

GOLD BONDS (IMMUNITIES AND 
EXEMPTIONS) BILL. 

[Translation] 

SHRI GIRDHARI LAL BHARGUAVA( 
Jaipur): Mr Chairman, Sir, I beg to work . 

" That thiS House disapproves of the 
Gold Bonds( Immunities and Exemptions) 
Ordinance, 1993, ( Ordinance No. 22 of 
1993) promulgated by the PreSident on the 
31st January 1993". 

Mr. Chairman, Sir, at first I would hke to 
congratulate the hon ~.~,nister for becom-
Ing a Minister I submit that at the Instance 
of the leader of my party Shn Atal Bihan 
VaJpayee, the Govemment has brought thiS 
Gold Bonds Bill In the House. There IS no two 
opinion about rtthat Shri Atal Blhan VaJpayee 
had referred to it while speaking on the 
Budget. 

I am again requesting that the Gold 
Bonds Bill should be repealed because the 
said ordinance was promulgated dunng the 
current session and was issued too late. 

During the last budget seSSion, 
honourable Shn Atal Bihan VaJpayee, while 
speaking on the Budget, had stated that 
Gold Bond IS benefiCial for the country, but 
at that time you had Ignored thiS advICe and 
neither you had promulgated an ordinance 
nor any action had been taken in thiS regard. 
'What ever I am stating IS a fact. you can 
remember It You have named thiS . The 
Gold Bond Scheme. 1993' Under thiS 

Secondly, you have said that the buy-
ers will not be forced to reveal the source of 
the gold and the money for the purchase of 
gold. I would also like to point out that this 
Gold Bond Scheme was announced by the 
Finance Minister Dr. Manmohan Singh in 
his last budget speech. You have brought it 
late, you should have no objection in admit-
ting this fact. You had pramised for it during 
the last February and after a period of one 
year you are bringing it. You have also 
pramised that Gold Bonds bearers will be 
exempted from Income tax and Gift tax and 
this scheme will continue from 15th March to 
14th June. It has been enforced since 15th 
March. Today, it IS 18th March, three days 
have been passed since the scheme is 
enforced. It has become effective since the 
date of promulgation of the Ordinance. I 
mean to say that a penod of only three 
months has been mentioned in it I.e. from 
15th March to 14th June. I would like to 
submit that this period of three months is not 
suffiCient; so, you please think over It 

Thirdly you have stated that the buyers 
of these Gold Bonds Will get the same 
amount of gold back after five years I would 
like to pOint out that condillon of returning 
back the same amount of gold after five 
years Will have no attraction for the people 
so I would hke to suggest that you should 
propose to give them some acres of land 
along With the gold for constructing the 
house etc It would be a better proposition to 
attract the people. The attraction of land will 
be more effective. The land has more attrac-
tion than the gold 'Indira Vlkas Patra' also 
doubles the money In fIVe years. Thus the 
proposed Gold Bond Scheme does not ben-
efit the people In any form 

SHRI SURYA NARAYAN YADAV( 
Saharasa): Why are you asking for the land? 

SHRI GIRDHARI LAL BHARGAVA-
Today land has become so costly, that the 
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people are unable to get it. Yadavji, you will 
also get a house. I think you do not have your 
own house in Delhi. Bhabhiji will remember 
for ever that you have got house on my 
suggestion. I am speaking for your welfare. 
The attraction of land and house is a must. 

Fourthly I wQuld like to point out that the 
people have lost their faith in Banks, be-
cause you are going on decreasing the rate 
of interest frequently, Some time It is 12% 
sometime it is 11 % and sometime it is 10% 
and sometimes there happens to be a 
security scam. 

There is a security scam and Harshad 
Mehta and Hiten Dalal are behind it. Banks 
coffers are empty and people have lost their 
faith In banks Which person will get his 
wife's ornaments melted and depoSit them 
In banks on Just your saying. The Govern-
ment should only check whether the gold 
bemg deposited WIth it is pure or not and 
should keep with It as it is. Five years later 
Government can either give back the gold 
or give land In live thereof People have no 
faith on banks No body wIll be prepared to 
deposit with banks A non-Government coun-
cil should be formed with some industrialists, 
people's representatrves and elected hon-
est leaders If you WIll ask the people to 
depOSIt their gold With thIS council, they Will 

. readIly agree 

Ladles cup gold In bank lockers without 
the knowledge of theIr husbands .. (Inter-
ruptions) I Will have to make my wife under-
stand and I WIll take your name while doing 
so No one WIll beheve the hon. Minister's 
words as no one has faith in 
banks. (lnterrukptlons). The people have 
lost their faith in you Shn Atal Bihari Vajpayee 
whIle speaking on the budget had also 
suggested thiS thing and I am also saying 
that If you ask about depositing the gold in a 
,'lon-Government council and it a mass-
movement, we will be with you. We will ask 
the people that the Government has mort-
gaged the country and it is going around with 
a begging bowl. This is a prosperous 
country and it should be made self-reliant. 
But the Government is obeying the IMF. It is 
trying to cause damage to the Industries In 

the country by doing treaties with RUSSia 
and America. It is our insult in the Govern-
ment obeys the American dictates. This 
tendency should be done away with. I would 
like to say that this should be turned into a 
mass-movement, so that we can get rid of 
foreign debts. I have given four sugges-
tions. Government have fixed the lower limit 
of depositing gold at 500 grams and have 
not fixed any upper limit. When the gold will 
be depOSited in the bank it will issue a 
promissory note and a certificate to the 
depositor. I oppose this Ordinance and sofar 
as the form of bill is concerned this is 
incomplete and no purpose would be 
sesued by it. Only three months of time has 
left, then this Bill will be passed and sent for 
the Hon. President's assent. Only two 
months will be left after this month of March. 
I put forth the motion to disapprove this bill 
and suggest that four suggestions given by 
me should be uncorporated in thiS Bill and 
then presented. The Minister of Energy was 
saying that he will not do, but you are faIr and 
look good and you will certainly accept my 
points. 

(EnglIsh] 

MR.CHAIRMAN: Motion moved: 

"That thiS House disapproves of the 
Gold Bonds Communities and exemptions . 
Ordinance 1993(Ordlnance No. 22 of 1993) 
Promulgated by the president on the 31st 
January, 1993." 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE( SHRI M. V. 
CHANDRASHEKHARA MURTHy): Sir, I beg 
to move:· 

.. That the Bill to provide for 
certain immunities to the subscribers 
of the Gold Bonds and for certain 
exemptions from direct taxes in rela-
tion to such Bonds and for matters 
connected therewith or inCidental 
thereto, be taken into consideration ... 

Mr. Chairman, Sir, it may be recalled 
that the Finance Minister in his Budget 
speech for 1992-93, has stated that the 
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[Sh. M. V. Chandrashekhara Murthy] Section 5 of the Bill. 

Govemment would introduce Gold Bonds 
Scheme to mobilise Gold reserves which 
are idle from the ordinary citizens of this 
country to supplement the official reserves, 
that is, the national reserves. ( Interruptions) 
. They are also citizens, you cannot say they 
are not citizens. Citizen will have a different 
meaning. That is why, we have said " 
ordinary citizens". We are all ordinary citi-
zens. Even Birlss and Tatas, they are also 
ordinary citizens. 

Sir, the President had issue an ordi-
nance on 30.01.1993 to Provide for certain 
immunities and exemptions to the subscrib-
ers. The present Bill seeks to replace this 
ordinance. The scheme has already been 
notified on 18.02.93. The subscription for 
the Bonds has already been opened from 
15. 03. 93 and will close on 14.06.93. 

The Gold bond is opened to subscrip-
tion by a resident in India, a Hindu Undivided 
Family (HUF), the trustees of a trust, a firm 
or a company. Gold will be retumed at the 
end of five years along with a iumpsun 
interest at the rate of Rs. 40 per gram. 
Minimum subscription is 500 grams and 
there is no maximum limit. 

Mr. Chairman, Sir. the initial subscrib-
ers to this Bond, 'will enjoy certain immuni-
ties and exemptions under SectIon 4 of the 
Bill, under Wealth Tax Act, Gift Tax, Income 
Tax Act, Customs Act, Foreign Exchange 
Act, Foreign Contributioros Regulation Act. 
By virtue of these immunites, the initial 
subscriber will not be required to disclose 
the nature and the source of acquisition of 
this gold including the source of money by 
which the gold was purchased. However, 
these immunities will not be available where 
proceedings have already been initiated 
before the date of promulgation of this ordi-
nance. The interest accrued to the initial 
subscriber will also be exempted from In-
come Tax and Gift made by an individual 
subscriber to hIS spouse or to a child orto the 
parents will be exempted from Gift Tax, 

18.oohrs. 

Sir, I would like to deal more in detail, 
after detailed discussion of the Bill. Hence, 
I commend this Bill for consideration and 
passion by this House 

MR. CHAIRMAN: Motion moved: 

.. That the Bill to provide for 
certain immunities to the subscribers 
of the Gold Bonds and for certain 
exemptions from direct taxes in rela-
tion to such Bonds and for matters 
connected therewith or incidental 
thereto, be taken into consideration." 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT( DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ( SHRI MUKUL 
WASNIK) : Sir, we have got a very long list 
of business which we have to complete 
WIthin a time limit. Therefore, I would just like 
to request that the House may continue Its 
sitting for a longer penod today so that we 
may sit upto 10p.m. or 10.30p.m. There are 
three, fOLr Bills which it is very necessary 
that we will have to pass. Therefore, I will 
Just like to request the hon. Members to 
agree to this. 

MR. CHAIRMAN: What is the consent 
of the House? 

Some hon. Members: No. 

[Translation] 

DR. LAXMINARAYAN PANDEYA ( 
Mandsaur): Mr. Chairman, Sir, the hon. 
Members and Shri Atal ji had said yesterday 
thaI they would like to speak on thIS Bilr 
today. Two hours have been f!lced for thIS 
Bill. Only 15 to 20 minutes have passed. We 
had decided that we Nill SIt here uptu 7.00 
p.m. It IS not necessary today This Bill can 
be passed tomorrow 
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{English] 

SHRI MUKUL WASNIK: Sir, we have 
made arangements for dinner for the hon. 
Members as well as staff. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman, Sir, at 6' 0 clock. I have to go to 
attend Roza Iftaar' which is our religious 
duty. If we do not go, it will be against the 
tenents of our religion. 

(E_nglish] 

SHRI MUKUL WASNIK: During the last 
few days, we have agreed to complete the 
business which was scheduled and which 
was listed; and it has to be 
done ... (interruptions) 

[Translation] 

DR. LAXMINARAYAN PANDEYA: It 
has been decided that we will sit upto 7.00 
p.m. Let it be so. After that we will not sit. 

SHRI SURYA NARAIN YADAV( 
Saharsa): Mr. Chairman, Sir, 7.00 p.m. is all 
right. Who will sit upto 10.00 p.m. ? It may 
be your compoulsion, but we will not sit upto 
10 or 10.30 p.m. 

SHRIGIRDHARILALBHARGAVA:We 
will sit only upto 7.00 p.m. and not a minute 
after that. This is not a play ground. 

[EnglIsh] 

SHRI MUKUL WASNIK: Sir, we go on 
to complete the bUSiness. ThiS business is 
very Important; If we have to sit late, I do not 
think, there will be any problem. (interrup-
tIons) 

MR CHAIRMAN: Can we do it without 
the cansent of the House? 

(interruptions) 

[TranslatIon] 

SHRI RAJVEER SINGH( Anoia): Mr. 
Chairman, Sir, these are very important 

Bills, but the Govemment wants to pass 
them in a hurry. When it was decided by the 
B.A. C. that the House will sit upt07.00 p.m. 
They why does the hon. Minister want the 
House to sit upto 10.00 p.m. ? If this Bill has 
to be passed, let us discuss it tomorrow and 
not today. Let the House be sit upto 7.00 
p.m. 

[English] 

SHRI BASUDEB ACHARIA( Bankura) 
: Sir, how long are we sitting .. ( Interruptions) 

[Translation] 

MR. CHAIRMAN: At present, the House 
will sit upto 7.00 p.m. and when the hon. 
Deputy Speaker comes, he will decide about 
it. 

SHRI RAJVEER SINGH: We will not sit 
at all after 7.00 p.m. 

[English] 

MR. CHAIRMAN: There are certain 
amendments to the consideration motion. 
First amemdment is by Shri Girdhari Lal 
Bhargava. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA: 
beg to move: 

" That the Bill be circulated for the 
purpose of eliciting opmion thereon by the 
12th July, 1993." 

PROF. RASA SINGH RAWAT(Ajmer): 
I beg to move: 

That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by the 26th July, 1993." 

SHRI DAU DAYAL JOSHI (Kota): I beg 
to move:-

"That the Bill be cirulated forthe 
purpose of eliciting opinion thereon 
by the 4th June, 1993." 
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[English] had already issued a notification of 18th 

SHRI SHARAD OIGHE (Bombay North 
Central): Mr. Chairman, Sir, I rise to support 
the Gold Bonds (Immunities and Exemp-
tion) Bill, 1993 moved by the Finance Minis-
ter. As stated by the Minister himself, a 
reference was already made to this subject 
by the Finance Minister last year in his 
speech in paragraph 20 on page 6 and I Will 
quote some observations made by him: 

Many hon. Members of this House 
have suggested that the Govemment should 
introduce a gold bond which would help to 
mobilise the idle gold resources of ordinary 
citizens to supplement official reserves. I 
had indicated in Parliament that this should 
be considered only when the balance of 
payments situation improves and adequate 
confidence has been built in the capacity of 
the govemment to manage the economy. 
This has now been achieved and our re-
serves are large and do not need supple-
menting. But I see no reason why patriotiC 
citizens should be denied the development 
of India's economy .. " 

The indication was given last year only 
in the budget speech by the Finance Minis-
ter that opportunity should be given to the 
patriotic citizens of this country to contribute 
their mite as far as the development of thiS 
country is concemed. 

1B.7hrs. 

MR. DEPUTY SPEAKER in the Chair 

This Bill is a very Simple Bill. The main 
clauses are only clauses 3 and 4. Clause 3 
authorises the Central Govemment to frame 
a scheme for subscription in the gold bonds. 
Clause 4 gives certain immunities to the 
contribu1ors of the bonds in respect of wealth 
Tax Act. Gift Tax act, the Income-Tax act, 
the Customs Act. the Foreign Exchange 
regulation Act and the Foreign Contribu-
tions Regulation Act as far as these bonds 
are concemed. 

Now, pursuant to the Ordinance which 
was issued in this respect, the Govemment 

February, 1993 laying down a scheme for 
the issuance of gold bonds, known as Gold 
Bonds Scheme 1993. According to that 
scheme, the maturity period is five years. 

Subscription is in the form of gold of 
0.995; fineness to be decided by the Gov-
emment Mint; number three, omaments to 
be melted after removing stones; number 
four, one bond will be for a minimum de-
nomination of 500 Grammies of gold; num-
ber five, bonds in the form of Gt1vemfnent 
promissory note or they will be in the form of 
stock certificates according to the options of 
the subscriber; and then number six, that 
can be subscribed by residents, individuals, 
Hindu undivided families, trustees, firms 
and companies.And lastly, there are facili-
ties of nomination and they are transfer-
able. This is, in short, the scheme issued by 
the Finance Department pursuant to the 
Provisions of thiS Bill. Now, in short, the 
benefits appear to be this that the Interest is 
tax free and the eaming by way of interest 
will be Rs. 20,000 in five years and with the 
present maximum marginal rate of conces-
sions of 40 per cent tax plus 12 per cent 
surcharge, the effective eamlng, for an 
indiVidua" comes to Rs. 28, 960 who pur-
chases a bond of 500 grams. Then the 
source of acdquisition of gold is not to be 
disclosed. Then, as I said, Immunillon IS 
there from Gift Tax, wealth tax, Customs 
Act, Foreign Exchange Act and Foreign 
Contribution Regulation Act. Further, the 
bonds are in the nature of secunty which 
can be accepted by the banks by way of 
securities for loans and benefit consequent 
to this appreciation that may take place after 
five years would also be given to the 
contributors. These are some of the ben-
efits for the contributors under the scheme 
which has been Issued under thiS Bill. From 
this point of view, we have to see the use-
fulnets, or otherwise, of the Bill that IS 
before the House today. 

As far as gold reserves are concerned, 
they are sometimes very useful for a coun-
try like ours. We have seen that in 1991, 
when we faced payments cnsis, our gold 
reserves came to our rescue and spared us 
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from humiliation of default as far as world 
commitments were concerned. At that time, 
in February 1991, as the figures show, the 
Reserve Bank of India raised 405 million 
dollars by pledging gold with the Bank of 
England. So, the gold reserves IS as good 
as foreign currency reserves and can be 
deployed for meeting short-term external 
payments gap. This is the most useful re-
serve which will be useful to this country if 
these bonds issued under the scheme suc-
ceeds and if we are able to gamer the 
reserves of gold fro'll the public, if there is a 
proper response. It will naturally supple-
ment official gold reserves and will, as 
stated by the Finance Minister, enable a 
patriotiC citizen to contribute his might to the 
development of this country. Now, these 
dare some of the virtues of this Bill and the 
expectations of good results of the scheme, 
if the scheme succeeds. Only one doubt 
comes in my mind as to whether it is neces-
sary to encrease our gold reserves in the 
present situation of our country. This 
adttempt was made thrice as far as our 
country is concerned If I may refer to the 
past attempts, the Government had issued 
15 year gold bond at 16.5 per cent simple 
interest in November, 1962. At that time, 
they were raised [0 meet the funding re-
qUirements to provide arms and to support 
service to the army against the Chinese 
Invasion 

Then Sir. at that time the authorities 
could monbilise 16.3 tonnes of gold. Again 
In March 1965, a new senes of 7 per cent 
gold bonds with a maturity of 15 years were 
Issued to map up unaccounted money and 
the authorities at that time could receive only 
6.1 tonnes of gold. Again it was followed by 
National Defence Gold Bonds In October 
1965, carrying an interest rate of 6.5 per 
cent and maturity period of 15 years. At that 
time, authorities could mobilise 30.7 tonnes 
of gold. Therefore, it is our experience that 
there was not much response from the 
public, as far as past experiments are 
concerned. 

As perthe records of the Reserve Bank 
of India, the country's official gold reserves 

amount to about 350 tonnes. The Reserve 
Bank itself feels that it is in line with the 
international standards and we are not in a 
difficult situation as far as balance of pay-
ment is concerned. Therefore, my question 
to the hon. Minister is whether it is neces-
sary to introduce such a scheme now, when 
the past schemes also showed that there 
was very poor response. If the report of the 
RBI is concert, we have sufficient reserves 
as far as gold is concerned. Therefore, the 
Minister may explain as to why it necessary 
to increase our gold reserved. 

Another point that I would like to men-
tion is whether this scheme will really en-
courage a patriotic Citizen to contribute 
towards the development of the country. The 
scheme in itself is not so attractive for 
middle class and even upper middle class 
people. As I have stated 500 grams of gold 
is rarely held by a middle-class or upper-
middle -class family. Generally, what they 
have is much less than this quantity. In India 
there is a craving for gold ornaments and 
gold is a sort of status symbol for a middle 
-class or upper middle-class family . The 
status of a family is gel'erally considered by 
the number of ornaments that a lady in the 
house has. So, sufficient ornaments are 
always preserved by middle-class and up-
per midle -class families as far as India is 
concerned. Therefore, I feel that this may 
not be very attractive and hence it may not 
get a good response. 

Moreover, the return is also not very 
attractive. The minimum quantity at 500 
grams is rather on the high side If the 
scheme were to be made attractive, I would 
suggest that there should be a smaller 
quantity. The critarion fixed should be 10 or 
15 or 50 grams. 500 grams would be a very 
large quantity and the middle -class and 
upper middle-class families may not be able 
to contribute, even if they desire to do so. 
Just now, I was saying that the return is also 
not attractive. Rs. 40 per gram is the return 
and it works out to just half the labour 
charges for making the ornaments. There-
fore, there is a direct loss of approximately 



519 Stat. Res. reo disapproval of the MARCH 18, 1993 Ordinance; and Gold Bonds 520 
Gold Bonds (Immunities and Exemptions) (Immunities and Exemptions) Bill 

ISh. Sharad Dighe] [Translation] 

half of the labour charges for making the 
gold omaments, and the middle-class fami-
lies may not be attracted to this scheme at 
all. 

Otherwise also, the depreciation of gold 
price will also give him more than this retum. 
For the upper middle class family also the 
retum is too meager and may not be an 
attractive proposal. He can otherwise gain 
more by'pledging hiS omaments with banks 
and taking loan, etc. whicll he can invest in 
some business. Therefore, this proposal 
may not be an attractive proposal. 

I now come to the last point, namely that 
this scheme would generate perhaps unde-
sirable pressure or the economy. TherA will 
be excessive demand of gold which may 
perhaps encourage smuggling and smug-
glers may get advantage of this. Further on 
the scheme would give a wrong signal to the 
honest citizens who are otherwise abiding 
by the Income tax act and other such acts. 
They will feel that here is a scheme which 
gives scope for condoning their defaults as 
far as income tax and other such things are 
concemed. By purchasing these bonds they 
can get immunity from all these acts. From 
this point of view I feel that a wrong signal 
might be given to the society which would 
demoralise the law abiding citizens. It will 
even boost the morale of unscrupulous 
elements in the economy. From this point of 
view the Government may consider whether 
they should pursue this scheme under the 
Act. Is it necessary? 

I will conclude by saying that even when 
reserves are not necessary; when the 
scheme is not attractive for the upper 
middle class family from whom the Govern-
ment expect a better response; when this 
scheme gives a wrong signal to the society 
who follow the income tax laws and when _it 
boosts the morale of unscrupulous ele-
ments in the society, from that point of view 
the Govemment may give a re-thlnking to 
this scheme. But, as far as the Bill is con-
cemed. I support the Bill. 

PROF. PREM DHUMAL( Hamirpur); 
Mr. sean, Sir, whenever the country passes 
through a period of national crisis, the 
leaders rise above party politics and try to 
find out some solutions. During the Chinese 
Aggression in 1962, Pandit Nehru exhorted 
the people to donate gold in the National 
Defence Fund. At that time, people had faith 
in the leadership and they donated gold. 
when the country was passing through a 
serious economic crisis last year and we 
were unable to pay our instalments of loan, 
we were forced to mortgage the gold. At that 
time, one of our senior leaders, Shri Vajpayee 
gave a suggestion for gold bonds and he 
stated there was enough gold available in 
the country and only need is to generate 
faith among the people and they would of 
forward for donating gold to enable to coun-
try to honour its debt liabilities and to add to 
its gold reserves. 

18.24 hrs. 

[SHRI PETER G. MARBANIANG in 
the Chairj 

Shri Atal ji had stated that as per his 
calculation, 150 tonnes of gold could come 
from foreign countries. Our Government 
had hoped for a just 35 tons of gold. 

As per the figures of first eleven 
months, the country got 120 tons of gold 
and eamed foreign exchange worth 3 1/2 
crores of repees in custom duty. Our party 
still firmly beheve that if the suggestion of 
Shri Atal Ji is accepted and if we adopt 
proper policy and fix a 2 1/2% sale of interest 
for a period of 10 years, we can collect 2000 
tons of gold through Gold Bonds. The 
figures reveal that 120-125 tons of gold was 
collected during a period 11 months. This is 
not much. If we encourage the people of 
this country we would get more gold. Other-
wise also, people have lost much of the 
interest in gold. To collect 2000 tons of gold 
is not a difficult task. Though although 
Government's estimate was of only 3000 
tons of gold We have faith in the people and 
in the leadership of the country. But it is 
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unfortunate that people have lost faith in 
Reserve Bank due to security scam. Try to 
win the faith of the people. If people start 
having faith in the system they would donate 
gold in Reserve Bank and the economic 
condition ofthe country would also improve 
through Gold Bonds. 

The suggestions made by Shri Atal 
Bihari Vajpayee are very valuable. When 
Shri Bhargava was speaking, our leftist 
friends were saying something. Shri 
Bhargava had suggested that urban land 
should be given in exchange of gold. Lot of 
urban land is with Government. Govern-
ment has so much of urban land lYing 
unused. People would prefer urban land to 
gold where a house could be constructed. 
Government can opt to allot a plot of land at 
reasonable cost and if the person has given 
gold an year ago, the plot of land can be 
allowed at the then prevailing price.There 
are two ore benefits for doing so. Govern-
ment is disinvesting public undertaking 
shares and the incurring loss can be set off 
if the Governrnent follows right policy. Gov-
ernment has Invested money in profitable 
public sector units. Government can ex-
change the shares of the public sector 
undertakings with gold. Public financial In-
stitutions have invested money in some of 
the good pnvate sector companies. When 
Government dis invests its shares, these 
can be offered to a person who can give gold 
in exchange Governrnent would be able to 
reap good fruits of that money which other-
wise is not giving full returns. 

I hold Shn dighe in High esteem. He is 
a very senior Parliamentarian. He has said 
that the !,osition of balance of payment IS 
very good. therefore there is no need to do 
so. If Government has to take another loan 
to payoff the previous debt Ido not think that 
position of balance of payment is good If 
Government has to take another loan to pay 
off the previous debt I do not think that 
position of balance of payrnent is good. If 
Government good reserves of gold. it is a 
good position. This is a good scheme. Gov-
ernment is bringing this scheme to utilise the 
hoarded gold which is lying un productive 
and the gold which is not in circulation in 

being utilised. Government would be re-
lieved of the burden of foreign debt and we 
are able to payoff our debt in easy install-
ments. If we get foreign loan on a low rate 
of interest, for a long period, then it would be 
easier to pay the installments and at the 
same time we would be able to march 
towards self-reliance and swadeshi and our 
economic conditions would improve and 
above all, Government would be able to 
reap good reserves of gold and the land 
lying unused would also be utilised. If the 
country is able to pay its share of debt India 
would move towards swadeshi and self-
reliance. 

I support this Billand keeping in view 
the suggestions and considering the patri-
otic feeling of the person who gave these 
for the good of the nation, the implementa-
tion of this Bill would help in solving the 
problem of the country. 

With these words, I support this Bill. 

[English] 

MR. CHAIRMAN' May I remind the 
hon. Members that we still have many Statu-
tory Resolutions and Bills to come? Please 
stick to the time of five to six minutes so that 
we get one more Bill! Statutory Resolution 
passed today. 

SHRIMATI MALINI BHATT ACHARVA( 
Jadavpur): Thank you Mr. Chairman. Sir, I 
rise to oppose the Bill . But I find that some 
of my arguments have already been antici-
pated by the hon. Shri Sharad Dighe. The 
only thing I do not understand is why or how 
after given all these arguments, he is stili 
supporting the Bill. 

[ Translation] 

It seems that these are some political 
compulsions for it. Perhaps he has no 
Interest is it. 

[ English] 

SHRI SHARAD DIGHE: The Bill only 
authorises the government to issue such 
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[Sh. Sharad Dighe} some ornaments passing from the mother 

bonds; when they should issue, that is for 
them. 

SHRIMATI MALINI BHATTA-
CHARA Y A: Actually we find that first of all 
it was only in 1992-93 Budget Speech that 
reference to this Gold Bond Scheme was 
made. It was said that it was at the sugges-
tion of some MPs that the Government 
thought about the introduction of this 
Scheme. I do IIOt know from where this 
Janadesh was derived by the Finance 
Minister . But I think that a number of MPs 
in this House are very strongly opposed to it, 
like the MPs from our party. 

Anyway, what had been said in that 
Budget Speech? It had been said already 
in 1992- 93 that our reserves are large and 
do not need supplementing. As Shri Sharad 
Dighe has already mentioned. now our gold 
reserves are 350 tonnes, so, there does not 
seem to be any urgency in implementi[1g. 
this Gold Bond Scheme at all and yet lilt 
being done. 

Originally it was to have been installed 
from May 1992 but at that time it was not 
done, then year elapsed and subsequently 
we suddenly find that with the help of an 
ordinance this has be<;m passed and already 
the scheme seems to be partly in operation 
as a result 0' that ordinance. So, we cannot 
understand, to satisfy whom is this hasty 
step is being taken at this stage when there 
is no crisis in the gold situation. 

Then the Finance Minister had, said: 

.. I see no reason why patriotic citizens 
should be denied thp. opportunity to contrib-
ute their might, might to the development of 
India's economy." 

Now, who are these patriotic citizens? 
What kind of patriotic citizens does this 
scheme have in mind? We know of course 
most people in India have nothing to do with 
gold. They do not have even an iota of gold. 
But in many middle class families, ordinary 
middle class families we find that there are 

to the daughter-in-law or to the daughter 
and so it goes on. But is it with these people 
in mind that this scheme is being installed? 
If that is so then what was the reason for this 
provision; this clause? In 4(1) (a) it is 
mentioned and I quote: 

"no subscriber shall be required to 
disclose, for any purpose whatsoever, the 
nature and source of acquisition of the gold 
subscribed for the 'Gold Bonds, including 
three source of money with which the gold 
was acquired". 

Now, in an ordinary family is a woman 
having omaments unwilling to divulge the 
source of her ornaments? I do not think so, 
I comes down from the mother to the daugh-
ter. That is how it comes. Then who are the 
people; who are anxious not to disclose the 
sources from which their gold derives? That 
is the question I want to ask to tl)e Ministry. 
Is it for their ber.lefit that you are having this 
Gold Bondscheme? It seemstl."tprimarily 
it is these people who are gOlOg to be 
benefited. Then, it has been said that not 
only it is necessary to disclose the source of 
the gold, but even the source of money with 
which the gold has been acquired need not 
be disclosed. What is the meaning of it? Is 
not it likely that the scheme will provide 
incentive for converting even current in-
comes 10 Gold Bonds by purchasll1g gold 
from the market? So, they seem to be bent 
on benefiting one particular class of per-
sons with this-Gold Bond scheme and other 
patriotic citizens. 

Now,l remember the Finance Minister 
in his last Budget Speech had ended with 
a very famous quotation that is, 

"sarfaroshi ki Tamanna Ab 
hamare Oil main Hai 

Is it Sarfaroshi that you are asking for 
from these patriotic citizens? What is the 
proof of patriotism that you are asking for 
from these people who are to purchase Gold 
Bonds? What are they going to sacrifice? 
They are not going to sacrifice anything. 
Rather, they are going to gain double or 
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perhaps triple benefits by investing in these result? Did you gain much from these exer-
Gold Bonds. How? Firstly, In clause 5. it has cises? You did not. 
been said that this will be interest free. 
Secondly, it has been said that it will be 
exempt from the provisions of the Gift Tax 
Act also. Thirdly, it has been said that no 
enquiry or investigation shall be commenced 
against any subscriber under any of the said 
Acts, that is the Wealth Tax Act, Gift Tax Act, 
Income-T8l< Act etc. on the basis of their 
having purchased these Gold Bonds.So, 
people who have acquired gold by dishonest 
means; by perpetrating a fraud on the people 
of the country; by perpetrating a fraud on 
the Government, you are allowing these 
people by instituting this Gold Bond scheme 
not only to get away with their ill-gotten gains 
but also to rnake further profit out of their iII-
gotten gains. From this point of view also, I 
think, that this is a form of offering more and 
more benefit to people, who are parasites 
on the economy; who are perpetuating our 
black money; who are enabling this black 
economy to expand, why should you go on 
\:t,ving concessions to them in the form of 
such schemes? 

One dfthe hon. Members of B.J.P. has 
talked about the question of the people's 
faith in Government. He has said that if 
people have faith in Government then they 
will invest in this Gold Bond scheme; if they 
do not have faith in the Government then 
they will not invest In the Gold Bond scheme. 
But, why should this particular class of gentle-
rnen, this particular class of so-called patri-
otic citizens have any faith in these Gold 
Bond schemes? They would, as a matter of 
fact, waith for further concessions. If you 
have given them some concessions they 
will wait for more. You gave them some 
concessions to make black money into 
white in 1991-92 . Now you are giving them 
further concessions. In 1991-92 did the 
Government get any benefit out of the kind 
of concessions that were promised to people 
who have black money? They did not get 
much benefit out of it. The people were 
asked; the Government was entreating, 
appealing to people having black money to 
come out with it; no-one will be punished; 
they will not be asked about the source of 
their income and so on. What was the 

And this is not just what I am saying but 
many export committees have said so. For 
instance, one survey which was made by 
the National Institute of Public Finance un-
der the guidance of Mr. Chellaiah has said 
that by giving these kinds of concessions to 
owners of black money !he Government, in 
fact, cannot benefit. It cannot hope to get 
these people to invest in the schemes that 
had been given by the Government. Be-
cause it would be more profitable for them to 
hold on to their ill-gotten gains for a further 
period. 

Therefore, the argument of the Gov-
ernment that this is one way of resource 
mobilisation fails- I think there are other 
alternative ways of resource mobilisation. 
There are people who are not paying wealth 
tax. There are people who do not pay their 
income tax- particularly in the upper slabs of 
our economy. It is not the ordinary middle 
class people who evade income tax. 'r is 
people who have more money; it is people in 
the upper slabs whose income is unlimited, 
it is these people who must not evade 
government taxes. 

So, by this method of resource 
mobilisation, giving more concessions to 
such people, you are only inciting their greed 
for more and more profit. 

At the end I will say that we can have 
nothing to do with this scheme, with this Bill 
which is just meant to line the pockets of 
people who already Mve their pockets 
heavy with their ill-gotten gain and we are 
going to have no part in the passing of this 
Bill and we strongly oppose this Bill and with 
these words I thank you for your indulgence 
and I sit down. 

SHRI S.S.R. RAJENDRA KUMAR 
(Chengalpatu): Mr. Chairman, Sir, I thank 
you for giving me the opportunity to speak 
on this important Bill of Gold Bond Scheme. 
I would like to first appreciate the hon, ble 
Finance Minister for his Master Plan to 
develop the economy of the country. 



527' Stat. Res. reo disapproval of the MARCH 18, 1993 Ordinance; and Gold Bonds 528 
Gold Bonds (Immunities and Exet1fJtions) (Immunities and Exemptions) BiR 

[Sh. S.S.A. Rajendra Kumar] has only concentrated on the rich people 

Initially the Minister came out with the 
RemQVal of Gold Control Act which allowed 
anybody to possess Gold of any quantity. 
later, he allowed N. R. Is. to bring gold into 
the country by which flow of gold started 
bringing down smuggling. 

Then the conversion of rupee into dollar 
system in the open market came which will 
definitely help not only NRls to bring gold but 
also enabled the resident Indians as well to 
avail the facility of getting gold. 

Now, presently to utilise the idle Gold 
resources of ordinary citizens in supple-
menting official resources, our hon. Fi-
nance Minister has come forward with the 
Gold Bond Scheme. 

Earlier the Govemment issued 15 year 
Gold Bond at 6.5 percent interest in Novem-
ber, 1962 and mobilised 16.3 tonnes of 
gold. 

Again in March 1965, a new series of 7 
per cent Gold Bohd with a maturity of 15 
years, the authorities received only 6.1 
tonnes of Gold. 

Then it was followed by National De-
fence Gold Bond in 1965 October carrying 
6.5 percent at 15 year maturity which fetched 
13. 7 tonnes of gold. 

Analysing the mathematical calculation 
where the Gold stock has been doubled 
from 3,700 tonnes in 1965 to 7,500 tonnes 
at present, the authorities will only be able to 
mobilise about 30 tonnes of gold. 

Having appreciated the Gold Bond 
Scheme, I would like to present before the 
House a few of my observations and sug-
gestions for improvement. 

Firstly, the rate of retum at less than two 
per cent per annum is very discouraging and 
should be raised to a reasonable level of 5 
to 6 per cent. 

Secondly. our hon. Finance Minister 

with lot of black money for his estimation of 
gold stock of 7,500 tonnes of gold, as the 
minimum stipulated quantity restricting the 
participation of the Gold Bond Scheme to 
500 grams. 

As we all know, there are 20,000tonnes 
of gold in the Indian household and why are 
these small people not taken into account? 
They are the ones who with small efforts can 
easily be multiplied into huge unimaginable 
collections. 

If the Govemment really wants to 
mobilise the idle gold resources of ordinary 
citizens to supplement official resources, 
the minimum quantity offered should be 
brought down to at least 50 grams, if not 100 
grams. 

I suppose the hon. Minister has offered 
only three months from now. This will 
restrict the total idea of mobilisation creating 
a similar feature of only lower collection of 
gold as in the case of 1965 Gold Bond 
Scheme. 

This limited three months a\lailability 
will create hesitation and delay in decision 
making in the minds of individuals to take 
appropriate decision of Gold Bond Scheme. 
And again, the limited time will also endan-
ger the price of gold to go up. 

By extending the limited time, the Gold 
Bond Scheme can be made a continuous 
process because the Govemment always 
requires the ordinary citizens' resources 
because of the shortage in the official gold 
stock. 

The Bond holder should have free and 
easy availability of gold and the necessary 
assurance. The assurance of giving gold as 
loan 75percent(orless)anytimebeforethe 
expiry of the bond will eliminate any miscon-
ceptions. Now, taking all this into consider-
ation, I would like to point out the following:-

(1) To increase the past experienced 
gold mobilisation record of 13.7 tonnes of 
gold into more than double. 
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(2) In not only tapping the general gold situation has arisen today? ttf this country 
stock of 7,500 tonnes but also the virtually was such a prosperous country, how come 
untouched Indian household gold of 20,000 it has reached such an economic crisis? 
tonnes. What is the reason? This country was 

(3) And to make the Gold Bond Scheme 
a continuous process. 

Sir, bef~ ending my speech, I would 
like to present before the House a sugges-
tion in regard to this scheme for further 
implementation. 

The Govemment should start a Gold 
Saving Bank in all the nationalised banks. 

The ordinary citizens should be able to 
deposit gotd in savings bank account in a 
nationalised bank as we deposit rupees 
into the Savings Bank Account. This small 
quantity of gold deposit in the Bank will 
create a historic collection of unbelievable 
huge amount. I think that this would defi-
nitely help our nation's financial develop-
ment in future. 

With these words ,I conclude my speech, 
Sir. 

[ Translation] 

SHRIMATI SUMITRA MAHAJAN 
(Indore) : Mr, Chairman, Sir, I would like to 
submit that the proposed gold Bond Scheme 
has been envisaged to distract the attention 
of the people from the general deteriorating 
conditions of the country. The loans that 
country is taking have reached a saturation 
point. We have come to such a pass that our 
policies and plans are now being decided by 
the people from whom we take loans. It is 
they who decide the way we should govem 
our country. We have brought our country to I 
such a pass. Was the country always in such 
a condition? 

We talk about the times when Raghu 
was the rulinng king. Gold reserves were 
kept open. People were not greedy and so 
they used to get the gold as per their require-
ments. It is said that there were times when 
one could roam throughout the country car-
rying gold in a wooden stand. Why such a 

extremely rich, How far Government is re-
sponsible for it is a point for introspection. 
The Govemment is responsible for bringing 
the country to such a state of bankruptcy 
during the last forty years. There is need for 
introspection on this count. Govemment 
formulated numerous plans. One of them is 
gold bond scheme but the big question is 
whether people are ready to give gold or 
not? During Chinese Aggression in 1962, 
an appeal was made to the people to donate 
gold for defending the country and they did 
so without asking any question. The women 
of the country came forward to give their 
gold. They did not expect any benefit in it. 
Shri Dighe has observed that the general 
mentality of the people is that nobody is 
ready to give one's gold without eaming any 
profilon it. It is considered as a secured 
capital. Now, there is no credibility. We had 
previously also asked the public that if they 
declare their undeclared wealth, they would 
not be asked about the source of income 
and some interest would also be given. If 
you are telling such things to the country-
men, it would affect the credibility. This 
means Govemment is telling people that 
eam black money and then give it to Gov-
emment which would convert it into while 
money. It is the same as a gentleman thief 
is asking for help from a black thief. When 
plans are formulated for a country these 
should have credibility. 

Alongwith the credibility of the scheme 
it should be attractive and long lasting. The 
Gove~ment is providing three months, 
time but people have to think a lot to give 
away their gold to the Govemment. The 
scheme should be attractive and people 
should know as to what will be retumed to 
them. The credibility of the gold will be 
determined by the Govemment. The Gov-
emment should have introspection whether 
public have faith in the Govemment. ~re­
fore, I would like to say that inspite of this 
being decided by the Govemment officials, 
it should be decided by a committee, which 
should comprise of reputed persons of the 
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country in whom people have confidence .. If 
a committee comprising of such persons IS 
constituted and it implements this scheme 
and appeals to the people, I think this 
scheme can be more successful and if the 
Govemment lauches this scheme through 
banks ~en this scheme will not have cred-
ibility. it is, therefore, necessary to make this 
scheme attractive. My party has put up 
some amendments. The Govemmer:t had 
started a scheme earlier for NRl's . Then 
the ratiowere low and the minimum quantity 
of gold required to invest in this scheme was 
5 kg. That 1S why the scheme was success-
ful. I would like to request again that the 
amendments moved by the Bhartiva Janata 
Party should be considered peoperly. O~ly 
then the scheme will be successful. Alongwith 
it. The Govemment should enhance its cred-
ibility also and should reduce the feeling ?f 
suspicion among the people to make thiS 
scheme a success. Therefore, the scheme 
should be made attractive. Only then we 
can support it. 

[English] 

SHRI P. C. CHACKO(Trichur): Sir, I 
support this Bill. This is a very good legisla-
tion being brought to this House. All the 
Members who have spoken on this were 
elaborating on this subj9ct. The scope of 
this Bill should be widened to I nake it more 
beneficial to the country. In fact, a scheme 
like this, once introduced, can always be 
pursued and further improvements and 
further amendments can be made to made 
it a foolproof scheme. 

When the first Budget was presented to 
this House by the Finance Minister, this 
scheme was announced and it was weI· 
comed by the people of this country with 
very great enthusiasm. So, this legislation is 
being brought foreward to up date t~e 
scheme which has generated real public 
interest. 

The reserves of gold in this country, in 
the villages and homes in India, is esti-
mated to be to the tune of 40,000 tonnes 
and this country is facing a foreign exchange 

crisis and balance of payment crisis. With 
the right policies being pursued by the 
Govemment , to an extent, we are able to 
overcome this problem. One hon. Member 
on the other side has said that we have 
overcome this problem only by borrowing. It 
is not correct. The fiscal management dur-
ing the last two years is the real reason why 
we could overcome this crisis. We have 
seen that at a time of crisis, it was our gold 
reserves which came to the rescue of this 
country. The basic objective of this bill is to 
raise gold reserves. How it has to be utilised 
and other details of the scheme can be 
worked out. Naturally the suggestions which 
are made in the House, I am sure, the 
Govemment and the hon. Minister will con-
sider them carefully. I remember the discus-
sion took place on the question of taking our 
gold outside bar plodging. When the pay-
ment crisis was at its worst height. It was the 
gold reserves which saved our country and 
the G(Nemment could take back that gold. 
we could overcome that crisis temporarily 
and when the fiscal situation improved we 
could bring back the gold this country. We 
do not hope that such a situation will recur in 
the near future. But at the same time, gold 
reserve is always one solid thing on which 
we can rely on. The gold reserves which are 
in the homes and in the rural side of our 
country an astronomiCQ, figure of 40,000 
tonnes. These are unofficial estimates. This 
is the biggest non-productive asset. Of 
course, we cannot ask the people to part 
with their gold completely due to various 
reasons, the entire thing cannot be taken 
out. At the same time, considerable portion 
of the gold which is non-productive can be 
mobilised. to mop up that gold to the advan-
tage of the citizens and at the same time, 
to the advantage of the Govemment, this 
scheme is being brought forward. Tax 
evasion and other things are being cited as 
the objections to this Bill. We can think of 
removing such irritants because we are 
announcing schemes where incentives are 
there and tax exemptions are also there. 

19.00hrs. 

These maladies are not something which 
is exclusive tothe gold bond scheme. I hope 
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the han. Minister wiU clarify how these It is a matter relating to our religion. Should 
things can be rectified. Shri Sharad Dlghe, in we ignore our religion? If you ordersowewill 
his speech, brought many valid points be- not go. If we obey you, we will not attend ' 
fore this House. I hope the non. Ministerwill roza if tar'. How can we offer namaz after 
explain what the Govemment is going to do sunset. The sun god is not goi"g to stop by 
on that. But how the gold reserve in this your order. 
country can be raised to the advantage of 
the country, for the development of the 
country and, at the same time, for the 
benefit of the cittzens, is the intention behind 
this Bill. 

I think all the party members in this 
House are to agree on one point. That this 
is a good piece of legislation. Govemment 
is making a honest attempt to mobilise this 
gold. Those left parties who are deadly 
opposed to any sort of assistance from 
World Bank, and intemational agencies, 
should support this Bill because this is the 
nght substitute. At the time of crisis, without 
relying on anybody, we can depend on that. 
This legislation is very important and is any 
drawback, as painted out by Mr. Sharad 
Dighe, can always be rectified. But More 

. than thast, if there is any minor drawbannk 
this legislation for that 

I agree with some paints raised by 
Shrimati Malini Bhattacharaya and others. 
They are very relevant. We can think about 
them. At the same time, this basic idea must 
not be given up. 

I support this legislation and I support 
the Bill. 

[ Translation] 

SHRIGIRDHARI LALBHARGAVA: Mr., 
ChaIrman, Sir, we have to go. It is seven 0' 
clock now-( Interruptions). 

[English] 

MR. CHAIRMAN: There are ~hree or 
four han. Members to speak. Let them 
speak. We will adjoum the House after that. 

[ Translation] 

SHRIGIRDHARI LAL BHARGAVA: Mr. 
""'airman, Sir, we have to attend 'raze iftar'. 

[English] 

MR. CHAIRMAN: Please wait. Th9re 
are four Members. Let them speak. Tomor-
row the hon. Minister will reply and this Bill 
will be passed tomorrow. 

SHRI BOLLA BULLI RAMAIAH(Eluru): 
This Scheme has been introduced with the 
exemption of Wealth Tax, Gift Tax,lncorne-
tax, Customs Tax, Foreign Exchange Regu-
lation Act. for various purposes, with all the 
immunities that have been developed. 
Though some of our friends have mentioned 
that we have reserves of 350 tonnes in the 
Reserve Bank, it is not really that very 
dependable amount because we have al-
ready some consequences earlier. Already 
we find percolation in our country's re-
sources for exports and imports on account 
of the recent policy of liberalisation. Natu-
rally, lot of more imports will be coming. Our 
exports will also pick up. It will take some 
time. In the meanwhile, to mobilise our 
resources, gold bonds are very essential. 

As our friends have mentioned, earlier 
also in 1962, in 1965 and many times we 
have introduced schemes but the 
mobilisation was not that much. We can also 
see what has l'tclppened in the various 
schemes starting from Tyagi disclosure 
scheme of 1951 followed by two voluntary 
disclosure schemes of 1965, a VDS again 
in 1975, special bearer bond scheme of 
1981, amnesty scheme in 1985-87 and 
Nationa\ Housing Bank scheme ot '99' -92.. 
They have all been a disappointment and 
not so encouraging. 

But the total amount is not much as was 
expected. We hope. this time the Govem-
ment and the Finance Minister will make a 
little modification. As our friends have earlier 
mentioned, the amount of retum on this Is 
not sufficient even to repair the jewellery. 
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Sir, I want to say two things. One is the 
increase in the interest and the other is to 
reduce the quantity to 100 gms. from 500 
gms. so that the accessibility for the smaller 
and middle class will be much more. I hope 
the Finance Mlnisterwill take these sugges-
tions into consiGieration and give his thought. 
If he can look into these things, the 
mobilisation of the resources of the country 
will increase and help for increased produc-
tivity of the nation. 

[Translation) 

SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. Chairman, Sir, I would like to 
thank you for giving me time to speak on this 
BiH. Earfier also such bonds had been issued 
but the Gbvemment could not achieve its 
objectives. This scheme will also not suc-
ceed and will rather encourage black money 
because the manner in which exemptions 
have been announced under this scheme 
that will certainly encourage black-money 
and the measures of the Govemment to 
control the black-money reveal that Govem-
ment has surrendered to the black-
marketeers and they will definitely try to 
take benefit of the exemptions. Uberalisation 
and other economic polleies are going in 
their favour and that will prove fatal to this 
country. I, therefore, oppose this Bill. 

With these words I conclude and would 
like to thank you for giving me time to 
express my views. 

SHRI SYED MASUDAL MOSSAIN 
(Murshidabad): Mr. Chairman, Sir, I op-
pose this Bill because it will be fatal for the 
country. The contents of the Bill clearfy 
reveal that only those persons will get ad-
vantage from it who possess gold. Shri 
Dighe has clearfy said that the Govemment 
will not pay the sale tax on the jewellary 
used by women which they had paid at the 
time of purchase. The people who have gold 
in the form of bricks, biscuits etc, will deposit 
it. Though I agree with Shri Dighe, I feel 
people belonging to middle class and upper 
'TIiddle class will also deposit the gold. 

and they will purchase gold and deposit It 
under this scheme, because they are get-
ting exemption in income tax. The result will 
be that the small saving schemes like Indira 
Vikas Patra, Kisan Vikas Patra, NSC. N.S.S. 
etc. will suiter a set back and as a result it. 
the largest source of income of the State 
Govemment will not be available any more. 
Under the scheme there is no need to 
revealing the source of income or source of 
purchase. Exemption in income tax is going 
to be given. The result will be that state 
Govemments will suffer most because they 
have to depend heavily on small savings. 
Therefore, I urge to reconsider the scheme 
and withdraw the Bill. Another Bill can be 
introduced later on after giving a serious 
thought over the matter. With these works I 
conclude. 

[English) 

SHRI RAMESH 
CHENNITHALA(Kottayam): Sir, this is an 
Ordinance on Gold Bonds of 31 st of Janu-
ary. Now the hon. Minister is here to replace 
that Ordinance. This piece of legislation Will, 
as the Minister said, definitely help the 
developmental activities of our country, by 
mobilising the idle gold reserves of the 
residents of India. Subscriptions to the bonds 
will be accepted in the form of gold. And at 
the end offive years, as it is mentioned, the 
equivalent quantity of gold will be returned 
to the subscriber with the interest of Rs. 40 
per gram of gold. 

As the Minister has already mentioned 
about the advantages of the scheme, I do 
not want to go into the details of advan-
tages. It will definitely give an opportunity to 
disclose the hidden wealth which is idle. 
Gold is an idle wealth and this can be utilised 
for the developmental activities. As the Fi-
nance Minister's Budget Speech says, the 
objective of the scheme is to enable the 
patriotiC citizens to contribute all their might 
to the development of India, as a resource 
mobilisation. We are accepting this version. 
I would like to caution the Government and 
the hon. Minister that the undesirable pres-
sure on our economy will also be develop-
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ing. We must take care of that. Most of the scheme. The expert committee on volun-
subscribers are either the hoarders of tary disclosure scheme or bonds is not a 
unaccounted cash. jewellery or gold. No solution to the problem. I am congratulating 
poor people will be its subscriber. Most of the Finance Minister. I am congratulating 
thesubscribersere utilising the unaccounted Shri M.V. Chandrashekhar Murthy. He is a 
money to purchase the gold. As a result of very humble and honest man. I am not 
purchase of gold by the unaccounted money. questioning his sincerity in fighting against 
thedemand pressure on the gold market will the black money. The Government must 
increase. And the scheme will • I agree with take care of this aspect. We do not want tax 
the Bill, enable us to give more funds for the evadors. We do not want to encourage the 
developmental activities. But my apprehen- black-marketeers. We do not want to have 
sion is that it will give a wrong signal. Not only demoralisation among the tax authorities. 
this scheme but all the voluntary disclosure 
schemes will definitely give a wrong signal to 
the law-abiding citizens of our country. It will 
definitely demoralise the tax authorities and 
also unhealthy tax culture will be developed. 
These voluntary disclosure schemes will 
only give a moral boost to the unscrupulous 
businessmen who are trying to violate the 
laws. Our Government's endeavour is to 
fight against black money and the black 
money economy. We should not allow a 
parallel economy to run. We have to take 
adequate measures, stringent measures to 
detect this black money. Half-hearted, iII-
conceived efforts will be avoided. 

Now the need of the hour is to have a 
well-coordinated scheme to fight against 
this black money economy. I do not want to 
go into details. There are people and com-
mittees whose opinion is the same. The 
Wancho Committee Report has also men-
tioned about the voluntary disclosure 
scheme. I do not want to quote all these 
things. Prof. Chelhah has also in his report 
described about the voluntary disclosure 

Finally, further transferability will be a 
convenient shield to the tax- evadors. I will 
request the hon. Minister to come forward 
with effective schemes to fight against the 
black market economy and black money 
market. Otherwise, this paranel economy 
will definitely harm the prospects of our 
country and of the nation. The moral of the 
law abiding citizens should be high and the 
law abiding people should not think that it is 
a way for corrupt practices. So, my humble 
request t(\ the hon. Minister is to come 
forward with bold initiatives which the 
people of this country will definitely wel-
come. 

MR. CHAIRMAN: Nowthe House stands 
adjourned to meet again tomorrow, Friday 
the 19th March, 1993, at 11.00 a.m. 

19.16 hrs. 

The /ok Sabha then adjoumed till Eleven 
of the Clock on Friday, March 19, 1993/ 

Pha/guna 28, 1914 (Saka). 
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